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RAJYASABHA

Friday, 28th June, 2019/7th Ashadha, 1941 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Papers to be laid on the Table.

Notification of the Ministry of Consumer Affairs, Food and Public Districution

SUHIGIT AT, WTeT 31R ATt~ fAaRor S3rer 3 o7 934 (31t 29 Y991 SIeR™ME):
Tegd, # MR (faxfiar ok o werfafenall, wxgfaensii ok Hareli &1 @féra uRem)
ST, 2016 @I 8RT 55 & 3T Het STfeRga H Biqud ufafted &1 ufcRemuT B &
FTT STRREET 9. 1371, 371 (31) fasTieh 8 BRaRY, 2017 T WAL HR dTeil SYHIKT HTHC,
e IR ATGST e [GaR0T HATY (WTeT AR AT (ARl [aHRT) B STERLET 4. 1.3,
1226 (31) fa=Tia 8 AT, 2019 @I b U (BRI Four few) #) |1 Ued R @l & |

[Placed in Library. See No. L.T. 37/17/19]

Memorandum of Understanding between the Government of India and NSC

P d T Searer AT # I w3 (3 herer der)): 7EIey, # 2019-20 F 9 &
T WRA WRHR (FY Td fHAH HeAmr #31e) IR I d1 FmT (geges) fofics
F 9 G Fedd 999 B g Ui (@RI qur fe #) 991 ued W I g |

[Placed in Library. See No. L.T. 96/17/19]

Reports and Accounts (2017-18) of KMRCL, Kolkata and CRIS, New Delhi and related
papers

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRIANGADI
SURESH CHANNABASAPPA): Sir, I lay onthe Table -

1.(1) A copy each (in English and Hindi) of the following papers, under sub-section (1)
(b) of Section 394 of the Companies Act, 2013:-

(@ Annual Report and Accounts of the Kolkata Metro Rail Corporation Limited
(KMRCL), Kolkata, for the year 2017-18, together with the Auditor s Report
on the Accounts and the comments of the Comptroller and Auditor General
of India thereon.
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(b)

Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above.

[Placed in Library. See No. L.T. 39/17/19]

Il. A copy each (in English and Hindi) of the following papers:-

@)

(b)
©

Annual Report and Accounts of the Centre for Railway Information Systems
(CRIS), New Delhi, for the year 2017-18, together with the Auditor 3 Report
on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 40/17/19]

Report and Accounts (2017-18) & (2018-19) of ICAR, New Delhi and related

papers

it et derd): wEIgy, § fFrafaed o3t o ve-ud ufe (@R qer fa=) #) |
Ued W Wl -

0 @
(b)
(i) (@
(b)
©

Annual Report of the Indian Council of Agricultural Research (ICAR), New
Delhi, for the year 2018-19.

Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 38/17/19]

Annual Accounts of the Indian Council of Agricultural Research (ICAR),
New Delhi, for the year 2017-18, and the Audit Report thereon.

Statement by Government accepting the Annual Accounts and Audit Report
of the above Council, for the year 2017-18.

Statement giving reasons for the delay in laying the papers mentioned at (ii)
(a) above.

[Placed in Library. See No. L.T. 99/17/19]
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MESSAGE FROM LOK SABHA
The Homoeopathy Central Council (Amendment) Bill, 2019

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 96 of the rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the Homoeopathy Central Council
(Amendment) Bill, 2019, as passed by Lok Sabha at its sitting held on the 27th June, 2019.7”

Sir, I lay a copy of the Bill on the Table.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Forty-second Report of
the Department-related Parliamentary Standing Committee on Rural Development

TTioT farehTT aITer | XTod |l (et AR Saifen: weted, # urr faerg fam,
R AT HATAT Bl IR AN (2017-18) & Hag # fIHRT Hefera arior fasra dee

I R A & TaTeinTd ufdes | siafdse RyeiRen & wrafaae o Rafy & dag
H U g GHIed TR Il & |

Status of implementation of recommendations/observations contained in the Twenty-
third Report of the Department-related Parliamentary Standing
Committee on Railways

THE, MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRIANGADI
SURESH CHANNABASAPPA): Sir, | lay a statement regarding status of implementation of
recommendations/observations contained in the Twenty-third Report of the Department-
related Parliamentary Standing Committee on Railways on “Maintenance of Bridges in
Indian Railways: AReview”.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. MURALEEDHARAN): Sir, | rise to announce that the Government Business in
this House for the week commencing Monday, the 1st July, 2019, will consist of:-

1. Resolution for extension of President”s Rule in the State of Jammu and Kashmir
for a further period of six months beyond 2nd July, 2019, under Article 356(4) of
the Constitution of India.
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2. Discussion on Statutory Resolution seeking disapproval of the Jammu and Kashmir
Reservation (Amendment) Ordinance, 2019 (Ordinance No. 8 of 2019) and
consideration and passing of the Jammu and Kashmir Reservation (Amendment)
Bill, 2019, after it is passed by the Lok Sabha.

3. Discussion on Statutory Resolution seeking disapproval of the Homoeopathy
Central Council (Amendment) Ordinance, 2019 (Ordinance No. 11 of 2019) and
consideration and passing of the Homoeopathy Central Council (Amendment) Bill,
2019, as passed by Lok Sabha.

4. Discussion on Statutory Resolution seeking disapproval of the Aadhaar and Other
Laws (Amendment) Ordinance, 2019 (Ordinance No. 9 of 2019) and consideration
and passing of the Aadhaar and Other Laws (Amendment) Bill, 2019, after it is
passed by Lok Sabha.

5. Discussion on Statutory Resolution seeking disapproval of the Central Educational
Institutions (Reservation in Teachers” Cadre) Ordinance, 2019 (Ordinance No. 13
of 2019) and consideration and passing of the Central Educational Institutions
(Reservation in Teachers” Cadre) Bill, 2019, after it is passed by Lok Sabha.

6. Discussion on Statutory Resolution seeking disapproval of the Indian Medical
Council (Amendment) Second Ordinance, 2019 (Ordinance No.5 of 2019) and
consideration and passing of the Indian Medical Council (Amendment) Bill, 2019,
after it is passed by Lok Sabha.

7. Discussion on Statutory Resolution seeking disapproval of the Muslim Women
(Protection of Rights on Marriage) Ordinance, 2019 (Ordinance No. 4 of 2019) and
consideration and passing of the Muslim Women (Protection of Rights on Marriage)
Bill, 2019 - after it is passed by the Lok Sabha.

8. Consideration and passing of the Dentists (Amendment) Bill, 2019, after it is
passed by Lok Sabha.

9. Laying of Union Budget for 2019-20 on Friday, 5th July, 2019, immediately after
presentation of Union Budget in Lok Sabha.

OBSERVATIONS ABOUT ZERO HOUR SUBMISSIONS AND SPECIAL MENTIONS

MR. CHAIRMAN: Thank you. | would like to draw the attention of the Government
to the issue which | have earlier also said, that is, with regard to Zero Hour submissions and
also Special Mentions. Both the Leader of the House and the Parliamentary Affairs Minis-
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ter are here. Please convey to all the Ministers concerned that they have to send replies to
the Special Mentions and also the Zero Hour submissions, as per the practice, within 30
days. There is no need for the Chairman to write again to the Ministers concerned because
the Leader of the House is very much here. | hope you will take note of it and convey to the
Minister Let us have a healthy precedent because when a Member speaks about some-
thing, unless he gets a reply, there is no meaning. Members, not only from this side,
sometimes the other side, all sides, raise important issues. So, keep that in mind and see to
it that they get responses also. | will be reviewing the progress once in a while.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI'V. MURALEEDHARAN): Mr. Chairman, Sir, the other day, you had especially asked
me to note down two issues. | have personally written to the concerned Ministers includ-
ing the discussion and the points raised by the hon. Member The Cabinet Minister is
writing a letter to all the Union Ministers regarding your direction on this.

MR. CHAIRMAN: Thank you. Agood beginning, that way. Now, Zero Hour submis-
sions.

MATTERS RAISED WITH PERMISSION
Pathetic State of air connectivity in Aizawal

SHRIRONALD SAPATLAU (Mizoram): Mr. Chairman, Sir, | rise to state that there is
a very, very poor air connectivity to my State, especially from Kolkata to Aizawl. A very
pathetic situation has been prevailing during the last six months. There is only one flight
daily for four days in a week. There is additional one more flight for three days in a week. In
comparison, my neighbouring State like Agartala, has nine daily flights, for which I am
happy and four daily flights from Kolkata to Guwahati. | am happy for them. Consequently,
there is a long, long wait list in my capital. Sir, besides very few flights, the cost factor is a
big concern for the people. There is a great difference. The 55 minutes flight from Aizawl to
Kolkata normally costs about ¥15,000/-, whereas for the same distance, in the same region,
it normally costs about ¥5,000/- only. So, we are paying on an average three times the
amount what others are paying. Geographically, as you know, Sir, this is the most isolated
place, the most remote area in the entire North East. The closest connection Kolkata is
about four days drive by road. Therefore, there is a huge need for a better or improved air
connectivity. The passengers are stranded. Not only that, the huge tourism potential is all
cut off. Therefore, there is a very dire necessity. This undermines the Prime Minister
ambitious flagship UDAAN, which means let every common man have the privilege to fly.
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SHRI SYED NASIR HUSSAIN (Karnataka): Sir, I associate myself with the issue
raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | also associate myself with the

issue raised by the hon. Member.
# g9 TS (TERTS): WRIY, H Wi 3l 39 vy | dag HRar
ST1. 4org R (o) Heley, § N W9d B 59 favy 9 dag Hean g |

SHRI K.G. KENYE (Nagaland): Sir, I also associate myself with the issue raised by the
hon. Member.

SHRIBINOY VISWAM (Kerala): Sir, I also associate myself with the issue raised by

the hon. Member.

MR. CHAIRMAN: Whoever hon. Member wants to talk to the Chairman, they should
come to the Chamber; or, if permitted, they have to speak from their seat. They are not

supposed to come here unless called by the Chair because live telecast is going on.

Now, Shrimati Shanta Chhetri. The other day, | asked you to give notice. Everybody
else used that opportunity to speak on water crisis, TX 319 2T 93 €|

SHRIMATI SHANTACHHETRI (West Bengal): | will definitely avail the next oppor-

tunity. Today, | want to speak on my Zero Hour notice.
MR. CHAIRMAN: Okay. Please proceed.

Need to engage senior citizens in promoting

social welfare schemes

SHRIMATI SHANTA CHHETRI: Thank you Sir, for allowing me to speak. | would like
to draw the Kind attention of this august House that our Country”s elderly population
accounts to 8.5 per cent of the Total population of the country. According to a 2016 report
of the Ministry for Statistics and Programme Implementation, India has 103.9 million senior

citizens i.e. the people above the age of 60.

This significant population is a reservoir of experience, a storehouse of knowledge.
After retirement, they practically have nothing to do. Their huge experience, talent and
knowledge are literally going down the drain. I would like to draw the kind attention of our

hon. Prime Minister towards this and would request him to utilize the talent of our elderly
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population in welfare schemes, such as, imparting education, helping the young genera-
tion with their experience and knowledge by creating interactive platform where the “Old
Meet the Young~. In brief, their experience and knowledge, which otherwise is now being
wasted, will thus be passed on to the younger generation. This will help build more care,
love and respect for our elderly people.

Issues and concerns with respect to ad hoc appointments
in universities and colleges across India

PROF. MANOJ KUMAR JHA (Bihar): Hon. Chairman, Sir, | wish to draw the attention
of the Government, in particular that of hon. HRD Minister, towards the pathetic condition
of the ad hoc and the guest teachers, across India. If | take the example of University of
Delhi, I know hundreds of cases where people have been teaching in ad hoc capacity for
the last 20-25 years Even some of them have retired in the ad hoc capacity only. 39 1=,
IRIRET # QR bl G fRrerepl Y el el 8, fAa! aote & Sl Wil benefits e
ey, 9 W T ferd €1 Agiey, § Sud #regd | AFHR URiRS! fAfReY | emuE
BN, 3T SR AR ol €, T Us gl [Riefsl &1 q3I Ud 0T dRalg SY 3R
BRI AR ) Fgfaa o ufehan g% @t So |

R, Urgde ANIEIST 3iR Bietore § gavl aRe & A9 © | s IR IR awawd
FRATY S & 3R S99 fIegel H7 15 TR, 16 BOIR TUY R TAR < H e ggm &
HM PR T2 © | AEIGE, H 37IH AT | G $H G DI QST E, (b WK &9 39 Rawed
BT GO 81 (AT, Al FAR T W1 QU €, I GR &1 811 | 3151 <2 4§ US Bl < &l
U Rafd & f6 &g <01 a1 95d & 5T & Th I & 31X SHP] Sa18- BT Tedl © |
<9 A 39 TRE & FARAY 9 T8l & | 9 31 P8 BRb § AU I WH PR g,
gIIq |

. Tt Iroha ST (Fcd): Heied, § Wi B 59 a9 A dag HRan g
4 g Toas (TERTS): WeId, # Hl W @1 39 vy | dag HRar g |

it sior Rig R ot & faeeh): weley, # WY W &f 9 favg & dag dxar

4} ST 31l W (STR U?)): Heled, 9 ff Wi 31 39 vy 9 Hag o= g

L T B VTEIN R PP  (T- LB ) BUE ST ICI TS el

At I yepTer FF (STR US¥): HEISd, § ) WY I 59 favy A Hag a1 g |

tTransliteration in Urdu script.
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Siercht wrie it (UfRet der): Heley, § o W o 59 vy 9 dag R g
SRRt AT Bed (STR T 98Iy, § Hf W 31 39 fawy 9 dag dell g

SHRI BINOY VISWAM (Kerala): Sir, I also associate myself with the issue raised by
the hon. Member.

DR. AMEE YAINIK (Gujarat): Sir, 1 also associate myself with the issue raised by the
hon. Member.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the issue
raised by the hon. Member.

Misuse of SARFAESI Act, 2002

SHRI M.P. VEERENDRA KUMAR (Kerala): Mr. Chairman, Sir, the SARFAESI Act,
2002, empowers banks and financial institutions to recover the money that defaulting
borrowers owe them.

The banks and financial institutions in the country are using the SARFAESI Act
against loan defaulters in a big way. To quote one instance, more than 8000 defaulting
farmers in Waynad, where | come from, are under the threat of eviction from their property,
given as surety for the loan. Some farmers had already committed suicide after getting
notices from banks.

Under this law, recovery can be done without the intervention of courts. Banks and
financial institutions often invoke this law to recover their dues.

Publishing pictures, names and addresses of honest people who have fallen on bad
times and could not pay back the loans, in prominent newspapers has led to suicides. The
Reserve Bank of India had advised caution to banks on publishing photographs of de-
faulter

There is a prejudice against smaller borrower Larger borrowers have the muscle to get
stay from courts or Debt Recovery Tribunals. Small borrowers cannot afford that luxury,
particularly when one is defaulting anyway. Calcutta High Court in 2013 observed thus.

Sir, through you, | request the Union Government to intervene and take effective
steps to help the poor defaulting farmers from unnecessary harassment by financial insti-
tutions misusing the SARFAESI Act. Thank you, Sir.

SHRI ELAMARAM KAREEM (Kerala): Sir, I would like to associate myself with the
Zero Hour mention made by the hon. Member.
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SHRI K.K. RAGESH (Kerala): Sir, I would also like to associate myself with the Zero
Hour mention made by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I would also like to associate myself with the
Zero Hour mention made by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, I would also like to associate myself with the
Zero Hour mention made by the hon. Member.

SHRI K.G. KENYE (Nagaland): Sir, I would also like to associate myself with the Zero
Hour mention made by the hon. Member.

Increasing naxalism in Chhattisgarh

£t T fraR FarT (B<4Te): IIRAT W), R <% & forg I 91 fofar &1 fawa € s
AT ST BeATY BRINTG 81 81, dfcd ofg Uil # o1 81 I8! & | Helqy, BivTe
ool ©F HelHl H Tadel ARl STl d¢l & | Taferdl SaRT MY & fohdt 7 fopedt wrea
DI 3T A1 11 R8T & | fA¥aR, 2018 BT I8 HATSI BI RUIE & AR BUAIG H hac]
40 STl 81 TaRTet T &, fehg o1 ST B8R R7el # Faer TIicraferi 81 il &, f5 1)
BIY UM H 190 WRBR QOF W0 3 3aef XET & 1 9 3184ed, 209 DI BTG H TeRAed! EHel
# wiTe & € Ud a1 faemges, i1 AeTdl W o1 IR ol WIElS 81 Y 9, Rt stig
o8 ARPBR AR & ¥ Tl &l T3 | 91d 39 W g TRGR o A8y Bl ofid & e
g, A1 50 WRER 9 W (AGIR B & 91 B I8! & | A1 Y, g & 7 Taaedt
PHRATS & A U &I AR Bl Taell ddhy AR (S37 1, W) 59 519 gs, i d GHEe
TR ® el | HEISY, 39 |9 geRl ¥ I8 A1h fawdr § fh s<iiNie Iog WRaR 39
I W fSegma W 99R T81 €, RTId geid BxiTe H Jadadis R A U+l S¢S
el B

it ey 39 R ™ S, Ue e | TaRTeare & ST Uh THR AT §
9Te g8l AT H PR ARPR &, Ugel ol AXPR &1 AT AR a1 81, HIGH T8l ©, 8H
A9 DI FHABR TARAT BT FHET B & oY TINT ST ARy | &9 Sl WY e # dierd &,
I SAIRIAT DI AT TAd HAST el SIH1 ey {6 397 @it &7 3asy # 31T ¢
ST, I8 YR BT fIvT 8, 3119 ST S0 | 394 TSTHIdd ARAT T8 BT a1y | STd
fexpee 8, (9. o9 8 AR & o ey ', S 9Hg S|
..(STFET)...

STHTelt BT T (BIRTTE): R, ...(ae)...

it FUTafT: BT S, WilSl ..(ae)... 9+ a1 {3 8, amg i ffar st €2 #9 gg
g e |
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2 I fraR Farn: W, &9 @Ml @ fag, ¥ 9 & v a8 e R a1 vy g
ARG B, SRS 81, NS BT AT 37 ST 8, §9 a)g Bl Sl Tdiell TeAT¢ 8f gl
€, 3T T WRBR Bl AR F THRAYdS SRATS Al BT I 8] &, oAl MRER FIT HROY
2 T I oAl gAY &F el 81 &l € 1 ¥ BF B @l 9oty -9 gedt o e E1 7
9 9ed 9 I8 fTdeT ST A18d1 § 6 59 aRE @I Sl TR R €, 99 o &
foIT PIE FHRIGTS RS 81 | &4 30 IRE S A3 B MY &7 Sia T Us &1 7, G
Ug V8T 2 3R ol Bl 3RTAY 5 g1l &l ¥1eR 8HT Us &1 & | WY 34 831 § S8l
TG fearh €9 7, 9 U a¥E A Yo & W RieR 81 € ok Jaaferat & +ff Riar
B €, ST 39 W9R & IR ¥ e dR W T¥RaEs faear off 8 @il ok
HRATS A B AR

MR. CHAIRMAN: Zero Hour is to highlight the issue. Bring it to the notice of the
Government, not to have political arguments. There is a separate time for that. Please. Shri
Prabhat Jha.

Issue of migration of people from Madhya Pradesh

YOI ST (T UQET): SNSRI [HIfT 7RIS, Heg Uael # Ugel ¥ 3R & &l
THH ART AT T et &f | 9T TRBR BY 303 ST AT, i SHiRdds off, S99
M ARG raTf=ad BIaT T, <ifthT 3157 S8 W 37 ISV g5 B & T8 & 3R SFhT
PIs BRI 981 U gd1dT et off X&T & | 36 RTat & 16,000 I ey TTd 9T Wrefl 8
o Reyfa # 2, 981 | N1 U &% 72 € | WTaR, STRTSYR, S, TR, Sgar,
IR, A AR AR g &7 8 | 5id 89 ANl 7 Ul fha & r SRo 8, a1 S9 97
I g A M P AR A g 81 @ 21 3 & 8, U vudn 91ae iR Ud
ST g, S TNIE! & g fr=l &1 eneR &1 €, 3 A it 981 R aw< 81 Rl & | g8
IR uar oz, a1 uar ger for <gwaet A, S fUsell @R 7 g% @l o, 98 1 95 &%
A TS 2| A IR FISHET IO F $UR SSax off, g8 9t & forw oft, g3 e & forw <t |
O Al 91 979 © [ Tmsell el A, O qR AIRAay & 37ieb 1521+ WIbTR b,
SR AT SR Swe! oA [T, a8 AT T 3fd T gva -}l & | STd aeal o7 ofdl
2, 1 waa! g Bl 2, Afed 59 ff va waras Rerfa € 5 S Af ua el 8, S9d
oy et BT uget 4,000 T AT WG 9, A oot g oft 98T R 9w &1 7 21 72,000
T, O brw ARBR oot oY, a8 Y 9w 81 7T & | 31T 98T Al ARG et o ¥ €,
TEf U9 &7 T+t T B 1 24 € faSTell I 16l HeT U, STEl AR 13 el 3§ faoten
3NTs € fasTelt SIS S &Y 2| NRaR, I8 |9 A i 81 Y81 872 Sy I8 foer &
fawg g | ARSI =l St 72 el & i 9o 1 M TRSR @I 81 & | gaferg, #
Fg ORI IE 98T o o S9d! JIo1Y, ST 9w 81 I8! € 3R ST UoARH &1 IET
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2, SBI BT AT | 7T U< H Usel 10 aul # S USRI T8l 31 o1, olfh 31 &l I8l
2, Sl f& 9ga & e € oiR &9 9aw forg g2 eresT =18t 2, gafoy 39 W™t faw
BRI AT |

SHRIMATI KANTA KARDAM (Uttar Pradesh): Sir, | associate myself with the mat-
ter raised by the hon. Member.

MR. CHAIRMAN: Now, Shri Navaneethakrishnan. You have to make out your case.
You should not take the name of the other State and unnecessarily make allegations.
Otherwise, E3THT EIFTI |

Intervention required in constructin of
Mekedatu dam by Karnataka

SHRIA. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, | am not naming anybody. In
the Cauvery issue, the hon. Supreme Court has modified the Tribunal Order and water
allocations have been made, but the Supreme Court has held that this arrangement may be
enforced for 15 years. But now, Karnataka is making attempts to construct a dam at Mekedatu.
They have already conducted the DPR. The Tamil Nadu Government opposed it. They
have now applied for environmental clearance. Now, clearance cannot be granted illegally.
Legally, dams cannot be constructed there without the consent of Tamil Nadu. Tamil Nadu
is strongly opposing it. Hence, Sir, | would very humbly urge the hon. Prime Minister to
intervene and see to it that no clearance is given to Karnataka Government. This is my
humble pray because now Tamil Nadu is water deficit. That is well known. Cauvery water is
very important for crop cultivation. The farmers are suffering. Hence, again and again, in all
humbleness, | urge the hon. Prime Minister to intervene in this matter immediately, and
environmental clearance should not be granted to the State of Karnataka.

MR. CHAIRMAN: Now, Shri Ravi Prakash Verma. ......(Interruptions)... No, no. Noth-
ing shall go on record. ...... (Interruptions)... Mr. Hariprasad, you are a senior Member.
Please sit down. This is not the way. ...... (Interruptions)... This is not the way. Please sit
down. ......(Interruptions)... Don”t complicate the issue. You know how the system works.
We also know... (Interruptions)... That is why | cautioned him too. Now, Shri Ravi Prakash
Verma.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | associate myself with the matter raised by the
hon. Member.

DR. R. LAKSHMANAN (Tamil Nadu): Sir, | too associate myself with the matter
raised by the hon. Member.
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SHRI K.R. ARJUNAN (Tamil Nadu); Sir, | too associate myself with the matter raised
by the hon. Member.

SHRIA.K. SELVARAJ (Tamil Nadu): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI'S. MUTHUKARUPPAN (Tamil Nadu): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRIR.S. BHARATHI (Tamil Nadu): Sir, | too associate myself with the matter raised
by the hon. Member.

Problems arising due to stray animals

it I gepTer gt (STR USTN): R, § WA & AeFH ¥ ARBR Pl &9 P 98d o
HEcayul fawg ®Y SR e aned g |

TR, IR SR Yo ¥l H 3iR AT AN & b R TR 4R H agd g arare 9 uraeiy
U] JATERT gH 2 &, a9 1 Brs (331 M1 € | WRBR qaRT 534 dlg JHAReEd
gifstfed gifery 5 991 U9 & BROT B VAT A 317 X8T & | I Sl SiHdR &, S9! dele
TEd SIGT © 3R 37 I HeI 3P AIH | F& DI A PR & [ IR U< H 57
SIFERT & SART 314 T, U ATl § Al ART AR MY & | J Y Tal 3R 81 H g4 IR
BN H & | HE Al 7 @ T 7 B I BRI i BY <d 7, O aote | 98 i)
TaRTISC B 32 & 3R aNl ®I S+ o1 <&l €

TEIGY, TT 91 37oTq RAT & for STa Tt B1E STeit Uy o) a7 2ot fonedy ammedt o
S A AR ST ¥ O IRGR &I X% A 5 oG 9T BT compensatioin < &7 UTaHT ¥,
iferT gt fora off T wR 7 € a7 9T gY €, 980 AR AT S1U Y ' Y &, S
TS T dls compensation Tl f&T AT 81 980 I &N AR T 8 3R H/E AN [JbaiT
BIa} SNt 72 8, s R 9gd fiawd 8t I8 2

HeIGd, J31 AU Ueh 3T d1d Bel & [ SIaR] & W TR | GAA! BT Sl JHA
81 Y81 &, BIE 719 U7 9rasl 718 &, STef 12-12, 15-15 o $U & Hic & aR 7 Y & |
N JHAM B WHR 7 Ml T Hel I & SRR # T2t foran €1 519 & 98 udl o
SN BT 50 TRHAC A W TG B¥Iel 9 SIMdR] & GaRT o)) T8 &, A STaR q=T1 4
SR S € SR ST g81 STl €, S HUR gHll BR od § 3R T Bl =R oM 6 |

IE 9gd 8 Hew@yul fquy 2 |
HEISY, 3! 3T U a1d AR Bl ¢ [ G5 d g8 &1 dbe & | a1 gud &

&l €, I I el & I b Al Bl Thell o N Bl et 81 2 1 # 39 WRaR 4
3T R ATEdl &, b e Uil & o7y vep Gireaa iR dififed diferit a7, foas)
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T P Hhe TH B T, AN SR BT UTel, ITPT BIS et iR 1T SIart 7 W av
2, SUHT 91 fomar STy SiR S AT SITeRT & aRT AR 7Y 8, I96! TRBR & aRT HH
A BH 5 AT U B &Yl Teebret [t Y|

2} IR IR (SR U<9): Heled, H W Bl 37 [A9g & A1 Hag PRl g |

it fremR yRaTE fRTe (SR ueen): weiey, # WY W Y 59 fav & A1 Hdg dRal
gl
4} TP UeH (Hed U< ®): Heled, § WY WY Bl 9 vy & A dag R g

it <oy Rig RIS TSt e faeet): Heie, # o g 3 39 favy & a1y ddg
PR E |

2 = RiE AR (SR Uew): HEIey, § WY W 3l 39 {99y & A1 Hag bRl g |

2} SIS 3elt @M (STR UaR): HEIed, § WY ¥ Bl 97 (A9 & A1 Ag PRl & |
4t I T yee Rig (ER): weley, # ff wd 1 59 fawy & Wy dag a=a g
4} IFAERT BTG ((AER): weiey, # il W 31 59 favy & 1 Hdg Hal g |

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
Zero Hour submission made by the hon. Member.

SHRI SANJAY SETH (Uttar Pradesh): Sir, | also associate myself with the Zero Hour
submission made by the hon. Member.

SHRI NARAIN DASS GUPTA (NCT of Delhi): Sir, I also associate myself with the
Zero Hour submission made by the hon. Member.

Need for amendments to the Concurrent List

SHRIMATI ROOPAGANGULY (Nominated): Mr. Chairman, Sir, thank you for giving
me an opportunity to speak here. | want to speak on bringing about an amendment to the
Concurrent List. Sir, it is a matter of life and death.

HTafd AEIGd, B8 S8l WX, boarding States # fshf¥aT activities flourish @t <1
&Y €| 98 % oI human trafficking, smuggilins, ¥ TRe €, U nexus del X&T ¥ 1 &8
AR S99 & o7y 9} @97 8, 59 g9 Union List, State List 3R Concurrent List @t
91d B & | 9 Uh &H, UTaR, TR onfe # ol 38 9Id 21 3R &9 &t |red € o
29 g foe 3 {o-gp PRI Wed & RE &, a9 el Sl 8 & &9 e
Td & 3R 99 g1 e & € @ Wew B X% W Sfaid I & o g 7w R wat
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ofi? T8 9 ¥eed @ FTHERT €, 9l 4 dred gy i QX1 8! @) U1 ¥e €. § Pedl g fb
T gY W IRT 8] R UT B €, Od 3R I O HER] [T TaHe & A1 IR
B DI BIFT BT 77, I I8 HeT SIdl & fb SHRT UraR BT ST XeT 8 | 319 urdx af gt
2| HBIGY, WRPR T 82 B d TS &1 8, SRHR FHER] MR &, 4 IHH! JraR-
&A1 B8] ST 8, 99 U &1 a1 &, U &1 P &, 99 QI [T-3el Use & | BAR I8T
af¥e STl § AT B 9gd ¥ AE ¥ W BT US el €, 984 oiTel IR Yo ¥t aga
IR 7, 91218 BT gun point TR ART 17T € | VAT 81 & 6 3287 & &% X8 €, ofd
IR T UUS SffEX g1 # &t T'an 7, fooedt & 99 & 918} Il I €, A A AN M
# g8 RFERT 3T B # I8 @l BIRTY &R €, 98 BIs Ael G el 2 | sl ar
TR 56530 # P IR VAT 83T b 841 U fAW IS BT BIRME B1 3R I8 el 1T AT fd
IE T 399 &, olih 39 UAId & a8 STeI-3Tel UICiS & S&-al |l Al AR Y € |
I Udh Jbs 3R | sfded oMb Tdx AR TV 8, 79 Wige W IR ¢ 8 | I8 TSdigon!
@I 91 BI 2 | ...(qeEH)...

MR. CHAIRMAN: Time is over. It is not going on record; even | can” t say it. Now, Dr.
Sanjay Sinh.

S BT BaH (ST U<eT): FEIed, # Al AR R SaRT SOy 1Y 9wy 9§ w3
Bl JAdg PRl & |

Harrassment of innocent people in the name of N.R.C.

ST. o1 RIE (3199H): A1 AHIUTT H81ed, g3l 98I < & (oY 3{TUDT I8 &-IdTs |
o faF! o™ | U@ 988 IFAR &R o 91l FHER I gREAT # 87 3R 97
AR AASeATE A ST 83Tl AT | FISel[s g8 14, g8 o oI 30 ATl T A1 4
EPR QW B AT B, T8 SRATA g H A1 fora1 iR urfepea & Raatie UisT s
ST # ST ARTE™ &1 fohan, e 9T 7 Seoia= AT & oy IreufeT g & ot
FHEATE T TR, ST WISl FSedie &l IR Jarsrel gferd 7 FREIR - form &k
ARER A1 {69 IRY 7 fpa-  feeh 89 & AR § SRAE g § 9 formn 3R
UTfehRt o RaciTd QRIS Siid # 19T ARTETT &of fda, T A1 7 Seeiai IRTe
P Y Ul Uge I W WA 5T T, IS8T ISt AATSeels dl STk Jarsle] gior
7 ARTR 7 forar ok ARTR ft frd oRw # fra-  fadeh 89 & aRm # sk
MEATITST BRIT da 9 W 491 a1 11| I8 QR & <Arnferesor 9 4 7deR, 2018 Bl
39 g9y # Aifed ¥or T {6 7 faeeh Aamie € 1 I8 g1 3 W R UIT &
A1 R BIG BT Y 9gd d91 9l AT | Ga&T I8 el & (b FSedls dl NREIR HRb
fevmad Fe # @ T | 4eET I8 § b AeSedte ¥ e g9rd 7 Sl g5 Wl FEl, S |e
f Te7 3, i1 Ho H Fgd AU, I W b BRATs R T81 g2 R I§ AT had
T U8 &1 81 22.. 7Tel, I8 Al TRGR DI GdaTe a1 3R Jeril &1 4l 8, 39 37,
Tel, 98X 3R HAGTE M o Bl 8, TSI 30 A1 T 2 &b (7Y ers dTel @l Bl a1
AR & el § AR A <1 & qre 1 @RI b # @1 el & | Al Irgufer g
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A FHIT 30 |Iel T <3 Dbl AT DBR dlel BISH Bl Teld axich F FS b H BAT B
RN B # 9T ST Al ... (AGET). .

it STafer: 377U e T | STTudhT e T 27

1. ot Rig: @1 98f & o AFIRG! @t =11, B4 3iR fopa=t ot St gnfl, 7% |
& Ty Araea fawa § 1 3_7 99 & 91| ¥ WRGR W 3RIY & & §9 9 § 7 dda
gfeT TR dfe el =Imamfeexor @ i SaEcs! a7 &l S, 56 aseds &

e Teie #Tel § |l B TR Q! BI 3R $HD doldl U S9a g8IgR SdT Bl
30 $ H RRIRIT H T AT | [T b A | WBR A AR FET A ¢ {5 "wel H
TSI ST & YT AU 90 3R it STarace! Wi a3 & Sy |

U1, 991 FAR 1 ([NER): Aeled, § AT 9w aRT IS¢ MY v F W &I
. <

1. IR YT ATed (SR U¥): A6y, # l AT 9w aRT $o1¢ ¢ fawg |
T Pl Hg Bl & |
SHRIRIPUN BORA (Assam): Sir, | also associate myself with the matter raised by the

hon. Member.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, | also associate myself with

the matter raised by the hon. Member.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, | also associate myself with the

matter raised by the hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | also associate myself with the

matter raised by the hon. Member.

SHRI JAIRAM RAMESH (Karnataka): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

it U SHET U dahass Al 2 1 =l w1 s i Rig IR
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Safety of Women

it = g AR (STR U=T): A1 FH1U1T S, 3 310 A1 ¥ ARBR BT T
AR R, W AR A SN &l ARATY €, STa! AR e a1edl € | 9 dAld 991 &
A & G AEE] b AT A I TS 9, W AR A SR g J 5 aWd |
WSW 3R TARBR Bl TSN 61 &, H Sh! ARG S [l aTsdl § | AF-1g qH1afd
ST, WX home district geiazrex H U i@ &, 731 79 | 981 TR U &feid URaR &l ¢ |
fUeell 24 ARG BT AMF 10 T I9 URAR ST AlGAN IR Tl g AT | g81 Yo qaT
T 3T € @R 98 S9P! <R X U BY ol | 39 URAR &I Afeeld oid 3
T BT ITD! STIR TR UG B & folg 797 SRl &, I SAP 918 I8 Afed 39 IRaR
I D] T & SR SAfae Weq ] BT TANT BT & SR I il i <l & | SHb d1a
g THDI THY Il 9l & | S9d 10 e & 919 98 IR-urg Afdaat & a1 Uh HR H
T € 3R SIART I IH URAR & AW, S8l Afealy 3R oTsidhdi el gg df, ITH A Th
TSB! BT BT THS oid] & 3R SHH A1 BSET! B BT TITT Bl € AR TEX0T HIA
BT JATH HRAT © | $HDT faR1Y 981 Gl Afgarg &l & | I g1 faR1e d-d gy A8d uR
7 ST B | it ST a7 fe, ST IR § SR Sad A} 31U B H 93 O € 3R 89
IRAR BT AT B BR A g od € | ot S w3, Hids R &) &1 Afgersit & 91d &1
ST € 3R uRaR & <1 aafeaat @I hospitalize T Si7em €, R+ A U@ @t 8iR Hid &
T €1 39 qad dIasje o URAR THIATSHR PRI & [oT7 17 A1 URAR Bl gierd =
Pel fb T @ accident &, I8 39 dXId @1 G 8l & - S accident g™ &1 BT BI
T | s9d 91 GRAR 7 919 701 faR1Y e fhan, ST fhar, a9 STex THINSaiR &l
T | AR 3N AT W WRGR A A € o gfora afgemsit w5 /e 9 €, 9 g
RI & Y TRBR B BT BT AMSY FITP A AN, T [aIT 4, F06 &l A IS 8¢
2 3R 32 gford &1 EReT0T UTW & | 3AfeTy AR 370dh A1 | WRBR o 714 € fdh TRBR
39 Y ¥ HRIAE! B, difr Sfeld FHIST & URAR & 3 ANl 6l =1 et & |

sft wurafa: <Ray, I general issue € 1 ST FERT 31T fol@dx WOl € I8! & M
A BRI | Ugel &RIT BIAT 1 fob Uab AT &1 @NT 81 el Rl o, T I8 UR I7h T
AT & e 81 UTd 91 | 31 maximum ¥ 98d ¥ fawal uv §1e1 397 7% €, gAfely Huan
ST AN A8 €, I 31T AW foRgd) 8T 31T 991 < | Aw general issue ¥, 39feTg #14 allow
fora € | g Rig R St 1 R g1 &1 Seord a1 g, 98 e ge 2, 396 SR
ST AT BRIaTE! BT A1fey, a8 gl |

1. U RiE I189 (ST U<D): FE16d, # AR 9w §aRT I3V Y fawa |
W Pl Hag PRl g |

it TR IR (ST UQ): Aeigd, # I A 9 ST I3V 1Y f9we | W@ &l
g DRl B |
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SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | also associate myself with the matter raised
by Shri Surendra Singh Nagar.

it <ot g RIS o & faee): e, # W AT 9ew §aRT SV T
v A W Pl Hag BRAT g |

it ARTAVT S T[T (T IS & faeel): Aeled, # 9 AT 9e qaR]
TOTY Y 49y A W Bl Heag B g |

SHRI SYED NASIR HUSSAIN (Karnataka): Sir, | also associate myself with the matter
raised by Shri Surendra Singh Nagar.

DR. AMEE YAJINIK (Gujarat): Sir, | also associate myself with the matter raised by
Shri Surendra Singh Nagar.

DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the matter
raised by Shri Surendra Singh Nagar.

SHRI K.G. KENYE (Nagaland): Sir, I also associate myself with the matter raised by
Shri Surendra Singh Nagar.

SHRI K.K. RAGESH (Kerala): Sir, | also associate myself with the matter raised by Shri
Surendra Singh Nagar.

DR. NARENDRAJADHAYV (Nominated): Sir, | also associate myself with the matter
raised by Shri Surendra Singh Nagar.

it STdg 37ett W (SR UG ¥)): Aeigd, § I A HawI SaRT 3o1Y Y fawy & w3
Pl Hag PRl & |

1t I ypTeT T (STR UQ9): AEIey, § Wl A1 9ag SaRT So1Y Y vy | o
Pl Hag PRl & |

it STdg 37ett W (SR TS ¥)): Aeigd, § I A AR SaRT $o1Y Y fawy & w3
Pl Hag PRl & |

1t I ypTeT T (STR UQ9): AEIGy, § Wl A1 9a gaRT SoIY Y fIvy |
Pl Hag PRl & |

el fareera STgR (fBATeret Uel): #E1ed, § Y AT 9 SaRT Io1¢ Y fawy
w3 Bl Hag DRl g
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Need to install statue of Bankim Chandra Chattopadhyay
in Parliament houose

SHRIDEREK O~ BRIEN (West Bengal): * Sir, every Parliament session is concluded
with our National Song Vande Mataram. Sir, yesterday 27 June was the birth anniversary of
Shri Bankimchandra Chattopadhyay, the author of this song. Yet we could not pay our
respects to him in the Parliament. We know that this song, Vande Mataram, was part of the
novel Anandamath. This song, as a slogan, helped in intensifying the freedom struggle and
inspired the people to a great extent to fight against the British. | want that a statue of the
literary giant, Sahitya-samrat Shri Bankimchandra Chattopadhyay should be installed in
the Parliament. Let us all the Members of Parliament work together from this day onwards
to prepare to install the statue within the next year so that we can pay our due respects to
the author, poet, novelist, journalist and great nationalist Shri Bankimchandra
Chattopadhyay. Sir, | request the two Presiding Officers of the House including you, the
government and the Statue Committee to make this happen as soon as possible.

Sir, every year, we start the Session with ‘Jana Gana Mana’ and we end it with the
national song, which is “Vande Mataram’. Every time, we do it. Yesterday was the birth
anniversary of Bankim Chandra Chattopadhayay. Many words can be said about him, but
the most appropriate phrase to describe him was by Sri Aurobindo, who called him “the
creator of a language, a literature and a nation”.

Sir, it is my humble request that since we hear “Vande Mataram’ at the end of every
session, we install a statue of Bankin Chandra, so that next year, on the 27th of June, all
Parliamentarians can together say, ‘Vande Mataram’ .

MR. CHAIRMAN: For the information of the hon. Members, there is a system. There
is a Statue Committee. A Member has to write to that Committee. The Committee discusses
and comes to a conclusion and then finally, a decision can be taken. As the Chairman, |
cannot do anything in this regard except accepting the suggestion. That much I can do.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, | associate myself with the
matter raised by Shri Derek O ” Brien.

SHRI P. BHATTACHARYA (West Bengal): Sir, | also associate myself with the matter
raised by Shri Derek O ” Brien.

SHRI RIPUN BORA (Assam): Sir, | also associate myself with the matter raised by
Shri Derek O~ Brien.

* English translation of the original speech delivered in Bengali.
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it ARTIAT AT GATRAT (TSI ARied, § Wl 719117 ¥ew aRT $o1Y Y favy 4
T Pl Heg Bl g |

SHRI SURESH GOPI (Nominated): Sir, | also associate myself with the matter raised
by Shri Derek O ” Brien.

Merger of Tirunelveli B.S.N.L. Telecom district with Nagercoil
B.S.N.L. Telecom district

SHRIMATI VIILASATHYANANTH (Tamil Nadu): Mr. Chairman, Sir, | thank you for
allowing me to raise a very important issue, that is, the merger of BSNL Telecom District,
Tirunelveli with a tiny Nagercoil Telecom District. The Government has decided to go
ahead with the merger. Sir, Tirunelveli is a very big Corporation. It is the headquarters. It has
all the features geographically as well as the network base and it is vast as compared to
Nagercoil. It is the district capital. Sir, the population in Tirunelveli is double and the
revenue is also huge as compared to Nagercoil. The customers are put to hardships there.
If they want to meet the General Manager, they have to travel all the way from Sivagiri to
Nagercoil to meet the General Manager for redressing their complaints. So, I could not
understand why the Government took a measure to merge a major telecom district with a
very tiny telecom district like Nagercoil without taking into consideration, the area, the
network base, the staff strength and the customer interest. We also have a huge seven
storey building there. Sir, BSNL is in a financial crisis already, because 4G spectrum has not
been allocated, and 700 MHz frequency has not yet been given. Sir, now BSNL faces a
liability of ¥ 19,630 crores, whereas its asset value is ¥ 65000 crores. A letter of comfort has
to be given to the BSNL, so that, they can borrow loans from the public sector banks
because all the other private companies have borrowed 5.7 lakh crores from the public
sector banks. But, the BSNL is not allowed to borrow loans. If BSNL is allowed to borrow
a loan of ¥ 8,500 crores, then the BSNL will be revived. The income can also be generated
because Tirunelveli district will need the expansion of mobile network and optical fiber
network. Sir, the Central Government and all the State Governments should use the landline
services, the mobile networks and the broadband services of BSNL only. With all these
steps, the operation expenditure should also be reduced drastically. | wanted to raise this
point because I do not want my telecom district to go away from Tirunelveli. Sir, | thank you
very much for giving me this golden opportunity to speak on this subject.

SHRIA.K. SELVARAJ (Tamil Nadu): Sir, | associate myself with the matter raised by
the hon. Member.
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SHRI K.R.ARJUNAN (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, I also associate myself with the
matter raised by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIT.K. S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

MR. CHARIMAN: | want to point out that Tirunelveli is undoubtedly a big district,
but do not call Nagercoil as “tiny” district. It is a small district not tiny district.

Now, we shall take up Special Mentions. Dr. Satyanarayan Jatiya.

SPECIAL MENTIONS

Demand for linking of rivers in the country

ST. ARV ACAT (Feg US=T): A1 AT ST, <21 H FHI-9 U Gl AR 918
P TR SHoNae ®f AT FheIRd g4 8 | 39 fauer I a9 & forv afet &
RER SIS & AHIEG URATSG I8 S, 4 (Al Bl arevan o g uisd
3T B, TN Afeal § UaIfed Bx STl SUA] HTs Sy, g=idlg |

MR. CHAIRMAN: Good, 3131 & |

SR BI=AT e (SR UG 9)): HRIGd, § AR 9aR] GaRT So1y ¢ a9y 9 WY &I
. g 2|
Demand of compensation to the Tamil Nadu State under the
14th Finance Commission

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, the 14th Finance Commission has recom-
mended an increase of 10 per cent in vertical devolution from 32 per cent to 42 per cent to
the States. Though, the share in central taxes due to vertical devolution has been increased
from 32 per cent to 42 per cent, in reality, the effect has been neutralized by reduction in the
horizontal devolutionary share of central taxes to Tamil Nadu from 4.969 per cent to 4.023
per cent. This reduction in the inter-se share to Tamil Nadu is 19.04 per cent, which is the
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highest erosion in share amongst all States. Thus, the combined effect on Tamil Nadu”s
overall share in central taxes has increased from 1.59 per cent to 1.69 per cent only. The
average increase in share of central taxes during the year 2015-16 over 2014-15 is 46.06 per
cent among fifteen major States and 49.85 per cent among all the States, whereas Tamil
Nadu could get an increase of only 20.98 per cent. This is the lowest amongst all the States.
Tamil Nadu is the only State to get an increase in share of central taxes lesser than 30 per
cent. By discounting the 18 per cent growth rate in central tax collection, Tamil Nadu has
benefitted only 2.98 per cent additionally over and above normal growth due to the in-
creased share recommended by 14th Finance Commission, while all other States benefitted
by 31 per cent on an average over and above the growth rate in central taxes. Therefore,
Tamil Nadu may be sanctioned with a special assistance of ¥ 2,000 crores for the special
projects, to compensate the reduced devolution that the State received under the 14th

Finance Commission.

MR. CHAIRMAN: Now, Shri V. Vijayasai Reddy - not present. Shri Manas Ranjan
Bhunia - not present. # ST & fofg A= Y1 & fb St 4w Aifedt <l €, A o SuRerd
eI XEd €, ISP el IR, U 1R HIPT Te] QT 3R gap TBx, AN QERT ITh] HIP]
M| $HPT R IT & P $7P SR I1dH! AR B S I {1 €, 98 =1 81 el & |
IE Hael 39 ST & IR | FE1 7, T8 A general observation € |

1. I TS 189 (STR U<T) @ IR, SHB] WG I8 & (b STh] HHLT: ST H 79
SIRTT | S9T@T SITE OR 31Tell 1M Sk Sy |

ot wmafer: S €1 7 @ FRaT g, 1 vsfics €, S | s dor ds |

Demand to make Lucknow Bench of Allahabad High Court fully functional and
establish a High Court Bench in West Uttar Pradesh

st oI o (TR UY): WUl HEIGY, SelEElE 88 dIc d odds; §d &l
THTSIATG] FRPR H AT WU (AT AT | TbTel J HT 7 319 SMTeH! Bl Giaensi Bl
&I H Y@ 8Y [Ieawii $IE uRER &1 707 R, faH qet 57 BIC R o 3rerral
R IRIR 7 B3 3Ny JAu Hivlg € | IgeT $ SR SH T9I & U IS & I
ITATTET S.UA. SRR SNl ° d ARG B f | GHRAGRT 57 F | 27 BT 87 31T 4T Wl
TS €| SATETEIE B8 DI & oIy Wigd 160 SToit &Y Gl &Hal § A 7&o 117 9 € 1 117
SISl # | ATH 30 SIS B TS 49 H d0d ©, Sidid 3P HUR UL & 15 el BT 4R
2 3fR 87 o1 SRR 818 BIC ¥ a4 &, N1 U= 55 RTef &1 R & | SATRTEIE 818 PIe
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REGARDING VARIOUS ISSUES RAISED BY THE MEMBERS

sft Oty 3T, Fdt o @1 IR U=, 3y &l A |1 fawat & HuR =@ @t off | g
U BT FRAT TR, S IR AT <% & A 8 AR G & A ©, S9d aR | g9l
83 | ORI (A9 AR o1, 98 T Yob TR FHWIT &b w0 § GF-T & A 3R 9 &
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FUR ISHR, A3 @WIged B highlight T &, Iad IR H AER—IT & SaRT R 4
IAHT FHTET W 81 Gl © | 31 el A BT {O oo el 9 R o gd g A el
9 31X 31T ag W B N B W W 910 I% 32 &, d $§ 7 I, W3, &9 N o G
2 o5 o7 W1 # SITaT @ SRmelt & R # S’ avE W 9l 81 Xl €, VAT S @t |
S8 | STq H Fg 91 Goll, a1 HRT AT Al SIHY 81 AT HRT 1 7, H A1 9AREA g | So,
naturally, | will also feel happy. When people make comparison that the other House is
functioning and this House is not functioning, it pains me and it pains you people also as

it reflects the overall image of the House and all that.

Yesterday, in spite of initial objection - of course, objection has got its own validity
- 1 do agree with what Shri Anand Sharma said, and, then, even the Leader of the Opposi-
tion also said, with regard to the Parliamentary scrutiny by the Committees about the Bills
and all, and, I am examining it. | am examining it. Some figures have been given. | am going
through it. I will be discussing the need for parliamentary scrutiny with the concerned
Ministers also. At the same time, we should not send this message to the people that the
Bills are being delayed on one pretext or the other. We have to strike a balance between
these two. One thing is to complete the scrutiny. One reason why | allowed that Bill was
that the Government had just come in and there was a small change in it. Some people had
said that that was not small, that was big. | don”t want to get into that. At the end of the day,
the people, who had got the objections, in their own way, effectively highlighted their point
of view. At the same time, the people, who wanted to oppose it, like Mr. Derek and other
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friends, they opposed it and had their say. At the end of it, in the true spirit of parliamentary
democracy, we were able to dispose of the Bill.

SHRI JAIRAM RAMESH (Karnataka): Sir, what about the Bills where the Standing
Committees are pressurized to give a Report and the Government does not come forward
with the Bill?

MR. CHAIRMAN: | would also like to get the benefit of your suggestions with regard
to certain Bills. This is the matter-which I raised. | hope some of you might have understood
it. It is about the Bills which have been pending for years together. What should we do
about them? If the Government wants to withdraw them, | think we should come to an
understanding that we should allow the Government to withdraw those Bills. Why? | am
not talking on behalf of the Government. The reason is that the backlog of 32-33 Bills
pending in the Rajya Sabha is not sending a positive image. | would like the Parliamentary
Affairs Minister to discuss it with the leaders of various parties and arrive at some
consensus. | am not saying it should be done either way because | am not supposed to say
it. I can” tdirect the Government to withdraw the Bills. Because some Bills were introduced
by this Government; some Bills were introduced by the earlier Government; some Bills were
introduced in the last Lok Sabha; and some Bills were introduced in the earlier Lok Sabha.
I also found a lot of difference between the 15th Lok Sabha and the 16th Lok Sabha. This
has to be studied in a proper context without getting into the politics of whose regime was
there. If the Rajya Sabha could really be a match for the Lok Sabha at that time, why can”t
we? Are there any genuine and serious problems? Where does the lacuna lie? Does it lie
with the Government? Or does it lie with the Opposition? Or does it lie with the House? Or
does it lie with the system? Even if changes are required to be made in the system, | am
willing to go through that. Because, at the end of the day, | want to see that my House, our
House should also shine and get appreciation like the other House gets.
...(Interruptions)...

SHRITIRUCHI SIVA (Tamil Nadu): Sir, climate change. ...(Interruptions)...
MR. CHAIRMAN: I will give you an opportunity. ...(Interruptions)...

SHRI JAIRAM RAMESH: Please tell the Government not to declare Bills as Money
Bills. ...(Interruptions)...

MR. CHAIRMAN: At least, when the Chair is saying something, you should not
obstruct the Chair, if not the Members. Afterwards when you raise your hand, | am sensible
enough to note it and definitely will give you an opportunity. If the Members, who have got
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knowledge, raise their hands, | will definitely give them an opportunity. Please keep that in

mind.

My suggestion is, let us rise above this. Shri Jairam Ramesh just now made a point
and Mr. Siva also wanted to raise a point on climate change. My suggestion is that all these
things can be discussed in a proper manner informally. | am stressing this point. Some of
you who are Members of the Business Advisory Committee may recall that | had told this
to the Minister. The Ministers have started doing it. Many problems can be sorted out if
there is a regular dialogue between the Government and the Opposition. It can be done
formally or informally. After all, you are all Member We all have assembled here to see that
something good is done for the country. Sometimes the Parliamentary Affairs Minister can
walk into the room of the Leader of the Opposition. Sometimes the Leader of the Opposition
can walk into the room of the Parliamentary Affairs Minister. If you are still not able to do
this, both of you can walk into the chambers of either the Chairman or the Deputy
Chairman. This is the way we can sort out this issue. | am encouraged by the response of
this week. It is a weekend and in the afternoon, we have non-official Business. | hope that
everything will go in a proper manner. Encouraged by this stand, | am suggesting to both
the Government and the other Members of the House to have a regular interaction.
Initiative should be from the Government. Secondly, find a way-out as to how to end the
pendency. Pendency @I endency fiert arfay | 3isht # endancy ¥Teg w121 €, # =747 1&g
Sirg &l § | But, where is the ending for the pending? That should be our approach so that
Rajya Sabha record is also improved. After all, the entire thing will go on record. Sometimes,
I say BN HRISI T VAT BT, JUST I ST < VAT Hel, TH.IAR. 19 Sif 1 QA1 H8T | That
isall in the record. So, tomorrow also, when people will recall the record, they will find out
as to who the Chairman was at that time, who the Leader of the House was, who the Leader
of the Opposition was and who were the other prominent Member This will be on record.
So, keep in mind that this record is brightened. That is my appeal. GerT-uieft &= ST T2,
AP VA B dispose &I, etc. | just don”t want it. Not in that way, but, in a meaningful
manner, come to a conclusion as to how to tackle 32-33 pending Bills. Secondly, with regard
to sending it for scrutiny by Parliamentary Committees, | have already observed that let us
go through the record and find out what has been the practice over the year. Some figures
have been quoted. Let us go through them and see to it that we improve our record in this
regard. This is my appeal to all the Members of the House. Anyhow, compliments to all of
you for one successful, meaningful, purposeful and useful week. I hope that in the coming
days also, we will be able to do better than the present. That should be the attitude. Mr.
Siva, you wanted to say something.
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SHRI TIRUCHI SIVA: Sir, similar to water crisis, yesterday, we discussed a very
important issue of climate change. That also was very much welcomed by the people. |
think let us not stop at discussion and deliberations. If something concrete comes out, |
think that would send a very good message.

SHRI P. BHATTACHARYA (West Bengal): Sir, sometimes, we get Bills at late hours,
either early in the morning or in the night. So, kindly tell the Government that they should
send the Bills to Members a little earlier so that we can go through them.

MR. CHAIRMAN: Secondly, before | conclude, when a Bill is sent to a Parliamentary
Standing Committee and the Parliamentary Standing Committee, consisting of 20 Members
from Lok Sabha and 10 Members from Rajya Sabha, goes through it, then that should be the
end of it unless there is something very important. There should not be a practice of again
and again referring it to different Committees. The House, of course, is supreme. | do agree.
But, at the same time, we must follow some practice to see that we expedite the functioning.
People want results. Other things are left to us. They want speedy delivery of justice. That
should be the approach.

ST T TR (M-S RI): FHTafT S, #-0  a Raave 8 3R H Ua amen
Il g o S 757 |1 ©, 98 STUR BT84 g, Se different walks of life 31 &7 o1 €, i
WMgE T politician 9 T2 €, 2 &1 €, 3l STd! ATST-A1 S8 o7 & foly, D!
fRd e & o7 o1 S8 3Telt IR | 10 Adhs AT 15 T ST il |

SHRI MADHUSUDAN MISTRY (Guijarat): Sir, | request you to tell the Treasury
Benches that sometimes, Bills are brought in the House and they also then want to pass it
on the same day after discussion. That kind of a tendency in the Treasury Benches and the
Minister has to be restrained.

MR. CHAIRMAN: Bhattacharyaji has raised that point. | have taken note of that
point.

There is a comment that it was a problem of only initial days, when Parliament con-
venes after election. Now, all these things are over. Election, selection, collection and
everything is over. Now, go for discussion and then discussion.

Now, the Question Hour. With regard to Question Hour also, | have to make an
observation. The question has to be specific, pointed and reply also has to be specific
because | have been watching - while sitting there also - some Minister have a habit of
giving a long reply. It should be a correct reply but not long; so, keep that in mind and see
that you are also precise enough so that time is saved and everybody gets a chance. How
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12.00 p.m.

many questions are you admitting now? It is fifteen. We admit fifteen questions but take up
only eight questions. Half justice is not full justice. Please understand this and try this.
Now, Question No.76.

(ST AEled UIoRIH §Y)
ORAL ANSWERS TO QUESTIONS
eI &1 i
*76. St et R TSI o7 SUHIERIT A1, TTeT 3R AT faea=or #301 I8 §adl
DI HAT P
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IS, Bl HERUT 7T 3HIR 19T TRBR B Toi AT GaRT fhar i & | & i
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AfeHS! IU-TTSHT SRATT Tbige “PiY AU HREHT (YTHATE)” *Hrlfad HRal &, o
g1 faftre fauur Sravix=T gcdh & SrAfd (i) TFI0T &1 § HSROT ARl 3R (i) HSRT
AT DI BISHY | 3 THIH B YW ¥ f&FId 31.03.2019 TP IMSUAYTH Dl
IY-AISHT QUASNTS & d8d 65.54 ISR ST P WSRUI &l &I Bl 38,964 HSRUI
AT URATSHAY (M) WPhd Bl T8 ¢ |

Construction of godowns

1*76. SHRI LAL SINH VADODIA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ the number of godowns along with capacities thereof in metric tonnes that are
required in the country for safe storage of foodgrains so that there is no wastage of grains;

tOriginal notice of the question was received in Hindi.
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(b) the number of godowns along with their storage capacity in metric tonnes,
available in the country, at present;

(c) whether Government has made any plan to construct adequate godowns with
commensurate capacity in metric tonnes to store Total quantity of grains produced; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAMVILAS PASWAN): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) A Total number of 2068 godowns (both owned and hired) are available with
Food Corporation of India (FCI) for central pool food stocks (as on 31.05.2019). The Total
storage capacity available for central pool stocks is 862.45 LMT (as on 31.05.2019)
including Cover and Plinth (CAP) storage, against ToTaL stocks of 741.41 LMT (as on
01.06.2019). As such, there is sufficient capacity for storage of central pool foodgrains at
the national level.

However, depending on requirement in specific areas and for modernization of stor-
age facilities, Government implements the following schemes for construction of godowns
and silos in the country for central pool stock of foodgrains:

i.  Private Entrepreneurs Guarantee (PEG) Scheme: Under this Scheme, which was
formulated in 2008, storage capacity is created by private parties, Central
Warehousing Corporation (CWC) and State Government Agencies for guaranteed
hiring by Food Corporation of India (FCI). A capacity of 142.62 Lakh MT (LMT)
has been created as on 31.05.2019. Under this scheme, no funds are allocated by
Government for construction of godowns and full investment is done by the
private parties/fCWC/State Agencies. After a godown is constructed and taken
over by FCI, storage charges are paid to the investor for the guaranteed period
of 9/10 years irrespective of the quantum of foodgrains stored.

i.  Central Sector Scheme (erstwhile Plan Scheme): This scheme is implemented in the
North Eastern States along with a few other States. Funds are released by the
Government to FCI and also directly to the State Governments for construction
of godowns. A Total capacity of 1,84,175 MT has been completed by FCI and State
Governments during the 12th Five Year Plan (2012-17). This scheme has been
extended for 3 years from 01.04.2017 to 31.03.2020. A capacity of 49,375 MT has
been created by FCI & State Governments from 01.04.2017 to 31.05.2019.
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ii.  Construction of Steel Silos: In addition to conventional godowns, Government of
India has also approved an action plan for construction of steel silos in the
country for a capacity of 100 LMT in Public Private Partnership (PPP) mode for
modernizing storage infrastructure and improving shelf life of stored foodgrains.
Against this, as on 31.05.2019, steel silos of 6.75 LMT capacity have been created.

Further, in order to develop Agricultural Marketing Infrastructure (AMI) including
storage infrastructure, Ministry of Agriculture and Farmers Welfare implements a capital
investment subsidy sub-scheme namely “Agricultural Marketing Infrastructure (AMI)””
under Integrated Scheme for Agricultural Marketing (ISAM) with two distinct marketing
infrastructure components i.e. (i) Storage Infrastructure in rural area (ii) other than storage
infrastructure. Since inception of the scheme and up to 31.03.2019, a Total of 38,964 storage
infrastructure projects (godowns), with storage capacity of 65.54 million MT were
sanctioned under AMI sub-scheme of ISAM.
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SHRI BIRENDRAPRASAD BAISHYA: Sir, Assam is self-sufficient in rice produc-
tion. Although Assam is self-sufficient in rice production, during the times of flood, people
of our State cry for food because during the times of flood, especially, from the months of
May-June to October, Assam is ToTaLly cut off from the rest of the country.

MR. DEPUTY CHAIRMAN: Be specific to your question.

SHRI BIRENDRA PRASAD BAISHYA: Sir, | am coming to the question. My simple
question to the hon. Minister is: Looking at this situation, is this Government planning to
set up or construct warehouses or godowns, especially, in the flood-affected areas for the
buffer stock?
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(FPE 9. #)
PHH. IS Bl AH faa 1415 faa1516 491617 fad17-18  fda.18-19%
9.
1 2 3 4 5 6 7
1. IISHM IR MPER 0 0 0 0 0
ETTRE

2. g U™ 30526 65091 30680 27393 17235
3. IoUTAd UQEl 3 1 0 0 82
4. A 73342 71803 249698 55404 156322
5. fa8R 102984 277298 688870 312763 673008
6. BNATE 25132 23845 124964 377030 314105
7. TGN 3R TR Edelt 0 0 0 1 191
8. THAIR A9 0 0 0 6 7
9. har 5 27 59 7 23
10. ORI 28490 39747 39840 99838 81185
11, gRamom 12034 12939 16859 10904 6723
12, fewmad uew 2337 3031 4461 3910 3105
13, OT9 3R PR 3207 1981 3136 2221 13666
14, IRES 20732 29234 142454 197002 276617
15.  PHHACH 101502 157837 77225 58683 41720
16.  HYA 40344 50637 71053 19166 15378
17. WA 0 0 0 0 0
18.  WEg UQTM 17941 18957 367284 662699 699832
19. WEBRTS 47563 120251 136818 187932 221937
20. AR 1534 % 869 932 6811
21. AL 5015 863 7046 2544 11296
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1 2 3 4 5 6 7
22, faoiRw 769 378 537 1631 924
23.  SATeE 5541 628 933 14 0
24. 3Nfe=m 104047 275467 76319 450715 400721
26. UoIg 383 627 2462 1303 12625
27.  XTSRYE 53869 64721 107864 337558 327033
28. TfamH 8383 213 753 563 861
29. dfferTg 27735 28537 144892 170265 113225
30. Tl 28 45763 2759 0 0
31, BgRr 18629 6248 7080 4994 22409
32. TR TR 276704 159905 478246 818730 428276
33, SRS 8127 7748 8711 7666 5858
34. UREH e 186237 358368 421046 642772 713695
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2014-15  2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6 7

1. feHM iR 0.00 0.00 196.37 33.07 0.00

[REZEINEFIENE S
2. 3ffy Qe 42660.11 28113.32 2171279 35192.89  18605.43
3. 3BUTde USRSl 1813.74 4240.29 5412.30 1210.97 0.00
4. 3IH 92867.67 8786575  132197.90 166961.67  24408.40
5. fI@R 103487.97 9071846  211427.06  60257.06  444931.91
6. BTG 39984.45  14025.75 8381591 262507.14  263695.44
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1 2 3 4 5 6 7
7. TG 3R TR Bdell 81.17 56.97 282.83 330.88 946.97
8. THAIR A9 0.00 0.00 49.88 8.74 0.00
9. har 540.43 268.14 284.79 0.00 0.00
10. ORI 504149 1227495 3652741  53264.22  68219.85
11, gRamom 9492.49 917459 7414.46 2153.84 2839.56
12.  fewmad uew 143354 2191.75 3253.82 5087.88 1468.94
13. SR 3R PR 4232.39 5363.09 8033.01 498211 22683.11
14, IRES 21030.14 2974027 7963014  162629.86  173352.48
15.  PHHACH 28524.51 60406.49 2786400  59304.63 1882248
16.  HYA 16075.33  35717.19 10049.44 2140.78 0.00
17. TG 0.00 0.00 70.92 0.00
18.  WEg UQTM 5702043 5713916  170114.87 487626.83  425042.66
19. HERTG 94599.37  34673.93 73566.02  110207.77  113552.93
20. ®TQR 2715.77 4681.35 5767.41 5855.30 429.98
21. AL 4629.68 4950.95 8078.23 427376 1262133
22, fAoiRH 455.24 759.24 2482.99 644.25 2923.83
23, AN 4575.01 1068.22 4676.22 832.99 0.00
24. 3nfeem 6840359  98281.94 14945293 31240590 32903243
25. U9 0.00 1124.29 7559.10 1602.06 0.00
26.  ITORAN 4138574  39834.60 8715310 18956623  234013.32
27, fafema 1287.47 43317 1190.61 0.00 0.00
28. A g 3821349 2127332 69059.77 8484858  50279.81
29. TeRTHT 4103518 2478753 14263.34 4815.53 0.00
30. B 12244 .45 6876.04 1345546  18316.45 765.98
31, SR U 16143110  158312.83 22398045 49480643  277585.81
32, IRES 4004.40 4164.85 7484.09 1381.40 9598.30
33.  uf¥Ed §re 21042928 17227343  139363.74  455666.02  437284.79

Pl 1109695.64 1010791.84  1605800.40 2988986.14 2933105.72
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1 2 3 4 5 6 7 8 9 10 11 12

1. 3fSHM iR PR - - - 365 0.05 - - - - 2
&TURTE

2. 7Y U 3287 1,159.83 445 297165 615325 2876 3758 3,299 29791  2,63,266

3. BT UQYl 7739 - 042 2694 1.19 176 144 - 16 1,258

4. A - 004 6709 27180 182.69 794 103 66 381 12,601

5. feEr 18559 15628  267.03  438.86 91338 3728 1.122 12,184 2100 53420

6. TSNe - 0.04 0.07 1.17 342 - 2 4,963 57 154

7. BUNTe 1007 3254 9998 54122 84908 2062 4620 3,307 3561 47,510

8. TIEXT 3R TR &deil - 0.02 598 1948 27.70 48 1 103 366 1,029
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1 2 3 4 5 6 7 8 9 10 11 12
25.  ANTeRS 24.74 - 7505 0.10 7344 1,799 67 494 89 1,392
26. 3nfgem 16848 2407 15649 22223 60212 1118 1,183 2,771 2376 48417
27. YR (HT8) - 013 2323 2454 25.98 288 151 79 51 1414
28. US4 378 083 24126 3113 173.66 905 1,947 338 1,860 9,407
29. TSR 30918 7718 2636 47652 683.90 16401 9,353 4,256 8204 21641
30. fafmH - - 0.02 3.14 0.19 169 - 1 2 31
31, afiaer g 12441 21117 114274 139770 162161 18248 19,584 6,636 34157 157,033
32. T 6238 48474 1135  689.37 34198 2,552 % 2,792 3140 43270
33, g 59.94 008 20527  404.07 66.48 178 4 161 7303 32,104
34, IR S 187.82 479 6981 221581 743157 5921 8,195 9,639 12,005  2,66,262
35 IIRES 11140 1675 1304  92.90 138.30 479 245 1,479 1,086 5728
36. uf¥EH e 1399 45168 41617 87033 130856 15137 7,612 7.191 30765 87,531

T 303503 349340 6,014.90 17,989.05 38199.25 120322 111332 129173 327,993 18,16,621
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Housing for poor people

1*77. DR. SATYANARAYAN JATIYA: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the details of the houses provided to the people belonging to poor section of
the society during 2014-2019 in the country, State-wise and year-wise, including the grants
sanctioned for each house and the Total amount of grants sanctioned for the houses
constructed in the States; and

(b) the action-plan to provide houses to all by 20227

THE MINISTER OF STATE INTHE MINISTRY OF RURAL DEVELOPMENT (SADHVI
NIRANJAN JYOTI): (a) and (b) A Statement is laid on the Table of the House.

Statement

(@ To achieve the objective of “Housing for All”” by 2022, in rural areas of the
country, tty Government has re-structured the erstwhile rural housing scheme Indira Awaas
Yojana (IAY) and Pradhan Mantri Awaas Yojana- Gramin (PMAY-G). PMAY-G is being
implemented by Ministry of Rural Development w.e.f. 1st April 2016. In urban areas of the
country, Pradhan Mantri Awaa Yojana-Urban (PMAY-U) is being implemented by Ministry
of Housing & Urban Affairs w.e.f 25.06.2015.

PMAY-G aims to provide a pucca house with basic amenities to all houseless house-
holds and households living in kutcha and dilapidated house in rural areas by 2022. To
achieve the objective o “Housing for All””, the target number of houses to be constructed
under PMAY-G by the year 2021 -22, is 2.95 Crore which is proposed to be achieved in
phases. In the first phase 1.00 crore houses were taken up for construction in 3 years i.e.,
2016-17 to 2018-19 and in the second phase 1.95 crore houses are targeted for construction
in3yearsi.e., 2019-20 to 2021-22.

The beneficiaries under PMAY-G are identified based on housing deprivation param-
eters, as per Socio-Economic & Caste Census (SECC), 2011 data, and after due verification
by Gram Sabha followed by an appellate process. Under PMAY-G, beneficiaries are pro-
vided unit assistance of ¥ 1.2 lakh in plains and ¥ 1.3 lakh in hilly states, difficult areas and
IAP districts for construction of pucca house. In addition, beneficiaries are provided assis-
tance of 90/95 persondays of unskilled labour wages through convergence with Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS) and % 12,000 for con-

tOriginal notice of the question was received in Hindi.
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struction of toilets through convergence with Swachh Bharat Mission - Gramin (SBM-G),
MGNREGS or any other dedicated source of funding.

A Statement indicating houses constructed and release of Central Share, State/UT-
wise, under rural housing scheme (IAY/PMAY-G) from year 2014-15to 2018-19 are provided
in Annexure-1 and Annexure-11, respectively (See below).

Ministry of Housing & Urban Affairs is implementing the Pradhan Mantri Awas
Yojana (Urban)[PMAY (U)] since 25.06.2015 for providing assistance to States/Union
Territories (UTs) for addressing the housing requirement for the people belonging to
Economically Weaker Sections (EWS), Lower Income Group (L1G) and Middle Income
Group (MIG) categories in the urban areas through following four verticals:

@) In-situ” Slum Redevelopment (ISSR): Slum redevelopment grant of ¥ 1 lakh per
house is admissible for all houses built for eligible slum dwellers under the vertical
of In-situ Slum redevelopment using land as Resource with participation of private
developer

(i) Credit Linked Subsidy Scheme (CLSS): An interest subsidy of 6.5 %, 4% and
3% on loan amount upto ¥ 6 lakh, ¥ 9 lakh and ¥ 12 lakh are available for the
eligible beneficiaries belonging to Economically Weaker section (EWS)/Low Income
Group (LIG), Middle Income Group (MIG)-I and Middle Income Group (MIG)-11
respectively seeking housing loans from Banks, Housing Finance Companies and
other such institutions.

(iii) Affordable Housing in Partnership with public or private sector (AHP): Central
assistance of ¥ 1.5 Lakh per EWS house is provided by Gol.

(iv) Beneficiary-led individual house construction/enhancements (BLC): Under this
vertical, central assistance of T 1.5 lakh is available to individual eligible families
belonging to EWS categories.

State-wise and Year-wise details of houses completed and Central Assistance sanc-
tioned for release under PMAY (U) during 2014-2019 is given in Annexure-111 (See below).

(b) To achieve the objective of “Housing for All”~ by 2022, Government has taken
following steps:

| PMAY-G:

i. To achieve the objective of “Housing for All”” by 2022 in rural areas, it is
aimed to provide assistance for construction of 2.95 crore houses. In the
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first phase from 2016-17 to 2018-19, the target assigned to the States / UTs
is construction of 1.00 crore houses. Under phase I, assistance would be
provided for construction of remaining 1.95 crore houses in three years i.e.,
2019-20 to 2021-22. The year-wise targets under Phase -1l is as under:-

Financial Year Target (Number of houses)
2019-20 60.00 Lakh
2020-21 70.00 Lakh
2021-22 65.00 Lakh

Vi.

Vi.

All States / UTs now have a single bank account of PMAY-G at the State/
UT level, the State Nodal Account, from where the assistance is transferred
directly to beneficiary account through Fund Transfer Order, thus ensuring
smooth and faster transfer of funds to the beneficiary.

Implementation and monitoring of the scheme is through end to end
e-Governance model. All activities of implementation of scheme from
identification of beneficiaries till completion of houses are done through
MIS-AwaasSoft.

Evidence based monitoring of construction of house through uploading of
geo-tagged photographs at each pre-determined stage of house construction
through the mobile application-AwaasApp. This has helped in reduction of
time in verification of house construction enabling faster release of assistance
leading to timely house completion.

Increasing availability of trained rural mason by implementing “on the job~”
Rural Mason Training Programme which has helped in construction of
quality houses at a faster pace.

Assigning each house sanctioned under PMAY-G to a local functionary to
improve monitoring and facilitate timely construction of houses.

Awards to the best performing States/UTs based on performance index
dashboard, thereby creating healthy competition and motivation among the
States/ UTs for achieving the set targets.

Il PMAY(U)

As on 24.06.2019, the validated demand is around 100 lakhs. A Total of 81,03,196
houses has been sanctioned, out of which 26,07,913 houses have been completed. All
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States/UTs have been requested to saturate their demand of housing during this financial
year so as to complete construction of all the approved houses under the PMAY (U) by
2022.

Annexure-I

Houses Constructed under 1AY/Pradhan Mantri Awaas
Yojana-Gramin from 2014-15 to 2018-19

(Unitsin Nos.)

SI. No.State Name FY 14-15 FY15-16 FY16-17 FY17-18 FY18-19#
1 2 3 4 5 6 7
1. Andaman and 0 0 0 0 0
Nicobar Islands
2. Andhra Pradesh 30526 65091 30680 27393 17235
3. Arunachal Pradesh 3 1 0 0 &
4. Assam 73342 71803 249698 55404 156322
5 Bihar 102984 277298 688870 312763 673008
6.  Chhattisgarh 25132 23845 124964 377030 314105
7. Dadraand 0 0 0 1 191
Nagar Haveli
8. DamanandDiu 0 0 0 6 7
9. Goa 5 27 54 7 P&
10. Gujarat 28490 39747 39840 99838 81185
11. Haryana 12034 12939 16859 10904 6723
12, Himachal Pradesh 2337 3031 4461 3910 3105
13, Jammuand Kashmir 3207 1981 3136 2221 13666
14.  Jharkhand 20732 29234 142454 197002 276617
15.  Karnataka 101502 157837 77225 58683 41720
16. Kerala 40344 50637 71053 19166 15378
17.  Lakshadweep 0 0 0 0 0
18. Madhya Pradesh 17941 18957 367284 662699 699832

19. Maharashtra 47563 120251 136818 187932 221937
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1 2 3 4 5 6 7
20.  Manipur 1534 % 869 932 6811
21. Meghalaya 5015 863 7046 2544 11296
22, Mizoram 769 378 537 1631 924
23.  Nagaland 5541 628 933 14 0
24.  Odisha 104047 275467 76319 450715 400721
26. Punjab 383 627 2462 1303 12625
27. Rajasthan 53869 64721 107864 337558 327033
28.  Sikkim 888 213 753 563 861
29. Tamil Nadu 27735 28537 144892 170265 113225
30. Telangana 28 45763 2759 0 0
31.  Tripura 18629 6248 7080 4994 22409
32.  Uttar Pradesh 276704 159905 478246 818730 428276
33.  Uttarakhand 8127 7748 8711 7666 5858
34.  West Bengal 186237 358368 421046 642772 713695

ToTAL 1195648 1822241 3213453 4454646 4574870
# Figures reported by States/UTs on Awaassoft as on 26.06.2019
Annexure-11
Release of Central Share under Pradhan Mantri Awaas Yojana-Gramin
(X in Lakhs)
SI.No.  State FY2014-15 FY2015-16 FY2016-17 FY2017-18 FY2018-19

1 2 3 4 5 6 7

1. Andamand and 0.00 0.00 196.37 33.07 0.00
Nicobar Islands

2. Andhra Pradesh  42660.11 28113.32 2171279 3519289 1860543

3. Arunachal Pradesh 1813.74 4240.29 5412.30 121097 0.00

4. Assam 92867.67 87865.75  132197.90 166961.67  24408.40

5 Bihar 103487.97 9071846 21142706  60257.06 444931.91

6. Chhattisgarh 39984.45 14025.75 8381591 26250714  263695.44
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1 2 3 4 5 6 7
7. Dadraand 81.17 56.97 282.83 330.88 946.97
Nagar Haveli
8. Damanand Diu 0.00 0.00 49.88 8.74 0.00
9. Goa 54043 268.14 284.79 0.00 0.00
10. Gujarat 5041.49 12274.95 3652741 5326422  68219.85
11. Haryana 949249 9174.59 7414.46 215384 2839.56
12.  Himachal Pradesh 143354 219175 3253.82 5087.88 1468.94
13, Jammu and Kashmir 4232.39 5363.09 8033.01 498211 2268311
14.  Jharkhand 21030.14 29740.27 79630.14  162629.86 17335248
15. Karnataka 2852451 60406.49 2786400  59304.63 1882248
16. Kerala 16075.33 35717.19 10049.44 2140.78 0.00
17.  Lakshadweep 0.00 0.00 70.92 0.00
18. Madhya Pradesh 5702043 5713916  170114.87 487626.83  425042.66
19. Maharashtra 94599.37 34673.93 73566.02 110207.77  113552.93
20. Manipur 2715.77 4681.35 5767.41 5855.30 42998
21. Meghalaya 4629.68 4950.95 8078.23 427376 1262133
22.  Mizoram 455.24 759.24 2482.99 644.25 2923.83
23.  Nagaland 4575.01 1068.22 4676.22 832.99 0.00
24. Odisha 68403.59 08281.94 14945293 31240590 329032.43
25.  Punjab 0.00 1124.29 7559.10 1602.06 0.00
26. Rajasthan 41385.74 39834.60 8715310 189566.23  234013.32
27.  Sikkim 1287.47 433.17 1190.61 0.00 0.00
28.  Tamil Nadu 3821349 21273.32 69059.77 8484858  50279.81
29. Telangana 41035.18 2478753 14263.34 481553 0.00
30. Tripura 12244.45 6876.04 1345546 1831645 765.98
31. Uttar Pradesh 16143110 15831283 22398045 49480643 27758581
32. Uttarakhand 4004.40 4164.85 7484.09 1381.40 9598.30
33, West Bengal 21042928 17227343  139363.74  455666.02  437284.79
ToTAL 1109695.64 1010791.84  1605800.40 2988986.14 2933105.72




Annexure-111

State/UT wise details of year-wise central assistance sanctioned and houses
completed during 2014-19 under PMAY(U)

Sl. No. State/UT Year-wise Central Assistance sanctioned Year-wise completion of houses
for release (T inCr.)

SIomsuy [ed0

2014-15 2015-16 2016-17 2017-18 2018-19 2014-15  2015-16  2016-17 2017-18 2018-19

1 2 3 4 5 6 7 8 9 10 11 12
1.  Andaman and Nicobar Island (UT) - - - 3.65 0.05 - - - - 22
2. Andhra Pradesh 32.87 1,159.83 445 2097165  6.153.25 2,876 3,758 3,299 29,791  2,63,266
3. Arunachal Pradesh 77.39 - 0.42 26.94 1.19 176 144 - 16 1,258
4. Assam - 0.04 67.09 271.80 182.69 794 103 66 381 12,601
5. Bihar 185.59 156.28 267.03 438.86 913.38 3,728 1.122 12,184 2,100 53,420
6.  Chandigarh (UT) - 0.04 0.07 1.17 3.42 - 2 4,963 57 154
7. Chhattisgarh 10.07 32.54 99.98 541.22 849.08 2,062 4,620 3,307 3,561 47,510
8.  Dadraand Nagar Haveli (UT) - 0.02 5.98 19.48 27.70 48 1 103 366 1,029
9.  Daman and Diu (UT) - - 0.36 3.71 6.38 - - 3 65 291
10.  Delhi (UT) - 1.26 2.38 56.93 230.17 8,080 4,499 4,244 2,487 17,579
11. Goa - 0.02 0.20 2.53 8.99 - 1 10 99 393
12.  Gujarat 404.54 373.68 386.99 129264  3,652.34 6,380 11,378 28,928 48,726  1,82,080
13. Haryana 126.17 1.86 8.60 348,50  1,338.60 706 790 549 2,093 10,497
14.  Himachal Pradesh 9.21 6.58 21.13 21.24 5.36 409 8 43 202 1,779
15.  Jammu and Kashmir 11.56 - 35.56 50.45 123.90 726 477 203 179 3,623
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1 2 3 4 5 6 7 8 9 10 11 12
16.  Jharkhand 78.49 43.67 334.43 620.75 564.47 1,539 2,473 3,886 26,421 43,557
17.  Karnataka 718.94 101.78 502.23 1,503.14  1,614.00 3,406 4.407 11,920 31,087 1,05,038
18. Kerala 2586 078 154.43 372.65 75335 2190 1,721 301 3.801 43022
19. Lakshdweep (UT) - - - - - - - - - -
20. Madhya Pradesh 279.04 250.84 903.09 1,808.03  3,147.22 7,104 5,460 5,316 39,119  2,35,457
21. Maharashtra - 30.88 780.28 982.79  6,014.55 15,655 21,617 13,621 35112 1,17.281
22.  Manipur - - 58.73 101.05 126.25 730 42 24 177 1,533
23.  Meghalaya - 0.02 0.52 4.72 9.37 180 130 248 27 375
24.  Mizoram 9.49 61.86 0.18 117.28 5.74 338 143 118 188 626
25.  Nagaland 24.74 - 75.05 0.10 73.44 1,799 67 494 89 1,392
26. Odisha 168.48 24.07 156.49 222.23 602.12 1,118 1,183 2,771 2,376 48,417
27.  Puducherry (UT) - 0.13 23.23 24.54 25.98 288 151 79 51 1,414
28.  Punjab 3.78 0.83 241.26 31.13 173.66 905 1,947 338 1,860 9,407
29. Rajasthan 309.18 77.18 26.36 476.52 683.90 16,401 9,353 4,256 8,204 21,641
30.  Sikkim - - 0.02 3.14 0.19 169 - 1 2 31
31. TamilNadu 124.11 21117 114274 1,397.70  1,621.61 18,248 19,584 6,636 34,157  1,57,033
32. Telangana 62.38 484.74 11.35 689.37 341.98 2,552 95 2,792 3,140 43,270
33.  Tripura 59.94 0.08 205.27 404.07 66.48 178 4 161 7,303 32,104
34,  Uttar Pradesh 187.82 4.79 69.81 2,215.81  7,431.57 5,921 8,195 9,639 12,005 2,66,262
35.  Uttrakhand 111.40 16.75 13.04 92.90 138.30 479 245 1,479 1,986 5,728
36.  West Bengal 13.99 451.68 416.17 870.33  1,308.56 15,137 7,612 7,191 30,765 87,531
ToTtaL 3,035.03 3,493.40 6,014.90 17,989.05 38,199.25 1,20,322 111,332 129173 327993 1816621
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BT, AIFRTIACT SAfEAT: AR SURTHTIRT S, § A T 737 i = A1 St &1
S A1 o [T TS MR G418 <l 8 [ S781 IRIS] o AT Sl foar B AR A1y 8
39 v i g==1f3T Y SUeTes R &1 B fohar | Iror 837 & TRi9l & fov 2 a’rs
95 WG AT g1Y S € 3MR I€ BRI 2022 T YR [T ST & | H AT H1 HE 16T
A T Tl § [ o1d e e A a1y ST g & iR I 11 Gfaemg < g &2

et ARSI SAifer: A9 ST 98Iey, I8 AT WY © e 3 ST ded §
HST 37T Ugell IR IR o1 BT STGER Hell & | § HATHT P IR A AP &Y BRal g |

AT A Sl gVl 8, Uhr #3A Sar AST 2016-17 | AN 8% oY | Ugel I8
SeRT AT AT & A ¥ Ferct &Y | a¥ 2016-17 | 2018-19 Th 1 HRIS BT I BT
e & MR I TR0 H 3 ql, 37T 2019-20 W 2021-22 TP 1.95 BRIS HB I DT e
g

1. AIFRTY SAfCAT: HEIGY, S8 SIMGRI o $I BIRRI B &, 98 dl Sld o, IR
# I8 YB e A1 & o HeHM T qrept 67

HEIGH, )T I8 FHE1 ¢ o wedt &t # AF% 3 91 AR 8, 98 1 BRI DI ¥ SR
IIOT & H 2 FRIE, 95 ARG Dl § | 39 A Sl WE] A 319 dF a9 T 2, 9 26,07,93
€| A1 WY HBH T DI BRI AT, FAD] YR B b [, HPTAI § bae] HP T8l 8,
RITfh gTch AB Sl TS & 81 &, T X<l A q1ex 8l € | S, s, fastelt 3k urit
BT S AR Gaeng &, 3961 v & forg faey sur wr &2

Qe RS SEIer: H816d, A Ha 7 2020, 2021 3R 2022 BT A&7 Y81 & | ay
2019-20 ¥ 60 oIRg, 2020-21 & 70 T 3R 2021-22 F 65 <RI HHT AT &= § g7 BT
TR ole 2 |

it faror mret: STHTafer ST, vare H#E AR At TRE! & forT €, St economi-
cally weaker section & T lower income group & | faell & 3R 89 39 IS BT AT
Bl 7IET ST, e ft 7w STdie I el ST | 3R o WRGR 7 B &3 €, a1 I 7
Fel T, Ft sreife T8l Y 22 faeell TR T IR & A1 AL, I§ F S A8 |
...(TTETH)...

B U BT FHoaror w34t wrfvor e w30; T tarrd e w5t (ot R Riw aR):
AT SUAHRT SH, UG #3231 AT ASHT 519 R g, o U #3i1 S 7 g1 (e
FAR- UH T &5 & oIy iR U ot & & forq | amior &5 # Jifior e & &
TET & 3R wredt &7 o wes) e & ) veT 2| feelt # off 89 <Rl 7 2015-16, 2016-
17, 2017-18 3IR 2018-19 T8 # JIRMAT Refist HF & 3% g7 auf # T2 W #aor T +ff gy
2| WIfde U A e &5 § Sl W €, 98 STl SR Bl W 8, Rifds AR AR
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UR 2T & B Upicl |l ST Bl & | WERT SMAr AT H IR ATST1311 & A=< B
BIT & | S S qod &7 DR b oY AT 8, qrebt IR AN @ for s € | g4
1o Aleas! W < €, 1 9% A fofer B d Bl 7 el ot 81 el sl | H SA1uch Jread
I TRBR BT 4 ARG BT A [ ST 7 99 T €, 9 el F Sfeal Al Pl
foret STY, e =7 3v7E 2 |

SN ISP UCH: WA SUGHIURT HEled, § A H2A1 S A I§ S 918l & (&
S SR & T & 6 uRaRT o giare! gaemsit 3 Jax gaht Ao Sude T e
&, Al I 2016-17 IR 2018-19 AP 1 HRIS ABI a1 ford T €, Al &1 I AT b1

3 Suygad QRETE o & ok Sugad gRueT § BE-B W gRrTe) g o &2

it = Rig AR 79T STAHTfd 7S, T H#AT ST Ao (ITHIT) ST
TR B T, TSI QR AT e I8! oY, SHD! GIiad fohar T | ugel IAY # 70,000
BT BT UTGET AT 3R 20 ¥ HIeX BT &§h AT | STBI 20 I 96T B 25 fhar 1T iR
70,000 ¥ I¢T I HETT &7 # 1.20 ARG $UA AR Uiy &, A1-3%¢ &5 H 4.30 g 9
fopaT 727 | 9 IS 7 90-95 & @1 Fo1gY, il @9 18,000 ¥UY BNl &, 98 ) feaume!
BT IR I < 8 3R 12,000 BT ey FH0T & fov <o € | 39 IR <19 59 1ot Bl
Tl %y faam S *ET o, 1 89 @l 1 e e 193! 1R T8 BleT | 89 |ntt 7 Bk @
{5 10 ST BI SHTTT BReh, HIAHA, UTPHIad MURT AR 3T W Sl AH WX B8 §, I
JI g9 & fT7 fpd TR B Tl IR ST @nfev, Safav fSoel ams eme.dl &
a1 el ) B 9@ {61 | SHG 918 8HF ddbH1d 7 100 W 31fd gard by .. (raer)..
3R AP MR TR AGHI AL 71| 171 S g #3401 31mart 9 32 €, S Aiarery
ST ¥, TARER ST & 3R I Ah e fAd 37 €, S Ueryg URART $l Soudl
IISTT & 3T 19 BT BRI SR T H3T ... (el)...

S} STATART: AR G ST T SR {6 & o A ST geel a1 SR
ggd ey # |

2N faremIR TRTE RIS AT ST HEIEd, 17T Gl HETS Ul R Ml 0Y
UEH TS, .. (@FE)... BRT AR HA /g € o (@aem)...

2} SUFTART: 3T 37U HaTe Yoy | ..(Her). .

2N faremR e fTe: weley, § Ware €1 ye R8T & | HE TS & BRI HehlH| &I Al
¢ & 2| ...(aE).. AT HA S T et g fF 9 1,20,000 BT S, 18,000 TUY
HOIGRT <1, 12,000 BUY WA B <F, B <@ L &, H I8 gaoEs o Il g,
...(TE)...

i ITAATIRT: AT A FaTel W ATSY, AT Yoy |
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7} freriR wTe fTe: 987 q1e] AR Pad 15-20 ...(EM)...
£ STFUTIRT: (9Te ST, 1T 9 718 €, 37 IfBY fd WReR F7 HR I8! 67

it femR yare fAwte: #_1 U € 6 w9EME @1 qwd gY, (@), 8RN I8
JTRIIYT ITEa St Bt 5T WRBHR 7 T aRE 3 oG U 6y &, AAIare; Afar smard
# & o, ..., 97 3779 S¥H 2 ARG Bl S8 3 g BT HENS Dl S 8T Buil?
.(STaET). .

2 STFUTIRer: (191 ST 9191 4 BRY, FaTd YT | . (FaE). .

£ = RiE AHR: A1 UL ST, AT A BT 9Ta=1 BT H 3G PR & |
..(FFEIM)... fp 37 {B BT &7 Ugel 5 AT B 89 JAHIfed fhar € | 3nil 89 e
AT BT 9 F fIU ST ARG BUT I SUAL] BT X2 & | 33 03T BT 9@ &f 3t dig
AT T2 & | ..(TeI)...

TRI-NETRA system for trains
*78. DR.VIKAS MAHATME: Will the Minister of RAILWAY'S be pleased to state:

(@ whether TRI-NETRA system, which is claimed to help the trains function dur-
ing foggy weather, has been tested on all the parameters; and

(b) if so, by when the said system would be available for all the trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRIANGADI
SURESH CHANNABASAPPA): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) No, Sir. TRI-NETRA (Terrain Imaging for Drivers Infrared, Enhanced,
Optical and Radar Assisted) system comprises of Infrared Camera, Optical Camera and
Radar assisted imaging system to assist Loco pilots to identify obstructions on tracks,
especially in foggy conditions. Its testing on all parameters will be done after its procure-
ment and field trials as proof of concept.

DR. VIKAS MAHATME: Sir, | shall like to compliment the Rail Ministry for the
improvement in passenger satisfaction as well improvement, in general, of the railway
experience, especially cleanliness. My question is: What are the other new technology-
driven projects which have been taken up by the Railway Ministry for the benefit of
passengers, especially cleanliness and safety like bio-toilets and others? Thank you.

SHRIANGADI SURESH CHANNABASAPPA: Sir, | congratulate the hon. Members
for having asked very relevant questions today. Under the leadership of the hon. Prime
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Minister, Shri Narendra Modi, you know very well that the safety of passengers has been
kept as the first priority today. When | assumed the charge, even my senior Minister, Shri
Piyush Goyalji, directed us saying that in railways, we have to have safety as the first
priority and the second priority is punctuality-the train should reach the destination in
time.

MR. DEPUTY CHAIRMAN: Mr. Minister, please be specific.

SHRI ANGADI SURESH CHANNABASAPPA: The third priority is cleanliness. |
personally visited many stations; | visited even Nizamuddin railway station. There was a
big crowd for ticket purchase. That also has been resolved. These days, within five min-
utes, the people are getting tickets. The stations have been kept clean. | visited even the
general bogies personally in my constituency as well as in Delhi. The directions are given
to the railways to ensure all these.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Minister.

DR. VIKAS MAHATME: Sir, my second supplementary question is related to train
robberies. What is the number of robberies which have taken place in the last year and what
measures have been taken to reduce robberies?

SHRI ANGADI SURESH CHANNABASAPPA: Sir, this does not relate to the
question. | can get the details and send him later.

it Wt Rig: 7RGy, U 9gd 81 TR e &l kb § A1 H31 SIf $T &1 faersr
=redl § | Sl 7 gl S & #EN H, 10-11 S b AUR, el Taaud o § T &
BRUT, I & BRUT 4 AN DI A 81 T8 | IR U 9 1 2 il & did 81 718 |
& Vol HATT B TS-gS! A8l W T4l IR §, Jel-a] Iyl W) F9l B T,
...(STTET). .

i STFHTIRT: HaTer Yo & 7Y ST 9gd-agd g=Iars |

Y ot RiE: 491 B € 6 R AeT # S 4-6 ANl DI HAgIoI <1 ANy, R
o # Hid g8 7| .. (caur)...

i ST AT ST, MY HaTe Yoy . (FaHT). .
ft worr Rie: afe o9 & e« 91 AT 819, ...(aaem)...
7 ITFHTIRT: ART AU SR € b I8 qared 81 & | ...(aEH)...

SHRIANGADI SURESH CHANNABASAPPA: Sir, this is not pertaining to the ques-
tion today and whatever information is required, I can send him later.
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o} dorg R *

MR. DEPUTY CHAIRMAN: Wsg i, 31ues! a1d Reble ) F81 ST I8! & 1 Thank
you. Now, Shri Viswam.

SHRI BINOY VISWAM: Sir, in many of the trains running in the country, drinking
water is not available. In many trains, people are dying because of dehydration. It hap-
pened in the Indian Railways. Sir, the Government and the Minister should take care of
providing the basic right of water for the passenger The contractors are supplying soft
drinks, coffee and tea, but no drinking water. Why? It is because the profit is less. Forget
profit, give them water, Sir.

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): Hon. Chairman, Sir, itisan
important issue which the hon. Member has raised. When we went into the root cause
analysis of this problem, we found that the pressure with which the water was being loaded
in the train”s tank is something which was started probably many, many years ago when
passengers were much less and the demand of water during the journey was much less and
because of climate change, of course, we find a lot more heat in the entire eco-system as
such. So, we have now taken a policy decision that all the places where water is pumped
into the tanks, we are changing the system to high pressure pumping so that the tanks get
full very much faster. It will reduce the time at the station also where the train has to halt.
The tanks will get full and nobody will have a problem of water during the journey in the
months and years to come. And, as regards drinking water, while at the station there are
several facilities, we are also distributing Rail Neer in many trains and we are setting up
small Reverse Osmosis (R.O.) plants at different stations where people can procure water.

it I T yTe R A SUAEi JEIeY, WUl & Ae6e | HRT 9gd specific
AT €1 a9 2002-03 H Yeld ¢ IR obstruction @1 detect B+ & oI anti-collission
device IR TRAT oY, SBT SIS W fHAT AT o, 319 SHBT T Reyfey B2

SHRIANGADI SURESH CHANNABASAPPA: Sir, his supplementary is not related
to this question.

SHRIRAM CHANDRA PRASAD SINGH: Itis related to the question.

SHRIPIYUSH GOYAL: Sir, I will just add to this. In 2002-03 what was developed was
tried extensively but was found to be not successful and any such new technology unless
extensive trials take place, we cannot straightaway involve and start using that. It can

*Not recorded.
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cause further damage. Therefore, that project was aborted. Subsequently, we developed a
product called Fog Pass devices which are used only to detect the incoming signal and has
at least reduced some of the concerns during the fog time when the trains could not run.
The TRI-NETRA system which has been referred in this question is another attempt by the
Railways to develop a modern technology. This is also under extensive trials. You will all
appreciate that in the fog the driver cannot see what ”s ahead of him. Similarly, the obstruc-
tion that we are referring to in a high speed train is not possible to see. So, this TRI-NETRA
device is making an attempt, during the fog or during any obstacles, that at a distance,
through Radio waves, it will be able to detect any obstruction or any other train going
ahead. But it is under testing and unless extensive testing gives us the confidence that this
method can work, we cannot straightaway engage.

Industrial corridors in the country

*79. SHRI V. VIJAYASAI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) thedetails of Industrial Corridors declared in the country and the States that are

involved in these Corridors;
(b) the status of each of the Industrial Corridors, Corridor-wise;

(c) the amount sanctioned, approved, released and utilized so far on each of the
Industrial Corridors, Corridor-wise;

(d) thereasons for delay in taking up Visakhapatnam-Chennai Industrial Corridor;
and

(e) by when this would be taken up and likely to be completed and the status of
land acquisition for the said Corridor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI SOM PRAKASH): (a) to (e) A Statement is laid on the Table of the House.

Statement

(@ Government of India has approved the development of following industrial
corridor projects to be implemented through National Industrial Corridor Development and
Implementation Trust (NICDIT):
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SI. No.

Industrial Corridor

States

1

Delhi Mumbai Industrial Corridor (DMIC)

Amritsar Kolkata Industrial Corridor (AKIC)

Chennai Bengaluru Industrial Corridor (CBIC)

East Coast Economic Corridor (ECEC) with
Vizag Chennai Industrial Corridor (VCIC)
as Phase-1

Bengaluru Mumbai Industrial Corridor (BMIC)

Uttar Pradesh, Haryana,
Rajasthan, Madhya Pradesh,
Gujarat, Maharashtra

Punjab, Haryana, Uttar
Pradesh, Uttarakhand, Bihar,
Jharkhand, West Bengal

Andhra Pradesh, Karnataka,
Tamil Nadu

West Bengal, Odisha, Andhra
Pradesh, Tamil Nadu

Karnataka, Maharashtra

(b) and (c) Status of implementation of the above Industrial Corridors is given in
Annexure (See below). The amount sanctioned, approved, released and utilized so far on
each of the Industrial Corridor, corridor-wise is given as below:

(Rincrore)

Particulars DMIC AKIC BMIC  CBIC VCIC*
(A) Project Development Fund (PDF)

Amount sanctioned by 1000.00 1500.00

Government of India

Amount approved (through

budgetary allocation) 620.21 14.70 415 0.29 Nil

Amount released and utilized 579.50 10.80 415 0.29 Nil
(B) Project Implementation Fund (PIF)

Amount sanctioned by 17500.00

Government of India

Amount approved (through 5409.66 Nil Nil Nil Nil

budgetary allocation)

Amount released and utilized 4620.45 Nil Nil Nil Nil

* This is being funded by Asian Development Bank (ADB) at present.
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(d) and (e) Government of Andhra Pradesh (GoAP) is implementing the VCIC project
with ADB loan of US$ 631 million. Asian Development Bank (ADB) has carried out the
initial project development activities for VCIC. ADB has identified four nodes namely,
Visakhapatnam, Chittoor, Donakonda and Machilipatnam for development. Amongst these,
Visakhapatnam and Chittoor have been prioritized by the Government of Andhra Pradesh.
Seven civil works contracts, as indicated below, to be met out of ADB financing, have been
awarded and works are in progress:

1. Construction of 1 MLD Common effluent treatment plant, Naidupeta
2. Augmentation of Industrial area, Naidupeta

3. Bulk water supply & summer storage tank, Naidupeta

4. Samaralakota-Raj anagaram Road

5. Augmentation of Sub stations in Visakhapatham Node

6.  Augmentation of Sub Stations in Chittoor Node

7. Water Supply distribution network improvement in GVMC area

Also, invitations for bids have been issued for the two additional road packages
(improving road to industrial clusters to Naidupeta and Routhusurmala).

GOAP has provided the following status of land acquisition in respect of prioritized

nodes:

Name of Prioritized Node TotaL Land Already Acquired
(in acres) (in acres)

Visakhapatnam 7324.70 3891.48

Chittoor 24191.29 928.38

TotaL 31515.99 4819.86

GOAP vide letter dated 10.10.2018 has submitted a proposal for inclusion of
Vishakhapatnam and Chittoor Nodes of VCIC for consideration of NICDIT to enable them
to leverage financial resources and benefit from the experience and expertise of planning
and developing industrial corridor in India. If NICDIT approves the proposal, detailed
master planning and preliminary engineering of the above prioritized nodes would be taken
up to ascertain the cost estimates for various infrastructure components along with the
equity/debt contribution of Government of India for VCIC. Since the project is presently
under development stage, completion date of the project cannot be fixed.
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Annexure
Status of implementation of different industrial corridors
declared in the country
(1) Delhi Mumbai Industrial Corridor (DMIC) Project

Perspective Plan for the overall DMIC Corridor has been completed. The following
nodes/ cities have been taken up in Phase-1 wherein the master plans have been
prepared and approved by concerned State Governments:

State Name of the Node
Gujarat Dholera Special Investment Region (920 sgkms)
Maharashtra Shendra Bidkin Industrial Area (84 sqkms)

Dighi Port Industrial Area (253 sgkms)

Haryana Manesar Bawal Investment Region (402 sgkms)

Rajasthan Khushkhera - Bhiwadi - Neemrana IR (165 sgkms)
Jodhpur Pali Marwar Industrial Area (155 sgkms)

Uttar Pradesh Dadri - Noida - Ghaziabad Investment Region (200 sgkms)

Madhya Pradesh Pithampur - Dhar - Mhow Investment Region (372 sqkms)

The construction activities for trunk infrastructure components namely roads and
underground utilities, water treatment plant, sewage treatment plant, common effluent

treatment plant etc. are in progress in the following projects:

(i) Activation Area for Dholera Special Investment Region (DSIR) in Gujarat,
22.5 sq kms.

(i) Phase-1 of Shendra Bidkin Industrial Area in Maharashtra, 18.55 sq kms

(iii) Integrated Industrial Township Project at Greater Noida, Uttar Pradesh,
747.50 acres

(iv) Integrated Industrial Township Project “Vikram Udyogpuri” near Ujjain at
Madhya Pradesh, 1100 acres

64 plots have been allotted in the above nodes/cities and the details are as under:
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Sl Name of the project TotaL plots allotted Anchor ToTaL Area
No. investor (inacres)
1. Shendra Industrial Area 56 (51 plots allotted to HYOSUNG 134.30
industries, 02 (100 acres)

commercial, 02
residential and 01

utility)
2. Activation Area 03 TATA Chemicals 149.74

(22.5sg. km.)in Dholera (01 Industrial and (126 acres)
Special Investment Region 02 utilities)

3 Integrated Industrial 04(All industrial) HAIER (123.7) acres 153
Township Project at
Greater Noida,
Uttar Pradesh

4. Integrated Industrial 01(industrial) AMUL (12 acres) 12
Township Project at
Vikram Udyogpuri,
Ujjain, Madhya Pradesh

Apart from the above node/city level projects, project development activities of
the following standalone projects are in progress:

(i) Development of Trunk Infrastructure Components for Freight Village at
Nangal Chaudhary, Haryana; Dadri, U.P and Sanand, Gujarat;

(i)  Bhimnath Dholera Rail link Project in Gujarat and Mass Rapid Transit System
(MRTS) projects in Gujarat and Haryana;

(iiiy  Greenfield International Airport Projects at Dholera, Gujarat and Bhiwadi,
Rajasthan.

(2 Amritsar Kolkata Industrial Corridor (AKIC)

Perspective planning for overall AKIC corridor has been completed. One Integrated
Manufacturing Cluster (IMC) site has been identified in each of the seven States
in Punjab, Uttarakhand, West Bengal, Uttar Pradesh, Haryana, Bihar and Jharkhand.
State Government is required to make the land available for the project for initiating
development activities of the project. Since Government of West Bengal has made
the land available (2483.06 acres) for the IMC site in West Bengal (Raghunathpur),
master planning and preliminary engineering activities are in progress. The project
development activities in other States would be taken as and when the land is
made available by the respective State Governments.
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®

“)

©)

Chennai Bengaluru Industrial Corridor (CBIC)

The overall perspective plan for CBIC has been prepared and the following three
nodes have been identified for further development:

() Krishnapatnam, Andhra Pradesh (14000 acres)
(i)  Ponneri, Tamil Nadu (21966 acres)
(i)  Tumakuru, Karnataka (9630 acres)

The detailed master planning for the Krishnapatnam node has been completed and
preliminary engineering for various trunk infrastructure components for the
activation area admeasuring 2500 acres has also been completed. The project
Special Purpose Vehicle (SPV) for Krishnapatnam has been incorporated with
equal share holding between Govt. of Andhra Pradesh and NICDIT.

For Tumakuru node, the SPV for the project has been incorporated with equal
share holding between Govt., of Karnataka and NICDIT. Activities related to
detailed master planning and preliminary engineering for various trunk infrastructure
components are underway for 9630 acres.

For Ponneri node, Share Holder Agreement (SHA) and State Support Agreement
(SSA) are in the process of finalization with Government of Tamil Nadu.

East Coast Economic Corridor (ECEC) with Vizag Chennai Industrial Corridor
as phase-1 development:

Envisaged as part of East Coast Economic Corridor linking Kolkata, Chennai and
Tuticorin. Government of Andhra Pradesh is implementing the project within its
jurisdiction with Asian Development Bank (ADB) loan of US$ 631 million.

ADB has prepared the Concept Development Plan (CDP) and the following nodes
have been identified for development:

() Visakhapatnam (6629 acres)
(i)  Machilipatnam (15543 acres)
(i) Donakonda (17117 acres)
(iv)  Chittoor (26731 acres)

Out of the above, the prioritized nodes are Visakhapatnam and Chittoor. Initial
Master planning of these nodes has been completed by ADB.

Bengaluru Mumbai Industrial Corridor (BMIC):

Perspective Plan has been completed for the overall BMIC Project. Dharward node
admeasuring 9213 acres has been identified for development by Government of
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Karnataka. Government of Maharashtra has given in-principle approval for
development of Sangli or Solapur. It has been decided by NICDIT not to take up
any project development work relating to this corridor for the time being as it does
not have any back-bone in terms of a Dedicated Freight Corridor and is quite
distant from the coast. Besides, Government of Maharashtra has not been able to
finalize the nodes due to problems of land and water.

MR. DEPUTY CHAIRMAN: Shri V. Vijayasai Reddy. Not present. Any supplemen-
tary?

it gR=e RIE AR A SUFHIULT S, ART AT fQeel-grs e BiNsR, Sl
M g TR SR MOEE ¥ JoRdl 8, S99 $%eH 3R aves Sl e BIRSR &, d
TSIl T WX 3R fHerd € 1 39 999 I8 i foram a1 o {6 Srerat o g oo
I I P B0 H SITHIMEHT STAT BRI | AT -1 F2it St I ey ue & fob a8 &y
TH 39 I B SqT B <31, g feere &1 ¥ IR HF 82 91 81 91 987 W)
AT 51 fp=aT=t 1 ST acquire 1 &, &IT ITa] AT I AT AR B & T
frar & % &2

THE MINISTER OF RAILWAY'S; AND THE MINISTER OF COMMERCE AND
INDUSTRY (SHRI PIYUSH GOYAL): Hon. Chairman, Sir, the particular details about the
station are not readily available. It is not directly related to this question. I will give to the
hon. Member the answer. But as far as the land acquisition is concerned, | would like to
submit to the hon. Member, land acquisition is not done by the Central Government. It is
done by the State Government. All compensation is paid by the State Government and any
issues related to that, if you have any concerns specifically, if you tell us, we will raise it
with the State Government. But, the Central Government has not acquired land for any
project.

ST. 371 qISTUT: AT SUATITCT HE 1S, § 31T A1eqd A A1 H3i1 i A S0
TS & TR TS S T ¥ A, fTAa! SAare] 23 PRI &, AT AFAE 31 o IR

ue9r # B exclusive industrial corridor 999 TR faaR w717 Ife 8T, @ & O 3R 50
YISTAT BT BT RIT BIT?

it A UHTeT: SUTHIIRT AEIGT, U & T8 &1 BINSR &9 W8 2| U& foctl-Has
SSREA BIRSR, ST [t IR TSI A ST 8, TERT IFCAR-BIADI SSNGAT PRSI,

Ig W IR U< W ST & | 394 &1 BIRSK Ugdl 2 fay g € | 89X U 399 S1aT &l
proposal et ¥, 7 & I8 W TaHe 7 THI fhar 2

SHRI ANAND SHARMA: Sir, hon. Minister has given a detailed account of
industrial corridors notified. In the industrial corridors, for example, DMIC or Chennai-
Bangaluru-Tumkur Industrial Corridor or Amritsar-Kolkata Industrial Corridor, Japan has
been a major partner. It would be better to share with the House information about the
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national trust which hon. Minister referred to in his reply that there has been an equal
participation of JVIC and JICA. And, the National Investment Manufacturing Zones, under
the National Manufacturing Policy, are linked to industrial corrido’ Sir, eighteen of these
have been notified. Some of these do find a mention. Hon. Minister is right that these are to
be developed in partnership with States. There is a partnership and land is to be acquired
by States.

Will the hon. Minister apprise us, if not today at a later date, about the progress of
industrial corridors and eighteen National Investment Manufacturing Zones notified and
the partnership agreements with the concerned States? They also include Dholera and
Shendra and Khushkhera-Bhiwadi.

SHRI PIYUSH GOYAL: Sir, hon. Member raised a very pertinent question. These
eighteen roads that were announced under the National Manufacturing and Investment
Zone have been declared in 2011 under the National Manufacturing Policy. Now, the point,
Sir, is that the States will have to come forward and play a role to actually get these roads by
providing the necessary infrastructure. Besides this, Sir, there are eight more under
consideration, along with Delhi-Mumbai Industrial Corridor Project. On all these, the
Central Government is in continuous dialogue with States. Already, Sir, with regard to
Delhi-Mumbai Industrial Corridor, more than 400-odd acres have been allotted to different
industries. Some Korean and other companies are making investments here. But, | do agree
with the hon. Member who was predecessor in the Ministry of Commerce and Industry and
headed it for five year | think, there is no doubt in my mind that this project needs to be
given a further fillip. We will work with the State Governments and see whether they can
acquire necessary land in a much more expeditious manner. But, unfortunately, contiguous
land very often becomes a problem, because of which many of these projects keep getting
delayed. Even if small parcels of land within a larger area do not come forward to give land
where we have court cases and all that, it, actually, hurts the entire development.

Elimination of hunger by 2030

*80. SHRI D. RAJA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the country has performed poorly in its efforts to
eliminate hunger, with most States not on track to meet the UN ”s Sustainable Development
Goals, which has set 2030 as the deadline to end global hunger; and

(b) if so, the details of performance of different States in the fight against hunger
and the steps that are proposed to be taken to meet the target by the year 2030?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b) A
Statement is laid on the Table of the House.
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Statement

(a) and (b) Target 2.1 of Sustainable Development Goal focuses on ending hunger
and ensuring access by all people, in particular the poor and people in vulnerable situa-
tions, including infants, to safe nutritious and sufficient food, by 2030. To provide for food
and nutritional security in human life cycle approach by ensuring access to adequate
quantity of quality food on affordable prices, the National Food Security Act, 2013 was
enacted which came into force with effect from 5.7.2013. The Act provide for coverage of
upto 75% of rural and 50% of the urban population for receiving subsidized foodgrains
under Targeted Public Distribution System (TPDS), thus covering about two-thirds of the
entire population of the country. The State-wise details indicating the number of persons/
families covered under the Food Security Act, 2013 are given in Annexure (See below).

The Act also has a special focus on the nutritional support to women and children.
Besides nutritious meal to pregnant women and lactating mothers during pregnancy and
six months after the child birth, such women are also entitled to receive maternity benefit of
not less than ¥ 6000. Children upto 14 years of age are entitled to nutritious meals as per the
prescribed nutritional standards.

To improve the health and nutritional status of vulnerable population of the country,
Gouvt. of India has taken various other measures as well. Some of these are:-

(i)  Under Reproductive and Child Health (RCH) Programme of National Health Mission,
various interventions are implemented to improve the health of mother and children
which have implication on nutritional status of children.

(i) National lodine Deficiency Disorders Control Programme (NIDDCP) for promotion
of adequately lodated salt (> 15 ppm lodine content) consumption at household
level.

(iiiy Department of Food and Public Distribution has approved the “Centrally Sponsored
Pilot Scheme on Fortification of Rice and its Distribution through Public Distribution
System. Financial assistance upto 90% in case of North-Eastern, Hilly and Island
States and upto 75% in case of rest of the States has been extended.

(iv) Government of India has advised all States/UTs especially those States/UTs that
are distributing wheat flour through Public Distribution System (PDS), to distribute
fortified wheat flour through PDS.

(v) Regulation for the fortification of edible vegetable oil, salt, milk, atta, maida and
raw rice has been promulgated by FSSAI.



Annexure

Details of State-wise number of Persons/families Covered under
National Food Security Act, 2013

(Ason 31.05.2019)
Sl. No. States/ UTs Percentage Maximum No. of No. of families/persons
Coverage persons to be covered identified under NFSA
under NFSA (in lakh) (in lakh)
Popula- Rural Urban Rural  Urban ToTAL AAY Priority ~ Total
tion No.of No.of No.of PEONS
(Census families person persons
2011)
2 3 4 5 6 7 8 9 10 n 12
1 Andhra Pradesh 493.77 60.96 4114 200.2 68.03 268.23 9.09 2352 24471 26823
2. Arunachal Pradesh 13.83 66.31 51.55 7.09 162 871 0.37 147 6.74 821
3. Assam 311.69 84.17 60.35 22541 26.49 251.90 7.03 2969 22194 25163
4. Bihar 1038.05 85.12 7453 78374 8742 871.16 2501 11655 74057 857.12
5. Chhattisgarh 2554 84.25 59.98 165.16 3561 200.77 719 2042 18035 200.77
6.  Delhi 167.53 37.69 4359 158 712 72.78 0.76 290 69.83 72.73
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1 2 3 4 5 6 7 8 9 10 n 12
7.  Goa 14.58 42.24 33.02 2.33 299 5.32 0.13 050 4.82 532
8  Gujarat 603.84 74.64 48.25 25878  124.06 382.84 8.12 4277 339.77 38254
9. Haryana 253.53 54.61 41.05 90.28 36.21 126.49 2.68 1135 11514 12649
10.  Himachal Pradesh 68.57 56.23 30.99 34.68 214 36.82 182 7.67 2098 2864
11.  Jammu and Kashmir 125.49 63.55 471 58.05 16.08 74.13 2.36 11.04 6309 7413
12. Jharkhand 329.66 86.48 60.20 216,52 47.73 264.25 9.17 3798 22572 263.70
13.  Karnataka 611.31 76.04 49.36 28555 11638 401.93 10.97 4391 35802 40193
14.  Kerala 333.88 52.63 395 91.87 62.93 1548 5.96 2559 12921 15480
15.  Madhya Pradesh 725.98 80.1 62.61 42083 12559 54642 13.98 5020 49622 54642
16. Maharashtra 1123.73 76.32 4534 469.72 23045 700.17 2505 10801 59216 700.17
17.  Manipur 2122 88.56 85.75 1791 7.15 25.06 0.64 201 2187 2388
18. Meghalaya 29.64 71.79 50.87 1843 3.03 2146 0.70 291 1854 2146
19.  Mizoram 10.91 81.88 48.6 433 2.73 7.06 0.26 0.82 5.86 6.68
20. Nagaland 19.81 79.83 61.98 11.23 3.56 1479 048 211 1194 14.05
21.  Odisha 41947 8217 55.77 287.19 39.02 326.21 12.40 4178 28182 32360

79

SIaMSUY |el1Q

[VHEVS VALY Y]

suonsang 01



22.  Punjab 277.04 54.79 4483 94.88 46.57 141.45 179 771 13374 14145
23. Rajasthan 686.21 69.09 53 35609 9053 446.62 932 3700 40962 44662
24.  Sikkim 6.08 75.74 40.36 345 061 406 017 0.55 324 379
25.  Tamil Nadu 721.39 62.55 37.79 23262 13208 364.7 1717 7327 28407 357.34
26. Telangana 352.89 60.96 4114 143.08 48.62 191.70 5.67 1529 17633 191.62
27.  Tripura 36.71 74.75 4954 20.26 4.76 2502 110 498 1985 24.83
28.  Uttar Pradesh 1995.81 79.56 6443 123409 28652 152061 4094 12696 1264.02 1390.98
29.  Uttarakhand 101.17 65.26 52.05 4585  16.09 61.94 184 792 5404 6196
30. West Bengal 91348 74.47 4755 46331 13853 601.84 1586 5182 55002 60184
31.  Andaman and Nicobar Islands 38 2994 17 0.61 002 063 0.04 017 038 054
32.  Daman and Diu 243 26.66 56.47 0.16 103 119 0.01 0.04 072 076
33. Dadra and Nagar Haveli 343 84.19 5154 154 0.82 2.36 004 023 192 215
34. Lakshadweep 0.64 35.30 3356 0.05 0.17 022 0.01 0.04 018 022
35.  Chandigarh 1055 3854 47.26 011 485 4.96 0.00 0.01 2.79 2.79
36. Puduchery 1244 59.68 46.94 235 399 6.34 0.26 083 532 615

ToTAL 12101.96 75.00 5000 624933 188561 813494 23835 909.99 705553 796553
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SHRI D. RAJA: Sir, considering the performance of the Government, it is going to be
a long journey for us to end poverty, hunger and starvation by 2030 as we are a signatory
tothe UN”s Sustainable Development Goals.

My question is this. The National Food Security Act was passed by Parliament in
2013. The purpose was to give people the access to the PDS and to ensure food security.
But, there are alarming reports of starvation deaths in many parts of the country. Even
death of children in Bihar is linked to starvation and hunger.

Sir, the National Family Health Survey says...
MR. DEPUTY CHAIRMAN: Mr. Raja, put your supplementary.

SHRI D. RAJA: Sir, the National Health Survey says that more than 50 per cent of our
children are stunted and anaemic and the budgetary allocations to the ICDS is
continuously declining. Under the Food Security Act, people should have access to the
public distribution system. So, why do you link it with Aadhaar? ......(Interruptions)... Their
ration should be given to them as per their entitlement.

...... (Interruptions)...

it ITATURT: TS A8, MY 98 AR 3MeH! €, specific Aated Y& | A
TIRHAT 7 Y SR e B

it T TANIRT SIERTE: SUFHTUIT ARG, A ¥ 7 Sl 91 dal, S9 W)
 JATIDT T S SR MBI BT g (b Hga g # 25 AR, 2015 7 gap HifT axrg
TS off, forRmt TR fieT T, YA’ e, 3resT Wred /g1 S 3994 17 AHE el 9,
1! iR R 7 99 2030 T WA [HAT ST & | AR, H 317U ATeH H AT TG DI
IE AT ATET g b ] AFHI T HA ST 7 i1 IR He-T07 P YSiST T &, IqSD
foTq &9 S9! 99 2030 ¥ UESl WH B | U 3IR 910 I8 & &b 5 Jelrg, 2013 # S s
AR faa aman, 9 f9a & d8d 81 RIS, 35 @ AN &I A e arer &, <ifd
JTST B9 79.65 BRIS T bl oy faar 21 59 ge feurdde Y ofy of w81 &1 84
TSGR @Ry fer 7 o Sfcid TRl JfR adt Bl Y STIRT Cqelcd o7 P o [T F |
...(TTET)...

it IuHTUfer: A HHT S, 980 B SR < |

SHRI D. RAJA: You have not replied to my question: Why do you link it with Aadhaar?
....(Interruptions)... You have not answered that question. ...... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, please put your second question.
...... (Interruptions)...
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SHRI D. RAJA: Sir, you are in the Chair. You should protect the rights of the Member
I have put him a specific question ......(Interruptions)...

MR. DEPUTY CHAIRMAN: Please put your second question. ......(Interruptions)...

SHRI D. RAJA: No; no, he has not even replied to my first question. ......(Interruptions)...
I am not satisfied. ......(Interruptions)...

MR. DEPUTY CHAIRMAN: If you are not satisfied, you can write to the hon.
Chairman. ......(Interruptions)... You know there is a process for it. ......(Interruptions)...

SHRI D. RAJA: | know there is a process. ......(Interruptions)... In the interest of the
people, I have specifically asked him as to why they link it with Aadhaar. ......(Interruptions)...
But, he is hesitating in replying to my question. ......(Interruptions)...

MR. DEPUTY CHAIRMAN: Please put your second question. ......(Interruptions)...

SHRI D. RAJA: He is not answering my question and the senior Minister is just
smiling and looking ......(Interruptions)...

MR. DEPUTY CHAIRMAN: Please put your second question.

SHRI D. RAJA: Sir, my second question is this. There are reports about one agency;,
that is, the Akshay Patra, which is supported by the Government. In the name of promoting
vegetarianism, they have stopped giving eggs, milk and even onion to the children in
Aanganwadis. What is this? Will the Government take note of such reports and make
intervention?

ST AT, @rer 3R Arduif-ie faavor 53 ($ht et urRmEm): W), s JF
HaTel U9 € | U8l HaTel AR Bre & aR H & | 84T bWl I§ el $el & [P AER $re
FHATRT B PIs Y MeHl, Fgd e e Pre 7, S 9 e, O S9d U
SR BT BT AT 7 8T | ST, S99 3777 dIT STei & o7 Wit & iR 317ueh Ui A1dl-311e Aot
9 PBIs TP W) A 8, O SR! fGWIHR MM dlc ST Thd & | SHBT 799 e, SHd
o7 STUR 1S BRIl T8l &, T8 § e H SaEQe] & Al bedl & |

TR AT il & aR # €1 H I8 IdMI A8d § b AR AleqS! ded-aed
B 1 ARI 45 BSIR PRI b g¢ g & | a9 2013 # FUIY Bl WBR SART Gl BS
AR Ve aram 1 o1, 94 319U fhall g < o0 fbel araet <=1 ffved fpan
T AT 3R 8 81 HRIS AN DI <1 DT UTALT AT | SHH 8 ST A =T 87 {1 & 3R
e dfe arai 9 a8l &1 w0 fal g SR A9 v el amgd gq < W8 2

B Bl Bl T T & |8 YRTISl & A1 8% Bl & 3iR eI I8 gad g G
81 RET € T 10 JTodt 51 Ig R 971 foran € b vep Aoigy a1 N9, =g g fa=i 9t forel
®1 81, 98 ST 9 Bl Wl SR IRM WIS Fohdl & | 89 B8l & & T A1l & 3 &4
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“TF M, 99 IR BIS AN, A R <% A BEl I A, fHAT o g | Wi IR
EIIT ¥k | 39 ARE, B9 G UICTIIE € R SR 3770 TRI URaR 9 31T 8, I! aRe &4
9 TR URAR ¥ AT &, TE EHD! AIGA & | STET T qRGAL BT HATeA &, BH T Bl RUIS
R R B E ...(FFEH)... BIS W PR HHI el bedl © b @ F PIg AT 2 |

= SuguUfer: 7 R IR |

it TR IR A IUFHTURT FEIGY, B9 AN el U8 R Ugd Y &, ol ATl
W BN Q9 # Y@ & SR g G Ao, 991 7R I7 8 | A STEaad rmed |
FET AT [ IRSR & TR Sl 31 &, SH FSA1 8! A8y, I4 IRl § Jud 7 dfe a1
Y | § =1 g (o SHb a8 g7b AT o [haT @Al Bl G H TS FieT 87

it IAIATT URa: {819, BN U 984 319 & | 89 W3 918d © fo ol <1 5
. T1. TSI BT WA &, IAD! G BT B B, WAfhT 59 MY T dR HIYA a1 <1
3R gAY AR 9TeT H Be! B 81 T ...(FFeTH)...

oY SuyTufer: A= 92t S, SRS Sft BT Tl a1 Wikifthe 2 |

St IS URTEE: 78Iy, W' 9@ SN & S b1 T ®, H9 g U &
Starg § BE fear ¥1 g anfl frofa form o f Rew f eReew €, I weRi-ued
BRCed B, @Te AR # 50 IR¥C | WIGT I8 a7l &, 912 sfhal & eReed i, a8t
&H dIHUd & YT R 3FIS <3 | 9iEl 9% BRI TS & qaTd §, 89 AMICRT & I8 € |
3t U A e | faRad et o, #9 Sl foRaa # ugdan e €, safoy 98 v
TET T

i FRST IR AT SUGHTRT A 16y, H+ BT o7 fob g1+ Ju H fdamr aier 87
=} STUTULT: AT WS, 3MUHT SR 81 T & |

SHRI RIPUN BORA: Sir, the target fixed for elimination of hunger is 2030. Now, |
would like to know from the hon. Minister what mechanism he has thought of to achieve
this target because last year, the Global Survey pointed out that in global index, out of 119
countries, the position of India was 103. With regard to “serious levels of hunger ?, India”s
position is 45. So, in such a pathetic situation, how will it be possible to achieve this target
within 10 years?

3} I UTaT: FEid, # HEl A8 AT BT Usell QAT <, Sigf a7 75
TRIIT SN T SR ¥R 7 50 TRAC AN B BF 2 FU U fF. I N8 3} 3 T Uiy
. I1. 91ae < X2 €, 89 Abe | 20 30 U 6. 7. g @i € ok 2 o0 Ui o .
# od & ofiR @rad 30 $U U fBn. & @)ied € 3R 3 $ud Ul 6. U1 5 < € | S9h
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I ST & URAR & ol &, IFATS! B AT T Il Y8l 8, fre-s-firer aremn
3T I YE! & | S-Sl xaal © % oy fpa wfedst T %2 1 39 AR} st B
AGETOR YW Y WRGR A Sl g9 T V8T 8, PR I8 IX Il o

SHRI GV.L. NARASIMHA RAQ: Sir, | want to know from the hon. Minister what is the
extent of leakages in the food subsidies. Is there a recent study that is available? What is
the extent of leakage that has been reported? |1 am asking this because the food subsidy
constitutes a large part of the overall subsidies given by the Government of India.

2 IR U1 8169, |S Aleds! H BIg AAldbol el Bl & | B 97 IRBR
Bl S AAS! 7d &, Y WBR 8HDHI Teb RUIC <l &, STy 3R IR &4 Sh! U1
<d €| 9ga-U1 198 WRBRT BT RIGRIT & & b S] 1Sl fham 1 &, b et &t
PBRUT I BT & T I S A BET ofiehol 8T BITS Tei ool & | SHH §HANI BEl ofidhol -TeT
2| BIRT BT RiRed 2, 39 a1 ITRRAC & Req § Y g9 o8 a1 8 & 3 B
e &t e |

Training and skill development of youth for employment

*81. SHRIMATIAMBIKASONI: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ the number of youth given training for skill development for employment in the
last two years in the country, especially In Punjab;

(b) how many of them, among the trained youth, have been gainfully employed or
self-employed in the country, State-wise;

(c) whether the employment opportunities are very poor for them; and

(d) the efforts made to ensure that all the persons trained under the scheme are
gainfully employed?

THE MINISTER OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(DR. MAHENDRA NATH PANDEY): (a) to (d) A Statement is laid on the Table of the
House.

Statement

() and (b) Under the Skill India Mission, there are about 20 Central Ministries/
Departments including Ministry of Skill Development and Entrepreneurship (MSDE)
involved in the implementation of more than 40 schemes for various skill development
programmes. Major scheme includes Pradhan Mantri Kaushal Vikas Yojana (PMKVY),
National Apprenticeship Promotion Scheme, Rural Self Employment and Training Institutes
(RSETI), Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY), etc.
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Pradhan Mantri Kaushal Vikas Yojana (PMKVY) 2016-20 is a flagship scheme of the
Ministry of Skill Development and Entrepreneurship being implemented with an objective
to provide skilling to one crore prospective youth under Short Term Training (STT) courses
and Recognition of Prior Learning (RPL) across the country including State of Punjab for
four years i.e. 2016-2020 with an outlay of ¥ 12,000 crore. STT is being imparted to either
school/college dropouts or unemployed youth at accredited and affiliated Training Centres
(TCs). The duration of the training varies as per job role. Upon successful completion of
their assessment, candidates are being offered / provided with placement assistance by
Training Providers (TPs). Under RPL, individuals with prior learning experience or skills are
being assessed and certified. It aims to align the competencies of the unregulated workforce
of the country to the National Skills Qualification Framework (NSQF).

Ason 12.06.2019, 52.12 lakh (appx.) (31.08 lakh STT + 21.04 lakh RPL) candidates have
been trained under the scheme in the country. Out of which, 1,90,606 candidates are from
State of Punjab.

Under STT, the placement data is reported within 90 days of certification of trained
candidate. As per data reported on SDMS (Skill Development Management System), as on
12.06.2019, 24.56 lakh candidates are certified under STT of PMKVY 2016-20. The number
of candidates certified under STT of PMKVY 90 days prior i.e. 12.03.2019 is 21.97 lakh. Out
of these candidates, as on 12.06.2019, 12.6 lakh candidates have been reported to be placed
in various sectors across the country. Similarly, in State of Punjab, as on 12.06.2019,1.24
lakh candidates are certified under STT of PMKVY 2016-20. The number of candidates
certified under STT of PMKVY 90 days prior i.e. 12.03.2019 is 1.15 lakh. Out of these
candidates, as on 12.06.2019, 0.64 lakh candidates have been reported to be placed placed
in various sectors.

The State/UT-wise details of candidates under STT and RPL under PMKVY 2016-20
are given at Annexure | and Annexure 11, respectively (See below).

(c) and (d) Under PMKVY 2016-20, focus on employment has been significantly
enhanced and candidates have been placed in various sectors and industries. Training
Centers (TCs)/ Training Providers (TPs) are required to have dedicated mentorship-cum-
placement cells for industry linkage and placement of candidates. TPs are mandated to
organize Placement/Rozgar Melas every six months with support from the Sector Skill
Councils (SSCs) and to ensure the participation of local industry. Scheme also incentivizes
TCs/TPs for facilitating placement of the trained candidates. Further, the reimbursement of
last 20% of training payout to TCs is linked with the placement (wage employment or self
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employment) of the candidate. Additionally, post placement support of ¥ 1500 per month
per trainee is applicable for special group (women candidates and persons with disability)
and special areas (LWE, North East region and J&K) for 2 or 3 month post training depending
on placement within or outside the district of the domicile of the candidate.

Due to the above mentioned initiatives, the reported placement under PMKVY 2016-
20 is approximately 57%. Further, the third party impact evaluation of PMKVY 2016-20,
conducted by independent body, has observed that 17% of the students enrolled under
PMKVY 2016-20 prefer to go for higher studies than getting into employment.

Ministry has also undertaken various measures to encourage greater participation of
industry in skilling ecosystem to improve employment outcomes. Employer led skill
development is also being promoted to further improve placements rates under PMKVY
2016-20.

Annexure-I

State/UT-wise details of candidates enrolled, trained, assessed, certified and
reported placed under STT - PMKVY 2016-20, as on 12.06.2019

Sl State/UT Enrolled Trained  Assessed  Certified Reported
No. Placed*
1 2 3 4 5 6 7
1 Andaman and 918 169 102 0 0

Nicobar Island
2. Andhra Pradesh 122643 113596 104778 94179 60045
3. Arunachal Pradesh 7676 5892 3604 3210 535
4. Assam 85265 71558 59953 51918 21814
5. Bihar 179544 149810 134102 116360 55490
6.  Chandigarh 8339 6210 5438 4748 2041
7. Chhattisgarh 73131 64103 55742 46873 18102
8  Dadra and 1588 1108 902 766 372
Nagar Haveli
9. Daman and Diu 2557 1754 1322 1110 377

10.  Delhi 140629 125875 110536 100037 51622
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1 2 3 4 5 6 7
11. Goa 1867 1230 805 753 630
12.  Gujarat 91387 70135 58428 50967 24136
13.  Haryana 273051 245866 222108 203181 113008
14.  Himachal Pradesh 47520 33610 29911 27012 11483
15.  Jammu and Kashmir 89357 77467 68033 59986 31953
16.  Jharkhand 50689 40149 35906 31026 15248
17.  Karnataka 91647 83490 75031 66459 32780
18.  Kerala 48766 39489 34207 30376 12798
19. Madhya Pradesh 324756 287202 262552 230992 121298
20. Mabharashtra 136483 118621 96636 79874 33555
21.  Manipur 15721 9549 7328 6338 2136
22.  Meghalaya 9486 6675 5376 4255 2102
23.  Mizoram 9540 4962 2730 2404 820
24.  Nagaland 7085 4359 3323 2867 1305
25. Odisha 106877 90904 78701 68532 35288
26. Puducherry 10320 9389 8376 7832 2617
27.  Punjab 166998 146650 135230 124115 64905
28. Rajasthan 287287 255046 232593 214255 107584
29.  Sikkim 4962 309 2152 1890 I
30. Tamil Nadu 200142 185729 163217 148124 90747
3L, Telangana 133283 121574 110773 99961 62494
32.  Tripura 19335 15092 13314 11451 4372
33.  Uttar Pradesh 581541 504363 451430 398131 192137
34.  Uttarakhand 74429 63495 56420 48589 23860
35 West Bengal 166912 149754 134541 118153 62807

TotaL 3571736 3107971 2765600 2456724 1260540

* Placement figures are against the candidates certified under Short Term-Training courses of
PMKVY 2016-20 90 days prior i.e. 21.97 lakh.



Oral Answers [28 June, 2019] to Questions 73

Annexure-11

State/UT-wise details of candidates enrolled, oriented, assessed and certified
under RPL - PMKVY 2016-20, as on 12.06.2019

SlI. No. State Enrolled Oriented Assessed  Certified
1 2 3 4 5 6
1 Andaman and Nicobar Island 46 46 21 21
2. Andhra Pradesh 37034 37009 27462 25317
3. Arunachal Pradesh 3744 3744 3534 3513
4, Assam 66511 64918 47880 45172
5. Bihar 86000 84137 72324 63902
6. Chandigarh 3738 3707 2750 2628
7. Chhattisgarh 10408 10122 7323 6234
8. Dadra and Nagar Haveli 1318 1318 1033 1007
9. Daman and Diu 812 812 742 714
10. Delhi 75757 73956 58530 54225
11. Goa 2299 2265 1407 1372
12.  Gujarat 87839 86964 73298 69689
13. Haryana 111554 111127 89722 83356
14. Himachal Pradesh 22232 22156 19916 18235
15.  Jammu and Kashmir 34913 34080 32127 30831
16.  Jharkhand 54175 52461 44566 40535
17. Karnataka 156877 152225 109844 98667
18. Kerala 87471 86852 66978 62125
19. Madhya Pradesh 103606 102031 85126 75639
20. Maharashtra 301075 229210 178325 156503
21 Manipur 11976 11976 11337 11337
22, Meghalaya 8158 7650 7857 7084
23 Mizoram 700 700 688 687
24, Nagaland 236 236 123 123
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1 2 3 4 5 6
25. Odisha 100976 99953 77514 68953
26. Puducherry 3217 3195 2143 1968
21. Punjab 44235 43956 34187 31268
28. Rajasthan 163805 163075 133566 123567
29. Sikkim 979 954 871 831
30. Tamil Nadu 166409 165822 142138 123260
3L Telangana 55162 54642 42669 39397
32. Tripura 9259 9259 8621 8090
33 Uttar Pradesh 294635 289453 234289 214554
34. Uttarakhand 26070 25712 21771 19356
35. West Bengal 70414 68236 54982 50381

GRAND TOTAL 2203640 2103959 1695664 1540541

Sl JIREHT | ABIGY, TSIy ORGR &l 9ifvd i & fd a¥ 2022 T& dHIa
40 RIS Aol &1 Rbd SaeuHe HRIGT | 31 Sl STd1d IR 8, IS9P dldd I8
[depet Ava &1 oTd, Rifs #31 Heled 7 del © & e IR Aral 4 99 HaAre? g+
Bl S B € | STT & GAIRT 24, 56, 779 ARG 31X IRUIVS AR 45,40,540 TG AN Bl
train fo=m 71 € | fS STT aret, i1 wiwgife el 8, Sa! |1 2,60,540 © | AfT IR
ATl 40 SRI A HH AN DI train f6a1 € 1 7 SR S A8 § {6 3117 ay 2022 T
TE AT 40 BRI Teb D4 TgATG?

1. 925 AT U0 A1 STAYTIT S, # S170d Aeqd W o 1=d AST B o1
T e a9 2015-16 H UIGHBAETS AST D AT oA | ... (FFem)...

37t Ju=pTafcr: AR AT Sf, IR 98d WelY 7 SR We <, Fifd 3T i g9 AR
B IEd AR FaTA o 2|

BT, A= ARTUIUSY: qY 2020 TP GUHGAIATS § 89 @Il < S <RAIC e fham 8,
I §HH 52 @G 12 IR ST bl UferoT T faam € iR 919 2020 9% &9 UHh RIS dd
UEd S | I8 BRI SRAC

i STFHTIRRT: AT ARSI S, AT AU FERT a1 Yoy |

ST STReeT AN 7S I g 81 €, R R ATel H g1 81 g3l & df du?
HAT HEIGY ¥ YOI ATEd! &, [ a1 S 599 RUIS Bl STHR] €, Sl de(s SHHAM! BIRA
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3R Observer Research Foundation & SaRT @1 718 & | 781 5,000 ASdMl ¥ 39 WhA
P R H YOT AT | 71 BIFE] AIS1a 59 WiH & aR H GO T8l ol 9 371R Sil S 47 <,
TITP! 3 W H Ggd-2l BT AEGH B o | SIH PIg UHA ST ..(FGE). .

it STRTHTALRY; 3MUHT AT 81 TRT & | ... (AFENH)...
Sl STReaeT A TET W), I8 B FaTel o bl WRURT 7d IRGY | ..(EEH)...
2 STFUTILT: [T YO & I ..(FGHT). .

vl siffaesT WY ST9 FaTe g1 ST SR S WaTd qudT €, 98 ©8 3Mids Il
et &1 F Rie ward ge & foy 7€ ge I8 €1 W U g oies W €, o 3%
STATd BT TTeld AIfad B & AR § &1 ATt I8 It Wb, Sil 45 Hiae] SRISRT & forg
e 1 fHRo1 B Hebell €, Ig W U Al X8 Y| Gl # qarel Yo e g R 31y

2} ITAATILRT: MY TERT AT YB qbell & | ..(qH)...

SR ST I SAUDT AIH & [ SIH g oa1e 47 weged & o1y, g & foy
e 51 WH1 | Sl BAAT € - U Al YBIAS ST T81 & | GIRT, STD] BT faapa
2 3R TRIRT @WIRET &l $Ig AR vsdrss T8l 8 & 519 scheme # 31 ST et
REl €, 99 scheme # STeh! wivrHe el Webell & AT T8 el Aepell © | 7 ST Yo arsell
& & I8 S RUIC U g8 &, 9 31 HIAAT Bl AT RIS X7 AT U diS] gAY AT
3y Repdl STATie SIS B Uah SRaR] &, St 98 A ga1 9& {6 99 we
fora AreRat Wl €, RTHE BT RIT UICRRIA & 3R STdT Sl Uh AR ....(STae). .

4} FUFTRY: U] ATl GRT &1 T 2 |
Sl STReehT AT 3R ST ge@Td BIdl €, I T 98 IAP! YRT BRAT 87

1. W AR IS B9 & BT ol W [T I 32§ | Uiy v R o aRifa
IR & TRAC W 8H IR IRIS & TRAC & A1 ol 7 &, FId IR # g4+ 1wy
A AT BT & | ITH 8H U BRIS URIETT H .40 UHR &I SARI IS 8 AR AR
HEH ST 7 S YT o ST THATONBRYT, SHP! Db 3ffestd PRl 82 BH AN o e
Reper Sfean Uica W I9a! fecd <1 g8 & | Bl W1 99 W UReel ®U | ST |l 2 |
TR S W ST AReralt dr i BieT € 3R gk A1-w1e §49 3rt U 71T Wi (NSQF)
National Skills Qualification Framework =i 31T £ | ...(Iaer) ..

2} STQHTIRT: g=raTe, A 3 S | 37 G 81T b S91 81 #ecdqul |ard ¢ |
3T 3fRTPT St I 91T BReb SADT Bl ~1hTel Ahd ¢ |
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SHRIANAND SHARMA: Sir, I have a point of order. Normally, it is not done during
the Question Hour, but I wish to just. ......(Interruptions)...

27 SUTARY: T TET | 7 SHIT BT &, [ AT ST YTl Bl | .. (FET)... 37T
e, 3l JeI [T WR I ©, PUAT 3T IADT 3MMaR BN |

it 3T Tl IE St Hed 7 ® {6 e dra 7 L (craem). .
it SUHIY: 319 S €, U9 dlel H point of order @ goiTord Tt €1 ... (el )...
7t SIS T 3R AT S & U Il & Al d SHaRI < < | .. (). .

sft SuwTaer: U9 w1l # point of order @ goiTeid el € | # point of order & A
Bl g | UUTHR PR Sil, 37T el oy |

it 3Ive IT: Ud fTe (A 3R 8H dhdol THR O $HNAl . (AGEH)... 5 U9
JOT SITU 3R 7 & SR BN | BT H I8 Terd URERT I Rl & | .. (aEH)...

ST. TUTHR BIR: IUFHRT Heled, H 3D J1eqd A Bl drsdl g & Sl written
statement & ...(STIET)...

2} 3T IME T qw U Bl gSYH Td1Y, 7 3l U HI Sfard < Al I 30! a1
TR | (TaET)...

ST PITHY B 51 g=di @l ST g3 8, SUS oI <l g2ai &l employment T8t
et | 431 Sarer ag & fa5 i quality training 81 T81 €, RIT ST $W WER 6 Blg
=T & qiffes ST ST <Y ST R8T 8, SdT HIeud UTgde $}de HHl § | 3Afey o

gH employment @1 figures @ €, A1 I8 Tl I3dT & [ RIT WRHR 9 ST B
quality &I <% T&T 872

ST A~ RI UTUSY: A1 SUNHUTT A8igy, # M Aredd | A 968
AT @TEdT & {6 59 g9 Al B ¢ @1 eRile I €, a1 SEd employment # Ud
condition g | 3FR I 70 TR¥T employment < g, IH! &9 STaT targat 9ed & 3R ITd)
ST B < BT €, < § | I8 RIReH g9 §T g ¢ |

SRR ST g gTe R, A Ug Al § I8 Bl argl b i W 63 A <
2, 89 o g% &R 7 T2l dierd 2 | | have a little objection to that word.
sft STRTIY: 3777 HaTet 9Ty |

Sl STar 9= S © | 9, 3974 main manifesto % 781 job promise foraT o | #17
ATt I8 ® o oot uig Aret # emue fhae @t & Aids <) iR o Jaex # & wiffe
private sector # T I8 AIdxT &l el Hael! - fHet & U AT € 781 §, Hreiol &F e
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I &1, U9 & 98 €1 a1 e fhas N BT Ui At § A}l fodary iR I
manifesto ST 3T promise foaT o1, I3 foha= fulfillment fam? sd eifaRed ST
S YRR €, S9d R H 4l 9arsT 31U B8l © fh d9 YR © df YRR & |t o
gy |

o} SUFUTULT: &=dTg ST Sf, 3MYhT JdTel 81 71T 2 |

BT, HE AR UIUST: §97 2018-19 § PMKY &I S ¢S] BRATs §, 39H 74 TRC
TN jobs # Y € iR 26 UR¥E AR 7 3109 BRIGR BT 91T ¥ | Ig ITS! 897 IR &
3R B TIOR $H M8 & Y2 & | ... (ST )...

SHRI BHUBANESWAR KALITA: Sir, | have a related question on this.
...... (Interruptions)...

S ST g AR, W U8l g9 AR oA

it SuRTHTUfey: AT TS, 39 UfthaT ST € | 8TFR 319 HART HAl Sff & STR
A ee Tt & @1 AT TR @ ey | S9at va ufan €, @fd supplementary TR
I | T supplementary e @Ted €, Sl el I8! & | 8199 &I Ufshar 9] 2 3fiR I8
T gRA g2 1€ € | 9% ufhan 980 Ugel 9 I T8 ¥ 3R F8 aRts | € S 39 ufshar
P g H AP 2T 2 B L (GEH)...

st ST gea=: e Ol 89 AN Bl gle @Y Sexd 81 T8l & 1 83 dIol 89 T
forgax < § 1 . (ae)...

o} TR IR W), fB< Warer &1 @1 Starg v | fRd) TaTer &1 WEl Sare et e
TR L (TIET). .

st ST gae: W), R &9 ST I8t R 9 I 82
Y TR ¥R o AT B Bred) gt S € T8 < E (). .
it STFHTURT: HUAT 46 SV | AT AR Sf, HUAT Y 3701 He W) &3 |

SHRI BHUBANESWAR KALITA: Sir, | have a short question regarding
...... (Interruptions)... It was proposed that under the skill development programme, women
would be given preference and that they would be given preference in employment too. |
wish to ask the hon. Minister as to what steps are being taken to encourage women and
how many women have been enrolled and placement done under the scheme in the National
Skill Training Institutes from Punjab.

it SuvrTafer: w3 SN, 9 980 W SR A6 FaTd € SR & U U & STR @t
37UETT R 3T T |
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ST. g AR UIUSY; HElGd, A1 Aaw & U & URUe ¥ § qam1 arsdl g (b Sif
AR 8, ST ¥ 43 wRe Afgerett B g7+ ¢ € 8 3R I8 onrecord ¥ | ... (FE)...

oft STRMTUfer: AR A S L (@aEH)... ST Sft, U e | H ufthar a1 € 2
...(TTE)...

SHRI BHUBANESWAR KALITA: Sir, what is the answer? ......(Interruptions)...

31t AR HIferaT: IR, ...(TTEH)...
it SurvTafer: #9 ufhar qar < 21

ST, fo T 4. weogs: SUHHIUiT S, # s Jead | A S ST Bl I go
T8 g b ST |l gererar & UiRieror f&U Sird €, Hreret Uiiefor fou o €, S I

...(TTEM)...

ST ST gae: SURHTILT ST, # go aedl g & ... (@aeT)... IR, I8 991 81 El
27 ..(TIE)...

S1. foa f. g ST S, g3l 37U Haret yo Sy | . (EET)...

it SuRgUTUfer: 1T S, Ue fATe | AT HAT Sf, Biferdr St Bl SiT FdTel o, M+
IHDT TR QRT T8 &A1 € | 37U SHHT SR AT Al YT DR b 9ol & AT 3 Y ATE I Ig
JATHY AT S TG, I I SR < |

#} YAATER Hiferar: TR, W1 AG U o7 | (). .
ST Hge AR o d: § 9y fdeT e fo 81y 3raer |arer Rle &Y <

SHRI BHUBANESWAR KALITA: It is not about Punjab alone; it is aboue women.
This skill development was supposed to give orientation to women and preference to
women. How many women have been given training and how many have been given

placement?

it SuRTUfer: AT e ST aTEd © o fha Afgetiatt or ufdreror fier o
fopaTt Afgemait @ employment fetl? 3R MU U SIHGRT S« el &, df 39 udl
PP T AP 2|

ST. A AT UIUST: 4T Oh Sl UIRIEToT fn T €, S|4 3141 e Sl a1 T &,
S Afgerrait &1 U9 43 WRIT 91T T 8§, 396 a8 H 91! &1 details AT T
P SUALT BRI & ST |
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Students trained under Skill India Mission

*82. DR. VINAY P. SAHASRABUDDHE: Will the Minister of SKILL
DEVELOPMENTAND ENTREPRENEURSHIP be pleased to state:

(@ the average age of students who have been trained over the past five years
under Skill India Mission;

(b) the number of students trained under this scheme who have secured jobs, post
their training; and

(c) out of all the students trained, the percentage of female students as well as
those of SC, ST and other weaker sections?

THE MINISTER OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(DR. MAHENDRA NATH PANDEY): (a) to (c) A Statement is laid on the Table of the
House.

Statement

(@) to (c) Under Skill India Mission, the Government is implementing various schemes
for imparting employable skills to the youth through short-term and long-term training.
Different implementing Government of India Ministries/Departments have been maintaining
data in different formats. The Ministry of Skill Development and Entrepreneurship (MSDE)
is implementing its flagship scheme Pradhan Mantri Kaushal Vikas Yojana (PMKVY),
launched in 2015, to provide employable skills to the youth of the nation. Owing to the
success of PMKVY 1.0, the scheme was re-launched in October, 2016 and called PMKVY
2.0 (2016-20) on pan-India basis with a target to provide skilling to one crore people under
Short Term Training (STT), Recognition of Prior Learning (RPL) and Special Project (SP)
across the country over four years (2016-20) with an outlay of 12,000 crore. The short term
training and special projects component of the scheme targets youth, particularly school
and college dropouts and the RPL impart skills training for existing workers to align the
competencies of the unregulated workforce to the NSQF under PMKVY 2.0. The average
age of candidates in the three formats of the training is 24 years for STT, 35 years for RPL
and 24 years for SP.

PMKVY 2.0 (2016-20) has two components viz Centrally Sponsored Centrally Managed
(CSCM) implemented by National Skill Development Corporation (NSDC) and Centrally
Sponsored State Managed (CSSM) implemented by State Skill Development Missions of
the States/ UTs known as State- Engagement Component of PMKVY (2016-20). Under
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PMKVY 2015-16, 19.8 lakh candidates were trained. Under PMKVY 2.0, ason 12.06.2019,
52.11 lakh (appx.) candidates have been trained (27.06 lakh STT + 21.04 lakh RPL+ 1 lakh
SP+3.01 lakh CSSM) in the country, out of which 12,60 lakh have been placed. The candidates
trained include 42.86% Female, 32.54% Other Backward Class (OBC), 13.29% Scheduled
Caste (SC) and 3.55% Scheduled Tribes (ST) candidates.

Long term training is provided through Industrial Training Institutes (1TIs). There are
14494 ITIs with a training capacity of 33.98 lakh. The average age of the trainees in the ITIs
is 19 year The details of the percentage of female, SC and ST trainees trained under Craftsmen
Training Scheme during the period 2014-15 to 2017-18 and trainees being trained in 2018-19
are given in Annexure (See below).

Under Apprenticeship Training Programme, the average age of the apprentices is
24.15 year. At present, 5,83,267 apprentices have completed apprenticeship. The average
composition of the apprentices is 8.85 % female, 42.78% OBC, 17.2 % SC and 7.4% ST.

Annexure

Details of the percentage of female, SC and ST trainees trained under Craftsmen
Training Scheme during the period 2014-15 to 2017-18 and trainees
being trained in 2018-19.

SI. No. State Name Total trainees trained Trainees
being trained
in 2018-19
in the trades
of 1 and 2
years

2014-15 2015-16 2016-17 2017-18

1 2 3 4 5 6 7
1. Andaman and 109 123 247 254 568
Nicobar Islands
2. Andhra Pradesh 42924 98101 57686 48279 99658
3. Arunachal Pradesh 384 306 425 413 915
4. Assam 1808 3295 2847 2413 4256
5 Bihar 51460 61209 66460 80702 200186
6. Chandigarh 497 634 871 893 1218
7. Chhattisgarh 8862 10383 13991 13727 28533
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1 2 3 4 5 6 7
8.  Dadra and Nagar % 216 108 7 214
Haveli
9. Daman and Diu 0 595 176 149 349
10. Delhi 5196 5715 7128 7090 16192
11. Goa 1350 2085 1562 1781 2879
12.  Gujarat 38174 241655 51703 51540 124394
13. Haryana 13841 32411 34655 38502 89774
14. Himachal Pradesh 12164 17539 17174 16118 31991
15, Jammu and Kashmir 106 2461 2538 2221 3483
16. Jharkhand 29506 46360 26710 27467 56817
17. Karnataka 30675 85865 70781 59095 143845
18. Kerala 23201 31406 29774 26222 55083
19. Lakshadweep % A D0 72 87
20. Madhya Pradesh 17404 20017 41136 54754 123076
21. Maharashtra 69953 93346 105806 101247 186679
22. Manipur 43 51 63 ) 174
23.  Meghalaya 433 556 583 387 805
24.  Mizoram 174 385 544 333 588
25.  Nagaland 0 87 150 D0 190
26. Odisha 45779 40163 48480 38830 94416
27.  Puducherry 714 634 903 648 1789
28. Punjab 25677 31207 42146 34699 53701
29. Rajasthan 52377 52522 126957 113915 228027
30.  Sikkim 192 648 274 206 475
31.  Tamil Nadu 26985 74981 39840 34229 66371
32. Telangana 21173 21276 34851 31825 59585
33, Tripura 818 858 1352 1050 3282
34, Uttar Pradesh 106482 85380 154853 165192 562799

35.  Uttarakhand 5083 4696 8464 9270 19844
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1 2 3 4 5 6 7
36. West Bengal 10670 9772 12745 20481 50174
GRrAND ToTAL 644410 1077932 1004073 984230 2312417
Female %age 933 9.50 10.56 28.79
SC %age 1595 1865 20.10 21.08
ST %age 6.24 6.85 6.39 9.79
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Recruitment of lady constables in RPF

1*83. SHRI RAM NATH THAKUR: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether there are adequate number of lady constables in the Railway Protection
Force (RPF);

tOriginal notice of the question was received in Hindi.
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(b) whether these lady constables escort during the running of trains to ensure
adequate security;

(c) whetheritis a fact that adequate number of lady constables are not available for
proper safety and security of female passenger; and

(d) if so, whether Government propose to recruit adequate number of lady constables
in RPF to ensure just and proper safety and security of female passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI ANGADI
SURESH CHANNABASAPPA): (a) to (d) A Statement is laid on the Table of the House.

(@ Yes,Sir.
(b)  Yes, Sir. They also escort running trains.

() No, Sir. Adequate number (1769) of lady constables are available. However, to
increase this number further, in the recruitment which started in the year 2018, out of 8619
and 1120 vacancies notified for Constables and Sub-Inspectors-respectively, 4216 and 301
vacancies were respectively reserved for women. This process likely to be completed soon
and this will further increase the number of lady constables and officers in Railway Protection
Force.

Statement

(d) Yes,Sir.

i} T AT SIPN: UGS HEIGd, H A0 Heg® A HA! it A 1 A8l § b
ARYITE # e Ufcrerd Al GRet ae 87

SHRIANGADI SURESH CHANNABASAPPA: Sir, | have already stated in reply to
the first question that the priority of our Government under the leadership of hon. Prime
Minister, Shri Narendra Modi, is safety.

MR. DEPUTY CHAIRMAN: It is a specific question. Please reply to that.

SHRIANGADI SURESH CHANNABASAPPA: Sir, adequate lady constables have
been recruited by our Government. Already, adequate lady constables are there. Out of
about 9000 vacancies, which are under the process, appointment of about 4,500 is going
on. In this respect, the priority is for the safety. The Government is doing that.
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SHRIANGADI SURESH CHANNABASAPPA: Sir, the supplementary is not related
to the present question. The details can be sent to the hon. Members.

SHRIMATI VIJILA SATHYANANTH: Mr. Deputy-Chairman, Sir, actually, | came
across an incident, when | was travelling in a train. | was travelling from Tirunelveli to
Chennai. On the way, | felt somewhat restless in my health; | felt a lot of pressure in my head
and suddenly became unwell. I called the Helpline number just when | was approaching to
Trichy Junction. When | called the Helpline, they said, “The next junction is Trichy Junction;
you wait, and the doctors will attend to you””. When the doctors attended to me, | had BP
of 195. Immediately, two lady constables, who had also boarded in that train, came to attend
to me. They were asking me to get down from the train but were not able to stop the train
because the train started from the Trichy Junction and it was moving fast. They were not
able to stop the train because they did not have any walky-talky to connect with the driver.
Also the train went to the next station, Ponmalai. There somehow they stopped the train
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but there was no ambulance available, there was no wheelchair available and due to that
they were not able to arrange a transport immediately for shifting me to hospital. So, |
personally felt that, being an MP, even though the lady constables attended on me but they
were not able to quickly rescue me.

MR. DEPUTY CHAIRMAN: Now, please put your question. The time will be over.

SHRIMATI VIJILASATHYANANTH: I would like to know, through you, from the
hon. Minister whether all the adequate, necessary medical aid would be made available in
all the trains as well as in all the stations, and people are to be attended. Thank you.

SHRI ANGADI SURESH CHANNABASAPPA: We will examine this thing. This
question is related to health. | appreciate that my RPF police have given immediate attention.
But they were not having walky-talky. I will examine this thing and, if necessary, next time
this arrangement will also be made to the police.

MR. DEPUTY CHAIRMAN: I think the Minister has replied.

SHRIPIYUSH GOYAL: Sir,  will just add one point. I wish hon. Member a good health
and I wish that she always remains very healthy. But, obviously, you all will appreciate that
there are 12,000 trains running in the Railways every day. We can”t have medical facility in
every train. Every staff member cannot go to...

#Y IuwHTafcy: AT AT S, ofd W WA B g1 © | HUAT 37Ul IR W o
BT |

SHRI PIYUSH GOYAL: But we will ensure that, in future, it is taken care of.

WRITTEN ANSWERS TO STARRED QUESTIONS
Households registered under MGNREGA

*84. DR. SANTANU SEN: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(@ the number of households registered under the Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA)who were able to get work for 100 days, the
State-wise details of the last three years;

(b) whether it is a fact that the average MGNREGA wages have decreased and the
details of wages given in the past five years; and
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(c) the number of instances of MGNREGA workers being denied their wages for
not having Aadhaar Card or mismatch of biometrics, the State-wise details of the last three
years?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH TOMAR):
(a) State/UT-wise details of households completing 100 days of employment during the last
three years under the Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) is given in Statement (See below).

(b) No, Sir. As per Management Information System (MIS), the details of average
MGNREGA wages in the last five financial years are given below:

Financial Year Average Wage Rate
per day per
person (%)

2014-2015 143.92

2015-2016 154.08

2016-2017 161.65

2017-2018 169.44

2018-2019 179.12

() All wages to workers under MGNREGS are not paid through Aadhaar Based
Payment System (ABPS). Those workers who do not have Aadhaar number or are in process
of ABPS conversion are paid electronically through account based transfers into their
Bank/Post office accounts.

Statement

State/UT-wise details of households completing 100 days of
employment under the MGNREGS

Sl. No. States/UTs Households completed 100 days
of employment (% in lakh)
2016-17 2017-18 2018-19
1 2 3 4 5
1 Andhra Pradesh 583 595 8.10
2. Arunachal Pradesh 0.00 0.00 0.003

3. Assam 011 0.11 0.19




88  Written Answers to [RAJYA SABHA] Starred Questions

1 2 3 4 5

4. Bihar 0.14 0.16 0.25
5. Chhattisgarh 173 324 4.28
6. Goa 0.00 0.00 0.00
7. Gujarat 0.08 011 034
8. Haryana 0.03 004 0.04
9. Himachal Pradesh 011 014 0.70
10. Jammu and Kashmir 0.35 0.36 0.38
11.  Jharkhand 037 058 0.26
12, Karnataka 196 0.30 212
13. Kerala 113 117 442
14. Madhya Pradesh 141 135 0.77
15. Maharashtra 168 2.02 192
16. Manipur 0.00 0.00 0.00
17. Meghalaya 0.87 115 161
18. Mizoram 0.57 0.00 0.82
19. Nagaland 0.002 0.001 0.00
20.  Odisha 0.36 0.68 047
21. Punjab 0.04 0.10 0.07
22. Rajasthan 427 2.28 5.88
23.  Sikkim 0.08 0.04 0.05
24. Tamil Nadu 1321 150 260
25. Telangana 176 204 227
26. Tripura 116 0.04 0.15
27. Uttar Pradesh 041 043 0.72
28. Uttarakhand 0.26 0.22 0.26
29. West Bengal 2.00 5.58 1338
30. Andaman and Nicobar Islands 0.01 0.00 0.002
3L Lakshadweep 0.00 0.00 0.00
32. Puducherry 0.00 0.00 0.00

National 39.91 29.55 52.05

Source: www.nrega.nic.in
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Construction of railway underpasses and
ROBs in Chhattisgarh

1*85. SHRI RAM VICHAR NETAM: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether Government has received proposals from State Government of
Chhattisgarh for building railway underpasses and Road Over Bridges (ROBs) during the
last three years, the details thereof, proposal-wise;

(b) the Government”s reaction on the said proposals;

() the number and details of such proposals of the State Government of
Chhattisgarh still pending with Railways, location-wise; and

(d) the details of the railway underpasses and ROBs being constructed in
Chhattisgarh at present and the current status of their construction?

THE MINISTER OF RAILWAY'S (SHRIPIYUSH GOYAL): (a) to (d) The proposals for
construction of Road Over Bridges/Road under Bridges (ROBs/RUBS) in lieu of level
crossings are normally received from the State Government. After completing various
formalities regarding the consents for sharing of cost and closure of level crossings from
State Government, proposals received for construction of ROBs/RUBSs in lieu of level
crossings are further processed for their inclusion in Railway Works Programme. Sanctioning
and construction of Road Over Bridges (ROBS) is a continuous process.

In the last three years (2016-17, 2017-18 and 2018-19) work for construction of 17 Road
Over Bridges (ROBs) and 54 Road under Bridges (RUBs) has been sanctioned in the State
of Chhattisgarh. At present, no proposal of any ROB/RUB which meets the criteria for cost
sharing is pending for the State of Chhattisgarh.

Normally, Railway undertakes construction of ROBs/RUBS in Railway portion whereas
approaches are being constructed by State Government. Generally, there is no problem of
construction of ROBs/RUBSs in Railway portion. However, it is difficult to construct ROBs/
RUBSs on approaches because it depends upon many factors such as availability of land,
removal of encroachments, fixing the alignment of approaches, allocation of requisite funds
etc.

As per Pink Book, work for construction of 31 Road Over Bridges (ROBs) and 83
Road under Bridges (RUBS) are sanctioned in the State of Chhattisgarh. Out of 31 ROBsS,

tOriginal notice of the question was received in Hindi.
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6 ROBs have been fully completed. Out of 83 RUBs, 31 RUBs have been completed.
Remaining works for construction of ROB and RUB are at various stages of planning,

estimation and execution.
Complaints received by national consumer helpline

*86. SHRIDHIRAJPRASAD SAHU: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ the number of complaints received by National Consumer Helpline during the
last three years and the current year; and

(b) the number of complaints redressed out of these?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI RAM VILAS PASWAN): (a) and (b) The complaints received by National Consumer
Helpline (NCH) are forwarded to the companies and organisations concerned for redressal.
For efficient and expeditious redressal of the consumer complaints, NCH has partnered

with 540 companies under its convergence programme.

As per information available in Integrated Grievance Redress Mechanism (INGRAM)
portal, the Total number of complaints received during the last three years and the current
year, and the number of complaints redressed/disposed out of these are as under:

Total Convergence Companies Others

Financial Complaints Complaints Complaints ~ Complaints  Complaints
Year Registered Registered Redressed/ Registered Redressed/
Disposed Advised and
Disposed of

2016-17 2,14,490 88,302 88,302 1,26,188 1,26,188
(100%0) (100%)

2017-18 4,55,029 2,15,830 2,15,830 2,39,199 2,39,199
(100%0) (100%0)

2018-19 5,65,579 2,41,426 2,39,073 3,24,153 3,10,610
(99%) (96%)

April, 2019 to 1,17,663 48,870 32,983 68,793 56,313
May, 2019 (67%) (82%)
TotaL 13,52,761 5,94,428 5,76,188 7,58,333 7,32,310

(97%) (97%)
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New guidelines for slaughter houses

*87. SHRI A. VIJAYAKUMAR: Will the Minister of ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES be pleased to state:

(@ whether any new guidelines have been framed for slaughter houses in the
country;

(b) if so, details thereof; and

(c) the number of initiatives taken to control open house slaughter houses and the
action taken against such slaughter houses in the country?

THE MINISTER OF ANIMAL HUSBANDRY, DAIRYING AND FISHERIES
(SHRIGIRIRAJ SINGH): (a) No Sir.

(b) Does not arise.

(€) (1) Asperentry 18 of Twelfth Schedule (Article 243 W) of the Constitution of
India, regulation of slaughter houses and tanneries is vested within the powers and
responsibilities of Municipalities of the States.

(2) Food Safety and Standards Authority of India (FSSAI) has prescribed guidelines
with regard to slaughter houses under Regulation 2.1.2 (1) (5), Schedule 1V; Part 1V of Food
Safety and Standards (Licensing and Registration of Food Business) Regulations, 2011.
The guidelines cover hygienic and sanitary practices. As per Section 31 of the Food Safety
and Standards Act, 2006, no person can carry out food business without license and
Section 63 of the Food Safety and Standards Act, 2006 provides provision for punishment
for carrying out a business without licence. Any violation of the aforementioned regulations
is a punishable offense. As per information provided by Food Safety and Standards Authority
of India (FSSAI), Regular surveillance, monitoring and inspection is undertaken by State/
Union Territory Governments under Food Safety and Standards Act, 2006 to check
compliance of the provisions laid down under Food Safety and Standards (Food Product
Standards and Food Additives) Regulations, 2011 and Food Safety and Standards
(Licensing and Registration of Food Business) Regulations, 2011.

() Further, Government of India has framed Prevention of Cruelty to Animals
(Slaughter House) Rules, 2001 under Prevention of Cruelty to Animals Act, 1960 to regulate
the slaughter house of Animals in a humane manner. The State Animal Welfare Board or
any person who is a qualified veterinarian and is authorized by Animal Welfare Board of
India, may, at least once in every six months period inspect slaughter house.

(4) The Hon”ble Supreme Court of India in its interim order dated 23.08.2012 in
W.P(C) No. 309 of 2003, Laxmi Narain Modi vs Union of India and others have directed all
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State Governments and Union Territories to constitute State Committees for slaughter
houses for taking action against all slaughter houses not meeting the norms and abattoir
rules. One of the functions of the State Committee so constituted is to identify on an
ongoing basis, the unlicensed slaughter houses in the region, and other unlicensed, unlawful
establishments where animals are being slaughtered, on howsoever a small scale, and take
the help of the District Magistrate and other law enforcement agencies to crack down on
the same.

(5) The Central Pollution Control Board was also directed by Hon”ble Supreme
Court of India to write to all States informing about the guidelines for Slaughter Houses.
The Central Pollution Control Board was also directed to initiate action against all slaughter
houses which are not meeting the norms and implement the abattoir rules through State
Pollution Control Board.

Allocation of funds under MGNREGA

*88. SHRIMD. NADIMUL HAQUE: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether Government is spending more money on the material component than
the labour component under MGNREGA,

(b) if so, the details thereof as well as the reasons therefor;

(c) whether Government had to release additional allocation of funds under
MGNREGA to meet the expenses for the last three years, if so, the reasons therefor; and

(d) ifnot, the details of allocation under MGNREGA, including supplementary and
primary allocation, in the last three years?

THE MINISTER OF RURAL DEVELOPMENT (SHRINARENDRA SINGH TOMAR):
(a) and (b) No, Sir. The percentage of expenditure on the material component and wages
component under Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)
during the last three financial years are as under:

Year Percentage of expenditure Percentage of expenditure
on material component on wages component

2016-17 26.15 73.85

2017-18 29.56 7044

2018-19 29.23 70.77

(c) and (d) MGNREGA is a demand driven wage employment programme. The Ministry
releases funds to the States/UTs on the basis of the agreed to Labour Budget, opening
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balance, pending liabilities of the previous financial year, if any, and overall performance.
Fund release to States/UTs is a continuous process and Central Government is committed
in making funds available keeping in view the demand for work. The Ministry seeks
additional fund as and when required for meeting the demand for work on the ground. The
budget allocation under MGNREGA during the last three financial years is as under:

Financial Year Budget Allocation Revised Allocation
2016-17 38500.00 48220.26
2017-18 48000.00 55167.06
2018-19 55000.00 61830.09

Employment under Jan Shikshan Sansthan

*89. PROF. M. V. RAJEEV GOWDA: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ inwhat manner the transfer of Jan Shikshan Sansthan (JSS) to the Ministry of
Skill Development and Entrepreneurship would ensure linkages between education and
livelihoods;

(b) the details of employment generated under JSS schemes, sector-wise, gender-
wise; and

(c) in case of employment being entrepreneurial venture, the details of such
ventures, sector-wise, number of employed persons and the year of establishment?

THE MINISTER OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(DR. MAHENDRA NATH PANDEY): (a) to (c) The scheme of Jan Shikshan Sansthans
(JSSs) was transferred from Ministry of Human Resource Development (MHRD) in July
2018. The JSSs, which are run by selected Non Government Organizations (NGOs), focus
on skill training and upgradation of neo literates, illiterates and school drop outs within the
district of their operation. The objective of the trainings imparted under JSS is to link the
individuals with gainful livelihood or to supplement their existing incomes through enhanced
livelihood.

After the transfer of the scheme to MSDE, the existing guidelines of the scheme were
reviewed in consultation with various experts in the sector, and the guidelines have been
comprehensively revised w.e.f. 24.1.2019. Some of the key initiatives provided for in the

revised guidelines are as below:
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(i) The number of courses under which training is imparted under JSS has been
increased and the list is being further expanded.

(i)  All the courses under JSS have been reviewed with the objective to align it with
National Skills Qualification Framework, which is a competency based framework
and ensure market relevance of the skilling courses.

(iiiy Provisions have been made for developing new courses as per requirement for
nurturing and promoting traditional skills, which may be unique to a particular
district or region in the country.

(iv) The assessment and certification processes under JSS programme have been
improved to ensure evidence based assessments and issue of certificates through
a centralised portal, which can enable online verification of the certificates by the
employer

(v) The life skill component has been further strengthened under each training
programme to improve training outcomes under JSS.

The trainings conducted under JSS between October 2018 to March 2019 as reported
on JSS web portal are as below:

Female Male Other Total

138,571 16,353 52 154,976

The JSSs have been working with the trained candidates for livelihood linkages in the
form of supplementing income levels or wage employment or self employment. However,
the data is not being mandatorily captured at central level, till date, As per the revised
guidelines, the livelihood linkages provided to the trainees, after completion of same, will
also be captured centrally at national level from the current financial year 2019-20.

Revival of Madras Fertilizers Limited

*90. DR.SASIKALAPUSHPARAMASWAMY: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(@ whether itis afact that Madras Fertilizer Limited (MFL) has been declared sick;
(b) if so, the date on which it has been declared sick;
()  whether Government has formulated any plan to revive the MFL;

(d) if so, the details thereof; and
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(e) if not, the reasons therefor?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D.V. SADANANDA
GOWDA): (a) and (b) The Board for Industrial and Financial Reconstruction (BIFR) had
declared Madras Fertilizer Limited (MFL) as a sick company on 2nd April, 2009 under the
provisions of the Sick Industrial Companies (Special Provisions) Act, 1985.

(c) and (d) The Committee of Secretaries (CoS) in its meeting held on 07.07.2015
recommended that DoF may explore the possibility of strategic JV partnership leveraging
its land and bring a proposal for consideration of the competent authority. Project and
Development India Limited (PDIL) was engaged as an external expert agency for drawing
business, operations and financial restructuring plans for MFL.

PDIL after due examination gave recommendation for 6 options for revival of MFL
which were presented before Board of MFL. However, all of the options were not found
viable and MFL suggested a new option containing proposal for waiver of Government of
India Loan and interest thereon.

Based on submission of MFL, the proposal for the Cabinet Committee on Economic
Affairs (CCEA) was circulated for Inter-Ministerial Consultation (IMC). However,
subsequently it was decided to explore the possibility of monetization of surplus land of
MFL. Since the land available with MFL is assigned land by the Government of Tamil Nadu,
Government of Tamil Nadu (GoT) was asked either to grant NOC for transfer of surplus
land to another CPSE (CPCL) or to take over full ownership of the plant on as is where is
basis. Government of Tamil Nadu on 09.08.2018 has accorded No Objection Certificate
(NOC) for transfer of 70 acres of MFL land to Chennai Petroleum Corporation Ltd. (CPCL).
However, MFL has informed on 21.05.2019 that till date, CPCL has given its acceptance for
purchase of land of 4.98 acres only.

(e) Inview of (c) and (d) above, question does not arise.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Help to cashew nut and mango growing farmers
of Andhra Pradesh

774. SHRI V. VIJAYASAI REDDY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether ICAR has a number of cashew nut and mango research stations across
the country;
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(b) whetheritisalsoafact that ICAR has not given much help to farmers of Andhra
Pradesh to upgrade their cashew nut and mango crops;

(c) ifso, the steps proposed by Government to direct ICAR to intensify its efforts
to help mango and cashew growing farmers in the country, with a particular reference to
Andhra Pradesh; and

(d) the new varieties which ICAR has introduced in Andhra Pradesh during the last
three years and the current year, year-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) Yes, Sir.

(b) and (c) No, Sir. ICAR Institutes/AICRPs (All India Coordinated Research Projects)
like ICAR-Directorate of Cashew Research (DCR), Puttur; ICAR-Indian Institute of
Horticultural Research (IIHR), Bengaluru; ICAR-Central Institute for Subtropical Research
(CISH), Lucknow; ICAR-Indian Agricultural Research Institute (IARI), New Delhi; ICAR-
AICRP on Fruits and ICAR-AICRP on Cashew have been taking different steps in its
efforts to help cashew and mango growing farmers in the country including State of Andhra
Pradesh through supplying planting materials, creating awareness through trainings. Further
trainings are also imparted through Krishi Vigyan Kendras (KVKSs), scientists-farmers
interaction, Kisan Gosthies, electronic media, AICRP Centres/SAUs (State Agricultural
Universities).

All India Coordinated Research Project on Cashew Centre at Cashew Research Station,
Dr. YSRHU (Dr. YSR Horticultural University) Bapatla, Guntur District, Andhra Pradesh is
also working exclusively on Cashew for the region.

Besides, in case of mango, Anantharajupet Centre, Andhra Pradesh of ICAR-AICRP
on Fruits has been aiming to provide new technologies thereby enabling in improving
quality production. The Centre has also undertaken major research efforts.

(d) Details are given in Statement.
Statement

Details of the new varieties introduced by ICAR in Andhra Pradesh
during the last three years and the current year
Cashew nut

e Two new varieties viz. BPP-10 and BPP-11 have been developed by the Cashew
Research Station, (Dr. YSRHU), Bapatla Centre and released by Andhra Pradesh
State Variety Release Committee during the year 2017-18.
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. In addition to these varieties, the high yielding varieties viz. BPP-4, BPP-5, BPP-
8 and BPP-9 were also identified and released by the Centre for enhancing yield
in the region.

Mango

e Since mango is a perennial crop, the development of new varieties takes at least
15-20 year The ICAR-IIHR has already released five hybrids including a new
mango hybrid “Arka Udaya” in 2015. This is being multiplied and supplied to
fanner Besides, the Institute is supplying the planting material of released hybrids
and commercial varieties to the farmers on payment basis.

e The new Centre at Ananthrajupet under the ICAR-AICRP on Fruits is working on
the feasibility testing of the released mango varieties and the process of
recommendation is under way for the State of Andhra Pradesh.

. New variety of mango namely ‘Ambika’ has been performing excellent in Andhra
Pradesh. Also a clone of leading North Indian variety “Dashehari” (CISH-D-35) has
been recommended on the basis of evaluation at Sangareddy for Andhra Pradesh
and Telangana.

Techniques and plans for increased agricultural production

1775. SHRI RAMKUMAR VERMA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether it is a fact that the Central Government is providing for different
techniques and plans for agricultural production, which farmers are getting on concessions,
in order to double the income of farmers by 2022;

(b) if so, the details thereof; and

(c) the different mediums being adopted for bringing awareness and promotion in
this regard?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) to (c) In order to increase the agricultural production and thereby
enhancing the income of the farmers, Government of India has been supplementing the
efforts of the states as per their local needs through various schemes viz. National Food
Security Mission (NFSM), National Mission on Oilseeds and OilPalm (NMOOP), Rashtriya

tOriginal notice of the question was received in Hindi.
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Krishi Vikas Yojana (RKVY)/Mission for Integrated Development of Horticulture (MIDIT)
/ National Mission for Sustainable Agriculture (NMSA)/Rainfed Area Development (RAD)
etc. Assistance is being provided to the farmers for cluster demonstration on improved
package of practices, seed production and distribution, improved farm implements/resource
conservation machineries/tools, efficient water application devices, integrated nutrient

management, integrated pest management, capacity building etc.

In order to increase production and income of the farmers Indian Council of Agricultural
Research (ICAR) has developed location specific, cost effective, eco-friendly farming
practices namely resource conservation technologies, conservation agriculture, climate
resilient technologies, integrated farming system, participatory watershed management for
rainfed agriculture etc.

Different mediums such as demonstrations, farmers training, exhibition, kisan mela/
goshthi, electronic and print media etc. are adopted in various schemes for bringing

awareness among the farmer
Suicide by farmers in Maharashtra

776. SHRI SANJAY SINGH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether the Central Government is aware that between January 2019 to April
2019, over 800 farmers have committed suicide in the State of Maharashtra;

(b) if so, the measures taken by the State and the Central Government to tackle
farmers” suicide in Maharashtra and other States; and

(c) the details of the number of farmers~ suicides in the country, since 2014, year-

wise and State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) and (b) The National Crime Records Bureau (NCRB) under the Ministry
of Home Affairs compiles and disseminates information on suicides in its publication titled
“ Accidental Deaths and Suicides in India” (ADSI). These Reports on suicides are available
upto 2015 on its website. The Reports for the year 2016 onwards have not been published.

Agriculture being a State subject, the State Governments undertakes development of
perspective plans and ensure effective implementation of the programmes/schemes. Also,
Government of India supplements the efforts of the State Governments through various
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Schemes/ Programmes. The various schemes/ programmes of the Government of India are
meant for the welfare of the farmers by increasing production and remunerative returns to
the farmers.

The Government had constituted an Inter-Ministerial Committee in 2016 to recommend
a strategy for Doubling of Farmers” Income (DFI) by the year 2022. The DFI Committee has
submitted its report. The Government has constituted an Empowered Body on 23.01.2019
for monitoring the implementation of the recommendation of the DFI Strategy. A list of
various interventions taken by the Government is given in Statement-1 (See below). All
these steps of the Government of India are for the welfare of the farmers of the country.

() As per the ADSI Reports for the years 2014 and 2015, the Total number of
suicides by farmers in the country State-wise is given in Statement-11 (See below).

Statement-1

List of various interventions taken by the Government for the
welfare of the farmers of the country

The strategy of the Government is to focus on farmers” welfare by making farming
viable. Most of the schemes of Department of Agriculture, Cooperation and Farmers Welfare
focus on directly benefitting farmers through various interventions and schemes such as:-

() [Initiating market reforms through the State Governments.

(i) Encouraging contract farming through the State Governments by promulgating of
Model Contract Farming Act.

(i) Up-gradation of Gramin Haats to work as centers of aggregation and for direct
purchase of agricultural commodities from the farmers.

(iv) Launch of e-NAM initiative to provide farmers an electronic online trading platform.

(v) Implementation of flagship scheme of distribution of Soil Health Cards to farmers
so that the use of fertilizers can be optimized.

(vi) “Per drop more crop”” initiative under which drip/sprinkler irrigation is being
encouraged for optimal utilization of water.

(vii) “Paramparagat Krishi Vikas Yojana (PKVY)~~ under which organic farming is being
promoted.

(viii) With a view to provide better insurance coverage to crops for risk mitigation,
Government has launched a crop insurance scheme namely Pradhan Mantri Fasal
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Bima Yojana (PMFBY) from Kharif 2016 season. This scheme provides insurance
cover for all stages of the crop cycle including post-harvest risks in specified
instances.

Under “Har Medh Par Ped””, agro forestry is being promoted. With the amendment
of Indian Forest Act, 1927, Bamboo has been removed from the definition of trees.
A restructured National Bamboo Mission has been launched in the year 2018 to
promote bamboo plantation on non forest government as well as private land with
emphasis on value addition and product development.

Giving a major boost for the farmers income, the Government has approved the
increase in the Minimum Support Price (MSPs) for all Kharif and Rabi crops for
2018-19 season at a level of at least 150 per cent of the cost of production.

Giving a major boost to the pro-farmer initiatives, the Government has approved
a new Umbrella Scheme “Pradhan Mantri Annadata Aay Sanrakshan Abhiyan (PM-
AASHA)”. The Scheme is aimed at ensuring remunerative prices to the farmers for
their produce as announced in the Union Budget for 2018. This is an unprecedented
step taken by Government of India to protect the farmers” income which is
expected to go a long way towards the welfare of farmers.

Bee keeping has been promoted under Mission for Integrated Development of
Horticulture (MIDH) to increase the productivity of crops through pollination and
increase the honey production as an additional source of income of farmers.

Rashtriya Gokul Mission to enhance milk production and productivity of bovines
and to make milk production more remunerative to the farmers.

(xiv) National Livestock Mission to increase productivity and genetic improvement of

(xv)

livestock.

Foreseeing high potential in fisheries sector, a Blue Revolution with multi
dimensional activities mainly focusing on fisheries production, both inland and
marine is being implemented.

(xvi) The Government provides Total interest subvention up to 5% (inclusive of 3%

prompt repayment incentive) on short-term crop loans up to ¥ 3.00 lakh. Thus,
loan is available to farmers at a reduced rate of 4% per annum on prompt repayment.

(xvii) The Government has approved for giving the facility of Kisan Credit Card (KCC)

to the farmers practicing animal husbandry and fisheries related activities and has
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also decided to extend the Interest Subvention Facilities to such categories of
farmers.

(xviii) Government sets annual target for the flow of credit to the agriculture sector,

(xi3)

(9

Banks have been consistently surpassing the annual target. The current year%
agriculture credit flow target has been set at ¥ 13.50 lakh crore.

With a view to provide income support to all farmers” families across the country,
to enable them to take care of expenses related to agriculture and allied activities
as well as domestic needs, the Central Government started a new Central Sector
Scheme, namely, the Pradhan Mantri Kisan SAmman Nidhi (PM-KISAN). The
scheme aims to provide a payment of ¥ 6000/- per year, in three 4-monthly
installments of ¥ 2000/- to the farmers families, subject to certain exclusions
relating to higher income groups. About 14.5 crore farmers are expected to be
covered under the scheme.

Further with a view to provide social security net for Small and Marginal Farmers
(SMF) as they have minimal or no savings to provide for old age and to support
them in the event of consequent loss of livelihood, the Government has decided
to implement another new Central Sector Scheme for providing old age pension
to these farmer Under this Scheme, a minimum fixed pension of ¥ 3000/- will be
provided to the eligible small and marginal farmers, subject to certain exclusion
clauses, on attaining the age of 60 years. The scheme aims to cover around 5 crore
beneficiaries in the first three year It would be a voluntary and contributory
pension scheme, with entry age of 18 to 40 year The Government has approved
a budgetary provision of ¥ 10774.50 crore for the scheme till March, 2022.

Statement-11

State-wise total number of suicides by farmers in the Country in
the year 2014 and 2015 as per ADSI report

SI. No. State/UT 2014 2015

2 3 4

a W N

Andhra Pradesh 160 516
Arunachal Pradesh

Assam

o R <

Bihar

B o r o

Chhattisgarh

g
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1 2 3 4

6. Goa 0 0
7. Gujarat 45 57
8. Haryana 14 28
9. Himachal Rradesh XY 0
10. Jammu and Kashmir 12 0
11. Jharkhand 0 0
12, Karnataka 321 1197
13. Kerala 107 3
14. Madhya Pradesh 826 581
15. Maharashtra 2568 3030
16. Manipur 0 1
17. Meghalaya 0 2
18. Mizoram 0 0
19. Nagaland 0 0
20. Odisha 5 23
21. Punjab 24 100
22, Rajasthan 0 3
23. Sikkim K3 15
24, Tamil Nadu 68 2
25. Telangana 893 1358
26. Tripura 0 1
21. Uttar Pradesh 63 145
28. Uttarakhand 0 0
29. West Bengal 0 0
30. Andaman and Nicobar Islands 8 0
3L Chandigarh 0 0
32. Dadra and Nagar Haveli 0 0
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1 2 3 4
33 Daman and Diu 0 0
34. Delhi (UT) 0 0
35. Lakshadweep 0 0
36. Puducherry 0 0
TotaL (All India) 5650 8007

Source: Report on “Accidental Deaths and Suicides in India” for relevant years, National Crime
Records Bureau, Ministry of Home Affairs:

Benefits of soil testing in Gujarat

1777. SHRI NARANBHAI J. RATHWA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether soil testing work is being conducted in districts of Gujarat;
(b) if so, the details thereof; and

(c) the number of people who have been benefited by this soil testing during the
last three years?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) Yes Sir.

(b) The details of soil testing work conducted in districts of Gujarat is given in
Statement-1 (See below).

(c) The number of people benefited by this soil testing during the last three years
district-wise in Gujarat is given in Statement-11.

Statement-1

District-wise soil testing work conducted during last 3 years in Gujarat

SI.No.  Name of District Number of soil samples tested
2016-17 2017-18 2018-19

1 2 3 4 5

1 Ahmedabad 74052 68190 60246

2 Amreli 40680 42854 39264

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5

3 Anand “43910 45667 40009
4. Arvalli 17233 21807 14942
5. Banaskantha 64656 59159 69934
6. Bharuch 36602 51434 35512
7. Bhavnagar 33187 30124 30270
8. Botad 11753 10900 9148
9. Chotaudepur 17464 19803 18473
10. Dahod 25103 6951 17580
11. Dang 2869 3301 2826
12, Devbhumi Dwarka 18612 11554 12495
13. Gandhinagar 10832 8373 9911
14. Girsomnath 17961 14667 14702
15. Jamnagar 20641 18605 17441
16. Junagadh 25262 21894 24493
17. Kheda 39480 44418 45844
18. Kutch 45923 37771 36374
19. Mahesana 21899 16759 17143
20. Mahisagar 15192 13175 15117
21. Morbi 28319 27707 25468
22. Narmada 11430 6467 8213
23. Navsari 30117 20391 15156
24, Panchmahal 24398 18512 15303
25. Patan 24278 20542 18783

26. Porbandar 15000 16643 17794
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1 2 3 4 5
27.  Rajkot 33782 24561 26693
28. Sabarkantha 14427 21499 22532
29.  Sural 39556 40711 35782
30. Surendranagar 48139 27770 37619
3L Tapi 12502 13309 11283
32 Vadodara 56543 47583 47113
33 \Valsad 16553 14406 14942
ToTAL 938355 847507 828405
Statement-11

District-wise number of people benefited by soil testing/Soil Health Cards
distributed during the last 3 years in Gujarat

SI.No.  Name of District No. of People benefited/
Soil Health Card Distributed

2016-17 2017-18 2018-19
1 2 3 4 5
1 Ahmedabad 143986 243581 185982
2 Anand 119886 202470 87397
3 Kheda 216556 216680 93073
4, Gandhinagar 80232 109086 91487
5. Vadodara 154148 116285 162049
6. Dahod 59625 30326 108904
7. Narmada 33935 37641 47701
8. Panchmahal 66292 77103 81676
9. Bharuch 90922 185445 113682

10. Chotaudeprur 59068 96860 0
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1 2 3 4 5

A1, Mahisagar 56059 108197 91634
12 Surat 82288 104392 41489
13.  Tapi 42622 54856 0
14. Dang 9814 17137 0
15. Navsari 172297 89223 6810
16.  Valsad 42666 83583 14942
17. Mahesana 148860 288655 137969
18. Patan 100667 175377 163796
19. Banaskantha 94451 287878 287338
20. Sabarkantha 51841 164493 61540
21, Arvalli 53119 135531 94107
22. Rajkot 173721 17039 110469
23. Kutch 177739 205571 189122
24, Jamnagar 50426 116067 105202
25. Surendranagar 181546 139319 231823
26. Morbi 106326 112226 78379
27. Devbhumi Drarka 36435 63679 79879
28.  Junagadh 90996 126206 128618
29. Amreli 156442 182158 175370
30. Porbandar 35623 59942 53656
3L Bhavnagar 128509 157212 164724
32. Girsomnath 62892 101419 77352
33 Botad 49028 62788 56599

ToTAL 3129017 4321782 3322769
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Thrust on organised farming

778. SHRI C.M. RAMESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government proposes to give thrust to organised farming in the country,
if so, the steps taken by Government to encourage it; and

(b)  whether many self-help groups would be benefited from it, if so, the details
thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) and (b) There is no specific scheme of the Government to promote
organized farming. However, the Government is promoting contract farming and formation

of Farmer Producer Organization (FPOSs) in order to promote farming in organized manner.

The Government of India, through Small Farmers Agribusiness Consortium (SFAC),
has been promoting formation of FPOs with technical handholding and financial support to
leverage the collectivization from pre-production to post-harvest marketing.

The Government has formulated and released the progressive and facilitative Model
Act “The - State /UT Agricultural Produce and Livestock Contract farming and Services
(Promotion and facilitation) Act, 2018~ in May, 2018 for its adoption by the States/Union
Territories (UTs). The aforesaid Model Contract Farming Act provides that Farmer Producer
Organisation (FPO) may enter into agreement with the contract farming sponsor to draw all
the benefits of contract farming all long the agri-food value chain. Self Help Groups (SHGS)
as part of FPOs can avail the benefits.

MSP for key crops

779. SHRI RITABRATA BANERJEE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government is planning to increase the MSP for key crops for Kharif
season 2019, if so, the details thereof;

(b) whether Government has done or is aware of any impact study to evaluate the
impact of MSP on paddy cultivation in the country; and

(c) whether large parts of North India are facing excessive water depletion due to
paddy cultivation, if so, the steps taken by Government to help save water?
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) Government announces Minimum Support Prices (MSPs) for 22
mandated crops and fair and remunerative price (FRP) for sugarcane on the basis of
recommendations of the Commission for Agricultural Costs and Prices (CACP), after
considering the views of State Governments and Central Ministries/Departments concerned
and other relevant factors.

Government had increased MSPs for all mandated crops with a return of at least 50
percent over all India weighted average cost of production for the season 2018-19. MSP for
kharif crops for 2019-20 season is to be announced shortly.

(b) The NITI Aayog has conducted a study entitled “Efficacy of minimum support
prices on farmers””. The study covered 14 States, 36 Districts, 72 Blocks, 144 Villages and
1440 Households. The study is based on both the primary and secondary data. The study
reference period was from the year 2007-08 to 2010-11. The study has found that MSP
declared by the Government has encouraged 78 % of the farmers covered under the study
for adopting improved methods of farming such as high yielding varieties of seeds, organic
manure, chemical fertilizer, pesticides and improved methods of harvesting etc. due to

remunerative price.

(c) Ground water levels in various parts of the country including North India are
declining because of continuous withdrawal due to increased demand of fresh water for
various uses, vagaries of rainfall, increased population, industrialization and urbanization

etc.

Government has taken several steps, which among others, include (i) Crop
Diversification Programme (CDP) in original green revolution states viz. Punjab, Haryana
and Western Uttar Pradesh as a sub scheme of Rashtriya Krishi Vikas Yojana (RKVY) since
2013-14 to divert the area of water guzzling paddy crop to alternate crops like pulses,
oilseeds, coarse/nutri-cereals, cotton and agro forestry. The following objectives are
expected to be achieved through the implementation of CDP in original green revolution
states:

e To demonstrate and promote improved production technologies of alternate crops
for diversion of paddy cultivation.

e To restore soil fertility through cultivation of leguminous crops that generate

heavy biomass and consume lesser nutrients.
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Presently, the programme is being implemented in the districts having more than

50,000 hectare paddy area to give more emphasis to divert paddy area.

(i)

(i)

(iv)

V)

(vi)

(vii)

Hon~ble Prime Minister has written a letter to all sarpanchs regarding the importance
of water conservation and harvesting and exhorted them to adopt all appropriate

measures to make water conservation a mass movement.

The National Water Policy (2012) advocates conservation, promotion and protection
of water and highlights the need for augmenting the availability of water through
rain water harvesting, direct use of rainfall and other management measures. The
Policy has been forwarded to all States/UTs concerned as well as Ministries/
Departments of Central Government for adoption.

The Government has circulated a Model Bill to all the States/UTs to enable them
to enact suitable ground water legislation for regulation of its development, which
includes provision of rain water harvesting. So far, 15 States/UTs have adopted
and implemented the ground water legislation on the lines of Model Bill.

Central Ground Water Authority (CGWA) has been constituted under Section 3
(3) of the “Environment (Protection) Act, 19867~ for the purpose of regulation and
control of ground water development and management in the Country.

A nationwide programme of “National Aquifer Mapping and Management
(NAQUIM)>~ for mapping of aquifers (Water bearing formations), their
characterization and development of aquifer management plans to facilitate
sustainable development of ground water resources has been rolled out.

Implementing of innovative schemes for Aquifer Rejuvenation under “Ground
Water Management and Regulation” scheme in select overexploited blocks of the
Aspirational districts on pilot basis. Further, a joint Action Plan has been prepared
with the Ministry of Rural development for effective implementation of water
conservation and artificial recharge structures in convergence with MGNREGS.

(viii) Artificial Recharge and Rain Water Harvesting are being implemented under various

Schemes of Government i.e. Pradhan Mantri Krishi Sinchayee Yojana (PMKSY),
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Integrated Watershed Management Programme (IWMP) and Command Area
Development and Water Management (CAD&WM) Programme etc.
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Environmental and ecological impacts of green revolution

780. SHRI RITABRATA BANERJEE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government is aware of the environmental and ecological impacts of
Green Revolution in the country, if so, the details thereof; and

(b) whether Government has any plan for a second Green Revolution to solve the
farm and farmer crisis in the country?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) Green Revolution made the country self-reliant in foodgrain production.
Post Green Revolution, there is increase in the use of chemical fertilizers and irrigation
water to meet the nutrients and water demand respectively, of high yielding varieties (HY'Vs)
of crops. However, due to imbalanced use of fertilizers coupled with decrease in use of
organic manure and over exploitation of ground water, there is deterioration of natural

resources.

(b) In order to meet the foodgrains requirement of the growing population of the
country, the Government of India is laying emphasis on development of resource rich
eastern region of the country for enhancing agricultural production. This would also help
in reducing the over exploitation of natural resources in north western region, the traditional
food bowl of the country. Considering potentiality of increasing production and productivity
of foodgrains in eastern states, “Bringing Green Revolution to Eastern India (BGREI)””-a
sub scheme of Rashtriya Krishi Vikas Yojana (RKVY) is being implemented since 2010-11 in
seven (7) eastern states of the country namely Assam, Bihar, Chhattisgarh, Jharkhand,
Odisha, Eastern Uttar Pradesh and West Bengal. After implementation of the programme,
the production of rice has increased in seven eastern states from 45.65 million tonnes
during 2009-10 to 57.18 million tonnes during 2017-18.

Besides, the Schemes/Missions namely, National Food Security Mission (NFSM),
Mission for Integrated Development of Horticulture (MIDH), National Mission for
Sustainable Agriculture (NMSA), Sub-Mission on Seeds and Planting Material (SMSP),
Sub-Mission on Agricultural Mechanisation (SMAM) etc. under the Umbrella scheme,
“Green Revolution-Krishonnati Yojana”~ are also continued beyond 12th Five Year Plan for
the periods from 2017-18 to 2019-20. These schemes are for the development of the agriculture
and allied sector in a holistic and scientific manner to increase the income of farmers by
enhancing production, productivity and better returns on produce.
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Worsening drought situation in the country

781. SHRI RIPUN BORA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that drought situation in the country is worsening and the
farmers of the country are in pitiable condition;

(b) if so, whether Government is prepared to face such challenges and to tackle
impacts thereof;

(c) if so, the details of plan and action therefor;

(d) whetheritis also a fact that drought situation has forced the farmers to move to
cattle camps and stay with them reportedly in unhygienic conditions and with inadequate
supply of water and food therein; and

(e) if so, the details thereof and the action taken thereon?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) As per Second India Meteorological Department (IMD) Long Range
Forecast, released on 31.05.2019, rainfall over the country as a whole for the 2019 South-
West Monsoon Season (June to September) is likely to be NORMAL (96% to 104% of the
Long Period Average). Region-wise, the seasonal rainfall is likely to be 94% of LPA over
North-West India, 100% of LP Aover Central India, 97% of LPA over South Peninsula and
91% of LPA over North-East India.

(b) and (c) Based on the first stage forecast of India Meteorological Department
(IMD) for South-West Monsoon, a detailed advisory has been issued to all States/UTs on
25th April, 2019, for reviewing the States” preparedness in managing any weather related
contingency for mitigating the adverse impacts of an aberrant monsoon. The State
Governments have been advised to update/fine-tune the District Agriculture Contingency
Plans; to tie-up the availability of seeds and other inputs for implementing the Contingency
Plans; to select suitable crops and cultivars for promoting less water consuming crops; to
promote agronomic practices for conservation of moisture; to make necessary arrangements
for life saving irrigation; to restore irrigation infrastructure; to make use of technological
interventions towards water conservation; to extend support to farmers in the form of
inputs, credit and extension and to sensitize field functionaries of State Agriculture
Departments for effective implementation of contingency measures. Progress of Monsoon
and Area coverage etc. are monitored weekly through Weather Watch Group meetings as
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well as video conferencing, advising the States to take steps according to the prevailing
situation. District Agriculture Contingency Plans for 648 districts have been prepared by
Central Research Institute for Dry land Agriculture (CRIDA) to mitigate the situation in
drought affected areas. There is a provision of distribution of seeds of contingency crops
such as pulses, millets, oilseeds, which are drought hardy and survive with minimal available
water in rain fed/ drought affected areas under National Food Security Mission (NFSM).
States also have been made aware about the latest know how/ technology during National
Conference on Kharif - 2019 (25-26 April, 2019). Agriculture is a State subject. Government
of India supports and facilitates the State Governments through many Centrally Sponsored
and Central Sector Schemes to promote agriculture in the country to boost farmer % income
through various schemes.

(d) and (e) There is no such report from any State Government during the current
Kharif 2019 season.

Suicides by farmers

782. SHRI RIPUN BORA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that in first four months of year 2019, over thousands of
farmers have committed suicide in the country;

(b) if so, the reasons therefor;

() whether it is also a fact that Government has not been able to support the
farmers as committed since 2014; and

(d) the time bound action proposed by Government therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) and (b) The National Crime Records Bureau (NCRB) under the Ministry
of Home Affairs compiles and disseminates information on suicides in its publication titled
“ Accidental Deaths and Suicides in India” (ADSI). These Reports on suicides are available
upto 2015 on its website. The Reports for the year 2016 onwards have not been published.

(c) and (d) Agriculture being a State subject, the State Governments undertakes
development of perspective plans and ensure effective implementation of the programmes/
schemes. Also, Government of India supplements the efforts of the State Governments
through various Schemes/ Programmes aimed at improving production, post harvest and

management, including progressive agri-market reforms, access to credit, risk management
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and income support. Some important income, credit support and risk mitigation programmes

are as follows:

0]

(i)

(i)

(iv)

V)

With a view to provide income support to all farmers” across the country and to
enable them to take care of expenses related to agriculture and allied activities as
well as domestic needs, the Central Government started a new Central Sector
Scheme, namely, the Pradhan Mantri Kisan Samman Nidhi (PM-KISAN). The
scheme aims to provide a payment of ¥ 6000/- per year, in three 4-monthly
installments of ¥ 2000/- to all farmers, subject to certain exclusions relating to
higher income groups. An amount of ¥ 12646.579 crore has been distributed to
632.32895 lakh farmers in the year 2018-19.

Kisan Credit Cards provides agriculture credit to farmers at subsidized rates, with
a 2% interest subvention (1S) and Prompt Repayment Incentive (PRI) of 3% so as
to make the effective rate of interest as 4%. The initiatives to simplify procedures
for availing KCC include:

(@ Activities relating to Animal Husbandry and Fisheries included in KCC -
benefits of ISS and PRI also extended

(b) Indian Banker% Association has waived off processing fee, inspection,
ledger folio charges and all other service charges for renewal/fresh issue of
KCC.

() RBI has raised the collateral free existing agriculture loan limit from I lakh
to T1.60 lakh.

With a view to provide better insurance coverage to crops for risk mitigation,
Government has launched a crop insurance scheme namely Pradhan Mantri Fasal
Bima Yojana (PMFBY) from Kharif 2016 season. This scheme provides insurance
cover for all stages of the crop cycle including post-harvest risks in specified
instances. Claims of ¥ 8,665 crore paid to 553.01 lakh farmers in the year 2018-19.

Giving a major boost for the farmers income, the Government has approved the
increase in the Minimum Support Price (MSPs) for all Kharif and Rabi crops for
2018-19 season at a level of at least 150 percent of the cost of production.

With a view to provide social security net for Small and Marginal Farmers (SMF)
as they have minimal or no savings to provide for old age and to support them
in the event of consequent loss of livelihood, the Government has decided to
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implement another new Central Sector Scheme for providing old age pension to
these farmers. Under this Scheme, a minimum fixed pension of ¥ 3000/- is to be
provided to the eligible small and marginal farmers, subject to certain exclusion
clauses, on attaining the age of 60 year The scheme aims to cover around 5 crore
beneficiaries in the first three year It would be a voluntary and contributory
pension scheme, with entry age of 18 to 40 years. The Government has approved
a budgetary provision of ¥ 10774.50 crore for the scheme till March, 2022.

(vi) The Government provides Total interest subvention up to 5% (inclusive of 3%
prompt repayment incentive) on short-term crop loans up to ¥ 3.00 lakh. Thus,
loan is available to farmers at a reduced rate of 4% per annum on prompt repayment.

Schemes for farmers affected by natural calamities

1783. DR. KIRODI LAL MEENA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) the details of welfare schemes launched by the Central Government during the
last three years for the welfare of farmers hit by natural calamities, State-wise;

(b) the number of disaster-affected farmers getting benefited by these schemes,
district-wise; and

(c) whether Government would consider to undertake a survey in this regard to
provide benefits to affected farmers?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) to (c) The State Government is primarily responsible for providing
necessary relief measures in the wake of natural calamities. For undertaking relief measures,
funds are available with the State Government in the form of State Disaster Response Fund
(SDRF). Additional financial assistance, over and above SDRF, is considered from National
Disaster Response Fund (NDRF) for natural calamities of severe nature and is approved on
the basis of Memorandum received from the State Government, in accordance with
established procedures.

The Department of Agriculture, Cooperation and Farmers Welfare is concerned with
providing relief under NDRF to farmers who have lost their crops due to drought, hailstorm,
pest attack and cold wave/frost. An amount of ¥15823.36 crore has been approved from
NDRF during 2016-17 to 2018-19 to the States affected by the above said calamities. The
details thereof are given in Statement (See below).

tOriginal notice of the question was received in Hindi.



Written Answers to [28 June, 2019] Unstarred Questions 115

The Government of India has evolved several schemes/programmes to address the
need for drought mitigation and other requirements of the farmers under Rashtriya Krishi
Vikas Yojana (RKVY), Pradhan Mantri Krishi Sinchayee Yojana (PMKSY), besides
implementation of Pradhan Mantri Fasal Bima Yojana (PMFBY) and National Agriculture
Market Scheme (e-NAM), etc. for protecting farmers” interests. The States have been given
flexibility under RKVY to plan region specific interventions for the farmers.

Agriculture is a State subject. The State Governments are responsible for disbursement
of funds to the affected farmers. All individual beneficiary-oriented assistance is mandatorily/
necessarily disbursed through the bank account of the beneficiary. In order to improve the
disbursement and transparency in providing relief to the beneficiaries under various items,
the State Government has to prepare a consolidated list of individual beneficiaries in whose
bank accounts, funds have been transferred. The list so prepared should be displayed on
their website as well as the State/District and block/taluk levels for the purpose of verification
and social audit.

Statement

State-wise details of National Disaster Response Fund (NDRF) assistance from
2016-17 to 2018-19 (drought, hailstorm, pest attack and cold wave/frost)

(X in crore)
Sl. No.Name of State Calamity Assistance sought  Central
by the State assistance
Government approved
by GOI
(under
N.D.R.F)
1 2 3 4 5
During-2016-2017
1. Karnataka Drought (K) 4702.54 1782.44
Drought (R) 3310.83 795.544
2. Andhra Pradesh Drought (K) 251397 518.93
3. Kerala Drought (K) 1019.90 112,05
4. Tamil Nadu Drought (K) 39565.00 1748.28
5. Rajasthan Drought (K) 3660.97 588.34
6. Puducherry Drought (R) 150.52 17.70

ToTAL 54923.73 5563.28
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1 2 3 4 5
During - 2017-18

1. Chhattisgarh Drought (K) 4401.00 39591
2. Madhya Pradesh Drought (K) 3705.95 836.09
3. Rajasthan Drought (K) 3078.26 526.14
4. Andhra Pradesh Drought (R) 679.19 113.14
5. Maharashtra Pest Attack/Ockhi Cyclone 3373.31 60.76
6. Uttar Pradesh Drought (R) 678.98 157.23

ToTAL

15916.69 2089.27

During - 2018-19
Andhra Pradesh
Karnataka
Maharashtra
Rajasthan
Gujarat

Jharkhand

N oo g B~ w Do

Karnataka

Drought (K)
Drought (K)
Drought (K)
Drought (K)
Drought (K)
Drought (K)
Drought (R)

1466.91 900.40
2434.00 949.49
7902.77 4714.28
2819.58 1206.62
4547.85 127.60
1535.29 27242
2064.30 *

ToTAL

22770.70 8170.81

* Sent to MHA for placing the recommendations of SC-NEC before High Level Committee

R: Rabi K: Kharif

Impact of deficit rainfall on the kharif crops

in Andhra Pradesh

784. SHRIPRABHAKAR REDDY VEMIREDDY: Will The Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(@ whether Government is aware that there is 27.4 per cent deficit rainfall in this

Kharif season in Andhra Pradesh;

(b)  whether Government is also aware that except Srikakulam, all the other 12 districts

which comes to 80 per cent of mandals in Andhra Pradesh have reported deficit rainfall;

(c) whether Government is also aware that all 46 mandals of Nellore have been

declared as drought-affected; and



Written Answers to [28 June, 2019] Unstarred Questions 117

(d) ifso, the steps Ministry has taken/proposed to take to help the State Government
under NDRF, etc.?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) and (b) As per second India Meteorological Department (IMD) Long
Range Forecast, released on 31.05.2019, rainfall over the country as a whole for the 2019
South-West Monsoon Season (June to September) is likely to be NORMAL (96% to 104%
of the Long Period Average). Region-wise, the seasonal rainfall is likely to be 94% of LPA
over North-West India, 100% of LP Aover Central India, 97% of LPA over South Peninsula
and 91% of LP A over North-East India.

(c) and (d) No State has submitted any Memorandum seeking financial assistance
from National Disaster Response Fund (NDRF) in the wake of drought during Kharif 2019
season. In the eventuality of drought and other natural calamities, the State Governments
are empowered to initiate necessary relief measures from State Disaster Response Fund
(SDRF), which is readily available with them. Additional financial assistance, over and
above SDREF, is considered from National Disaster Response Fund (NDRF) on receipt of
Memorandum from State Governments and in accordance with extant norms and
procedures.

Implementation of PMFBY

1785. SHRI AJAY PRATAP SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the details of the beneficiaries covered under the Pradhan Mantri Fasal Bima
Yojana (PMFBY) during the year 2018-19, State-wise;

(b) the number of farmers having five hectare or less than five acres of cultivable
land,;

() whether this scheme has been extended to every farmer of each State, if so, the
details thereof; and

(d) if not, the reasons for non-implementation of the scheme therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) State-wise details of farmer beneficiaries covered during 2018-19
under Pradhan Mantri Fasal Bima yojana (PMFBY) are given in Statement (See below).

tOriginal notice of the question was received in Hindi.
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(b)  As per the provisional results of latest Agriculture Census 2015-16, the Total
number of Operational Holdings (defined as “All land which is used wholly or partly for
agricultural production and is operated as one technical unit by one person alone or with
others without regard to the title, legal form, size or location””) with operated area less than
two hectare/5 acre is 1256.35 lakh.

(€)  Yes Sir. The scheme is available for all farmers both loanee and non-loanee.
However, the scheme is voluntary for the States. The concerned State Government notifies
the crops and areas under the Scheme. The Scheme is compulsory for loanee farmers
availing seasonal agricultural operation loans/Kisan Credit Card loans for notified crops/
areas and voluntary for other farmer

(d) Does not arise.
Statement

Details of farmer beneficiaries applicants enrolled under
PMFBY during 2018-19 (Kharif and Rabi seasons)

SI. No.  State/UT Name Farmer applicants enrolled (in No.)
Loanee Non Loanee Total
1 2 3 4 5
1 Andaman and 617 103 720
Nicobar Islands
2. Andhra Pradesh 1,675,076 82,796 1,757,872
3 Assam 30,903 37,246 68,149
4. Chhattisgarh 1,342,132 229,037 1,571,169
5. Goa 1 3 34
6. Gujarat 2,151,370 7,807 2,159,177
7. Haryana 1,404,667 61,029 1,465,696
8. Himachal Pradesh 260,453 9,552 270,005
9. Jammu and Kashmir 153,951 2,688 156,639
10. Jharkhand 204,578 1,090,174 1,294,752
11. Karnataka 890,988 1,118,775 2,009,763
12. Kerala 47,550 9,616 57,166
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1 2 3 4 5

13. Madhya Pradesh 6,638,919 408,884 7,047,803
14. Maharashtra 1,750,966 12,363,349 14,114,315
15. Manipur 1315 137 1452
16. Meghalaya 693 - 693
17.  Odisha 1,787,654 288,608 2,076,262
18. Puducherry 887 9,859 10,746
19.  Rajasthan 6,612,860 21,086 6,633,946
20. Sikkim 210 3 241
21.  Tamil Nadu 947,395 1,098,404 2,045,799
22.  Telangana 680,785 96,088 776,873
23. Tripura 65 2,049 2,114
24, Uttar Pradesh 5,767,021 216,126 5,983,147
25. Uttarakhand 160,686 30,763 191,449
26.  West Bengal 2,996,417 2,609,114 5,605,531

GRAND ToOTAL 35,508,499 19,793,324 55,301,823

Expenditure on pension to farmers

786. SHRI AMAR SINGH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government has announced monthly pension of ¥3000/- to all farmers
irrespective of their land holdings;

(b) if so, the details thereof; and
(c) the amount of expenditure likely to be incurred thereon?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) to (c) Government has approved a pension scheme for Small and
Marginal Farmers in the country, subject to certain exclusion criteria, with a view to provide
social security net as they have minimal or no savings to provide for old age and to support
them in the event of consequent loss of livelihood. The scheme provides for payment of a
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minimum fixed pension of X 3,000/- per month to the Small and Marginal Farmers on attaining
the age of 60 years. Itis a voluntary and contribution based pension scheme, with entry age
of 18 to 40 years. The farmers can opt to become member of the Scheme by subscribing to
a Pension Fund, managed by the Life Insurance Corporation (LIC). The beneficiary is
required to pay monthly contribution, with equal contribution by the Central Government,
the amount of which depends on the age of entry and varies subsequently with passage of
time. For example, the beneficiary is required to contribute ¥ 100/- per month in the pension
fund at median entry age of 29 years, with matching contribution of ¥ 100 by the Central
Government. An amount of ¥ 10774.50 crore is expected for implementation of the scheme
upto the Financial Year 2021-22.

Promotion of hybrid seeds

1787. SHRI LAL SINH VADODIA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whetheritis afact that Government is considering to promote the use of hybrid
seeds to increase the yield of farmers;

(b) if so, whether Government has taken any step so far in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) Yes, Sir.

(b) and (c) The Indian Council of Agricultural Research (ICAR), State Agricultural
Universities (SAUs) and private companies are already engaged in the development of
hybrids and High Yielding Varieties(HY'Vs) seeds of different crops suitable for the varied
agro climatic conditions of the country for increasing yield of various crops. During last
five years more than 100 hybrids (maize-44, pearl millet-13, sorghum-5, rice-3, sunflower-9,
castor-7, sesame-2 and cotton 23) have been released under different All India Coordinated
Research Projects (AICRPs) of respective crops by ICAR Institutes and State Agricultural
Universities.

Government is promoting hybrids and also high yielding varieties of different crops
by providing financial assistance to States and implementing agencies through various
ongoing crop development programmes/schemes viz. National Food Security Mission
(NFSM), Bringing Green Revolution in Eastern India (BGREI), Rashtriya Krishi Vikas Yojana

(RKVY)etc.

tOriginal notice of the question was received in Hindi.
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Financial assistance is being provided for distribution of hybrid seeds of rice, maize,
jowar, bajra, @ 50% cost or ¥ 10,000 per gtl. whichever is less. Similarly financial assistance
is also available for promoting use of hybrids of oilseed crops @ 50% cost or ¥ 8,000 per qtl.
whichever is less under above schemes.

Misappropriation of MSCS funds

788. SHRI RAM KUMAR KASHYAP: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the elected office bearers of a Multi-State Cooperative Society (MSCS)
can utilize MSCS funds for their own benefit;

(b) if not, what action can be taken against them for misappropriating MSCS funds;

(c) whether they can be prosecuted for offence of fraud, cheating, criminal breach
of trust and misappropriation of MSCS funds and if not, the reasons therefor;

(d) the details of complaints concerning misappropriation of MSCS funds, received
by the Central Registrar of Cooperative Societies, during the last three years; and

(e) the details of action taken by Ministry on each complaint?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) No, Sir.

(b) and (c) The cooperative societies which are registered under the provisions of
MSCS Act, 2002 are functioning as autonomous cooperative organizations accountable to
their members. The powers of the Central Registrar for taking action against the MSCSs are
restricted to certain provisions of the MSCS Act, 2002, such as to conduct special audit
under section 77, inquiry under section 78, inspection under section 79, giving directions in
the public interest under section 122, suppression of board and appointment of administrator
under section 123 and winding up under section 86 subject to the conditions mentioned
therein fulfilled on. The matter may be taken up with the General Body for appropriate
action and also, action may be taken as per the prevailing law of the land.

(d) No complaints are received concerning misappropriation of MSCS funds, in
respect of societies attracting the provisions of MSCS Act 2002 stated above, by the
Central Registrar of Cooperative Societies during the last three year

(e) Does not arise.
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Inspection of the books of accounts and minutes of MSCS

789. SHRIRAM KUMAR KASHYAP: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) whether as per Section 108 (1) (iii) and 113 of Multi State Cooperative Society
Act 2002, members of Multi-State Cooperative Society (MSCS) have statutory right to
inspect the books of accounts and minutes;

(b) whether Central Registrar of Cooperative Societies (CRCS) has received
complaints that the Managing Director of Kendriya Bhandar is not allowing its member(s)
to exercise their statutory rights enshrined under Section 108(1) (iii) and 113 of MSCS Act
2002; and

(c) theactiontaken in the matter by CRCS to protect the statutory rights of members
and to enable them to exercise their statutory rights?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) Yes, Sir.

(b) A complaintdated 05.06.2019 has been received from Shri Rakesh Gupta, Member,
Kendriya Bhandar stating that the Managing Director of Kendriya Bhandar is not allowing
him to inspect the books containing the minutes of the proceeding of the general meetings
and special general meetings of Kendriya Bhandar held during the last ten years, as per the
provision Section 113 of the MSCS Act, 2002.

(c) Acopy of the above complaint has been sent to Managing Director, Kendriya
Bhandar with direction to allow the member to inspect the minutes of the General Body
Meetings of the Kendriya Bhandar, as per the provisions of section 113 of the MSCS Act,
2002, vide this Department”s letter No. R-11017/12/2013-L &M dated 19.06.2019.

Doubling the income of farmers of Jharkhand by 2022

T790. SHRI SAMIR ORAON: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) the steps taken for Jharkhand so far by Government with reference to the
ambitious scheme “Doubling of Farmers Income by 202277,

(b) whether there is any plan to allocate any fund to Jharkhand for this purpose;

tOriginal notice of the question was received in Hindi.
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(c) whether a division-wise analysis of the positive, impacts of this scheme in
Jharkhand has been conducted; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) In order to realise enhanced returns for the farmer, several initiatives
have already been rolled out by the Government of India on the recommendations of
Doubling of Farmers Income (DFI) Committee. The Schemes of Government of India are for
all the States/UTs including of the State of Jharkhand. A list of various interventions taken
by the Government for implementing recommendations of DFI is given in Statement [Refer
to the Statement appended to answer to USQ No. 776 part (a) and (b)].

(b) Various State Governments including State of Jharkhand have been allocated
budget as per their Annual Action Plan under various Schemes of Department of Agriculture,
Cooperation and Farmers Welfare (DAC&FW). An amount of T 122.28 crore has been
released to State of Jharkhand during the year 2018-19 under various schemes of DAC&FW.

(¢)  Nosuchimpact assessment of doubling of farmers income has been conducted
for the State of Jharkhand.

(d) Does not arise in view of the above.
Monitoring and testing of pesticides

791. SHRI MD. NADIMUL HAQUE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the current maximum residue limits for all the agriculture commodities under
Monitoring of Pesticide Residues at National Level,

(b) the mechanisms established/used by Government for monitoring and testing of
pesticides for agriculture use; and

(c) the action taken by Government against those who use excess amount of
pesticides than prescribed limit in the last three years?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) The Maximum Residue Limit (MRL) of a pesticide registered for a
particular agriculture commodity is fixed by the Food Safety and Standards Authority of
India (FSSAI). The range of MRLs may vary both pesticide-wise and commodities-wise.
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For example, MRL of Thiamethoxam for Brinjal is 0.3 mg/kg and for Okra is 0.5 mg/kg
whereas MRL of Pyriproxyfen for Brinjal is 0.02 mg/kg and for Okra is 0.03 mg/kg.

(b) The Central Government has enacted the Insecticides Act, 1968 to regulate the
import, manufacture, sale, transport, distribution and use of insecticides The Registration
Committee, constituted under Section 5 of the Insecticides Act, 1968 registers pesticides
after considering data on different parameters such as chemistry, bio-efiicacy, toxicity,
packaging and processing to ensure efficacy and safety to human beings, animals and
environment. In additions, technical reviews are carried out from time to time to assess the
safety of pesticides for their continued use. Further the monitoring of quality of pesticides
is a shared responsibility between the Central and State Governments. Central Government
and State Governments have notified Insecticides Inspectors to check sale of misbranded
pesticides. Insecticide samples are drawn on regular basis and analyzed in State Pesticides
Testing Laboratories (SPTLs) and at the two Regional Pesticides Testing Laboratories at
Chandigarh and Kanpur. Action is initiated under the provisions of the Insecticides Act,
1968 against those samples which are found misbranded.

(c) Corrective actions are being undertaken by this Department to sensitize farmers,
inter alia on judicious use of chemical pesticides. This Department has established 35
Central Integrated Pest Management Centres (CIPMCs) across the country. These CIPMCs
propagate the use of Integrated Pest Management and recommend judicious use of chemical
pesticide. The CIPMCs, inter alia, releases bio-control agents in the fields, conducts
Farmers Field Schools and organizes IPM orientation programs. In the last three years,
5957.25 million of bio-control agents have been released, 2142 nos. of Farmers Field Schools
and 391 nos. of IPM orientation programs have been organized by the CIPMCs. Furthermore,
the Annual reports of the ©“ MPRNL”Scheme are also being shared with the State agriculture
department to take corrective measures.

Low growth rate in agriculture sector

792. SHRI MANAS RANJAN BHUNIA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@) whether the country has been witnessing low growth rate in agriculture in last
two consecutive years;

(b) ifso, the growth rate of agriculture in 2017-18 and 2018-19; and

(c) the reasons for low growth rate in agriculture?



Written Answers to [28 June, 2019] Unstarred Questions 125

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) and (b) The overall economy has been growing at a faster rate than
the agriculture sector resulting in a decline of the share of agriculture and allied sector in
the economy. This is on account of structural changes due to a shift from a traditional
agrarian economy to industry and services dominated one. This phenomenon is generally
expected in the normal development process of developing economies including India.

As per the estimates of National Income released by Central Statistics Office (CSO),
Ministry of Statistics and Programme Implementation (MoSPI), the growth rate of Gross
Value Added (GVA) of agriculture and allied sectors during 2017-18 and 2018-19 are 5.0%
and 2.9 % respectively. Average annual growth rate in the last decade ending 2016-17 has
been 3.3% and the average growth rate in the last two years (2017-18 & 2018-19) is 3.9%
which is broadly similar to the average annual growth of the last decade ending 2016-17.

() GVA in agriculture and allied sectors is largely determined by the level of
production in agriculture crops, horticulture, fisheries, dairy etc. Although, the production
of foodgrains and horticultural crops, which is a major component in the overall value of
output/GVA in agriculture, has been showing an increasing trend as given blow in the table,
the growth rate of GVA of agriculture has been volatile due to cyclical fluctuations on
account of the extend and spatial distribution of rainfall during monsoon season, unseasonal
rains/hailstorms, adverse temperature conditions etc. The Production of Foodgrains,
horticultural crops and growth rate of GVA of agriculture and allied sector from 2014-15 to
2018-19 are detailed below:

Year Food Grains Horticulture Crops Growth rate

(million tonnes) (million tonnes) of GVA of

agriculture

and allied
sector
2014-15 252.02 280.99 0.2
2015-16 25154 286.19 0.6
2016-17 27511 300.64 6.3
2017-18 285.01 31170 50
2018-19 283.37* 314.87** 29@

*As per the Third Advance estimates of production of Foodgrains.
** As per Second Estimate.
@ As per the provisional estimates of national income released by CSO on 31st May, 2019.



126  Written Answers to [RAJYA SABHA] Unstarred Questions

Expansion of ambit of PM-Kisan

793. SHRI D. RAJA: Will the Minister of AGRICULTURE AND FARMERS WELFARE
be pleased to state:

(@ whether the ambit of assured income support scheme, PM-Kisan for farmers
has been expanded to include all the farmers who have their own land;

(b) if so, the details thereof and the estimated beneficiary farmers under this scheme,
State-wise and the measures being taken to identify the potential beneficiaries;

(c) whether the farmers who do not own any land are not eligible for this scheme;
and

(d) if so, the number of such farmers in the country, State-wise and whether
Government is considering any proposal to evolve a scheme to help such landless farmers
in the country?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) and (b) The ambit of the PM- Kisan Scheme has been expanded to
cover all farmers in the country irrespective of the size of their land holdings, subject to the

other existing exclusion criteria.

The Total number of landholding farmers in the country is about 15.11 crore, which
has been estimated on the basis of projections of Agricultural Census 2015-16 data for
2018-19. The State-wise details is given in Statement-1 (See below). The Total number of
beneficiary farmer families under the Scheme, after application of exclusion clause, is
estimated to be 14.50 crore.

As per the provisions of the Scheme, the entire responsibility of identifying the
eligible beneficiary fanners and uploading their data on PM-Kisan Portal for enabling
release of benefits to them is entrusted to the State/UT Governments only. They have
already been requested to expedite 100% enlistment of eligible beneficiaries for the revised
Scheme and timely uploading of corrected data on PM-Kisan portal. The Central Government
on its part regularly monitors the uploading of data by them through Video Conferencing
with their State Nodal Officers (PM-Kisan) and Principal Secretaries (Agriculture).

() Yes,Sir.

(d) The survey of landless farmers has not been conducted, therefore, their exact
numbers are not available. However, State-wise number of wholly leased-in operational
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holdings as per the Agriculture Census-2010-11 is available and is given in Statement-11
(See below). Various schemes run by the Department of Agriculture, Cooperation and
Farmers” Welfare aim at benefitting the cultivators irrespective of the ownership status,
though the PM-Kisan Scheme s benefit is aimed at land owning farmer.

Statement-1

Projected operational holdings for 2018-19

SI. No. States/UTs Projected holdings 2018-19
Number
1 2 3
1 Andhra Pradesh 9060622
2. Arunachal Pradesh 115261
3 Assam 2752922
4. Bihar 17080379
5. Chhattisgarh 4145911
6. Goa 59625
7. Gujarat 5566106
8. Haryana 1644072
9. Himachal Pradesh 1021356
10. Jammu and Kashmir 1436069
11 Jharkhand 2759963
12, Karnataka 9088868
13. Kerala 7848898
14. Madhya Pradesh 10805149
15. Maharashtra 15100885
16. Manipur 151237
17. Meghalaya 243368
18. Mizoram 90239
19. Nagaland 207591

N
©

Odisha 5057212
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1 2 3
21. Punjab 1126501
22. Rajasthan 8211322
23. Sikkim 66278
24, Tamil Nadu 7902531
25. Telangana 6322237
26. Tripura 578471
21. Uttar Pradesh 24370682
28. Uttrakhand 874070
29. West Bengal 7356557
30. Andaman and Nicobar Islands 12126
3L Chandigarh 689
32. Dadra and Nagar Haveli 15337
33 Daman and Diu 8321
3. Delhi 19857
35. Lakshadweep 10522
36. Puducherry 34764

All India 151146000

Statement-11

State-wise approximate number of wholly leased-in operational
holdings as per the Agriculture Census 2010-11

Sl. No. States/UTs Approximate number
of operational
holdings (> 00)
Number

1 2 3

L Andhra Pradesh 328

2. Arunachal Pradesh 0
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1 2 3
3 Assam 4
4, Bihar 2
5. Chhattisgarh 9
6. Goa GY)
7. Gujarat 0
8. Haryana Negligible
9. Himachal Pradesh 14
10. Jammu and Kashmir 6
11. Jharkhand 7
12, Karnataka 0
13. Kerala 48
14. Madhya Pradesh 104
15. Maharashtra Negligible
16. Manipur 0
17. Meghalaya 0
18. Mizoram 0
19. Nagaland 3
20. Odisha 2193
21. Punjab 19
22. Rajasthan 65
23. Sikkim 9
24, Tamil Nadu 120
25. Telangana State created in 2014
26. Tripura 14
27. Uttar Pradesh 3036
28. Uttarakhand 3
29. West Bengal 1124
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1 2 3
30. Andaman and Nicobar Islands Negligible
3L Chandigarh 0
32. Dadra and Nagar Haveli 0
33 Daman and Diu 0
34. Delhi 0
35. Lakshadweep 0
36. Puducherry 2
All India 7239*

*Total may not tally due to rounding off.
Tackling drought in the country

794. SHRIHARNATH SINGH YADAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has released any manual to effectively and efficiently
manage drought like situation in the country in view of the expected below normal monsoon
this year;

(b) if so, the details thereof;

(c) whether the manual also comprises a list of the States/districts which are likely
to suffer drought so far, if so, the details thereof; and

(d) the innovative measures being proposed to tackle drought in future?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) and (b) As per Second India Meteorological Department (IMD) Long
Range Forecast, released on 31.05.2019, rainfall over the country as a whole for the 2019
South-West Monsoon Season (June to September) is likely to be NORMAL (96% to 104%
of the Long Period Average). The Drought Manual of 2009 was revised in 2016 through a
consultative process involving the concerned Central Ministries, State Governments,
scientific, technical and research organizations and published by Department of Agriculture,
Cooperation and Farmers Welfare. The revised Drought Manual provides use of modern
technology in monitoring/determination of drought.

() NosSir.
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(d) District Agriculture Contingency Plans for 648 districts have been prepared by
Central Research Institute for Dry land Agriculture (CRIDA) to mitigate the situation in
drought affected areas. Chapter 5 of the “ Manual for Drought Management, 2016 highlights
the various drought mitigation programmes and measures in vogue, such as construction
of Water Harvesting and Conservation structures, use of water saving technology,
afforestation etc.

Agricultural production in the country

795. SHRIMATIJHARNADAS BAIDYA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether the agriculture sector of the country is the second largest in the world
in terms of arable land; and

(b) if so, the comparative productivity on per hectare basis of India vis-a-vis top
ten agricultural countries of the world?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) As per the latest available data maintained by Food and Agriculture
Organisation (FAO) for 2016, India is the largest country in the world in terms of arable land.
The details of which are given in Statement-1 (See below).

(b) The details of the productivity of major crops in India vis-a-vis top ten
agricultural countries of the world as per FAO are given in Statement-11.

Statement-1

Country-wise share of arable land to the Total
agricultural land (Year 2016)

(Thousand ha.)

Sl. No.Name of the Country Agricultural land Arable land % Arable land

1 2 3 4 5
1 India 179721 156463 87.1
United States of America 405863 152263 375
Russian Federation 217722 123122 56.6

> W

China 528532 119492 22.6
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1 2 3 4 5
5. China, mainland 527733 118900 225
6. Brazil 283546 80976 286
7. Australia 371078 46048 124
8. Canada 62671 43766 69.8
9. Argentina 148700 39200 264
10. Nigeria 70800 34000 48.0
11. Ukraine 41515 32776 789
12. Pakistan 36844 31040 84.2
13. Kazakhstan 216992 29395 135
14. Indonesia 57000 23500 412
15. Mexico 106236 22562 212
16.  Turkey 38327 20381 532
17.  Sudan 68186 19823 29.1
18. France 28718 18356 639
19.  Thailand 22110 16810 76.0
20. Niger 45682 16800 368

Source: Food and Agriculture Organisation (FAO).

Statement-11

Productivity of major crops in India vis-a-vis top ten agricultural countries
of the world (in terms of arable land) for the year 2017

(inkg/ha)
SI. Name of Rice, Wheat Maize Sugar Total Linseed Groun- Sun- Soy-
No.  the paddy cane Pulses dnut flower  bean

country

1 2 3 4 5 6 7 8 9 10 n
1. India 3848 3219 3115 69736 664 613 1732 528 1036
2. USA 8415 3114 11084 82412 1542 887 4566 1808 3299
3. Russian 5314 3120 4898 2008 1052 1447 1407

Federation
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1 2 3 4 5 6 7 8 9 10 n

4. China 6909 5481 6110 76097 1721 1279 3706 2852 1791
5. Brazil 6210 2281 5618 74482 1080 791 3545 1731 3377
6. Australia 9821 2610 6436 80626 1759 857 3008 1333 2149
7. Canada 3318 10524 1964 1569 1787 2931
8. Argentina 6508 3305 7576 50591 1045 1095 3087 1950 3171
9. Nigeria 2008 938 1593 16826 886 858 973
10. Ukraine 5035 4110 5506 2460 971 2019 1968

Source: Food and Agriculture Organisation (FAO).
New schemes for agriculture sector

1796. MS. SAROJPANDEY: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the new schemes initiated by Government for the agriculture and farmers welfare
sector in the last five years; and

(b) the remarkable achievements made for the benefit of agriculture and farmers
through these schemes, State-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) Agriculture is a State Subject. Government of India facilitates the
State Governments through many Centrally Sponsored and Central Sector Schemes. A list
of new schemes restructured/initiated by the Government during the last five years for the
agriculture and farmers” welfare sector is given in Statement-1 (see below).

(b) A Statement indicating the financial achievements made through implementing
various schemes for the benefit of agriculture and farmers is given in Statement-11.

Statement-1

List of new schemes restructured/initiated by the Government for the acquittance
and farmers welfare sector during the last five years

Sl. No Name of the Scheme
1 2
1 Pradhan Mantri Fasal Bima Yojna

tOriginal notice of the question was received in Hindi.
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1 2

2. Pradhan Mantri Krishi Sinchai Yojna-Per Drop More Crop

3 Promotion of Agricultural Mechanization for in-situ Management of Crops
Residue

4. Pradhan Mantri Annadata Aay Sanrakshan Abhiyan (PM-AASHA)

5. PM-KISAN (Income Support Scheme)

6. PM-KISAN - Pension

Green Revolution

7. Rastriya Krishi Vikas Yojna- RAFTAAR
Krishonnati Yojana

8. Mission for Integrated Development of Horticulture

National Mission for Sustainable Agriculture

9. Soil Health Card and Soil Health Management

10. Mission Organic Value Chain Development for NE Region
11. Rainfed Area Development (RAD)

12, Paramparagat Krishi Vikas Yojna

13. Sub-Mission on Agro-Forestry

14. Restructured National Bamboo Mission

National Mission on Agricultural Extension & Technology

15. Information Technology (NeGP-A Phase-2)

16. Sub-Mission Seeds & Planting Material

17. Sub-Mission on Agricultural Mechanization

18. Sub-Mission on Plant Protection and Plant Quarantine
19. Integrated Scheme on Agriculture Cooperation

20. Integrated scheme on Agricultural Marketing

National Food Security Mission
21. National Food Security Mission - Oilseeds and Oil Palm

22, Integrated Scheme on Agriculture Census and Statistics
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Statement-11

Funds released to State Governments during the last five years under various
schemes implemented by the Department of Agriculture, Cooperation
and Farmers Welfare

(X inCrore)
SI.No.  Scheme 2014-15 2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6 7
1. National Food Security 1872.74 1162.34 1286.03 1384.16 1614.51
Mission (NFSM)
2. National Mission on Oil Seeds 319.07 305.81  327.50 266.05 343.20

and Oil Palm (NMOOP)

3. Miission for Integrated Development 1956.45 1696.80 1493.07 2033.77  2003.19
of Horticulture (MIDH)

4. National Mission for Sustainable 1391.77 701.38 658.34 695.62  1060.21
Agriculture (NMSA/RADP)

5. National Mission on Agriculture 124186 1033.10 1192.75 2259.86  2582.14
Extension and Technology (NMAET)

6. Integrated Scheme on Agriculture 216.56 21858  172.49 246.73 279.79
Census and Statistics (ISACS)

7. National Project on Agro 0.00 51.19 0.00 42.66 28.58
Foresty(NPAF)

8. Soil Health Card 0.00 0.00 0.00 0.00 0.00

9. National Rainfed Area Auth 0.00 3.08 0.00 1.75 3.20

10. PM Krishi Sinchai Yojna 0.00 1555.94 1991.25 2819.24  2918.38

11. National Agriculture Market 0.00 0.00 44.90 0.00 0.00

12. Rashtriya Krishi Vikas Yojana 844320 3940.01 3892.02 3560.11  3370.71
(RKVY)

13. National Bamboo Mission 0.00 0.00 0.00 0.00 150.04

14. Pradhan Mantri Fasal Bima 2598.35 2983.04 14650.83 9419.68 11945.33

Yojna-(NCIP)

15. Intrest Subsidy 0.00 0.00 0.00 13045.72 11495.66
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1 2 3 4 5 6 7
16. Secretariat 1151 12.43 0.00 149.36 167.91
17. Invest in Land Banks 10.89 12.30 18.18 0.00 0.00
18. Intergated Scheme of Agriculture 979.80 570.30  782.49 637.21 525.98

Marketing(ISAM)
19. Intergated Scheme of Agriculture 99.41 121.70  129.81 228.18 137.79
Cooperation(ISAC)
20. Implementation of Market 0.00 0.00 0.00 700.92  1400.00
Intervention Scheme/Price
Support Scheme(MIS/ PSS)
21. Price Stab Fund 50.00 660.00 0.00 0.00
22. Soil and Land Use Survey of India 0.00 0.00 0.00 23.81 25.43
23. Diesel Subsidy 0.00 0.00 0.00 21.34 0.00
24. Macro Management 0.00 0.00 0.00 0.00 0.00
25. Promotion of Agriculture
Mechanization for in-situ
Management of Crop residue 0.00 0.00 0.00 0.00 584.33
26. Income Support Scheme 0.00 0.00 0.00 0.00 6050.56
27. Distribution of Pulses to 0.00 0.00 0.00 0.00 0.00
States/Union Territories
28. Pradhan Mantri Annadata 0.00 0.00 0.00 0.00 0.00
Aay Sanrakshan Abhiyan
(PM-AASHA)
TotaL 1919161 15028.00 26639.66 37536.17 46686.94

the productivity and instead start worrying about water productivity;

Realignment of cropping patterns to water availability

797. DR.AMEE YAJINTK: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) whether it is a fact that Indian agriculture needs to stop being obsessed with

(b) whetheritis also a fact that the country needs to make realignment of cropping

patterns to water availability; and
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(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) to (c) The Government fully recognises the importance of water
productivity and hence advocates sustainable agriculture with judicious use of natural
resources. Per Drop More Crop component of Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY-PDMC) aims to enhance water use efficiency and judicious use of irrigation water
for which assistance is giving for micro irrigation like sprinklers, drip, raingun etc.

Department of Agriculture, Cooperation and Farmers Welfare has been emphasizing
promotion of suitable cropping systems under Crop Diversification Programme (CDP) under
Rashtriya Krishi Vikas Yojana (RKVY) and also supplement the efforts of the States to
diversify agricultural/horticultural crops as per the local need through various schemes viz.
National Food Security Mission (NFSM), National Mission on Oilseeds and Oil Palm
(NMOOP), Mission for Integrated Development of Horticulture (MIDH),National Mission
for Sustainable Agriculture (NMSA) / Rainfed Area Development (RAD) etc.

The farmers are encouraged to use available resources like land and water judiciously.
The new technologies on cropping pattern are demonstrated at the farmers” fields through
State Department of Agriculture/Indian Council of Agricultural Research (ICAR)/State
Agricultural Universities (SAUs)/Krishi Vigyan Kendras (KVKS), etc.

Schemes to increase the growth rate of agriculture

798. DR. L. HANUMANTHAIAH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has launched several schemes to increase the growth rate
of the agriculture sector in the country, if so, the details thereof;

(b) the details and the nature of the contribution of States in increasing the growth
rate in agriculture sector; and

(c) the details of facilities being provided to the States for increasing the growth

rate in agriculture sector?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) Though agriculture is a State subject, Government of India supports
and facilitates the State Governments through many Centrally Sponsored and Central Sector
Schemes for which financial assistance is provided in the sharing pattern of 60:40 between
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Centre and States (90:10 in case of 8 North Eastern and 3 Himalayan States) to increase the
growth of the agriculture sector in the country. A list of such schemes is given in Statement
(See below).

(b)  The implementing agency for all Centrally Sponsored Schemes of Department
of Agriculture, Cooperation and Farmer 3 Welfare (DAC&FW) are the State/UT Governments.
Apart from these, State Governments also implement schemes under the State budget,
details of which are not collated by this Department.

(c) Government of India assists States to increase growth of the agriculture sector
by way of budgetary resources, policy guidelines, research backed improved technology,
extension and capacity building through the Krishi Vigyan Kendras, etc.

Statement

List of schemes launched by Government to increase the growth rate of the
agriculture sector in the country

SI. No Name of the Scheme

1 2

Interest Subsidy for Short Term Credit to Farmers
Pradhan Mantri Fasal Bima Yojna
Pradhan Mantri Krishi Sinchai Yojna-Per Drop More Crop

Implementation of Market Intervention Scheme/Price Support Scheme

g B~ W DN P

Promotion of Agricultural Mechanization for in-situ Management of Crops
Residue

Pradhan Mantri Annadata Aay Sanrakshan Abhiyan (PM-AASHA)
Distribution of Pulses for Welfare Schemes

PM-KISAN (Income Support Scheme)

PM-KISAN - Pension

10. National Beekeeping Honey Mission (NBHM)

© © N o

Green Revolution

11. Rastriya Krishi Vikas Yojna
Krishonnati Yojana

12, Integrated Development of Horticulture
National Mission for Sustainable Agriculture

13. National Project on Promotion of Organic Farming
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1 2

14. National Project on Management of Soil Health and Fertility
15. Organic Value Chain Development for NES Region
16. Mission for Sustainable Agriculture (RADP)
17. Soil and Land Use Survey of India
18. Paramparagat Krishi Vikas Yojna
19. National Project on Agro-Forestry
20. National Bamboo Mission

National Mission on Agricultural Extension and Technology
21 Sub-Mission on Agriculture Extension
22. Information Technology
23 Sub-Mission Seeds and Planting Material
24, Sub-Mission on Agricultural Mechanization
25. Strengthening/Promoting Agricultural Information Systems
26. Sub-Mission on Plant Protection and Plant Quarantine
27. Integrated Scheme on Agriculture Cooperation
28. Integrated scheme on Agricultural Marketing

National Food Security Mission
29. National Food Security Mission - Oilseeds and Qil Palm
30. National Food Security Mission - Other Crops
3L Integrated Scheme on Agriculture Census and Statistics
32 National Rainfed Area Authority

Funds to farmers for purchasing agricultural equipments

1799. SHRIMATI KANTA KARDAM: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government is contemplating to allocate some funds to the farmers to

buy agricultural equipments, if so, the details thereof; and

(b) the steps being taken by Government to enable easy access of those schemes

to farmers being run by the Government for welfare of farmers?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) Agricultural implements and machinery are essential inputs for modern
agriculture. It enhances productivity besides reducing human drudgery and cost of
cultivation. It also helps in improving utilization efficiency of other inputs.

Taking into consideration the above, Department Of Agriculture, Cooperation and
Farmers welfare (DAC&FW) has introduced a dedicated Sub Mission on Agricultural
Mechanization (SMAM) w.e.f. 2014-15 under which financial assistance is provided for
various types of Agricultural implements and machinery used for tillage, sowing, planting,
harvesting, reaping, threshing, plant protection, inter cultivation and residue management.

Under SMAM, lot of initiatives are taken by Government for boosting mechanization.
The SMAM scheme aims at “reaching the unreached” by giving more focus to the small and
marginal farmers, Promoting “ Custom Hiring Centers”, creating hubs for hi-tech and high
value farm equipments especially in the regions where availability of farm power is low,
creating awareness among stakeholders through demonstration and capacity building
activities, and ensuring performance- testing and certification at designated testing centers
located all over the country.

During the period 2014-15 to 2018-19, as a part of Government initiative for agricultural
mechanization, under SMAM scheme, Total 58303 of demonstrations were conducted,
40033 trainees were trained, 962528 numbers of various agricultural machinery distributed
and 13899 Custom Hiring Centers established.

A special Scheme to support the efforts of the Governments of Haryana, Punjab,
Uttar Pradesh and the NCT of Delhi to address air pollution due to stubble burning and to
subsidize machinery for the farmers for in-situ management of crop residue, a new Central
Sector Scheme on “Promotion of Agricultural Mechanization for In-Situ Management of
Crop Residue in the States of Punjab, Haryana, Uttar Pradesh and NCT of Delhi” (CRM) for
the period from 2018-19 to 2019-20 has also been launched. Under this scheme, during 2018-
19, demonstrations conducted in 18555 acres area, 22525 numbers of trainees trained, 32831
numbers of various agricultural machinery distributed and 7444 numbers of Custom Hiring
Centers established.

The farm mechanization component is also available under various schemes like
Mission for Integrated Development of Horticulture (MIDH), National Food Security Mission
(NFSM) and National Mission on Qilseeds and Oil Palm (NMOOP) and Rashtriya Krishi
Vikas Yojana (RKVY).

The details of State-wise funds released under SMAM, CRM, MIDH, NFSM and
NMOORP are given in Statement I, 1, 11, IV and V respectively (See below).
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The details of State-wise number of agricultural mechanization related project
sanctioned and cost of the projects under RKVY are given in Statement-V1 (See below).

(b) The Department of Agriculture, Cooperation and Farmers Welfare has developed
Kisan Suvidha mobile application to facilitate dissemination of information to farmers on
the critical parameters viz., Weather; Market Prices; Plant Protection; Agro-advisory; Extreme
Weather Alerts; Dealers - Seed, Pesticide, Fertilizer, Farm Machinery; Soil Health Card;
Cold Storages and Godowns, Veterinary Centres and Diagnostic Labs. Farmers can download
Kisan Suvidha app through Google Play Store and mkisan.gov.in, to access all the information
free of cost.

Farmers can also get information on farm subsidies; dealers of Seed, Pesticide, Fertilizer,
Farm Machinery; Crop insurance and subsidies; under various schemes through main
portal of the Department of Agriculture, Cooperation and Farmers Welfare i.e. agricoop.gov.in.
Farmers” portal i.e. https://farmer.gov.in/. Farmers” portal provides information on all
agriculture related areas through a single umbrella. Farmers can also get scheme-wise
information from the portals of the Sub-mission on Agriculture Mechanization (https://
farmech.dac.gov.in/); Mission for Integrated Development of Horticulture (https://
midh.gov.in/); Pradhan Mantri Krishi Sinchayee Yojana (https://pmksy.gov.in/); Pradhan
Mantri Fasal Bima Yojana (https://pmfby.gov.in/); Soil Health Card Scheme (https://
soilhealth.dac.gov.in/); National Mission on Oilseeds and Oil Palm (https://nmoop.gov.
in/); National Bank for Agriculture and Rural Development; (https://www.nabard.org/
content.aspx?id=602); National Mission For Sustainable Agriculture (https://nmsa.dac.
gov.in); etc.

Statement-1

Details of funds allocated under Sub Mission on Agricultural Mechanization
(SMAM) by Government for boosting mechanization of agricultural
production processes, State-wise

SI. No. State Funds released/allocated
under submission on
agricultural mechanization
since 2014-15 to
2018-19 (% in lakh)

1 2 3

1 Andhra Pradesh 34973
2. Arunachal Pradesh 1274
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1 2 3
3. Assam 1670
4. Bihar 4801
5. Chhattisgarh 6919
6. Gujarat 3666
7. Haryana 11866
8. Himachal Pradesh 3306
9. Jammu and Kashmir 1779
10. Jharkhand 1237
11. Karnataka 23402
12, Kerala 2353
13. Madhya Pradesh 15344
14. Maharashtra 23092
15. Manipur 3547
16. Meghalaya 376
17. Mizoram 1309
18. Nagaland 6476
19. Odisha 18777
20. Punjab 10268
21. Rajasthan 5311
22. Sikkim 566
23. Tamil Nadu 26471
24, Telengana 3366
25. Tripura 6163
26. Uttar Pradesh 15625
27. Uttarakhand 7270
28. West Bengal 3688
TotaL 244895
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Statement-11

Details of funds allocated under a new Central Sector Scheme on ‘Promotion of

Agricultural Mechanization for in-situ Management of Crop Residue in the States

of Punjab, Haryana, Uttar Pradesh and NCT of Delhi’ (CRM) by Government for
boosting mechanization of agricultural production processes, State-wise

SI. No. State Funds Allocation - Year
2018-19 to 2019-20
(X in Lakh)
1 Haryana 31084
2 Punjab 51738
3 Uttar Pradesh 24555
ToTaL 107377
Statement-111

State-wise details of the funds allocated for Horticulture Mechanization under
MIDH for the last three years 2016-17 to 2018-19

Sl. No. State Funds Allocation - Year

2016-17 to 2018-19
(% in Lakh)

1 2 3

1 Andaman and Nicobar Islands 16.8

2. Andhra Pradesh 1449.56

3 Bihar 2355

4. Chhattisgarh 438

5. Daman and Diu 853

6. Gujarat 1784.19

7. Haryana 35951

8. Jharkhand 2067

9. Karnataka 1512.15

10. Kerala 1357.77

11. Madhya Pradesh 1552.23
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1 2 3
12, Maharashtra 3276.32
13. Odisha 701.35
14. Punjab 640.98
15. Rajasthan 89.48
16. Tamil Nadu 1052.55
17. Telangana 535.85
18. Uttar Pradesh 392.07
19. West Bengal 321
20. Arunachal Pradesh 3745
21. Assam 1408
22. Manipur 2138
23. Meghalaya 542
24, Mizoram 512
25. Nagaland 3549
26. Sikkim 243.75
27. Tripura 2033.25
28. Himachal Pradesh 734.67
29. Jammu and Kashmir 2154.55
30. Uttarakhand 869.1
TotaL 24436.5

Statement-1V

State-wise funds allocated for various machineries under NFSM

during the year 2015-16 to 2018-19

SI. No. State

Funds Allocation - Year

2015-16 to 2018-19

(%in lakh)
1 2 3
1 Andhra Pradesh 3320477
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1 2 3

2. Arunachal Pradesh 134.200
3 Assam 7871.220
4. Bihar 4083.965
5. Chhattisgarh 6085.803
6. Goa 6.500
7. Gujarat 1092.244
8. Haryana 888.331
9. Himachal Pradesh 603.296
10. Jammu and Kashmir 443628
11. Jharkhand 1422.295
12, Karnataka 5973.054
13. Kerala 41.700
14. Madhya Pradesh 12595.658
15. Maharashtra 8706.364
16. Manipur 438470
17. Meghalaya 92.136
18. Mizoram 25950
19. Nagaland 433.186
20. Odisha 3159.594
21 Punjab 1378.112
22, Rajasthan 5872.826
23. Sikkim 76.654
24, Tamil Nadu 2149.274
25. Telangana 1370.043
26. Tripura 336.276
21. Uttar Pradesh 13547.920
28. Uttarakhand 709.444
29. West Bengal 2413.742

TotaL 85322.362
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Unstarred Questions

State-wise fund allocation for supply of farm implements
under NMOOP (2016-17 to 2018-19)

SI. No. State Funds Allocation - Year
2016-17 to 2018-19
( in lakh)

1 Andhra Pradesh 164.3

2. Arunachal Pradesh 271.72

3. Assam 1031.26

4. Bihar 0

5. Chhattisgarh 839.92

6. Gujarat 4576.82

7. Jammu and Kashmir 42.76

8. Haryana 604.34

9. Jharkhand 243.96

10. Karnataka 1204

11. Madhya Pradesh 7451.46

12, Maharashtra 7400.36

13. Manipur 7

14. Meghalaya 2

15. Mizoram 5.04

16. Nagaland 83

17. Odisha 262

18. Rajasthan 1800

19. Sikkim 72

20. Tamil Nadu 4851

21. Telangana 300

22, Uttar Pradesh 2718.72

23. Uttarakhand 45.66

24, West Bengal 3470
TotaL 32628.82
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Statement-VI

Total No. of projects sanctioned and cost of its projects in agriculture
mechanisation under RKVY during (2014-15 to 2018-19)

SI. No. State Financial Year No. of Projects Cost (in Crore)
1 2 3 4 5
1 Andhra Pradesh 2014-15 2 28.09
2015-16 10 34.23
2016-17 6 50.35
2017-18 2 155.08
2018-19 1 60.52
2. Arunachal Pradesh 2014-15 2 440
2016-17 2 185
2018-19 4 5.05
3 Assam 2014-15 7 62.50
2015-16 1 27.37
2016-17 1 26.25
2017-18 1 39.56
2018-19 1 1752
4, Bihar 2014-15 2 3175
5. Chhattisgarh 2015-16 1 9.20
2017-18 1 0.80
2018-19 1 0.80
6. Goa 2017-18 1 26.36
7. Gujarat 2014-15 1 28104
8. Haryana 2014-15 2 22.75
2016-17 1 20.86
2017-18 3 69.92
9. Himachal Pradesh 2015-16 1 175

2016-17 1 3.00
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1 2 3 4 5
2017-18 1 150
2018-19 1 1.60
10. Jammu and Kashmir 2014-15 9 358
11.  Jharkhand 2015-16 2 10.62
12. Karnataka 2014-15 3 72.68
2015-16 3 146.05
2016-17 1 65.00
2017-18 3 216
2018-19 1 19.10
13. Kerala 2014-15 1 4.00
2016-17 1 3.00
2017-18 1 6.19
14. Madhya Pradesh 2014-15 n 100.08
2015-16 V) 138.24
2016-17 8 110.15
2017-18 7 126.10
2018-19 7 70.00
2016-17 4 333.00
15. Maharashtra 2017-18 2 115.00
2018-19 2 300.00
16. Manipur 2014-15 3 094
2014-15 1 0.30
17. Meghalaya 2015-16 1 217
2016-17 1 112
2018-19 1 0.99
18. Mizoram 2014-15 9 9.13
2015-16 2 037
2014-15 3 11.00
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2 3 4 5
19. Nagaland 2015-16 1 1.00
2016-17 3 6.00
2017-18 3 6.25
2014-15 1 24.95
2015-16 1 181
20.  Odisha 2016-17 4959
2017-18 2 59.12
2018-19 3 36.30
2019-20 2 62.11
21 Punjab 2014-15 2 43.72
22. Rajasthan 2014-15 1 0.87
2014-15 6 57.68
2015-16 7 60.36
23. Tamil Nadu 2016-17 2 88.16
2017-18 7 61.64
2018-19 4 4260
2014-15 16 53.03
2015-16 2 4901
24, Telangana 2016-17 7 80.00
2017-18 13 85.00
2018-19 6 129.30
25. Tripura 2014-15 2 477
2014-15 2 55.95
2015-16 4 118.82
26. Uttar Pradesh 2016-17 5 104.07
2017-18 2 1543
2018-19 3 23.68
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1 2 3 4 5

21. Uttarakhand 2014-15 2 2922
2015-16 1 231

2014-15 2 59.25

2015-16 4 40.00

28. West Bengal 2016-17 2 40.40
2017-18 3 29.70

2018-19 3 54.25

ToTAL 303 421141

Suicides by farmers

800. SHRI C.M. RAMESH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@) thedetails of farmers committing suicides throughout the country and the State
in which such incidents are highest during the last three years;

(b) the details of welfare schemes Government has introduced in favour of farmers

so that such incidents are minimized; and

(c) the details of amount of money that has been earmarked for such schemes and
the amount spent during the last three years?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) The National Crime Records Bureau (NCRB) under the Ministry of
Home Affairs compiles and disseminates information on suicides in its publication titled
“ Accidental Deaths and Suicides in India” (ADSI). These Reports on suicides are available
upto 2015 on its website. The Report for the year 2016 onwards have not been published.

(b) Agriculture being a State subject, the State Governments undertakes
development of perspective plans and ensure effective implementation of the programmes/
schemes. Also, Government of India supplements the efforts of the State Governments
through various Schemes/Programmes.

The Inter-Ministerial Committee constituted to recommend strategy for Doubling of
Farmers” Income (DFI) by the year 2022, has submitted its report and an Empowered Body
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constituted for monitoring the implementation of the recommendation of the DFI Strategy.
A list of various interventions taken by the Government is given in Statement-I (See below).
All these steps are implemented for welfare of the farmers.

(c) With a view to provide income support to all farmers across the country, to
enable them to take care of expenses related to agriculture and allied activities as well as
domestic needs, the Central Government started a new Central Sector Scheme, namely, the
Pradhan Mantri Kisan Samman Nidhi (PM-KISAN). The scheme aims to provide a payment
of ¥ 6000/- per year, in three 4-monthly instalments of ¥ 2000/- to the farmers, subject to
certain exclusions relating to higher income groups. An amount of ¥ 12646.579 crore has
been distributed to 632.32895 lakh farmers in the year 2018-19. The details of amount release
in respect of various Schemes implemented by Department of Agriculture, Cooperation and
Farmers Welfare are given in Statement-I1.

Statement-1

List of interventions taken by the Government for
welfare of the farmers

The strategy of the Government is to focus on farmers” welfare by making farming
viable. Most of the schemes of Department of Agriculture, Cooperation and Farmers Welfare
focus on directly benefitting farmers through various interventions and schemes such as:

0] Initiating market reforms through the State Governments.

(i)  Encouraging contract farming through the State Governments by promulgating
of Model Contract Farming Act.

(i)  Up-gradation of Gramin Haats to work as centers of aggregation and for direct
purchase of agricultural commodities from the farmer.

(iv)  Launch of e-NAM initiative to provide farmers an electronic online trading
platform.

(v)  Implementation of flagship scheme of distribution of Soil Health Cards to farmers
so that the use of fertilizers can be optimized.

(vi)  “Per drop more crop”” initiative under which drip/sprinkler irrigation is being
encouraged for optimal utilization of water.

(vii) “Paramparagat Krishi Vikas Yojana (PKVY)>~” under which organic farming is
being promoted.
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(viii)

®)
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(xd)

(i)

(i)

(xiv)

(xv)

(xvi)
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With a view to provide better insurance coverage to crops for risk mitigation,
Government has launched a crop insurance scheme namely Pradhan Mantri Fasal
Bima Yojana (PMFBY) from Kharif 2016 season. This scheme provides insurance
cover for all stages of the crop cycle including post-harvest risks in specified

instances.

Under “Har Medh Par Ped””, agro forestry is being promoted. With the amendment
of Indian Forest Act, 1927, Bamboo has been removed from the definition of
trees. A restructured National Bamboo Mission has been launched in the year
2018 to promote bamboo plantation on non forest government as well as private
land with emphasis on value addition and product development.

Giving a major boost for the farmers income, the Government has approved the
increase in the Minimum Support Price (MSPs) for all Kharif and Rabi crops for
2018-19 season at a level of at least 150 per cent of the cost of production.

Giving a major boost to the pro-farmer initiatives, the Government has approved
a new Umbrella Scheme “Pradhan Mantri Annadata Aay Sanrakshan Abhiyan
(PM-AASHA)”. The Scheme is aimed at ensuring remunerative prices to the
farmers for their produce as announced in the Union Budget for 2018. This is
an unprecedented step taken by Govt, of India to protect the farmers” income
which is expected to go a long way towards the welfare of farmers.

Bee keeping has been promoted under Mission for Integrated Development of
Horticulture (MIDH) to increase the productivity of crops through pollination
and increase the honey production as an additional source of income of farmers.

Rashtriya Gokul Mission to enhance milk production and productivity of bovines

and to make milk production more remunerative to the farmer.

National Livestock Mission to increase productivity and genetic improvement of
livestock.

Foreseeing high potential in fisheries sector, a Blue Revolution with multi
dimensional activities mainly focusing on fisheries production, both inland and

marine is being implemented.

The Government provides Total interest subvention up to 5% (inclusive of 3%
prompt repayment incentive) on short-term crop loans up to “3.00 lakh. Thus,
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(xvii)

(xviii)

(xiX)

loan is available to farmers at a reduced rate of 4% per annum on prompt

repayment.

The Government has approved for giving the facility of Kisan Credit Card (KCC)
to the farmers practicing animal husbandry and fisheries related activities and
has also decided to extend the Interest Subvention Facilities to such categories

of farmers.

Government sets annual target for the flow of credit to the agriculture sector,
Banks have been consistently surpassing the annual target. The current year’

agriculture credit flow target has been set at ¥ 13.50 lakh crore.

With a view to provide social security net for Small and Marginal Farmers (SMF)
as they have minimal or no savings to provide for old age and to support them
in the event of consequent loss of livelihood, the Government has decided to
implement another new Central Sector Scheme for providing old age pension to
these farmer. Under this Scheme, a minimum fixed pension of ¥ 3000/- will be
provided to the eligible small and marginal farmers, subject to certain exclusion
clauses, on attaining the age of 60 year The scheme aims to cover around 5 crore
beneficiaries in the first three year. It would be a voluntary and contributory
pension scheme, with entry age of 18 to 40 year. The Government has approved
a budgetary provision of ¥ 10774.50 crore for the scheme till March, 2022.

Statement-11

Details of amount allocated and released in respect of schemes implemented by

Department of Agriculture, Cooperation and Farmers Welfare

2016-17 2017-18 2018-19
SI. No. Alloc. Rel. Alloc. Rel. Alloc. Rel.
1 2 3 4 5 6 7 8

1. National Food Security 199747 1061.77 208098 119313 1958.03 1309.59
Mission (NFSM)

2. National Mission on 46536 21197 43056 17852 45681 24254
Oilseeds & Oil Palms
(Erstwhile Integrated
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10.

11.

Scheme of Qilseeds,
Pulses, Oil Palm and
Maize) NMOOP

Rainfed Area Develop- 220.00
ment & Climate Change
(Erstwhile Rainfed Area
Development)

Soil Health Management 192.9
(SHM) (Erstwhile

National Project on
Management of Soil

Health and Fertility)

Soil Health Card (SHC)  263.46

Paramparagat Krishi 234.80
Vikas Yojana (PKVY)

Sub-Mission on 407.87
Agriculture Extension
(Erstwhile Support to

State Extension

Programme for

Extension Reforms

-SMAE)

National E- Goverance  32.29
Plan

Sub-Mission on 370.79
Agriculture
Mechanisation (SMAM)

Sub Mission on 146.39
Seeds & Planting
Material (SMSP)

National Horticulture  1233.28
Mission (NHM)/

200.19

133.66

152.19

407.87

1221

355.25

118.62

1009.49

215.00

7742

244

272.79

587.54

26.00

755.15

164.62

205.99

42.18

152.63

182.93

587.54

1748

741.58

373.78

226.00

12721

299.52

398.22

566.45

30.00

1333.44

254.75

21412

7794

23713

309.93

566.45

22.72

1027.44

22745
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Horticulture Mission
for North East &
Himalyan States
(HMNEH)

12. National Bamboo 2367 16.90 14.64 1053 250.84**144.95**
Mission (NBM)

13. Rashtriya Krishi 535556 387615 4717.01 352744 324764 326583
Vikas Yojana (RKVY)

14. Per Drop More 232600 199057 339500 281747 3983.00 2915.65
Crop component
of PMKSY

15. Sub Mission on Agro-  45.00 2250 8255 4227 6748 2835
forestry (SMAF)

16. Mission for Integrated - - 139128 121271 183850 114157
Development of
Horticulture (MIDH)

* Subsumed in MIDH

** Restructured NBM launched

Framework for doubling farmers’ income

801. SHRIDEREK O” BRIEN: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the framework Government is following to double farmers” income by 2022;

(b)  whether Government has collected any data on the income of farmers in the last
3 years;

(c) if so, the details of data of farmers” income in the last 3 years and the current
year, State-wise;

(d) theinitiatives Government has taken, on recommendations of the Committee to

double farmers” income; and

(e) whether there has been any outcome of these initiatives, if so, the details
there of?
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) The Government had constituted an Inter-ministerial Committee in
April, 2016 to examine issues relating to “Doubling of Farmers Income”~ and recommend
strategies to achieve the same. The Committee has submitted its Report to the Government
in September, 2018. The Committee on Doubling Farmers” Income (DFI) recognises
agriculture as a value led enterprise and has identified seven major sources of growth, viz.,
improvement in crop productivity; improvement in livestock productivity; resource use
efficiency or savings in the cost of production; increase in the cropping intensity;
diversification towards high value crops; improvement in real prices received by farmers;

and shift from farm to non-farm occupations.

(b) and (c) National Sample Survey (NSS) conducted a Situation Assessment Survey
(SAS) of Agricultural Households during its 70th round (January - December 2013) in the
rural areas of the country with reference to the agricultural year July 2012- June 2013.
Among various indicators related to the agricultural households, the survey collected
information on income generated by agricultural households from different economic
activities (both farm and non-farm) during the agricultural year July 2012 -June 2013 which

is given in Statement (See below).

(d) and (e) Agriculture being a State subject, the State Governments undertakes
development of perspective plans and ensure effective implementation of the programmes/
schemes. Also, Government of India supplements the efforts of the State Governments
through various Schemes/ Programmes aimed at improving production, post harvest and
management, including progressive agri-market reforms, access to credit, risk management

and income support. Some important programmes are as follows:

(i) Kisan Credit Cards provides agriculture credit to farmers at subsidized rates, with
a 2% interest subvention (1S) and Prompt Repayment Incentive (PRI) of 3% so as
to make the effective rate of interest as 4%. The initiatives to simplify procedures
for availing KCC include:

(@ Activities relating to Animal Husbandry and Fisheries included in KCC -

benefits of IS and PRI also extended.

(b) Indian Banker% Association has waived off processing fee, inspection,
ledger folio charges and all other service charges for renewal/fresh issue of
KCC.
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(i)

(i)

(iv)

V)

() RBI has raised the collateral free existing agriculture loan limit from I lakh
to T1.60 lakh.

With a view to provide better insurance coverage to crops for risk mitigation,
Government has launched a crop insurance scheme namely Pradhan Mantri Fasal
Bima Yojana (PMFBY) from Kharif 2016 season. This scheme provides insurance
cover for all stages of the crop cycle including post-harvest risks in specified
instances. Claims of ¥ 8,665 crore were paid to 553.01 lakh farmers in the year
2018-19.

Giving a major boost for the farmers income, the Government has approved the
increase in the Minimum Support Price (MSPs) for all Kharif and Rabi crops for

2018-19 season at a level of at least 150 percent of the cost of production.

With a view to provide income support to all farmers” families across the country,
to enable them to take care of expenses related to agriculture and allied activities
as well as domestic needs, the Central Government started a new Central Sector
Scheme, namely, the Pradhan Mantri Kisan Samman Nidhi (PM-KISAN). The
scheme aims to provide a payment of ¥ 6000/- per year, in three 4-monthly
installments of ¥ 2000/- to the farmers, subject to certain exclusions relating to
higher income groups. An amount of ¥ 12646.579 crore has been distributed to
632.32895 lakh farmers in the year 2018-19.

With a view to provide social security net for Small and Marginal Farmers (SMF)
as they have minimal or no savings to provide for old age and to support them
in the event of consequent loss of livelihood, the Government has decided to
implement another new Central Sector Scheme for providing old age pension to
these farmers. Under this Scheme, a minimum fixed pension of ¥ 3000/- be provided
to the eligible small and marginal farmers, subject to certain exclusion clauses, on
attaining the age of 60 year. The scheme aims to cover around 5 crore beneficiaries
in the first three year. It would be a voluntary and contributory pension scheme,
with entry age of 18 to 40 year. The Government has approved a budgetary
provision of ¥ 10774.50 crore for the scheme till March, 2022.
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The Average monthly income (?) per agricultural household for different States/

group of UTs for the period July 2012 - June 2013 as per the results of the

Situation Assessment Survey of Agricultural Households of NSS 70th round

State/ Group of UTs Income  Net Net Net  TotaL Number of
from  receipt receipt receipt income  agricultural
wages  from from from ® households
() cultivation farming non-farm Esti- Sample
® of business mated
animals ® (00)
®)

1 2 3 4 5 6 7 8
Andhra Pradesh 2482 2022 1075 400 5979 35968 1151
Arunachal Pradesh 2076 6647 1310 836 10869 1080 312
Assam 1430 4211 799 255 6695 34230 1681
Bihar 1323 1715 279 240 3558 70943 2077
Chhattisgarh 1848 3347 -19 1 5177 25608 630
Gujarat 2683 2933 1930 380 7926 39388 1303
Haryana 3491 7867 2645 431 14434 15693 587
Himachal Pradesh 4030 2876 1047 824 8777 8811 622
Jammu and Kashmir 7336 3063 801 1483 12683 11283 711
Jharkhand 1839 1451 1193 238 4721 22350 770
Karnataka 2677 4930 600 625 8832 42421 1322
Kerala 5254 3531 575 2529 11888 14043 1217
Madhya Pradesh 1332 4016 32 129 6210 59950 1925
Maharashtra 2156 3856 539 834 7386 70972 2574
Manipur 3815 2924 1563 540 8842 1762 748
Meghalaya 3776 6472 657 887 11792 3544 522
Mizoram 3655 4561 864 19 9099 758 344
Nagaland 5393 3212 1384 5 10048 2621 352
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1 2 3 4 5 6 7 8
Odisha 1716 1407 1314 539 4976 44934 1677
Punjab 4779 10862 1658 760 18059 14083 725
Rajasthan 2534 3138 967 710 7350 64765 1635
Sikkim 3113 1696 980 1009 6798 674 312
Tamil Nadu 2902 1917 1100 1061 6980 32443 1933
Telangana 1450 4227 374 260 6311 25389 752
Tripura 2185 2772 311 162 5429 2445 829
Uttarakhand 1069 2531 848 253 4701 10608 295
Uttar Pradesh 1150 2855 543 376 4923 180489 4787
West Bengal 2126 979 225 650 3980 63624 2556
Group of UTs 5179 1864 213 1312 8568 715 422
ALL-INDIA 2071 3081 763 512 6426 902039 34907

Source: Table 1 of Appendix A, NSS Report No0.576: Income, Expenditure, Productive Assets and
Indebtedness of Agricultural Households in India.

Note: State-wise estimates were presented in the report in respect of those States for which number
of sample households was at least 300.

Figures of all UTs have been clubbed together and shown under the head “group of UTS as sample
number of households for each of the UTs was less than 300.

Access to state-of-the-art technology to increase yields

802. SHRI SANJAY SETH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the manner in which Government plans to raise the productivity per unit of land

in the country in view of the ever increasing demand for foodgrains;

(b) the steps being taken to make state-of-the-art technology accessible to farmers
to increase yields, reduce water usage and diversify the crops; and

(c) the reasons why “agriculture” and “water” are not included in the Concurrent
List to prioritize production and effective usage of available resources?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) to (c) Ministry of Agriculture, Government of India is implementing
National Food Security Mission (NFSM) in identified districts of all the 29 States of the
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country to increase the production and productivity of foodgrains through area expansion
and productivity enhancement in a sustainable manner, thereby restoring soil fertility and
productivity at the individual farm level.

To increase the crop yield, assistance is being provided to the farmers for cluster
demonstrations on improved package of practices, demonstrations on cropping system,
Seed distribution of high yielding varieties (HY'Vs), improved farm machineries/ resources
conservation machineries/tools, efficient water application tools (sprinkler sets, pipe for
carrying water, mobile raingun and pump sets), plant protection measures, nutrient
management/ soil ameliorants, cropping system based trainings to the farmer Government
is also implementing Per Drop More Crop (PDMC) component of Pradhan Mantri Krishi
Sinchayee Yojana (PMKSY) which is operational in the country from 2015-16. The PMKSY-
PDMC mainly focuses on water use efficiency at farm level through precision/micro Irrigation
technologies viz. Drip and Sprinkler Irrigation. Micro irrigation technology not only helps
in water saving, but also in reducing fertilizer usage, labour expenses, and other inputs and
input costs, besides sustaining soil health.

ICAR is also engaged in developing state-of-the-art technologies using modern
agricultural techniques/tools like geo-informatics including GIS and Remote Sensing,
information technology (IT), simulation modeling, nano science, biotechnology etc. for
effective monitoring and management of agricultural resources namely soil, land, water,
land use planning, and precision farming to increase yield. ICAR has developed cost
effective, location specific scientific technologies viz., rainwater harvesting and recycling,
multiple use of water, conjunctive use of rain, surface and groundwater resources, smart
and precision technologies for irrigation and farming practices, optimum irrigation
scheduling, resource conservation technologies, to enhance water use efficiency and water
productivity in Indian agriculture.

Production of sugarcane in the country

803. DR.ANILAGRAWAL.: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that the production of sugarcane has decreased in the
country;

(b) if so, the details thereof, State-wise; and

(c) the details of sugarcane production during the last three years in the country,
State-wise?
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) Production of sugarcane exhibits a mixed trend and varies on year to
year basis.

(b) and (c) The mixed trend in the production of sugarcane owes to factors like
farmers” preferences, shift of area to other competing crops, agro-climatic conditions, inter-
crop relative profitability, irrigation facilities, resources available and timely payment of
cane dues to farmers by the sugar mills. The State-wise details of production of sugarcane
during the last three years and current year i.e. 2015-16 to 2018-19 are given in Statement.

Statement

State-wise Production of Sugarcane during 2015-16 to 2018-19

States Production (000 Tonnes)
2015-16 2016-17 2017-18 2018-19*
1 2 3 4 5

Andhra Pradesh 9353.00 7830.00 7789.62 7911.63
Assam 1038.33 1207.17 1142.97 1112.16
Bihar 12649.32 13036.00 13824.63 13424.80
Chhattisgarh 67.80 848.00 1158.49 1452.14
Gujarat 11120.00 11950.00 12072.06 12768.36
Haryana 6692.00 8223.00 9632.89 757057
Himachal Pradesh 38.72 21.05 36.73 36.74
Jammu and Kashmir 0.29 0.00 0.00 0.92
Jharkhand 708.90 512.93 574.84 549.22
Karnataka 37833.75 27378.00 31135.19 42006.30
Kerala 13813 11313 11511 13334
Madhya Pradesh 5281.00 4730.00 5430.00 6956.10
Maharashtra 73679.55 52262.45 82984.00 91877.00
Odisha 577.16 344.30 240.05 381.49
Punjab 6607.00 7152.00 8023.68 7901.05

Rajasthan 531.27 488.65 381.87 273.05
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1 2 3 4 5
Tamil Nadu 25494.09 18987.56 17153.98 18194.12
Telangana 2405.00 2061.00 2604.46 2800.00
Uttar Pradesh 145385.00 140169.20 177033.33 176243.10
Uttarakhand 5885.76 6477.00 6271.38 6329.32
West Bengal 2075.00 1549.75 1437.00 1524.60
Others # 887.33 72781 862.58 923.34
ALL INDIA 348448.40 306069.00 379904.85 400369.36

* As per 3rd Advance Estimates.

# Includes also States with minor share in production.

Formulation of new seed policy

804. SHRI SYED NASIR HUSSAIN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has a proposal to formulate a new seed policy to promote
the production of quality seeds;

(b) if so, the details thereof; and

(c) the details of subsidy provided by Government to various States/Union
Territories for the production of seeds during the last three years and the current year,
State/UT-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) and (b) Yes Sir, in order to promote production of quality seed,
Ministry of Agriculture and Farmers Welfare is always promoting production of quality
seed and time to time appropriate amendments have been made in New Policy on Seed
Development, 1988 and National Seed Policy, 2002.

(c) The detail of subsidy/ financial assistance provided by Government during last
three years and current year to various States/ Union Territories is given in Statement.



Statement
Details of Subsidy provided by Government for seed production to various State & UTs

(R in lakhs)

Sl. No.Name of State/UT Seed Village Programme Oil Seeds NFSM Pulses NFSM Nutri Cereals

2016-17 2017-18  2018-19 2019-20 2016-17 2017-18 2018-19 2019-20 2016-17 2017-18 2018-19 2019-20 2016-17 2017-18 2018-19 2019-20

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18

1. Andamanand 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

Nicobar Islands

2. Andhra 36.902 351.974 509.14 0 1.8 0 4379 0 1231.35 1450 919.8 825 0 0 75.24 84
Pradesh

3. Arunachal 0 52.2 0 0 0 0 0 0 315 22.7 30.903 33.25 0 0 15.63 225
Pradesh

4. Assam 1000 1312.75 3054.74 0 0 0 0 0 711625 12894 894.9 1185.6 0 0 156  31.02

5.  Bihar 634.523 324.01842 300 0 0 0 0 0 491.538 802.96 654.75 336.14 0 0 0 0

6.  Chandigarh 281.286  517.986 586.5 0 0 0 0 0 586.2 662.201  955.375  922.426 0 0 2574 52.86

7. Chhattisgarh 0 0 0 0 1.2 9.14 1.33 0 0 0 0 0 0 0 0 0

8.  Dadraand 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nagar Haveli
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18
9.  Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Delhi 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
11. Goa 0 0 0 0 0 0 0 0 7.2 7.25 0 0 0 0 0
12. Gujarat 0 24.21 66.5 0 75.1 27449 781.64 0 710.7 525.525 257.75 314.85 0 167.43 0
13. Haryana 0.889 0.507 84.85 0 0 28.83 0 0 124225 88.95 84.6 82 0 14454 22953
14. Himachal Pradesh 375 386.1 515.7 0 0 0 0 0 0 0 0 0 0 0 0
15.  Jammu and 690.6  898.755 549.52 0 1 0 0 0 0 30.375 16.15 15 0 0 1323
Kashmir
16. Jharkhand 0 0 0 0 2.44 0 4.05 0 590.55 664.225 522.25 742.2 0 0 0
17. Karnataka 25.026 83.007 62.93 0 156.5 0 0 0 1500 1929.5 1802.5 1822.5 0 2655 53031
18. Kerala 26.715 0 0 0 0 0 0 0 255 4375 2.187 2.188 0 0 0
19. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Madhya 1394.647 2056.122  1499.88 0 0 4532 174.45 0 5696.25 6175 4250 7400 0 156.9 351
Pradesh
21. Maharashtra 600 2431  3200.14 1453.95 116.33 220.22  791.2 0 367545 2340.3 275355 2686.75 0 21855 1374
22.  Manipur 54.8062 0 9.6 0 0 0 0 0 143.25 141.05 140.415 140.147 0 15.626 225
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23.  Meghalaya 10.5 141.735 55.28 0 0 0 0 0 12.9 11.7 12.302 15.028 0 0 0 0
24.  Mizoram 25 0 0 0 0 0 0 0 13.95 14.502 20.4 12.903 0 0 7.859 22.5
25. Nagaland 0 47.062 103.99 0 0 0 0 0 135.75 135 135.15 135.05 0 0 15.6 22.5
26. Odisha 0 0 99.07 0 136.57 0 146 0 821.7  607.5 595.1 579.55 0 0 5445 86.46
27. Puducherry 0 0 1.08 0 0 0 0 0 0 0 0 0 0 0 0 0
28. Punjab 0 0 0 0 0 0 0 0 50 43.7 24.925 0 0 0 0 0
29. Rajasthan 100.968 1511.034 0 0 760 136.44 318.42 0 3750 2889.5 3167.5 4730.1 0 0 403.74 900
30. Sikkim 0 0 47.01 0 0 0.5 0 0 30.125 18.4 27 26.222 0 0 15.67 22.5
31. Tamil Nadu 702 1330  1476.36 0 7779 11526 257.61 0 767.5 570 559 543.9 0 0 122.22 198
32. Telangana 550 936.29 300 0 0 0 0 0 550.725 41225 408.275 419.375 0 0 30195 47.91
33. Tripura 0 0 0 0 2 0 0 0 32.5 46.5 56.055 45 0 0 15.625 12
34. Uttar Pradesh 124.4012  1436.31 744.56 0 8.45 5.13 7.26 0 2405 1762.5 1690 1648 0 0 46.8 489
35.  Uttarakhand 87.606  228.949 659.02 0 *0 1.47 9.65 0 1125 86.1 82.133 79.5 0 0 33333 5319
36. West Bengal 0 0 85.91 0 0 2136 0 0 101 237.95 339.35 165.75 0 0 2.97 4.71
37. NSC 979.87 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

ToTAL 7700.74 14070.01 14011.78 1453.95 1339.18 858.16 2535.40 0.00 24286.0422969.41 20402.32 24908.43 0.00 0.00 1849.22 3333.12
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Lease of farmland to tenant farmers

805. SHRI SYED NASIR HUSSAIN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether tenant farmers have to continue fanning as they do not have the

knowledge/skill of any other work, if so, the details thereof;
(b)  whether the farmers lease the land between 1,000 to ¥5,000 per acre; and

(c) if so, the steps taken/being taken by Government to regulate lease price of

farmland and provide bank loans to tenant farmers to contain suicides?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) There is no evidence to suggest that tenant farmers have to continue

farming as they do not have the knowledge/skill of any other work.

(b) and (c) Department of Agriculture, Cooperation and Farmers Welfare (DAC&FW)
does not maintain this information. However, with the objectives to provide production
technology, services and knowledge to the farmers including lessee, tenant and share
croppers, for enhancing productivity and to enable purchase of produce by contract farming
sponsor/buyer at pre-agreed prices, Department after consultation with States, circulated
The Agricultural Produce and Livestock Contract Farming and Services (Promotion and
Facilitation) Act, 2018. Government is also promoting formation of Farmer Producer
Organizations (FPOs) with technical handholding and financial support to leverage

collectivization in scientific and organized farming including marketing.

Further, there is provision in Kisan Credit Cards (KCC) scheme to provide loans to the

tenant farmers through joint liability groups.
Effect of crop diversification scheme on paddy production

806. SHRISANJAY SINGH: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether the State Government of Haryana has launched a Crop Diversification
Scheme wherein the farmers have opted out of planting paddy on 7443 hectares of land in
the State;

(b) if so, the details of response of the Central Government on the scheme;
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(c) ifso, the effects that non-plantation of paddy is going to have on the production
of paddy; and

(d) if so, the details of alternatives to less production of paddy?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) State Government of Haryana has launched a pilot scheme for
substituting paddy by maize and pulses under Crop Diversification Programme for 50,000
hectare in 7 districts of the state for the year 2019-20.

(o) The Original Green Revolution States are facing problem of soil fertility
deterioration and over exploitation of ground water. Crops diversification is intended to
promote technological innovations for sustainable agriculture and enable farmers to choose
alternative crops. The Department of Agriculture, Cooperation and Farmers Welfare
(DAC&FW) is implementing Crop Diversification Programme in Original Green Revolution
States viz: Punjab, Haryana and western Uttar Pradesh, a sub scheme of Rashtriya Krishi
Vikas Yojana (RKVY) since 2013-14 to divert the area of water intensive paddy crop to
alternative crops. Besides, DAC&FW is also supplementing the efforts of the state
governments through implementation of various crop development programmes for
promotion of agriculture/horticulture crops like pulses, coarse cereals, nutri cereals, oilseeds,
cotton, fruits, vegetables etc.

(c) and (d) Meager reduction in production of paddy resulting from its replacement
with alternative crops would not affect the overall foodgrain production due to increase in
production of alternative crops. Under Crop Diversification Programme, a sub scheme of
RKVY, states may take alternative crops like pulses, oilseeds, coarse cereals, nutri cereals,
cotton and agro forestry. Maize and pluses are the alternative crops suitably adopted by
the state like Haryana under state pilot scheme of Crop Diversification Programme during
2019-20.

Performance of pesticide testing laboratories in Telangana

807. SHRI B. LINGAIAH YADAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whetheritis afact that there are two pesticide testing laboratories in Telangana

viz. Rajendranagar and Warangal;

(b) if so, the performance of each of the above pesticide testing laboratory;
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(c) towhat extent they are helping in reducing the spurious supply of pesticides to
farmers in Telangana; and

(d) the steps taken to modernize and strengthen each of the above pesticide testing
laboratory since their establishment?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) Yes Sir, as reported by the State, there are two State pesticide testing
laboratories in Telangana viz. Rajendranagar and Warangal.

(b) and (c) As informed by the State, during the year 2018-19, the pesticide testing
laboratories at Warangal and Rajendranagar have analyzed 1118 and 2410 samples against
atarget of 1530 and 2107 samples respectively. Out of which, 16 samples have been declared
as misbranded. Action such as show-cause notices, stop sale orders and complaint cases
have been initiated on the firms whose samples have been found misbranded.

(d) Asreported by the State, an amount of 115 lakhs has been released under the
Rashtriya Krishi Vikas Yojana (RKVY) Scheme for strengthening and renovation of the
pesticide testing laboratories. Further, NABL accreditation for pesticide testing laboratory
at Rajendranagar has also been initiated by the State of Telangana.

Review of schemes for doubling farmers’ income

808. SHRI G C. CHANDRASHEKHAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government has extended Minimum Support Price (MSP) of all crops
but in the absence of effective procurement infrastructure and market reforms, most
agriculture commodities are selling 10 to 30 per cent below their floor prices or MSPs;

(b) if so, the details thereof;

(c) whether Government has reviewed the performance of new schemes/
programmes implemented for doubling of farmers” income by 2022 and if so, the shortcomings

noticed which create hindrance in doubling the farmers” income; and

(d) the steps taken by Government to alleviate these shortcomings and improve
the quality of life of farmers, especially small and marginal farmers?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) and (b) Government fixes Minimum Support Price (MSP) of 24 notified
Kharif and Rabi crops for every season. Adequate procurement infrastructure is available
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and effective procurement is undertaken to deal with the proposals of the States/UTs under
the extant guidelines. Further, for market reforms, Government has formulated and released
progressive and facilitative Model Acts “The -- State/UT Agricultural Produce &
Livestock Contract Farming and Services (Promotion & Facilitation) Act, 20187~ in May,
2018 and “The Agricultural Produce and Livestock Marketing (Promotion & Facilitation)
Act, 20177~ in April 2017" for its adoption by States/UTs, in order to facilitate better market
to the farmers.

(c) and (d) Review of the performance of the schemes is a continuous process.
Government has reoriented agriculture sector by focusing on income centeredness. In
order to realise net positive returns for the farmer, schemes as follows, are being promoted
and implemented in a major way through the States/UTs viz:- Soil Health Card (SHC)
scheme; Neem Coated Urea (NCU); Pradhan Mantri Krishi Sinchayee Yojana (PMKSY);
Paramparagat Krishi Vikas Yojana (PKVY); National Agriculture Market scheme (e-NAM);
Pradhan Mantri Fasal Bima Yojana (PMFBY);National Food Security Mission (NFSM);
Pradhan Mantri Annadata Aay Sanrakshan Abhiyan (PM-AASHA); Mission for Integrated
Development of Horticulture (MIDH); National Mission on Oilseeds and Oilpalm (NMOOP);
National Mission for Sustainable Agriculture (NMSA); National Mission on Agricultural
Extension and Technology (NMAET) and Rashtriya Krishi Vikas Yojana (RKVY). In addition,
schemes relating to tree plantation (Har Medh Par Ped), Bee Keeping, Dairy and Fisheries
are also implemented. All these schemes are implemented to enhance production and
productivity of agriculture and thereby enhance income of farmer In addition to above
schemes, to improve the quality of life of farmers, especially small and marginal farmers,
Government has launched PM-KISAN.

Suicides by farmers

809. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@ whether agrarian distress has led farmers to commit suicide in recent years
across the country;

(b) if so, the details thereof, State-wise; and

(c) thesteps Government is taking to implement land reform, quantity and quality
of water, technology fatigue, access, adequacy and timelines of institutional credit and

opportunities for assured and remunerative marketing?
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THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) and (b) The National Crime Records Bureau (NCRB) under the Ministry
of Home Affairs compiles and disseminates information on suicides in its publication titled
“ Accidental Deaths and Suicides in India” (ADSI). These Reports on suicides are available
upto 2015 on its website. The Reports for the year 2016 onwards have not been published.
As per ADSI Report of the year 2015, the major causes are bankruptcy or indebtedness,
farming related issues, family problems and illness, etc.

(c) The Government have taken various steps inter alia as under for land reform,
quantity and quality of water, adequacy of institutional credit and remunerative marketing
for the farmers:

(i) NITI Aayog drafted a Model Land Leasing Act in 2016 for the States to adopt
since land is a State subject. This envisages increasing farm productivity by
reviving the lease farming in the country by protecting the rights of the agricultural
land owners; and at the same helping them to lease their land to tenant farmers,

who in turn can access institutional credit.

(i) Water being a State subject, steps for augmentation, conservation and efficient
management to ensure sustainability of water resources are undertaken by the
respective State Governments. In order to supplement the efforts of State
Governments, Ministry of Jal Shakti provides technical and financial assistance to
State Governments to encourage sustainable development and efficient management

of water resources through various schemes.

The Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) was launched on 1st July,
2015 with the motto of “ Har Khet Ko Paani” for providing end-to end solutions in irrigation
supply chain, viz. water sources, distribution network and farm level applications.

PMKSY is amalgamation of various schemes viz. Accelerated Irrigation Benefits
Programme (AIBP), PMKSY - Har Khet Ko Pani (HKKP) including Command Area
Development (CAD), Surface Minor Irrigation (SMI) and Repair, Renovation and Restoration
(RRR) of Water Bodies [Implemented by MoOWR, RD & GR], PMKSY - Per Drop More Crop
(PDMC) [Implemented by Ministry of Agriculture and Farmers Welfare] and PMKSY -
Watershed Development (WD) [Implemented by Department of Land Resources].

(iii) Steps have been taken by the Government to bring farmers especially small and
marginal farmers under the fold of institutional credit through the following
schemes:
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(@ The KCC Scheme has emerged as an innovative credit delivery mechanism
to provide adequate and timely credit support from the banking system
under a single window to farmers for their cultivation and other needs
including consumption, investment and insurance. The KCC Scheme has
now been extended to animal husbandry farmers and fishery to help them
meet their working capital requirements. Tenant farmers, oral lessees or share
croppers are also eligible for loans under the Scheme. Under this scheme
14.5 crore farmers have been covered and 6.9 crore KCC are active.

(b) Banks have been mandated to waive margin/ collateral for agricultural loans
upto ¥1.60 lakh.

(c) Banks have been mandated to finance Joint Liability Groups (JLGs) of
“Bhoomi Heen Kissan” to augment flow of credit to landless farmers
cultivating land as tenant farmers, oral lessees or share croppers and small
/marginal farmers as well as other poor individuals taking up farm and non-

farm activities.

(d) Interest Subvention Scheme: Short term crop loans upto %3 lakhs are fixed
@ 9 per cent per annum by banks and made available at a reduced rate of
7 per cent p.a. to farmer Besides 2 per cent interest subvention, 3 percent
prompt repayment incentive (PRI) is given reducing the cost of loan to 4
percent. Under the Scheme subvented loans are also available to small and
marginal farmers post-harvest for upto six months, against Negotiable
Warehouse Receipts (NWR) of accredited warehouses.

(iv) There exists a transparent and Uniform Policy for procurement by Government
Agencies across the country. Under this policy, whatever food grains are offered
by farmers within the stipulated procurement period, conforming to the specifications
prescribed by Government of India, are purchased at MSP by the Government
agencies including FCI, for central pool.

The Union Government has drafted a model “The Agricultural Produce and Livestock
Marketing (Promotion and Facilitation) Act, 2017, which provides for progressive agricultural
marketing reforms, including setting up markets in private sector, direct marketing, farmer-
consumer markets, de-regulation of fruits and vegetables, declaring warehouses/ silos/
cold storage as market sub-yards and Market Yards of National Importance (MNI) etc. so
that more markets are available for farmers to sell their produce for better prices.
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Government is implementing National Agriculture Market (e-NAM) scheme wherein
online trading of agriculture commaodities including horticulture commodities is carried out
in transparent and competitive manner helping the farmers with better price discovery for
their produce, while at the same time lowering transaction costs thereby stabilizing prices.
So far, 585 wholesale regulated markets across the country have been integrated with
e-NAM platform.

The Government has circulated to States/Union Territories (UTs) for adoption “The
Agriculture Produce and Livestock Marketing (Promotion and Facilitation) Act, 20177,
which provides for alternate marketing channels such as setting up of private markets,
direct marketing, farmer-consumer markets, special commodity markets, declaring
warehouses/silos/cold storages or such structures as market sub yards to facilitate farmers
in marketing their produce at competitive and remunerative prices.

Pension to farmers

1810. SHRI PRABHAT JHA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government proposes to give pension to the farmers after the age of 60
years;

(b) if so, the details thereof;

(c) whether the policy regarding the proposal of giving pension to farmers after the
age of 60 years is being prepared,;

(d) if so, whether Government has received the suggestions of the experts in this
regard; and

(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) to (c) Government has approved a pension scheme for Small and
Marginal Farmers in the country, subject to certain exclusion criteria, with a view to provide
social security net as they have minimal or no savings to provide for old age and to support
them in the event of consequent loss of livelihood. The scheme provides for payment of a
minimum fixed pension of ¥3,000/- per month to the Small and Marginal Farmers on attaining
the age of 60 year It is a voluntary and contribution based pension scheme, with entry age
of 18 to 40 year The farmers can opt to become member of the Scheme by subscribing to a
Pension Fund, managed by the Life Insurance Corporation (LIC). The beneficiary is required

tOriginal notice of the question was received in Hindi.
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to pay monthly contribution, with equal contribution by the Central Government, the amount
of which depends on the age of entry and varies subsequently with passage of time. For
example, the beneficiary is required to contribute ¥ 100/ - per month in the pension fund at
median entry age of 29 years, with matching contribution of ¥100 by the Central Government.

(d) No,Sir.
(e) Does not arise.
Vacancies in agriculture research institutions

811. SHRISANJAY RAUT: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether it is a fact that nearly 50 per cent of sanctioned posts in agriculture
research institutions and State agriculture extension system are vacant in the country;

(b) if so, the details thereof; and

(c) the steps taken or proposed to be taken by Government to fill the vacancies in
agriculture research institutions and State agriculture extension system?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) No, Sir.

(b) Inview of reply to (a) above, the question does not arise.

(c) DARE/ICAR has taken concerted efforts to fill up vacancies through Agricultural
Scientists Recruitment Board (ASRB), State Agricultural Universities and concerned NGOs.
For streamlining recruitment of scientists in ICAR and subject matter specialists in K\VKs
administered by ICAR, ASRB has recently been made fully functional.

Disbursement of money in the account of farmers
under PM-KISAN Yojana

1812. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYAVERMA:
CH. SUKHRAM SINGH YADAV:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased to state:

(@ whether it is a fact that farmers have not received the increased amount under
PM-Kisan Nidhi Yojana;

(b) if so, the reasons therefor;

tOriginal notice of the question was received in Hindi.
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(c) the Total amount of funds allocated under this scheme and the quantum of
funds received by farmers and the quantum of funds returned due to irregularities;

(d) the view of the Ministry for providing benefits of this Yojana to rest of the
farmers and by when these farmers would be benefited by this scheme; and

(e) whether in blatant violation of rules, amount has been transferred hastily even
in the accounts of those who were not eligible?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI NARENDRA
SINGH TOMARY): () No, Sir.

(b) Does not arise.

(c) and (d) It is a continuous and ongoing scheme, in which the financial benefits is
transferred to the bank accounts of the identified beneficiaries as and when their correct
and verified data is uploaded by the concerned States / UTs on PM-Kisan web-portal. The
1st installment of the assured amount of ¥6000/- per year under the Pradhan Mantri Kisan
Samman Nidhi (PM-KISAN) Scheme has already been credited into the bank accounts of
3,36,11,447 beneficiaries and 2nd installment to 2,96,21,448 beneficiaries so far.

At the initial stage of implementation, Stop Payment instructions were issued in
respect of the release of 1st installment to 269605 beneficiaries in various States as while
the payments in their cases were being processed it was noticed that there was mismatch in
respect of their bank details provided by the States.

The ambit of the Scheme has since been expanded to cover all farmers in the country
irrespective of the size of their land holdings, subject to all other existing exclusions. A
financial provision 0f¥87,217.50 crore has been made for the revised Scheme for the financial
year 2019-20, including the administrative charges of ¥217.50 crore.

() No,Sir.

Accurate information to farmers through
artificial intelligence

1813. CH. SUKHRAM SINGH YADAV:
SHRIVISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYAVERMA:

Will the Minister of AGRICULTURE AND FARMERS WEL FARE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(@ whether it is a fact that Government is considering to increase the income of
farmers with the help of modern technology in which there is a proposal to give accurate
information to them through artificial intelligence regarding crops, weather and insects;
and

(b) the crop season from which Government has been considering to provide such
information so that farmers can handle or address the problem of hailstorm, frost and pest
attack and the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMARY): (a) and (b) Yes, Sir. Government has set a target of doubling of farmers”
income by the year 2022. The Government has constituted an Inter-Ministerial Committee
to examine issues relating to doubling of farmers” income and recommend a strategy to
achieve doubling of farmers” income in real terms by the year 2022.

The committee has, inter-alia, appreciated the role of Digital Technology, which can
play a transformational role in modernizing and organizing how rural India performs its
agricultural activities. The technologies include Artificial Intelligence, Big Data Analytics,
Block chain Technology, Internet of Things etc. By use of the modern/advance technologies
and Artificial Intelligence (Al) and giving accurate and timely information regarding crops,
weather and insects etc. to the farmers may improve the crop productivity, reduce the risk
and improve the income of the farmer Major technology interventions include:

(i) Development of Kisan Suvidha mobile application to facilitate dissemination of
information to farmers on the critical parameters viz., Weather; Market Prices; Plant
Protection; input Dealers (Seed, Pesticide, Fertilizer) Farm Machinery; extreme
weather alerts; Soil Health Card; Cold Storages and Godowns; Veterinary Centres
and Diagnostic Labs. With market information, farmers are better informed about
markets to sell produce, prevailing market prices and quantity demanded in the
market. Thus, they can make informed decisions to sell produce at the right price
and right time.

(i) Development of “Farm Machinery package for Different Agro-Climatic Zones in
India” mobile application, which gives information on farm machinery package
available for State-wise, agro-climatic zone wise, district-wise, cropping pattern-
wise and power source-wise.

(iii) Development of “My Ciphet” mobile application to help farmers to get precise
information regarding the Indian Council of Agriculture Research (ICAR) developed
post-harvest technologies, products and machineries.
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(iv) ICAR has also compiled more than 100 mobile apps developed by ICAR, State
Agricultural Universities and Krishi Vigyan Kendras and uploaded on its website.
These mobile apps developed in the areas of crops, horticulture, veterinary, dairy,
poultry, fisheries, natural resources management and integrated subjects, offer
valuable information to the farmers, including package of practices, market prices

of various commodities, weather related information, advisory services, etc.

(v) Development of mKisan Portal (www.mkisan.gov.in) for sending advisories on

various crop related matter to the registered farmers through SMSs.

(vi) Launching of e-National Agriculture Market initiative to provide farmers an
electronic online trading platform.

(vii) Introduction of Soil Health Card Scheme to assist State Governments in providing
Soil Health Cards to all farmers across the country once in a cycle of 2 years. Soil
health card provides information to the farmers on nutrient status of their soil
along with recommendations on appropriate dosage of nutrients to be applied for
improving crop productivity and soil fertility.

(viii) Using machine learning process along with different computer algorithm for crop
classification and area estimation.

The Government has also set up 713 Krishi Vigyan Kendras and 684 Agricultural
Technology Management Agencies at district level for dissemination of technologies among
farm community. In addition, farmers are provided information through Focused Publicity
Campaigns, Kisan Call Centres, Agri-Clinics and Agri-Business Centres of entrepreneurs,
Agri Fairs and exhibitions, Kisan SMS Portal, etc.

Identification of farmers of Maharashtra
for PM-Kisan Yojana

1814. DR. VIKAS MAHATME: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ the number of farmers identified under the PM-Kisan Nidhi Yojana so far; and
(b) the number of farmers identified in Maharashtra so far, district-wise?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) and (b) As per the provisions of the Scheme, the entire responsibility

tOriginal notice of the question was received in Hindi.
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of identifying the eligible beneficiary farmers and uploading their data on PM-KISAN
Portal for enabling release of benefits to them is entrusted to the State/UT Governments
only. The States / UTs have so far been able to upload correct validated data of 3,36,11,447
beneficiaries for 1st installment and 2,96,21,448 beneficiaries for 2nd installment enabling
transfer of benefit to them. The district-wise details of beneficiaries in the State of Maharashtra
are given in Statement.

Statement

District-wise details of beneficiaries in the State of Maharashtra

Number of Beneficieries

District Ist instalment 2nd instalment
1 2 3
Ahmednagar 76680 49945
Akola 55956 32231
Amravati 41821 30352
Aurangabad 126599 122593
Beed 93150 73041
Bhandara 28608 24159
Buldhana 79944 75067
Chandrapur 39513 28142
Dhule 54583 45505
Gadchiroli 29238 28208
Gondia 42735 23788
Hingoli 24835 23825
Jalgaon 74317 35638
Jalna 87558 57596
Kolhapur 81878 50282
Latur 114336 101146
Nagpur 28537 15805

Nanded 134849 111608
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1 2 3
Nandurbar 17602 13748
Nashik 136816 97894
Osmanabad 60999 59030
Palghar 33503 23132
Parbhani 35211 33908
Pune 46348 25069
Raigad 40339 35078
Ratnagiri 49135 47225
Sangli 92882 28707
Satara 171913 53031
Sindhudurg 21588 20244
Solapur 53723 38509
Thane 10301 9320
Wardha 39122 36896
Washtm 56459 41832
Yavatmal 48060 9664

Slaughtering of cows

815. DR. ANIL AGRAWALL: Will the Minister of ANIMAL HUSBANDRY, DAIRYING
AND FISHERIES be pleased to state:

(@ the number of licensed Slaughter houses in the country, State- wise;

(b) whether Government is aware that a large number of cows are either being
slaughtered illegally or smuggled to Bangladesh, if so, the details thereof;

(c) whether Government proposes to enact any law to ban Cow Slaughter in the
country;

(d) if so, the action taken by Government to prevent unauthorized Slaughtering,
transportation and trade of cows and their smuggling to neighbouring countries; and

(e) whether Government is contemplating to penalize the person accused of
slaughtering cow by prosecuting them in fast track courts, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYINGAND FISHERIES (DR. SANJEEV KUMAR BALYAN): (a) As per the information
provided by Food Safety and Standards Authority of India, a list of licensed slaughter
houses in the country is given in Statement (See below).

(b)  As per Basic Animal Husbandry and Fisheries Statistics 2018, number of Cattle
slaughtered during 2017-18 was 34.10 lakhs. If any, instances of cattle smuggling reported
along the Indo-Bangladesh Border, information is being collected and will be laid on the
Table of the House.

(c) and (d) Under the distribution of legislatives powers between the Union of India
and States under Article 246(3) of the Constitution, the preservation of cattle is a matter on
which the legislature of the States has exclusive powers to legislate. Therefore, it is up to
the States to enact laws on slaughter of cows. Further as per article 48 of Indian Constitution
the state shall endeavour to organize agriculture and animal husbandry on modern and
scientific lines and shall in particular take steps for preserving improving the breed, and
prohibiting the slaughter, of cows and calves and other milch and draught cattle. As regards
to information on effective steps taken by the Central Government for prohibiting trade and
smuggling in the neighbouring countries is being collected and will be laid on the Table on
the House.

(e) Several States have enacted laws banning cow slaughter and provision of
penalizing the accused person has been provided in the State act. Further, “Police” and
“Public Order” are State subjects under the Seventh Schedule to the Constitution of India
and therefore, the State Governments are primarily responsible for prevention, detection,
registration and investigation of crime and for prosecuting the criminals through the
machinery of their law Enforcement agencies, as also for protecting the life and property of

the citizens.
Statement
List of licensed slaughter houses in the country
State Name State License Central License
1 2 3
Andaman and Nicobar Islands 5 0
Andhra Pradesh 4 5

Arunachal Pradesh 1 0
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1 2 3
Assam 1 2
Bihar 1 4
Chandigarh 0 2
Chhattisgarh a4 0
Dadra and Nagar Haveli 0 0
Daman and Diu 0 0
Delhi 3 1
Goa 4 2
Gujarat 2 0
Haryana 3 7
Himachal Pradesh 3 3
Jammu and Kashmir 27 0
Jharkhand 140 0
Karnataka 67 6
Kerala 16 5
Lakshadweep 0 0
Madhya Pradesh 3 0
Maharashtra 71 3
Manipur 0 0
Meghalaya 1 0
Mizoram 2 0
Nagaland 0 0
Odisha 1 0
Puducherry 1 0
Punjab 13 13

Rajasthan 7 2
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1 2 3
Sikkim 0 0
Tamil Nadu 259 7
Telangana 2 8
Tripura 0
Uttar Pradesh 15 50
Uttarakhand 1 0
West Bengal 3 5
TotaL 719 155

MSP for milk

1816. SHRIMATI CHHAYAVERMA:
SHRIVISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of ANIMAL HUSBANDRY, DAIRY ING AND FISHERIES be pleased
to state:

(@ whether itis a fact that India remains at leading position in milk production in
the world;

(b)  whether itis also a fact that the demand has been coming time to time from milk
producing farmers to fix prices of milk; and

(c) whether Government is considering to develop a mechanism to fix price of milk on
the lines of fixing Minimum Support Price (MSP) for agricultural crops?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYINGAND FISHERIES (DR. SANJEEV KUMAR BALYAN): (a) Yes Sir.

(b) and (c) This Department does not regulate the prices of milk in the country. Prices
are decided by the Cooperative and Private dairies based on cost of production. Since milk
is a highly perishable product, this department does not have any proposal to fix MSP for
milk in the country.

tOriginal notice of the question was received in Hindi.
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Development of animal husbandry, dairying and
poultry farming in Jharkhand

817. SHRI MAHESH PODDAR: Will the Minister of, ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES be pleased to state:

(@) the details of the Central schemes being implemented for development of animal
husbandry, diary and poultry farming in various States, including Jharkhand;

(b) the targets fixed and achievements made under these schemes during the last
three years; and

(c) the funds allocated by Government to various States under the said schemes
during the last financial year, along with the amount released to various States, State-wise,
including Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES (DR. SANJEEV KUMAR BALYAN): (a) The Government is
implementing various schemes to supplement the efforts of States/UTs including Jharkhand
for development of animal husbandry, dairy and poultry farming namely;

. Rashtriya Gokul Mission

1. National Programme for Dairy Development

I1l.  National Dairy Plan-I

IV Dairy Entrepreneurship Development Scheme

\/  Dairy Processing and Infrastructure Development Fund
VI. National Livestock Mission

VII. Livestock Health and Disease Control

(b) The targets fixed and achievements made under these schemes during the last
three years is given in Statement-1 to Statement-V11 (See below).

(c) The funds allocated by Government to various States under the said schemes
during the last financial year, along with the amount released to various States, State-wise,
including Jharkhand is given in Statement-VI11 to Statement-XII1.
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Statement-1

Targets fixed and achievements made under Rashtriya Gokul Mission
during the last three years

SI. No. Component 2016-17 2017-18 2018-19

Targets  Achiev- Targets Achiev-  Targets Achiev-
ement ement ement

1 2 3 4 5 6 7 8

(i) Establishment of mobile 10000 9837 10000 9789 12000 12327
MAITRIs and conversion
stationary centres into
Mobile AIC

(i) Strengthening of semen 22 26 26 26
stations (cumulative)

(iii) Establishment/strengthening 50 58 50 54 55 51
of frozen semen banks

(iv) Establishment/strengthening 55 54 55 56 30 49
of training centers

(v) No. of Al carried out 67 73 75 75.63 85  84.56
(in million)
(vi) No. of improved calves 20 23.65 22 24.3 25 29

born through Al (in million)

(vii) No. of animals brought ~ 130000 135000 150000 135000 150000 210000
under recording

(viii)No. of bulls inducted for Al 100 141 200 229 400 756
(ix) Bull production 150 42 200 275
programme (pedigree
selection)
(x) Establishment of Gokul Gram 3 0 2 4
(xi) No. of Animals identified 10 10 25 21

using UID, uploading of
data and issuance of Nakul
Swasthya Patra (in
million) cumulative
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1 2 3 4 5 6 7 8

(xii) Estab/Strengtening 20 30
of EET labs

(xiii) Sex Sorted Semen 10 11
production

(xiv) Genomic Selection: 10000 10161
Genotyping

Statement-11

Targets fixed and achievements made under National Programme for Dairy
Development (Cumulative from 2016-17 to 2018-19)

Components Targets Achievements
Milk Processing Capacity (TLPD) 1147 1549
Bulk Milk Cooler Number 2950 454

Capacity (TLPD) 3326.9 435.80
Dairy Cooperative Society (nos.) 9815 5291
Milk Producer members (*000) 955.75 259.20
Average Milk Procurement (TLPD) 2624 2446.09
Average Milk Marketing (TLPD) 1878 671.51
Automatic Milk Collection Unit (AMCU) (nos.) 10831 2934
Data Processing and Milk Collection Unit (DPMCU) (nos.) 5999 1434

Statement-111

Targets fixed and achievements made under National Dairy Plan-I
during the last three years

Activity  Particulars 2016-17 2017-18 2018-19
Target Actual Target  Actual Target  Actual
1 2 3 4 5 6 7 8
Progeny HGM Male 500 403 500 554 500 304
Testing Calves

Programme  Made Available
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1 2 3 4 5 6 7 8
for Distribution
(No.)
Pedigree HGM Male 133 36 150 64 150 38
Selection Calves made
Programme available for
distribution (No.)
Strengthening  Semen 100.00 77.17 100.00 83.75 100.00  48.50
of Semen Production
Stations (million doses
per annum)
Pilot Al MAITs 1000 353 0 0 0 0
Delivery Deployed (No.)
Services
Villages Covered 11120 3006 1000 861 0 227.00
(No.)
Als Carried Out  19.20 5.05 32.10 6.44 38.20 3.94
(Lakh) Annual
Al Conception 45 41 45 41 45 43
Rate (%)
Ration Village Coverage 9797 8125 8478 2312 0 876
Balancing (No.)
Programme
Milch Animals 6.90 8.09 7.00 3.05 0.00 1.27
Coverage (Lakh)
LRPs Inducted 6836 7748 4706 3197 0 1490
(No.)
Village Based  Village Coverage 3816 7870 3831 5139 4238 4868
Milk (No.)
Procurement
System
Additional Milk  2.00 2.31 1.40 2.34 1.70 1.57
Producers

Enrolled (Lakh)
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Statement-1V

Details of Units and Back ended capital subsidy provided under Dairy
Entrepreneurship Development Scheme by NABARD during
the last three years

Year Daurt Units benefitted Subsidy Disbursed
(Numbers) (X in Lakh)

2016-17 22526 11687.41

2017-18 61494 29065.22

2018-19 38846 22986.69
Statement-V

Physical target approved under Dairy Processing and Infrastructure
Development Fund for the year 2018-19

State Approved Physical Target
Projects Processing New New
capacity Drying VAP
(TLPD) Capacity Capacity
(MTPD) (MTPD/TLPD)
ToTtaL 2 9020 270 1537
Statement-VI

Physical and Financial Progress of Poultry components under National Livestock
Mission during the last three years

Sl. No. Parameters Year Physical Financial
(% in lakh)
1 2 3 4 5
1. Rural Backyard Poultry Development 2016-17 214547 4476.63
2017-18 0 0
2018-19 75000 1717.873
2. Mother units 2016-17 297 116.52
2017-18 4 24

2018-19 111 39.96
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1 2 3 4 5

3. State Poultry farms assisted 2016-17 9 334.25
2017-18 2 98.25
2018-19 1 68.73

4. Innovative Poultry Productivity Project 2017-18 7349 2964.69
2018-19 2440 654.5

Statement-VI1I

Details of physical targets and achievements of LH&DC scheme
during 2016-17, 2017-18 and 2018-19

Name of component 2016-17 2017-18 2018-19

Target  Achie- Target Achie-  Target Achie-

vement vement vement
1 2 3 4 5 6 7

FMD - CP (Vaccination 1950 2840 2850 37465 4840 37259
in lakh doses)
ASCAD (Vaccination 2500 2653.98 2300 1021 2300 1340
in lakh doses)
PPR-CP (Vaccination 800 33336 800  236.14 800 464.78
in lakh doses)
B-CP (Vaccination of eligible No 15.85 No 1321 No 175
female calves in lakh doses) specific specific specific

target target target
CSF-CP (Vaccination of No 1181 No 84 No 89
pigs in NE States in lakh  specific specific specific
doses) target target target
ESVHD (No. of \eterinary 137 217 70 - 100 112

Institutions strengthened)

PED (No. of CVE conducted) 20 0 20 12 27 16
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1 2 3 4 5 6 7
NPRSM (stock route As 215 As 198 As 091
search/ village search/ day per per per
book inspection in actual actual actual
lakh nos.)
NADRS (No. of 7032 4603 7032 3182 7032 6700
active nodes)

Statement-VI11

Funds Released to the States/UTs including Jharkhand

under Rashtriya Gokul Mission

(R inlakh)
SI. No. State/ UT Fund Released
2018-19
1 2 3
L Andhra Pradesh 1899.81
2. Arunanchal Pradesh 14.75
3. Assam 4896.10
4, Bihar 6202.83
5. Chhattisgarh 2640.42
6. Goa 2.84
7. Gujarat 2080.10
8. Haryana 2505.14
9. Himachal Pradesh 1729.46
10. Jammu and Kashmir 1744.97
11. Jharkhand 3287.36
12. Karnataka 164.38
13. Kerala 2662.29
14. Madhya Pradesh 2852.32
15. Maharashtra 331457
16. Manipur 547.60
17. Meghalaya 1025.53
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1 2 3
18. Mizoram 201.72
19. Nagaland 484.75
20. Odisha 2483.71
21. Punjab 902.18
22, Rajasthan 396.07
23. Sikkim 56.07
24, Tamil Nadu 2613.83
25. Telangana 262891
26. Tripura 47345
27.. Uttar Pradesh 317114
28. Uttarakhand 5007.18
29. West Bengal 468.92
30. Chandigarh 3.18
31 Delhi 0.00
32 Daman and Diu 0.12
33 Dadra and Nagar Haveli 138
34. Lakshadweep 1.02
35. Puducherry 0.00
36. Andaman and Nicobar Island 309.90
37. NDDB 14258.20
38. ICAR-NBAGR 890.11
39. CFSP&TI 3105.00

TotaL 75043.61

Statement-1X
Funds released under National Programme for Dairy
Development (NPDD) during 2018-19

( in lakh)
SI. No. Name of the State 2018-19
1 2 3

1 Andhra Pradesh 70.66
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1 2 3
2. Arunachal Pradesh 0.00
3. Assam 0.00
4. Bihar 379347
5. Chhattisgarh 0.00
6. Goa 0.00
7. Gujarat 432553
8. Haryana 161.99
9. Himachal Pradesh 126291
10. Jammu and Kashmir 1539.35
11. Jharkhand 0.00
12, Karnataka 1011.00
13. Kerala 2381.24
14. Madhya Pradesh 2085.27
15. Maharashtra 184.12
16. Manipur 51.09
17. Meghalaya 427.77
18. Mizoram 0.00
19. Nagaland 0.00
20. Odisha 839.71
21. Puducherry 0.00
22. Punjab 368.83
23. Rajasthan 4290.27
24, Sikkim 0.00
25. Tamil Nadu 759.62
26. Telangana 0.00
27. Tripura 1337.14
28. Uttar Pradesh 2096.03
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1 2 3
29. Uttarakhand 0.00
30. West Bengal 0.00
ToTaL 26986.00
Other charges (Head quarter) 11.629
Grand ToTaL 26997.629

Statement-X

Funds released under National Dairy Plan Phase-I during 2018-19

(X in crore)

State 2018-19

1 2
Andhra Pradesh 2347
Bihar 18.73
Chhattisgarh 321
Gujarat 717
Haryana 10.24
Jharkhand 0.81
Karnataka 3174
Kerala 1153
Madhya Pradesh 1.88
Maharashtra 1958
Odisha 0.6
Punjab 26.34
Rajasthan 3342
Tamil Nadu 3031
Telangana 533
Uttar Pradesh 26.17
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1 2
Uttarakhand 234
West Bengal 14.76
Centralised 0.01
Grand ToTaL 338.18

Statement-XI

State-wise fund allocation and Subsidy amount released by NABARD under Dairy

Entrepreneurship Development Scheme (DEDS) during 2018-19

(R in lakh)

SI. No State 2018-19

Allocation Amount
1 2 3 4
1 Andaman and Nicobar Island 22.00 200
2. Andhra Pradesh 2114.00 1810.51
3 Bihar 763.00 31130
4. Chhattisgarh 116.00 3881
5. Delhi 12.00 0.00
6. Goa 6.00 0.88
7. Gujarat 2240.00 1890.75
8. Haryana 603.00 405.88
9. Himachal Pradesh 447.00 266.41
10. Jammu and Kashmir 698.00 622.05
11. Jharkhand 467.00 336.85
12, Karnataka 1327.00 121951
13. Kerala 902.00 380.98
14. Madhya Pradesh 1826.00 1032.06
15. Maharashtra 1816.00 1804.84
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1 2 3 4
16. Odisha 595.00 364.46
17. Punjab 1367.00 1149.23
18. Rajasthan 3097.00 272594
19. Tamil Nadu 1249.00 1042.93
20. Telangana 1110.00 1005.70
21 Uttar Pradesh 4845.00 4309.80
22, Uttarakhand 556.00 709.19
23. West Bengal 814.00 544.12
TotaL (A) 26992.00 21974.20
N E States
1 Arunachal Pradesh 237.74 4
2 Assam 3427.74 521.46
3. Manipur 251.30 97.79
4, Meghalaya 341.00 3.63
5. Mizoram 134.25 116.95
6. Nagaland 22321 116.92
7. Sikkim 182.32 2539
8. Tripura 432.35 109.89
TotAL (B) 5230 996.03
Union Territory
1 Chandigarh 12.00 0.00
2. Dadra and Nagar Haveli 12.00
3. Daman and Diu 12.00
4, Lakshadweep 12.00
5. Puducherry 30.00 16.46
TotAL (C) 78 16.46
Grand ToTAL (TotaL A+B+C) 32300.00 22986.69
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Statement-XI1

Funds allocation and released under National Livestock
Mission during 2018-19

(X in lakhs)

SI. No States/UTs 2018-19

Allocated Released
1 2 3 4
1 Andhra Pradesh 860 1446.26
2. Bihar 887 944.31
3 Chhattisgarh 625 0
4. Goa 105 0
5. Gujarat 903 200
6. Haryana 453 0
7. Himachal Pradesh 250 17951
8. Jammu g Kashmir 249 1899.13
9. Jharkhand 511 *
10. Karnataka 708 169.93
11. Kerala 196 555.3
12. Madhya Pradesh 1368 1247.04
13. Maharashtra 1042 0
14. Odisha 720 374578
15. Punjab 319 508.23
16. Rajasthan 1138 200.27
17. Tamilnadu 646 0
18. Telengana 593 0
19. Uttar Pradesh 1646 0
20. Uttarakhand 268 878.63
21. West Bengal 921 0
22, Arunachal Pradesh 246 0
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1 2 3 4
23 Assam 936 0
24, Manipur 184 531.24
25. Meghalaya 383 420.87
26. Mizoram 215 21018
27. Nagaland 416 54543
28. Sikkim 127 236.94
29. Tripura 293 0
30. Andaman and Nicobar Island 20 0
3L Chandigarh 20 0
32 Dadra and Nagar Haveli 20 0
33 Daman and Diu 2 0
34. Delhi 25 0
35. Lakshadweep 20 76.706
36. Puducherry 25 0
TotaL 17358 12240

*No fund released to Jharkhand during 2018-19.
Statement-XI11

Funds released under Livestock Health and Disease Control
Scheme during 2018-19

(R inlakh)
States/UTs 2018-19
1 2
Andhra Pradesh 1860.25
Arunachal Pradesh 216.05
Assam 0
Bihar 1989.16
Chhattisgarh 1611.17

Goa 19.14
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1 2
Gujarat 2815.08
Haryana 999.2
Himachal Pradesh 746.24
Jammu and Kashmir 1069.84
Jharkhand 165.96
Karnataka 193142
Kerala 750.83
Madhya Pradesh 2944.55
Maharashtra 1686.36
Manipur 429.83
Meghalaya 296.89
Mizoram 397.65
Nagaland 1122
Odisha 199555
Punjab 1013.63
Rajasthan 264041
Sikkim 7143
Tamil Nadu 1300.3
Telangana 1536.77
Tripura 269.06
Uttar Pradesh 484257
Uttarakhand 617.45
West Bengal 3079.39
Andaman and Nicobar Islands 473
Chandigarh 404
Dadra and Nagar Haveli 98

Daman and Diu 0.8
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1 2
Delhi 33.06
Lakshadweep 0
Puducherry 2154
ToTAL 3752493

Funds for fishing sector in Andhra Pradesh

818. SHRIKANAKAMEDALA RAVINDRA KUMAR: Will the Minister of ANIMAL
HUSBANDRY, DAIRYING AND FISHERIES be pleased to state:

(@ whether Government has created Fisheries and Aquaculture Infrastructure
Development Fund (FIDF) with an outlay of 7522.48 crore;

(b) if so, the details and purposes for which the fund has been created;

(c) the details of funds that has been allocated to the State of Andhra Pradesh, if
any; and

(d) the details of employment opportunities that have been proposed to be created,
utilizing this fund in the State of Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES (SHRIPRATAP CHANDRA SARANGI): (a) to (d) Inorder to
address the infrastructure requirement for fisheries sector, the Department of Fisheries
(DoF), Ministry of Fisheries, Animal Husbandry and Dairying during 2018-19 has created
Fisheries and Aquaculture Infrastructure Development Fund (FIDF) with a TotaL funds
size of T 7522.48 crore. The FIDF provides concessional finance to the Eligible Entities
(EEs) including State Governments/Union Territories and State entities for development of
identified fisheries infrastructure facilities. Under the FIDF, concessional finance is provided
by the Nodal Loaning Entities (NLEs) namely (i) National Bank for Agriculture and Rural
Development (NABARD), (ii) National Cooperatives Development Corporation (NCDC)
and (iii) All scheduled Banks. Under the FIDF, the Government of India provides interest
subvention up to 3% per annum for providing the concessional finance by the NLEs at the
interest rate not lower than 5% per annum. Under the FIDF, loan lending over a period of
five years and maximum repayment is over a period of 12 years inclusive of moratorium of
2 (two) years on repayment of principal. Since the Ministry of Fisheries, Animal Hushandry
and Dairying, Government of India provides interest subvention against the loan taken by
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the Eligible Entities including State Governments for implementation of the approved projects
under FIDF, State-wise allocation of central funds has not been envisaged.

Drought in Maharashtra

819. SHRI RAJKUMAR DHOOT: Will the Minister of ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES be pleased to state:

(@ whether it is a fact that almost entire rural Maharashtra is reeling under
unprecedented drought conditions adversely affecting the people livestock, animals and
birds as drinking water, food, fodder etc., are not available and there is exodus of people

from the rural areas;
(b) if so, the details thereof; and

(c) therelief measures that have been extended by the Central and State Government
in drought-affected rural Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES (DR. SANJEEV KUMAR BALYAN): (a) to (c) Drought
Management Division in the Department of Agriculture, Co-operation and Farmers \Welfare,
Ministry of Agriculture and Farmers Welfare, is the central nodal agency mandated with the
coordination of relief measures necessitated by drought in the country. For the ongoing
Kharif season 2019, the said Ministry has not received any Memorandum from the
Government of Maharashtra for financial assistance from National Disaster Response Fund
(NDRF) in the wake of drought. The funds of ¥4714.28 crore has been approved from
National Disaster Response Fund (NDRF) to the Government of Maharashtra towards
relief necessitated by Drought (Kharif) 2018-19. For the survival of livestock, the Government
of Maharashtra has opened 1646 cattle camps hosting 11, 15,975 animals as on 24-06-2019
providing them with adequate fodder and water. The funds of ¥ 462.68 crore is made
available towards cattle camps. An amount of ¥35crore are made available from Rashtriya
Krishi Vikas Yojana (RKVY) a scheme of Department of Agriculture, Co-operation and
Farmers Welfare for the distribution of fodder crop seed to the farmer

Funds for implementation of various schemes
in Andhra Pradesh

820. SHRI Y. S. CHOWDARY: Will the Minister of ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES be pleased to state:



Written Answers to [28 June, 2019] Unstarred Questions 199

(@ whether Government has released any funds during the last three years under
various schemes of the Ministry across the country;

(b) if so, the details thereof;

(c) the details of funds released to the State of Andhra Pradesh during the last
three years;

(d) whether the funds released by Government are sufficient for attaining the
objectives of the various schemes; and

(e) if not, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES (DR. SANJEEV KUMAR BALYAN): (a) and (b) Yes, Sir. The
Government has released funds during the last three years under various schemes of the
Ministry across the country for development of animal hushandry, dairying and fisheries
sectors. The details of funds released (actual expenditure incurred) under various schemes
of the Ministry across the country during the last three years is as under:

(Rincrore)

SI. No. Schemes Years

2016-17 2017-18 2018-19

1 2 3 4 5

1 Rashtriya Gokul Mission 118.89 187.73 75040

2. National Dairy Plan-I 314.32 389.98 32491

3. National Programme for Dairy Development 119.71 170.42 269.90

4, Dairy Entrepreneurship Development 240.00 203.02 323.00
Scheme

5. Dairy Processing Infrastructure 0.00 0.00 10.00

Development Fund

6. Supporting Dairy Cooperatives and Farmer 0.00 0.00 3.00
Producer Organizations engaged in
dairy activities

7. National Livestock Mission 249.17 306.28 299.64
8. Livestock Health and Disease Control 246.23 298.40 390.67
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9. Blue Revolution: Integrated Development 384.01 321.45 484.16
and Management of Fisheries

10.  Fisheries Aquaculture Infrastructure 0 0.00 1.00
Development Fund

(c) to (e) The details of funds released to the State of Andhra Pradesh under the
various schemes being implemented by Government for the development of animal
husbandry, dairying and fisheries sectors in Andhra Pradesh during the last three years

is as under:
( in lakh)
SI. No. Schemes Years
2016-17 2017-18 2018-19

1 Rashtriya Gokul Mission 675 437.45 1899.81
2. National Dairy Plan-I 1491 696 2347
3. National Programme for Dairy 435.68 621.56 70.66

Development
4. Dairy Entrepreneurship Development 1582.12 4575.96 1810.51

Scheme
5. National Livestock Mission 855.69 10294 1446.26
6. Livestock Health and Disease Control 1714.72 1269 1860.25

7. Blue Revolution: Integrated Development  1897.00 2162.88 1302.31
and Management of Fisheries

Pisciculture in reservoirs

1821. SHRIMATI KANTA KARDAM: Will the Minister of ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES be pleased to state:

(@) the steps that are being taken by Government to promote pisciculture;

(b) whether Government is considering on reviving the dried up reservoirs located
in rural areas and starting pisciculture there, if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(c) thesteps that are being taken by Government to put a check on fishing activities
undertaken by means of angling?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES (SHRI PRATAP CHANDRA SARANGI): (a) to (c) The
Department of Fisheries, Ministry of Fisheries, Animal Husbandry and Dairying under the
Centrally Sponsored Scheme (CSS) on Blue Revolution: Integrated Development and
Management of Fisheries provides financial assistance to the State Governments/Union
Territories (UTs) for development of fisheries and aquaculture including pisciculture in the
country. The broad activities assisted under the CSS for promotion of pisciculture are;
integrated development of reservoirs, installation of cages/pens in reservoirs, development
of freshwater/brackishwater aquaculture, development of water logged area, development
of cold water fisheries, productive utilization of inland saline/alkaline waters for aquaculture,
rejuvenation of Urban/ Semi-Urban/ Rural Lakes/Tanks, stocking of fish fingerlings in
beels/wetland and promotion of Re-circulatory Aquaculture System (RAS). Under the CSS,
the central funds of T 1464.43 crore has been released during past four financial years
(2015-16 to 2018-19) to the State Governments/Union Territories (UTs) for development of
fisheries and aquaculture including pisciculture.

Aid to fishermen affected by natural disasters

822. SHRI HUSAIN DALWAI: Will the Minister of ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES be pleased to state:

(@ whether any policy has been formulated to secure or aid fishermen against
natural disasters, if so, the details thereof and if not, the reasons therefor; and

(b) whether the Ministry has provided any relief and compensation to fishermen
who were severely hit by Gaja cyclone last year and Fani cyclone this year, if so, the details
of funds allocated and policies formulated for their rehabilitation and restoration of livelihood
following such cyclones?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES (SHRI PRATAP CHANDRA SARANGI): (a) There are
institutional mechanisms at the National and State level for effective management of natural
disasters. As reported by Disaster Management Division, Ministry of Home Affairs (MHA),
though the primary responsibility for disaster management rests with the State Governments,
Central Government extends all possible logistics and financial supports to the States to
supplement their efforts to meet the situation effectively. The concerned State Governments
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undertake assessment of damage and provide financial relief in the wake of natural disasters
including cyclone, from the State Disaster Response Fund (SDRF) already placed at their
disposal. Additional financial assistance is extended from the National Disaster Response
Fund (NDRF) by following the laid down procedure by MHA. Financial assistance under
SDRF/ NDRF in the wake of natural disasters is by way of relief and not for compensation
of loss suffered/ claimed. Items and Norms of financial assistance under SDRF/NDRF inter
alia includes assistance to fisherman.

(b) With regard to damages to Fisheries Sector by Cyclone “Gaja”, the Central
Government inter alia had approved the assistance of ¥3.88 crore to the State of Tamil Nadu
and %0.83 crore to the Union Territory of Puducherry and released the amount. ” Further, in
order to support the affected people of the States due to cyclone “Fani”, Central Government
has released in advance an assistance of ¥ 1086 crore (3 340.875 crore to Odisha, ¥ 200.25
crore to Andhra Pradesh, ¥ 235.50 crore to West Bengal and ¥ 309.375 crore to Tamil Nadu)
from SDRF on 29th April 2019. In pursuance to the visit made by Hon ” ble Prime Minister to
Odisha after the cyclone “ Fani”, Central Government released additional amount of ¥ 1000
crore to Government of Odisha on 7th May 2019. The medium and long term reconstruction
and rehabilitation measures falls outside the purview of the norms/guidelines of SDRF/
NDRF. Accordingly, State Governments are required to suitably address/undertake all
necessary measures for rehabilitation, reconstruction and mitigation of medium/long terms
works activities and allocate sufficient funds under ongoing regular scheme/plan etc.

Blood bank of animals

823. SHRI MOHD. ALI KHAN: Will the Minister of ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES be pleased to state:

(@  whether there are any blood banks for animals in the country;
(b) if so, the details thereof; and

(c) if not, whether there is any proposal with Government to start blood bank for
animals?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES (DR. SANJEEV KUMAR BALYAN): (a) and (b) Yes. As per
information gathered, there is one blood bank for animals in the country. This is functioning
under the Tamil Nadu Veterinary and Animal Sciences University as “TANUVAS Animal
Blood Bank”” Department of Clinics, Madras Veterinary College Teaching Hospital, Vepery,
Chennai-600007, Tamil Nadu.
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() There is no proposal with the Government for establishment of blood bank for
animals.
Production of milk

824. SHRI A. VIJAYAKUMAR: Will the Minister of ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES be pleased to state:

(@ whether, the production of milk has increased in recent years;
(b) if so, the details thereof;
() whether online marketing of dairy products is mushrooming in the country;

(d) whether any survey has been conducted on purchase of dairy products from
farmers and the quality of milk;

(e) whether many complaints have been received regarding adulterated milk; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYINGAND FISHERIES (DR. SANJEEV KUMAR BALYAN): (a) Yes, Sir.

(b)  The production of the Milk in the country during last 5 years is as under:

Year Estimates of Annual Milk
Production (figures in
Million Tonnes)

2013-14 137.68

2014-15 146.31

2015-16 155.49

2016-17 165.40

2017-18 176.35
CAGR: 6.4%

(c) National Cooperative Dairy Federation of India (NCDFI) informed that, they
have launched an online marketplace namely “NCDFI e-Market”” in June, 2015 for trading of
bulk dairy commodities i.e. Skimmed Milk Powder and Butter. Presently, only member
cooperatives of NCDFI are allowed to sell at the portal. Major dairy cooperatives like
Karnataka Milk Federation Ltd. (Nandini dairy) and Gujarat Milk Marketing Federation Ltd.
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(Amul) have their own digital platform to sell their milk products. Besides above, as per
information available at cyberspace (Internet), a number of private digital platforms like
www.countrydelight.in, www.awesomedairy.com, www.grofers.com, www.naturesbasket.
co.in, www.fast2cart.com, www.bigbasket.com etc. also market dairy products in the
country.

(d) No survey has been conducted by Food Safety and Standards Authority of
India (FSSAI) on purchase of dairy products from farmers as farmers are exempt from the
provisions of FSS Act, 2006. However, FSSAI has conducted a National Milk Quality
Survey (NMQS) on Quality of Milk, initiated in May 2018 and released interim report on
dated 13.11.2018.

(e) and (f) Cases of sale/supply of sub-standard and adulterated milk are detected
during the enforcement activities undertaken by the State/UT Governments. Such complaints
have also been received in FSSAI through various other channels. As per information
received from State/UT Governments, the number of milk samples analyzed found non-
conforming and action taken thereon for the year 2017-18 is as under:

SI. No. Details

@) No. of samples analyzed 10,663
(b) No. of samples found adulterated and misbranded 3783
(c) No. of cases launched 2504
(d) No of cases of convictions 1006
(e) No. of cases in which penalties imposed 1569
® Amount of penalty imposed T 3,04,02550

Further, as per information received from Ministry of Consumer Affairs, Food and
Public Distribution, the grievances specific to milk adulteration are not separately available.
However, the grievances received in the National Consumer Helpline (NCH) Unlabelled
Agri Products/ Milk/ Meat/ Poultry during the period 01.08.2016 to 26.06.2019 are 6293.

Schemes to promote camel’s milk

1825. SHRI RAMKUMAR VERMA: Will the Minister of ANIMAL HUSBANDRY,
DAIRYING AND FISHERIES be pleased to state:

(@ whether it is a fact that the Central Government is running various schemes to
boost camel ”s milk dairy;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and
(c) the details of places in Rajasthan, where such dairies have been established?

THE MINISTER OF STATE IN THE MINISTRY OF ANIMAL HUSBANDRY,
DAIRYINGAND FISHERIES (DR. SANJEEV KUMAR BALYAN): (a) and (b) This Department
isimplementing following schemes for dairy development including camel >s milk:

1. National Programme for Dairy Development
2. National Dairy Plan-I
3. Dairy Processing and Infrastructure Development Fund

(c) Noproposal has been received from State Governments/State Dairy Cooperatives
(including Rajasthan) for establishment of dairy for camel”s milk under the above mentioned

schemes.

However, as per information provided by Gujarat Cooperative Milk Marketing
Federation, Kutch District Co-operative Milk Producers” Union Limited, Sarhad Dairy, Kutch
has received a Total of 32.65 crore during 2014-15 to 2017-18 for purchase of machinery and
equipments for camel milk collection, chilling and processing under Central Government
Scheme- Rashtriya Krishi Vikas Yojana.

Capping prices of cancer drugs

826. SHRIJOSE K. MANI: Will the Minister of CHEMICALSAND FERTILIZERS be
pleased to state:

(@ whether it is a fact that emboldened by the positive impact of capping stent
prices, National Pharmaceutical Pricing Authority (NPPA) has imposed a trade margin cap
on nine cancer drugs which is expected to lead to an MRP reduction up to 87 per cent in
some cases;

(b) whether Government has found that the average out-of-pocket expenditure for
cancer patients is 2.5 times more than that for other diseases and that the capping move
would benefit 2.2 million cancer patients in the country, resulting in annual savings of
arounde %800 crore in drug costs; and

(c) whether Government has considered the study report by Department of
Cardiology, AIIMS, reporting the improved availability of stents at affordable costs to the
patients?
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THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D.V. SADANANDA
GOWDA): (a) and (b) Yes, Sir. NPPAvide order SO 1041 (E) dated 27th February, 2019 put
a cap on Trade Margin of 42 select non-scheduled anti-cancer medicines under “Trade
Margin Rationalisation” Approach. By this approach the MRP of 526 brands of these
medicines have been reduced by upto 90%. This move will result in an approximately
annual savings of around ¥ 984 crore to the patients.

(¢) No,Sir.

Promotion of City Compost and sale of compost
to farmers of Jharkhand

827. SHRIMAHESH PODDAR: Will the Minister of CHEMICALSAND FERTILIZERS
be pleased to state:

(@ whether it is a fact that under policy on Promotion of City Compost, fertilizer
companies have adopted hundreds of villages for promoting the use of City Compost;

(b) if so, the details of all villages, State-wise; and

(c) the details of the villages in Jharkhand where these fertilizer companies are
selling City Compost directly to farmers?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D.V. SADANANDA
GOWDA): (a) and (b) Yes, under the policy on promotion of City Compost, fertilizer companies
have adopted 498 villages for promoting the use of City Compost. The details of villages
State-wise are given in Statement (See below).

(c) Department of Fertilizers, Government of India does not maintain record of
village-wise sales of fertilizers including city compost. However, as per Integrated Fertilizer
Management System (IFMS) of Department of Fertilizers, the quantity of city compost sold
in the State of Jharkhand for the year 2018-19 is 2486.00 MT.

Statement
State-wise list of villages adopted by Fertilizer Marketing
Companies for promotion of City Compost

SI. No.Village Name State Name Company Name

1 2 3 4

1 Kuchipudi Andhra Pradesh MFL
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1 2 3 4

2. Sivaraj Nagar Andhra Pradesh FACT
3. Juvvalapalem Village Andhra Pradesh FACT
4. Adapareddypalli Andhra Pradesh Adventz
5. Perumallapalli Andhra Pradesh Adventz
6. Chitattur Andhra Pradesh Adventz
7. Rayalacheruvu Andhra Pradesh Adventz
8. Gandhapodivaripalli Andhra Pradesh Adventz
9.  Gobisettipalli Andhra Pradesh Adventz
10.  Nandikotkur Andhra Pradesh FACT
11.  Beerappalli Andhra Pradesh FACT
12, Maddipalli Andhra Pradesh NFCL
13.  Obulapuram Andhra Pradesh NFCL
14.  Dosaledu Andhra Pradesh NFCL
15. Kadavakallu Andhra Pradesh NFCL
16.  Ramalingaiahpalli Andhra Pradesh NFCL
17. Dhummanagaripalli Andhra Pradesh NFCL
18.  Abbuchintalapalli Andhra Pradesh NFCL
19.  Nallapareddipalli Andhra Pradesh NFCL
20.  Unaganapalli Andhra Pradesh NFCL
21.  Jangamgudem Devergunta Andhra Pradesh KRIBHCO
22.  Mairajhar Pathar Assam BVFCL
23.  Mahmari No. 2 Assam BVFCL
24.  Joypur Phaltutola Assam BVFCL
25.  Mairajhar Pathar Assam BVFCL
26.  Kawaimari Assam BVFCL
27.  Santijanin Assam BVFCL
28.  Jurshimuli Assam BVFCL
29.  Amguri Assam BVFCL
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1 2 3 4
30. Haddemara Assam BVFCL
31 Mahmari Pather Assam BVFCL
32.  Joypur Assam BVFCL
33, Rohan Bharaliphukhri Assam BVFCL
34.  Japihola Assam BVFCL
35.  Bhagwatpur Bihar NFL
36. Mahmadpur Bihar NFL
37.  Birnaudh Bihar NFL
38.  Daulatpur Bihar NFL
39.  Mahendrapur Bihar NFL
40.  Sankra Chhattisgarh NFL
41, Surgi Chhattisgarh NFL
42.  Parsahi Chhattisgarh KRIBHCO
43..  Piperchedi (Demar-Post) Chhattisgarh PPL
44.  Bharari (Sarangpuri-Post) Chhattisgarh PPL
45, Keri Goa ZACL
46.  Mayem Goa ZACL
47.  Vaddem Goa ZACL
48.  Netravali Goa ZACL
49.  Nava Purshotampur Kampa Gujarat IPL
50.  \ejalpur Gujarat GSFC
51.  Kharedi Gujarat GSFC
52.  Bhatiwada Gujarat GSFC
53.  Zinjari Gujarat GSFC
54.  Vankod Gujarat GSFC
55.  Godhabari Gujarat GSFC
56. Moti Valzar Gujarat GSFC

57.  Karavoli Gujarat GSFC
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58. Bhesdada Gujarat GSFC
59.  Kishnod Gujarat GSFC
60. Bharnadiya Gujarat GSFC
61. Lachhras Gujarat GSFC
62. Dholka Gujarat GNVFC
63. Mansa Gujarat GNVFC
64. Bakarpur Gujarat GNVFC
65. Morvad Gujarat GNVFC
66. Madhupur (Gir) Gujarat GNVFC
67. Nana Mandha Gujarat GNVFC
68. Pamol Gujarat GNVFC
69. Malsar Gujarat GNVFC
70.  Ranakpur Gujarat GNVFC
71.  Pipala Gujarat GNVFC
72.  Jhangirpura Gujarat GNVFC
73.  Aamodhara Gujarat GNVFC
74.  Mawali Gujarat KRIBHCO
75.  Kavitha Gujarat GNVFC
76.  Nikora Gujarat GNVFC
77. Raima Gujarat GNVFC
78. ltkala Gujarat GNVFC
79.  Utaraj Gujarat GNVFC
80. Magodi Gujarat GNVFC
8L  Zalmor Gujarat GNVFC
82. Bilya Gujarat GNVFC
83.  Ranakpur Gujarat GNVFC
84.  Prabhatpur Gujarat GNVFC
85.  Timbi Gujarat GSFC
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1 2 3 4
86. Puniyad Gujarat GSFC
87. Bhayapura Gujarat GSFC
88. \arsada Gujarat GSFC
89. Darapura Gujarat GSFC
90. Sansarod Gujarat GSFC
91. Handod Gujarat GSFC
92.  Bhesavahi Gujarat GSFC
93.  Surkheda Gujarat GSFC
94. Modhla Gujarat GSFC
95. Sandhana Gujarat GSFC
96. Deva Vanta Gujarat GSFC
97.  Limbasi Gujarat GSFC
98. Alindra Gujarat GSFC
99. Maheloi Gujarat GSFC
100. Chaklasi Gujarat GSFC
101. Mankwa Gujarat GSFC
102. Gothaj Guijarat GSFC
103. Toramla Gujarat GSFC
104. Nani Khadol Gujarat GSFC
105. Ding Haryana NFL
106.. Gheer (Salapura) Haryana NFL
107. Kaith Haryana NFL
108. Nohra Haryana NFL
109. Bacana Haryana IPL
110. Basana Haryana NFL
111. Durana Haryana IPL
112. Shahpur Begu Haryana IPL

113. Chhapera Haryana NFL
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114. Tapkan Haryana NFL
115, Tai Haryana NFL
116. Nallad Haryana NFL
117. Basam Haryana NFL
118. Ferozpur Rajput Haryana KRIBHCO
119. Jangri Himachal Pradesh NFL
120. Barian J&K NFL
121. Berwari Jharkhand NFL
122, Hulikal Karnataka MFL
123, Vadavatti Karnataka FACT
124.  Bommenahalli Karnataka Adventz
125. Devastana Karnataka Adventz
126. Hosabudanur Karnataka FACT
127. Bannur Karnataka IPL
128. Ballupet Karnataka IPL
129. Sunag Karnataka MCFL
130. Lokapura Karnataka MCFL
131. Doddballapura Karnataka MCFL
132. Itagi Karnataka MCFL
133. Badbyakod Karnataka MCFL
134. Chadchan Karnataka MCFL
135. Bada Karnataka MCFL
136. Sakaleshpura Karnataka MCFL
137. Masur Karnataka MCFL
138. Karatagi Karnataka MCFL
139.  Kumballur Karnataka FACT
140. Hebblaguppa Karnataka FACT
141. Hittala Karnataka KRIBHCO
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142. Bastwad Karnataka IPL
143.  Santhemarahalli Karnataka IPL
144, Karkipete Karnataka IPL
145. Baiahalli Karnataka IPL
146. Yedihalli Karnataka IPL
147. Gurlapur Karnataka MCFL
148. Sanganatti Karnataka MCFL
149. Sulur Karnataka MCFL
150. Shilingere Karnataka MCFL
151. Alahalli Karnataka MCFL
152. Aresikere Karnataka MCFL
153. Hampapura Karnataka MCFL
154. Nittur Karnataka MCFL
155. Honnavara Karnataka MCFL
156. Siddapur Karnataka MCFL
157. Choorakkattukara Kerala FACT
158. Kunissery Village Kerala FACT
159. P V Kuttappan Kerala FACT
160. Vadakariattur Kerala FACT
161. Kainakary Kerala FACT
162. Thekkedesam Kerala FACT
163. Kulathur Kerala FACT
164. Kanjikuzhy Kerala FACT
165. Ramanattukara Kerala FACT
166. Kadannappally Kerala FACT
167. Khati Pipalia Madhya Pradesh NFL
168. Narana Madhya Pradesh NFL
169 BuranaKheri Madhya Pradesh NFL
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170. Daulat Baroda Madhya Pradesh NFL
171. Tajpur Madhya Pradesh NFL
172. Budhana Madhya Pradesh NFL
173. RatanKheri Madhya Pradesh NFL
174. Manda (Sanchi) Madhya Pradesh KRIBHCO
175. Naharikala Madhya Pradesh NFL
176. Bachora Madhya Pradesh NFL
177. Silayata Madhya Pradesh NFL
178. Puraina Madhya Pradesh NFL
179. Nakati Madhya Pradesh NFL
180. Sattadhana Madhya Pradesh NFL
181. Kotalbarri Madhya Pradesh NFL
182. Shrapur Maharashtra Adventz
183. Vadwal Maharashtra Adventz
184. Dokbabulgaon Maharashtra Adventz
185. Sawalesheara Maharashtra Adventz
186  Lamboti Maharashtra Adventz
187. Kolegaon Maharashtra Adventz
188. Bibidharphal Maharashtra Adventz
189. Malinagar Maharashtra RCF
190. Belsar Maharashtra RCF
191. Tung Maharashtra RCF
192. Bavdhan Maharashtra RCF
193. Katpur Maharashtra RCF
194. Jaypur Maharashtra RCF
195. Adane Maharashtra RCF
196. Bendse Maharashtra RCF
197. Bisnoor Maharashtra RCF
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198. Manjerkhed Maharashtra ClL
199. Kokangaon Maharashtra ZACL
200. Rahuri Maharashtra ZACL
201. Kapsi Maharashtra ZACL
202. Kalwan Maharashtra ZACL
203. Saikheda Maharashtra ZACL
204. Dindori Maharashtra ZACL
205. Alephata Maharashtra ZACL
206. Babahulgaon Mabharashtra ZACL
207.  Islampur Maharashtra ZACL
208. Elavi Maharashtra ZACL
209. Koregaon Mabharashtra RCF
210. Wagdara Maharashtra RCF
211. Dindori Maharashtra RCF
212. Netwad Maharashtra RCF
213.  Ujjani Maharashtra RCF
214. Mahalgaon Maharashtra RCF
215. Pimpalgaon Maharashtra RCF
216. Tedha Maharashtra RCF
217. Bavdhan Maharashtra RCF
218. Jamb Maharashtra RCF
219. Bavdhan Maharashtra KRIBHCO
220. Bhandagaon Maharashtra ClL
221. Kole Maharashtra ZACL
222, Junoni Maharashtra ZACL
223. Pochewadi Maharashtra ZACL
224. Chimbhla Maharashtra ZACL
225. Sakore Maharashtra ZACL
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226. Boh Maharashtra ZACL
227. Pargaon Maharashtra DFPCL
228. Rahu Maharashtra DFPCL
229. Bhandgaon Maharashtra DFPCL
230. Devkarwadi Maharashtra DFPCL
231. Patethan Maharashtra DFPCL
232. Gulwanchi Maharashtra DFPCL
233. Bale Maharashtra DFPCL
234. Bhogaon Maharashtra DFPCL
235. Tale Hipparga Maharashtra DFPCL
236. Shelgi Maharashtra DFPCL
237. Chafal Odisha NFCL
238. Chengada Odisha NFCL
239. Durgadevi Odisha NFCL
240. Devokhand Odisha NFCL
241.  Uttampur Odisha NFCL
242. Mahula Odisha KRIBHCO
243. Kasia Odisha PPL
244. Lodhachua Odisha PPL
245, Gopalpali Odisha PPL
246. Sarla Odisha PPL
247. Poraiyur Puducherry(UT) MFL
248. Sunam Punjab NFL
249. Bhagga Punjab NFL
250. Ganga Punjab NFL
251. Marginderpura Punjab NFL
252. Dod Punjab NFL
253. Mansu Khurd Punjab NFL




216  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4
254. Nathana Punjab NFL
255. Nangran Punjab NFL
256. Taragarh Punjab IPL
257.  Jumianwali Punjab KRIBHCO
258. Talwandi chaudharia Punjab KRIBHCO
259. Behniwal Punjab KRIBHCO
260. Santpura Rajasthan NFL
261. Rampura Rajasthan NFL
262. Rangpur Rajasthan NFL
263.  Alwar Rajasthan Shri Ram Fertilizers
264. Kota Rajasthan Shri Ram Fertilizers
265. Sriganganagar Rajasthan Shri Ram Fertilizers
266. Dhaoblai Rajasthan IPL
267. Ishwar Nagar Rajasthan IPL
268. Gulabpura Rajasthan CFCL
269. Adusa Rajasthan CFCL
270. Palkiya Rajasthan CFCL
271. Kundanpur Rajasthan CFCL
272. Kuradiya Rajasthan CFCL
273. Bhattipura Rajasthan CFCL
274. Jankpur Rajasthan CFCL
275. Dhori Rajasthan CFCL
276. Dangawad Rajasthan CFCL
277. Amora Rajastnan CFCL
278. Mathaniya Rajasthan IPL
279. Banasthali Rajasthan IPL
280. Bali Rajasthan IPL

281. Tibbi Rajasthan IPL
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282. Umrain Rajasthan Shriram Fertilizers
283. Sodanpura Rajasthan Shriram Fertilizers
284. Machadi Rajasthan Shriram Fertilizers
285.  Allapur Rajasthan Shriram Fertilizers
286. Dhawala Rajasthan Shriram Fertilizers
287. Ditaya Kheri Rajasthan Shriram Fertilizers
288. Donda Rajasthan Shriram Fertilizers
289. Samarai Rajasthan Shriram Fertilizers
290. Jaganathpuri Rajasthan Shriram Fertilizers
291. Shyopur Rajasthan Shriram Fertilizers
292. Choudhary Chetramwala Rajasthan KRIBHCO
293. Anatpura Rajasthan CFCL
294. Chimanpura Rajasthan CFCL
295. Shyao Rajasthan CFCL
296. Doblai Rajasthan CFCL
297. Singod Rajasthan CFCL
298. Niwana Rajasthan CFCL
299. Devthala Rajasthan CFCL
300. ItawaBhopji Rajasthan CFCL
301. Charangwas Rajasthan CFCL
302. Udapuria Rajasthan CFCL
303. Astawan Rajasthan IPL
304. Ummednagar Rajasthan IPL
305. Akawali Rajasthan IPL
306. Kervalat Rajasthan IPL
307. Dhanwa Rajasthan IPL
308. Vadasery Tamil Nadu FACT

309. Balsamuthiram Tamil Nadu FACT
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310. V. Kumaramangalam Tamil Nadu FACT
311, Asur Tamil Nadu FACT
312.  Village Orukodi Tamil Nadu FACT
313. Orthanad Tamil Nadu FACT
314. Athani Tamil Nadu FACT
315. Ponneri Tamil Nadu Greenstar/SPIC
316. Nallur Tamil Nadu Greenstar/SPIC
317. Oothupatty Tamil Nadu Greenstar/SPIC
318. Sivanthipatty Tamil Nadu Greenstar/SPIC
319. Poyyundarkottai Tamil Nadu Greenstar/SPIC
320. Kozhumam Tamil Nadu Greenstar/SPIC
321. Chinnasalem Tamil Nadu Greenstar/SPIC
322. Kurinjipadi Tamil Nadu Greenstar/SPIC
323. Keezhvani Tamil Nadu Greenstar/SPIC
324.  Kumbakonam Tamil Nadu Greenstar/SPIC
325. Pidagam Tamil Nadu MFL
326. Ranganathpuram Tamil Nadu MFL
327. \ellalapati Tamil Nadu MFL
328. Pallavadi Tamil Nadu MFL
329. Chekkapatty Tamil Nadu MFL
330. Kevulur Tamil Nadu MFL
331. KoPonneri Tamil Nadu MFL
332, Asokkadu Tamil Nadu MFL
333. Kodiyalam Tamil Nadu MFL
334. Kilarasampattu Tamil Nadu MFL
335. Udaiyanandhal Tamil Nadu MFL
336. Baluchettichatram Tamil Nadu MFL

337. Nachipalayam Tamil Nadu FACT




Written Answers to [28 June, 2019] Unstarred Questions 219

1 2 3 4

338. Sirdapur Tamil Nadu FACT
339. Pedappampatty Tamil Nadu Greenstar & SPIC
340. Nunthalamattam Tamil Nadu Greenstar & SPIC
341. Pothaisuthi Tamil Nadu Greenstar & SPIC
342. Melur Tamil Nadu Greenstar & SPIC
343. Andipalayam Tamil Nadu Greenstar & SPIC
344. Kulathur Tamil Nadu Greenstar & SPIC
345. Kothamangalam Tamil Nadu Greenstar & SPIC
346. Senthangudi Tamil Nadu Greenstar & SPIC
347. Salavakkam Tamil Nadu Greenstar & SPIC
348. Thiruvallur Tamil Nadu Greenstar & SPIC
349. Mangalapuram Tamil Nadu MFL
350. Paravedla Telangana MFL
351. Kamareddy Rural Telangana FACT
352. Padamatagadda Telangana NFCL
353. Reddypuyram Telangana NFCL
354, Tatikavala Telangana NFCL
355.  Narayanagiri Telangana NFCL
356.  \ellampally Telangana NFCL
357. Parkal Telangana NFCL
358. Nayanapaka Telangana NFCL
359. Ippalapally Telangana NFCL
360. Tekumatla Telangana NFCL
361. Peddapur Telangana NFCL
362. Kadaparthi Telangana CIL
363. Malkapur Telangana CIL
364. Mulkakgudem Telangana FACT

365. Lingala Telangana NFCL
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366. Kondakindigudem Telangana ClL
367. \allala Telangana ClL
368. Pamunuru Telangana CIL
369. Konoor Telangana ClL
370. Gundale Telangana ClL
371. Pamina Telangana CIL
372. Depalli Telangana CIL
373. Gopalpur Purvi Uttar Pradesh IPL
374. Jiwana Guliyan Uttar Pradesh IPL
375. Samaha Khurd Uttar Pradesh NFL
376. Sadipur Uttar Pradesh NFL
377. Dilawalpur Uttar Pradesh NFL
378. Piprauli Uttar Pradesh NFL
379. Pandri-shankar Uttar Pradesh NFL
380. Mehua Hasan Ganj Uttar Pradesh YARA
381. Pawari Uttar Pradesh YARA
382. Kail Uttar Pradesh YARA
383. Noorpur Uttar Pradesh YARA
384. Bhagua Uttar Pradesh YARA
385.  Shihawali Uttar Pradesh YARA
386. Jaidaspur Uttar Pradesh YARA
387. Pabsara Uttar Pradesh YARA
388. Malikpur Uttar Pradesh YARA
389. Kewalpur Uttar Pradesh YARA
390. Nawada Uttar Pradesh KRIBHCO
391. Kuriya Uttar Pradesh KRIBHCO
392. Devipur Uttar Pradesh KRIBHCO
393. Tirwa Uttar Pradesh KRIBHCO




Written Answers to

[28 June, 2019]

Unstarred Questions 221

1 2 3 4
394. Baksa Uttar Pradesh KRIBHCO
395,  Ghoror Uttar Pradesh KRIBHCO
396. Ahrola Uttar Pradesh KRIBHCO
397. Badkali Uttar Pradesh IPL
398. Bijapur Uttar Pradesh IPL
399. Karpiya Uttar Pradesh IFFCO
400. Fattesarai Uttar Pradesh IFFCO
401. Barriya Uttar Pradesh IFFCO
402. Minapur Uttar Pradesh IFFCO
403. Gadiya Malookpur Uttar Pradesh IFFCO
404. Dharsaniya Uttar Pradesh IFFCO
405. Bankuiya Uttar Pradesh IFFCO
406. Faijullaganj Uttar Pradesh IFFCO
407. Bahadurpur Uttar Pradesh IFFCO
408. Dariyabad Uttar Pradesh IFFCO
409. Madhwapur Uttar Pradesh Indo Gulf
410. Manera Uttar Pradesh Indo Gulf
411. Bangalipur Uttar Pradesh Indo Gulf
412.  Sablapur Uttar Pradesh Indo Gulf
413. Mahilo Ashapur Uttar Pradesh Indo Gulf
414. Bhawanipur Uttar Pradesh Indo Gulf
415. Semra Uttar Pradesh Indo Gulf
416. Asaipur Uttar Pradesh Indo Gulf
417. Gohar Uttar Pradesh Indo Gulf
418. Maniyagovindpur Uttar Pradesh Indo Gulf
419. Baghau Uttar Pradesh TCL
420. Baghau Ki Madhaiya Uttar Pradesh TCL
421. Bhirawati Uttar Pradesh TCL
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422. Dadpur Uttar Pradesh TCL
423. Kail Uttar Pradesh TCL
424. Kail Ki Madhaiya Uttar Pradesh TCL
425. Lodhi Nagla Uttar Pradesh TCL
426. Malua Uttar Pradesh TCL
427. Mehua Hasanganj Uttar Pradesh TCL
428. Mehua Ki Madhaiya Uttar Pradesh TCL
429. Noorpur Uttar Pradesh TCL
430. Nyora Uttar Pradesh TCL
431. Pawari Uttar Pradesh TCL
432. Satua Uttar Pradesh TCL
433. Tepada Uttar Pradesh TCL
434. Totapur Uttar Pradesh TCL
435. Shyampur Hajipur Uttar Pradesh KFCL
436. Baru Bhund Uttar Pradesh KFCL
437. Rani Nagal Uttar Pradesh KFCL
438. Bhojpur Uttar Pradesh KFCL
439. Prem Nagar Uttar Pradesh KFCL
440. Bhatawali Uttar Pradesh KFCL
441. Agwanpur Uttar Pradesh KFCL
442.  Chandpur Uttar Pradesh KFCL
443. Emratpur Uttar Pradesh KFCL
444. Basalbhund Uttar Pradesh KFCL
445.  Naglakamal Uttar Pradesh KRIBHCO
446. Ladpur Uttar Pradesh KRIBHCO
447. SiwaiBhadaura Uttar Pradesh IFFCO
448. Pukhra Uttar Pradesh IFFCO
449. RuiSinora Uttar Pradesh IFFCO
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450. Soojapur Uttar Pradesh IFFCO
451. BirpurKhurd Uttar Pradesh IFFCO
452.  Sulkhanpur Uttar Pradesh IFFCO
453. Sugaon Uttar Pradesh IFFCO
454.  Murlinagar Uttar Pradesh IFFCO
455. NaglaMaan Singh Uttar Pradesh IFFCO
456. NaglaPaath Uttar Pradesh IFFCO
457. Budhawar Uttar Pradesh Indo Gulf
458. Terhwa (Mahajesinghwara) Uttar Pradesh Indo Gulf
459. Tenua Uttar Pradesh Indo Gulf
460. Samsuddinpur Uttar Pradesh Indo Gulf
461. Jangipur Kurd Uttar Pradesh Indo Gulf
462. Talkhapur Uttar Pradesh Indo Gulf
463. Rajapur Uttar Pradesh Indo Gulf
464.  Aiupur Uttar Pradesh Indo Gulf
465. Bidhkhuri Uttar Pradesh KFCL
466. Sunrapur Uttar Pradesh KFCL
467. Akorhi Uttar Pradesh KFCL
468. Hardua Ama Uttar Pradesh KFCL
469. Pukhraya Uttar Pradesh KFCL
470. Mankoti Uttar Pradesh KFCL
471. Gonda Uttar Pradesh KFCL
472. Rajakheda Uttar Pradesh KFCL
473. Birdhi Uttar Pradesh KFCL
474. Mall Uttar Pradesh KFCL
475.  Khamia-ll Uttarakhand NFL
476. Devipura Uttarakhand NFL
477. Gualtore West Bangal NFCL




224 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4
478.  Pinghmoni West Bangal NFCL
479. Kadasol West Bangal NFCL
480. Bulanpur West Bangal NFCL
481. Patasole West Bangal NFCL
482. Kanshiram Jote West Bengal KRIBHCO
483.  Srihar West Bengal PPL
484. Beliatore West Bengal PPL
485. Motgoda West Bengal PPL
486. Hatudewan West Bengal PPL
487. Dewamdighi West Bengal PPL
488. Bhatar West Bengal PPL
489. Champadanga West Bengal PPL
490. Chandanbati West Bengal PPL
491. Birohi West Bengal PPL
492. Jamda West Bengal PPL
493. Jharul West Bengal ClL
494.  Nachipur West Bengal CIL
495,  Krishnapur West Bengal PPL
496. Rasidpur West Bengal PPL
497. Ghorapota West Bengal PPL
498. Naduria West Bengal PPL

Setting up of Jan Aushadhi Kendras

1828. SHRI RAM VICHAR NETAM: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(@ whether it is a fact that 5000 Jan Aushadi Kendras have been set up by
Government, if so, details thereof, State-wise and region-wise;

tOriginal notice of the question was received in Hindi.
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(b)  whether there are still some districts in Chhattisgarh State where Jan Aushadhi
Kendras have not been set up, if so, the details thereof;

(c) whether Government proposes to set up Jan Aushadhi Kendras in remaining
districts of other States, including the districts of Chhattisgarh, where Jan Aushadhi Kendras

have not been set up; and

(d) ifso, the details thereof and whether any time limit has been fixed by Government
in this regard?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D.V. SADANANDA
GOWDA): (a) Yes Sir. Ason 21.06.2019, 5365 Pradhan Mantri Bhartiya Janaushadhi Kendras
(PMBJKSs) are functional across the country. State wise list of PMBJKSs is given in Statement-
I (See below).

(b)  No Sir. Under Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBJP), all 27
districts of Chhattisgarh are covered. As on 21.06.2019, there are 206 PMBJKSs functional in
the State of Chhattisgarh.

(c)and (d) As on 21.06.2019, 48 districts of the country are not covered under PMBJP.
These districts are targeted to be covered by 31 March, 2020. List of uncovered districts is
given in Statement-11.

Statement-1

State wise and UT wise list of functional PMBJP
Kendras as on 21.06.2019

SI. No. Name of the State/UT No. of PMBJP
kendras functional

1 2 3
1 Andaman and Nicobar Islands 2
2. Andhra Pradesh 179
3 Arunachal Pradesh 24
4, Assam Ie)
5. Bihar 157
6. Chandigarh 5
7. Chhattisgarh 206
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8. Dadar and Nagar Haveli 14
9. Daman and Diu 4
10. Delhi A
11, Goa 8
12. Gujarat 491
13. Haryana 155
14. Himachal Pradesh 57
15. Jammu and Kashmir 55
16. Jharkhand 56
17. Karnataka 508
18. Kerala 460
19. Madhya Pradesh 144
20. Maharashtra 345
21. Manipur 35
22. Meghalaya 1
23. Mizoram 18
24. Nagaland 15
25. Odisha 171
26. Puducherry 14
27. Punjab 162
28. Rajasthan 125
29. Sikkim 2
30. Tamil Nadu 531
3L Telangana 115
32. Tripura 24
33 Uttar Pradesh 834
34. Uttarakhand 171
35. West Bengal 104
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Statement-11

List of uncovered districts of the country as on 21-06-2019

SI. No. Name of the State/ UT Name of the District
with no. of un-
covered districts

1 2 3
1 Arunachal Pradesh (4) Upper Dibang Valley
2. Kamle
3 Lower Siang
4, Pakke Kessang
5 Assam (7) Biswanath
6 Chirang
7. Hailakandi
8. Majuli
9. Morigaon
10. Sivasagar
11. West Karbi Anglong
12, Bihar (1) Lakhisarai
13. Haryana (2) Mahendragarh
14. Panchkula
15. Himachal Pradesh (2) Kinnaur
16. Lahaul and Spiti
17. Jammu and Kashmir (5) Kishtwar
18. Rajouri
19. Samba
20. Bandipora
21 Ganderbal

22, Jharkhand (3) Pakur
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23. Khunti
24, Lohardaga
25. Madhya Pradesh (2) Betul
26. Niwari
27. Maharashtra (3) Gadchiroli
28. Ratnagiri
29. Sindhudurg
30. Meghalaya (10) West Jaintia Hills
3L East Jaintia Hills
32. West Khasi Hills
33. South West Khasi Hills
34. Ri-Bhoi
35. North Garo Hills
36. East Garo Hills
3r. South Garo Hills
38. West Garo Hills
30. South West Garo Hills
40. Mizoram (1) Champhai
41. Odisha (1) Kendrapara
42. Rajasthan (4) Baran
43, Chittorgarh
44, Dholpur
45. Sawai Madhopur
46. Telangana (2) Sangareddy
47. Wanaparthy
48. Delhi (1) South East Delhi
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New Pharmaceutical Pricing Policy

829. DR.BANDAPRAKASH: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(@ whether Government has proposed dramatic changes to regulations that keep a
check on prices of medicines and medical devices to prevent profiteering and deliver
affordable healthcare to patients;

(b)  whether the Government has drafted a new pharmaceutical policy that proposes
to balance the need for price control of medicines in line with the Central Government”s
push for ease of business and “Make in India”” programme; and

(c) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D.V. SADANANDA
GOWDA): (a) The National Pharmaceuticals Pricing Policy (NPPP), 2012 was notified on
7th December, 2012, with the objective to put in place a regulatory framework for pricing of
drugs so as to ensure availability of required medicines - “essential medicines”” at reasonable
prices even while providing sufficient opportunity for innovation and competition to support
the growth of pharma industry, thereby meeting the goals of employment and shared
economic well-being for all. Subsequent to this the Drugs (Prices Control) Order, 2013
(DPCO-2013) was notified to implement the objectives outlined in the NPPP, 2012. DPCO
contains adequate provisions to control the prices of medicines in the country. Whenever
some difficulties arise, these provisions are amended keeping in view the interest of the
patients.

(b) and (c) No, Sir.
PepsiCo sued potato farmers in Gujarat

830. SHRIHUSAIN DALWAI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(@ whether Government is aware of the issue of filing of copyright infringement
lawsuit towards farmers in Gujarat by MNCs such as PepsiCo;

(b) if so, the details of measures Government has taken to provide support to
farmers, if no measures have been taken, the reasons therefor;

(c) the measures Government takes to provide legal aid in case large giants such as
MNCs sue a farmer in fraudulent cases; and

(d) if no measures are taken, the measures Government proposes to take in such
matters, the details thereof?



230 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF AGRICULTUREAND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) to (d) Government of Gujarat informed that the PepsiCo has filed
cases against the nine farmers from Sabarkantha and Aravalli districts of Gujarat for growing
and selling of their registered potato variety FC 5 (FL 2027) under the Protection of Plant
Varieties and Farmers” Rights Act, 2001 without their permission. The Commercial Court of
Ahmedabad issued the summon to the farmers, restricted these farmers for use of potato
variety FC 5 (FL 2027) till 12th June, 2019 and granted interim relief to the PepsiCo. Later, the
PepsiCo withdrew the cases unconditionally, with no orders as to costs against potato

growing farmer

The Protection of Plant Varieties and Farmers” Rights Act, 2001 has already ensured
that the farmers interest is fully protected under the Farmers Rights under Section 39(iv),
where the farmers have the right to save, use, sow, re-sow, exchange, share or sell the farm
produce from the protected variety under this Act in the same manner as he was entitled
before the coming into force of this Act provided that the farmer shall not be entitled to sell
branded seed of a variety protected under this Act.

Setting up more Fertilizer Units

831. SHRIA. K. SELVARAJ: Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(@ whether it is a fact that Government is considering to come out with more
fertilizer production units in the country;

(b) if so, the details thereof;

() whether it is also a fact that Government is considering to put up plants in
unrepresented areas to ensure equal distribution of fertilizers; and

(d) if so, the details thereof ?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D.V. SADANANDA
GOWNDA): (a) to (d) Government of India is reviving 5 closed fertilizer plants of Fertilizer
Corporation of India Ltd. (FCIL) and Hindustan Fertilizer Corporation Ltd. (HFCL) namely
Talcher, Ramagundam, Gorakhpur and Sindri plants of FCIL and Barauni plant of HFCL by
setting up new Ammonia Urea plants of 12.7 Lakh metric tonne per annum capacity each, in
the following states:-
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SI. No. Name of Fertilizer plant Name of location & State

where plant is located

1 Talcher Fertilizers Ltd. Talcher, Odisha
2 Ramagundam Fertilizers & Chemicals Ltd. Ramagundam, Telangana
3 Hindustan Urvarak & Rasayan Ltd. (HURL) Gorakhpur, Uttar Pradesh

4 Hindustan Urvarak & Rasayan Ltd. (HURL) Sindri, Jharkhand

5 Hindustan Urvarak & Rasayan Ltd. (HURL) Barauni, Bihar

In addition to above, the Cabinet in its meeting held on 21.05.2019 has decided to
install a new urea plant of 8.648 LMTPA in the existing premises of Brahmaputra Valley
Fertilizers Corporation Limited (BVFCL), which will subsequently replace the existing urea
plants Namrup-I1 (capacity 2.20 LMTPA) and Namrup-111 (capacity 2.70 LMTPA).

Controlling prices of life saving drugs

832. SHRIP.BHATTACHARYA:
DR.AMEE YAINIK:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(@ the number of life saving drugs, the prices of which have been reduced by

Government in the recent past;
(b) the percentage of reduction in prices; and

(c) whether Government is planning to reduce the prices of more life saving drugs
in the near future, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI D.V. SADANANDA
GOWDA): (a) and (b) National Pharmaceutical Pricing Authority (NPPA) has so far fixed
the ceiling prices of the 857 formulations included in Revised Schedule-I of the Drugs
(Prices Control) Order, 2013 (DPCO) upto 31st May, 2019.

The details of reduction in prices of scheduled formulations effected under the DPCO
as compared to the highest price prevailing prior to the announcement of DPCO, 2013 for
formulation of NLEM, 2015 (Revised Schedule) are as follows:



232 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement

Statement showing reduction in ceiling prices of scheduled formulations with
respect to maximum price under NELM 2015 as on 31.05.2019

% reduction with respect to Maximum Price No. of scheduled formulations
0<=5% 234
5<=10% 138
10<=15% 9%
15<=20% 100
20<=25% B3
25<=30% 65
30<=35% 46
35<=40% 24
Above 40% 59
TotaL 857

(c) NPPA, as an ongoing process, fixes the ceiling prices of the formulations as and
when formulations are included in the National List of Essential Medicines (NLEM).

Start-up India Scheme

833. SHRI PARIMAL NATHWANI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) thesalient features of the start-up India Scheme and the number of registrations
done under this scheme since its inception across the country, State/ UT-wise;

(b) the details of the funds sanctioned, allocated and utilised and the targets set/
achieved under this scheme since its inception so far, State/UT-wise;

(c) the details of the State Governments which have formulated start-up policies in
their respective States at present; and

(d) the top five States in the country with highest nhumber of registrations and
execution of start-ups, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRIPIYUSH GOYAL): (a) Start-
up India initiative launched on 16th January 2016, consists of 19 Action Points that act as
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a guiding document for the initiative. Salient features of these action points are given in
Statement (See below). Since its inception, 19,351 Start-ups across the country have been
recognised by Department for Promotion of Industry and Internal Trade (DPIIT) as on
24.06.2019. The State-wise number of recognized Start-ups is given in Statement-I1 (See
below).

(b) Government of India has established Fund of Funds for Start-ups (FFS) with
corpus of ¥ 10,000 crore, to meet the funding needs of startups. DPIIT is the monitoring
agency and Small Industries Development Bank of India (SIDBI) is the operating agency
for FFS. The Total corpus of ¥ 10,000 crore is envisaged to be provided over the 14 and 15th
Finance Commission cycles based on progress of the scheme and availability of funds.
SIDBI has committed ¥ 3123.20 crore to 49 SEBI registered Alternative Investment Funds
(AIFs). These funds have raised a corpus fund of INR 27,478 crore. INR 483.46 crore have
been drawn from Fund of Funds for Start-ups. Further, the AlFs have invested a ToTaL of
T 1,625.73 crore into 247 startups. State/UT-wise details of funds invested by the AlFs are
given in Statement-111 (See below).

(c) ATortaL of 26 states have notified and operational startup policies. The list of
States/UTs with startup policies are given in Statement-1V (See below).

(d) The details of top five States with highest number of registrations as done by
DPIIT are given in Statement.

Statement-1
Salient features of Start-up India action plan

1. Compliance Regime based on Self-Certification with an objective to reduce the
regulatory burden on start-ups thereby allowing them to focus on their core
business and keep compliance cost low.

2. Start-up India Hub with an objective to create a single point of contact for the
entire Start-up ecosystem and enable knowledge exchange and access to funding.

3. Rolling out of Mobile App and Portal with an objective to serve as the single
platform for start-ups for interacting with Government and Regulatory Institutions
for all business needs and information exchange among various stakeholder

4. Legal Support and Fast-tracking Patent Examination at Lower Costs with an
objective to promote awareness and adoption of IPRs by start-ups and facilitate
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12,

13.

14.

15.

them in protecting and commercializing the IPRs by providing access to high
quality Intellectual Property services and resources, including fast-track examination
of patent applications and rebate in fees.

Relaxed Norms of Public Procurement for start-ups with an objective to provide
an equal platform to Start-ups across sectors vis-a-vis the experienced
entrepreneurs/ companies in public procurement.

Faster Exit for Startups with an objective to make it easier for Startups to wind
up operations.

Providing Funding Support through Fund of Funds with a Corpus of ¥ 10,000
crore with an objective to provide funding support for development and growth
of innovation driven enterprises.

Credit Guarantee fund for start-ups with objective to catalyze entrepreneurship by
providing credit to innovators across all sections of society.

Tax Exemptions on Capital Gains with an objective to promote investments into
start-ups by mobilizing the capital gains arising from sale of capital assets.

Tax Exemptions to start-ups for 3 years with an objective to promote the growth
of start-ups and address working capital requirements.

Tax Exemption on Investments above Fair Market Value with an objective to
encourage seed-capital investment in start-ups.

Organizing start-up Fests for Showcasing Innovation and Providing a Collaboration
Platform with an objective to galvanize the Start-up ecosystem and to provide
national and international visibility to the Start-up ecosystem in India.

Launch of Atal Innovation Mission (AIM) with an objective to serve as a platform
for promotion of world-class Innovation Hubs, Grand Challenges, Star-tup
businesses and other self-employment activities, particularly in technology driven
areas.

Harnessing Private Sector Expertise for Incubator Setup with an objective to
ensure professional management of Government sponsored/funded incubators,
Government will create a policy and framework for setting-up of incubators across
the country in public private partnership.

Building Innovation Centers at National Institutes with an objective to propel
successful innovation through augmentation of incubation and R&D efforts.
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16. Setting up of 7 New Research Parks Modelled on the Research Park Setup at IIT

Madras with an objective to propel successful innovation through incubation and

joint R&D efforts between academia and Industry.

17.  Promoting start-ups in the Biotechnology Sector with an objective to foster and

facilitate bio-entrepreneurship.

18. Launching of Innovation Focused Programs for Students with an objective to

foster a culture of innovation in the field of Science and Technology amongst

students.

19. Annual Incubator Grand Challenge with an objective to support creation of

successful world class incubators in India.

Statement-11

Number of recognized Startups Uder Startup India initiative (State/UT wise)

Sl. No. State No. of Recognized Startups
1 2 3
1 Maharashtra 3661
2. Karnataka 2847
3 Delhi 2552
4. Uttar Pradesh 1566
5. Telangana 1080
6. Haryana 1052
7. Tamil Nadu 1004
8. Gujarat 985
9. Kerala 849
10. West Bengal 573
11. Rajasthan 531
12, Madhya Pradesh 525
13. Odisha 343
14. Andhra Pradesh 323
15. Bihar 257




236 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3
16. Chhattisgarh 249
17. Jharkhand 158
18. Uttarakhand 157
19. Punjab 142
20. Assam 137
21. Jammu and Kashmir 86
22. Goa &
23. Chandigarh 78
24, Himachal Pradesh KY)
25. Pondicherry 2
26. Manipur 14
21. Nagaland 8
28. Andaman and Nicobar Islands 6
29. Tripura 6
30. Dadra and Nagar Haveli 4
3L Meghalaya 4
32. Arunachal Pradesh 3
33. Mizoram 3
3. Odisha 3
35. Daman and Diu 2
36. Sikkim 2

ToTAL 19351

Statement-111

State-wise distribution of investment made by AlFs under
Fund of Funds for Startups (FFS)

No of Startups Invested Investment made by
AlFs State in (in crore)

1 2 3

Karnataka I 499.85
Mabharashtra 68 440.38
Delhi 46 252.94
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1 2 3
Haryana 2 120.54
Tamil Nadu u 11334
West bengal 4 48.75
Uttar Pradesh 5 4761
Rajasthan 5 40.28
Telangana 6 2822
Punjab 1 1450
Kerala 8 10.87
Madhya Pradesh 4 5.10
Gujarat 1 314
Uttarakhand 1 022
ToTAL 247 1625.73
Statement-1V

States/Union Territories in which Startup policies have been formulated
1 Andaman and Nicobar Islands 14. Madhya Pradesh
2. Andhra Pradesh 15. Maharashtra
3 Assam 16. Odisha
4, Bihar 17. Rajasthan
5. Chhattisgarh 18. Telangana
6. Goa 19. Uttar Pradesh
7. Gujarat 20. Uttarakhand
8. Haryana 21 West Bengal
9. Himachal Pradesh 22. Tamil Nadu
10. Jammu and Kashmir 23. Manipur
11. Jharkhand 24, Punjab
12, Karnataka 25. Sikkim
13. Kerala 26. Nagaland
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Statement-V

Details of Top five States in the country with highest number of recognized
Startups under Startup India initiative

SI. No. State No. of Recognized Startups
1 Maharashtra 3661
2. Karnataka 2847
3. Delhi 2552
4, Uttar Pradesh 1566
5. Telangana 1080

Single window system for manufacturing sector

834, SHRILALSINH VADODIA: Will the Minister of COMMERCEAND INDUSTRY
be pleased to state:

(@ whether it is a fact that Government is seriously considering to implement
single window system in States for facilitating investors, so that current growth rate in
manufacturing sector could be doubled:;

(b) if so, the steps taken by Government so far in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) to (c) Yes, Sir. The State Reforms proposed by Department for Promotion of Industry
and Internal Trade (DPIIT) require States and Union Territories (UTs) to have a Single
Window System across various Departments with the following features:

i.  Allow online submission of application without the need to submit physical
copies of the application.

ii.  Eliminate physical touch-point for document submission and verification.
ii. Allow applicant to track status of application online.

iv. Ensure the applicant receives an SMS/e-mail notification as and when the
application is submitted and/or query is raised and/or application is appro ved/
rejected.

V.  Service wise approvals may be granted as and when received from the Department
concerned.

tOriginal notice of the question was received in Hindi.
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vi. Mandate that all queries/clarifications related to investors” application are sought
in one go and within 7 days of receipt of the application.

However, no target of doubling the growth rate in manufacturing sector as a result of
single window system has been fixed.

Under the assessment exercise of States/UTs for the year 2017-18, 21 States/UTs
have designed and implemented online Single Window System.

Dispute settlement among WTO members

835. SHRIMATI WANSUK SYIEM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether India has taken the initiative in holding a meeting of trade ministers
from 22 developing countries, producing a Delhi Declaration that calls for reinvigorating
rules-based multilateral system for dispute settlement among WTO members;

(b) whether US has initiated trade disputes with large developing countries like
India and China outside the multilateral framework, roping in the European Union for support;
and

(c) whether, while joining other developing countries to oppose the protectionist
polices of the US and EU, India itself has raised tariffs on a number of products in the name
of “Makein India”?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRIPIYUSH GOYAL): (a) Yes,
Sir. India hosted a meeting of trade ministers and officials from developing countries on
13-14 May 2019. The outcome document issued by 17 members reaffirms the pre-eminence
of the WTO as the global multilateral forum for trade rules negotiations and governance.
Members also agreed to work for strengthening the WTO and make it more effective.
Among other issues, members reaffirmed the centrality of dispute settlement system of the
WTO in providing enforceability and predictability to the multilateral trading system.

(b) Formal trade disputes by members of WTO are filed before the Dispute
Settlement Body (DSB) of the WTO which constitutes a panel for giving recommendations
and rulings which are then adopted by the DSB for implementation. US has not initiated
any formal trade dispute with India outside the multilateral framework (i.e. WTO) by roping
in the EU for support.

() India has varied customs duty rates in either direction from time to time, to
address various policy objectives and priorities, like making available raw materials on
competitive terms for domestic value addition, addressing inverted duty structures and
promote economic activity, within its bound rates, without violating its WTO obligations.



240  Written Answers to [RAJYA SABHA] Unstarred Questions

Exports to GDP ratio

836. SHRI MD. NADIMUL HAQUE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether the exports to Gross Domestic Product (GDP) ratio has been the lowest
consistently in the last three years;

(b) if so, the details thereof and the reasons therefor;

(c) the details of the rate of trade openness of the country in the last three years;
and

(d) the steps taken by Government to improve the above situation?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) and (b) The details of exports, Gross Domestic Product (GDP) and ratio of exports to
GDP during the last three years are as follows:

Years India”s Overall GDP at current Ratio of Exports
Exports prices to GDP
(in X crore) (in X crore) (%)
2016-17 29,48,772 1,53,62,386 19.19
2017-18 32,10,547 1,70,95,005 18.78
2018-19* 137,52,230 1,90,10,164 19.74

*Provisional Estimates, Source: CSO, MoSPI.

Thus, the exports to GDP ratio has increased from 19.19% in 2016-17 to 19.74% in 2018-19.

(c) and (d) The rate of trade openness of a country is defined as export plus import as
percentage of GDP. The rate of trade openness of India in the last three years is computed

as follows:
Years India’s Overall India”s Export plus GDP at Rate of
Exports Overall Import Import current prices Trade
(in%T crore)  (in T crore) (in X crore) (in T crore) openness
2016-17  29,48,772 32,20,591 61,69,363 1,53,62,386 40.16
2017-18  32,10,547 37,558,519 69,69,066 1,70,95,005 40.77
2018-19 37,552,230 44,93,933 82,46,163 1,90,10,164 43.38

* Provisional Estimates, Source: CSO, MoSPI.
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Thus, the rate of trade openness has increased in last three year The Government has

taken following steps to increase exports and improve the situation further:

Vi.

Vi.

viii.

A new Foreign Trade Policy (FTP) 2015-20 was launched on 1st April 2015. The
policy, inter alia, rationalised the earlier export promotion schemes and introduced
two new schemes, namely Merchandise Exports from India Scheme (MEIS) for
improving export of goods and “ Services Exports from India Scheme (SEIS)” for
increasing exports of services. Duty credit scrips issued under these schemes
were made fully transferable.

The policy includes measures to enhance procurement of capital goods from
indigenous manufacturers under the EPCG scheme by reducing specific export

obligation from 90 percent to 75 percent of the normal export obligation.

The policy provides issue of Advance Authorisation to allow duty free import of
inputs, which is physically incorporated in export product within a specified

timeline.

The Mid-term Review of the FTP 2015-20 was undertaken on 5th December, 2017.
Incentive rates for labour intensive / MSME sectors were increased by 2% with

a financial implication of ¥ 8,450 cr per year.

Niryat Bandhu Scheme has been launched for outreach/ trade awareness amongst

new/potential exporter

A new Logistics Division was created in the Department of Commerce to coordinate
integrated development of the logistics sector. India”s rank in World Bank”s

Logistics Performance Index moved up from 54 in 2014 to 44 in 2018.

Interest Equalization Scheme on pre and post shipment rupee export credit was
introduced from 1.4.2015 providing interest equalisation at 3% for labour intensive
| MSME sectors. The rate was increased to 5% for MSME sectors with effect from
2.11.2018 and merchant exporters were covered under the scheme with effect from
2.1.2019.

Various measures for improving ease of doing business were taken. India”s rank
in World Bank “Ease of doing business” ranking improved from 142 in 2014 to 77

in 2018 with the rank in “trading across borders” moving up from 122 to 80.
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X A new scheme called “Trade Infrastructure for Export Scheme (TIES)”” was launched
with effect from 1st April 2017 to address the export infrastructure gaps in the

country.

X A comprehensive “Agriculture Export Policy”” was launched on 6th December,
2018 with an aim to double farmers” income by 2022 and provide an impetus to
agricultural exports.

Xi. A new scheme called “Transport and Marketing Assistance”” (TMA) scheme has
been launched for mitigating disadvantage of higher cost of transportation for
export of specified agriculture products.

xii. A new scheme called Scheme for Rebate of State and Central Taxes and Levies
(RoSCTL) covering export of garments and made-ups was notified on 7.3.2019
providing refund of duties/taxes at higher rates.

Promotion of export of marine products

837. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
COMMERCEAND INDUSTRY be pleased to state:

(@ whether Government has formulated any scheme to promote export of marine
products with special focus on the State of Andhra Pradesh, given the fact that Andhra
Pradesh has one of the longest coastal line in the country and huge manpower is employed
in this field;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) MPEDAY schemes aim at infrastructure development and quality improvement for

promoting exports and such schemes also apply to the state of Andhra Pradesh.
(b) MPEDAY scheme details are given in Statement (See below).

(c) MPEDASschemes are applicable to all the maritime and aquaculture producing
states, however considering the importance of Andhra Pradesh in terms of aquaculture
production and sea caught material, MPEDA has set up 4 offices, 2 laboratories and 6
ELISA Labs there to provide technical services and testing facilities to the aquaculture
farmers of Andhra Pradesh.
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Statemment

Details of export development and financial assistance

schemes currently operated by MPEDA

(A) Market Promotion

Component

Description

1

2

1. Brand Promotion of MPEDA
Quality Logo Products.

2. Publicity and trade 1
promotion 2.
3
4,

3. Registration, Statistics and
Information Technology

4. Trade Promotion Office
(New Delhi/New York/Japan)

5. Market access studies through
in house and external experts,

Trade delegations, Buyer Seller Meets

Assistance for export promotion of value added

marine products bearing MPEDA Quality Logo /
warehousing and distribution of value added
products abroad. Maximum assistance extended
is ¥50 lakh / product to an exporter. An exporter
can apply for a maximum of three products and for

market promotion in maximum three markets.

Participation in Trade Fairs pertaining to the sector
Organizing overseas trade delegation, market
studies/surveys, Buyer seller meets, Road shows
and Other promotional events.

Production of Publicity literature, promotional
films, publicity in mass/social media, art work,
advertisement, etc.

Maintenance of trade portal, fish exchange
(www.fishexchange.mpeda.gov.in).

Enabling e-solutions on office functioning and
scheme implementation, registration of entities and
exporters etc.

Operation of MPEDA Trade Promotion Offices in
New Delhi, New York and Tokyo.

Two way approach-
a. Fornon-traditional markets - Conduct market
studies to find out the potential and the
measures to penetrate into the market.
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b. For Traditional markets - Trade delegations
and organize buyer seller meets to increase
our share in those markets.

B. Support for High End/Innovative Value Addition For Exports

Component

Description / Sub component

1

2

B.1. Support For HighEnd/
Innovative Value Addition
For Exports

a. Technology development for specific value added

products aims at increasing the share of value
added products in the Total seafood exports from
the country by providing assistance for the
establishment of state of art processing /
manufacturing facility to make high end value
added products such as surimi analogues, freeze
dried products, seafood dumplings, dimsums,
breaded and battered products etc for global
seafood customers.

Under Technology Development for Specific Value
Added Products Scheme, MPEDA is extending
financial assistance to seafood processing units
for establishment of infrastructure such as value
added processing machinery, cold storage, and
refrigerated / insulated trucks etc. with a maximum
financial assistance of ¥5 Crore per processing
establishment.

Assisting export processing units on expenses
related to certification, infrastructure upgradation/
modifications and layout changes to meet the
requirements of internationally accepted
certification systems.

Under this scheme the assistance will be @ 50 %
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2. Assistance for export
handling units for live/chilled
and dried marine products

of the Total admissible cost subject to a maximum
of ¥ 30 lakh per processing establishment

Under this component, assistance is provided for
setting up of handling units for chilled, dried and
live fish items, so as to offer a wide variety of
seafood to cater to the varied palette of customers
abroad.

The scope of the scheme is to motivate exporters
engaged in export of live/chilled/dried items to set
up approved establishment for handling these
items to increase the species exported in live /
chilled/dried condition and to improve the quality
of the fishery product exported.

Assistance for Export Chilled Fish Handling Centre
is 50% of the admissible cost incurred subject to
maximum financial assistance of ¥ 40 lakh,

whichever is less.

Assistance for Export Live Fish Handling Centre
is 50% of the admissible cost incurred subject to
maximum financial assistance of ¥ 27 lakh,

whichever is less.

Assistance for Export Dry Fish handling Centre is
50% of the admissible cost incurred subject to
maximum financial assistance of ¥ 36 Lakh

whichever is less.

(C) Certification for export traceability of wild caught and farmed products

1. Assistance for certification of
product value chain in seafood

1. Assistance for certification towards market access:

Assist the needs of farmers and exporters to obtain
market driven certifications such as Catch
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Certificate and Pre-Harvest Test (PHT) certificate,
DS 2031 certificate, ICCAT Swordfish /Big Eye
Tuna Statistical Document, Certificate of Legal
Origin etc. Sub-component also aims to assist
efforts (including auditor training, certification fee,
Stock Improvement Programmes) undertaken for
fishery improvement and certification, which
serves are market access tools for wild catch.
Assistance @50% subject to a maximum ceiling as
per the scheme conditions is extended to the

certified fishery, fishing vessels and exporter.

Assistance for certification of primary production:
Assistance is proposed to be provided for
certification of hatcheries, farms, feed mills,
ornamental fish units etc. towards ensuring the
traceability in the value chain of farmed
products.The assistance will include including
auditor training, certification fee, infrastructure up-
gradation / modification required for certification,
sustainable and disease free operations in primary
production systems. Assistance @50% subject to
amaximum ceiling as per the scheme conditions is

extended to the hatchery and farms.

Farming cluster development through National
Centre for Sustainable Aquaculture (NaCSA).

Capacity building for traceability sustainability and
skill development: To organize capacity building
efforts for traceability sustainability and skill
development (training including training, SC/ST

training, demonstrations, pilot projects, etc.)
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5. Traceability-Enrollment & GIS mapping and

disease diagnostics infrastructure.

(D) Export Oriented Aquaculture Technology Incubation

Export Oriented Aquaculture The objective of the Scheme is to support the
Technology Incubation ongoing export oriented Aquaculture Industry
ensuring their long term sustainability through
various aquaculture technologies for commercial
fin fish and shellfish species. Already developed
commercial viable technology for cage culture etc.
It also aims to transfer successful technology to
private operators on consultancy basis and PPP

mode.

(E) Quality Assurance

1. Quality Control Labs 1. National Residue Control Plan (NRCP)
2. Laboratory Infrastructure Development
3. ELISA Laboratories

4. Assistance for establishment of Mini lab - The

maximum assistance extended is %5 lakh @ 50%

2. Quality System Management 1. Capacity building of Processing Technologist, and
QC personnel of MPEDA

2. Inviting Health - Regulatory authorities / sending

delegation abroad

3. Network for Fish Quality and Sustainable Fishing
(NETFISH)

4. MPEDA Quality Logo certification.
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Development of national investment and manufacturing
zone at Kalinganagar in Odisha

838. SHRI NARENDRAKUMAR SWAIN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Central Government has taken necessary steps till date through its
respective Ministries for creation of the external infrastructure, as approved by Department
of Industrial Policy and Promotion in its final approval, for development of National
Investment and Manufacturing Zone (NIMZ) at Kalinganagar in Odisha;

(b)  whether the Central Government has taken any step on other NIMZs approved
in different States; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL):
(a) Government has granted final approval to National Investment and Manufacturing
Zone (NIMZ) in Kalinganagar, Jajpur district, Odisha. On the receipt of proposals from
State Government, the concerned central Ministries/Departments have undertaken steps
for creation/upgradation of external infrastructure linkages which are detailed at
Statement-1 (See below).

(b) and (c) Government has also granted final approval to two other NIMZs viz.,
Prakasam district, Andhra Pradesh and Sangareddy district (erstwhile Medak district),
Telangana. The steps taken by the central Ministries/Departments for creation/upgradation
of external infrastructure linkages for these NIMZs are given in Statement-II.

Statement-1
Steps taken for creation/upgradation of external infrastructure linkages
Road Connectivity

e Paradip-Kalinganagar section improvement (Length-121 Kms): Upgradation from
2-lane carriageway to 6-lane carriageway of NH-200 between Chandikhole to
KN1MZ and 4-lane carriageway to 6-lane carriageway of NH-5A between
Chandikhole to Paradip Port are in progress.

. Expansion of NH53/200 in and around KNIMZ (Lengh-132.36 Kms): Improvement
of the stretch Talcher-Duburi-Chandikhole to Four lane standard has been awarded
in three packages on EPC mode to Contractual agencies. Appointed date/
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Commencement date has been declared for two packages namely, Talcher to
Kamakhyanagar Section and Kamakhyanagar to Duburi section as 21.02.2019 and
23.02.2019, respectively.

Expansion of Brahmani River bridge: Initially it has been decided to upgrade
existing 2 lanes bridge with 6 lane bridge to cater the traffic. This work has been
included in the rehabilitation and upgradation work of Chandikhole to Duburi
Section of NH200 to 4 lane. Now the existing 2 lane bridge is to be retained and
new 3 lane bridge to be constructed on river Brahmani in the new carriageway as
part of the scope of work.

Expansion of NH 215 from Jajpur Road to Panikoili: The road from Jajpur Road to
Panikoili section of NH-215 has already been widened to 4-lane standard under
4 laning work of Panikoili- Rimuli Project section executed on BOT (Toll) mode.

Rail Connectivity

A Broad Gauge railway line of 104.24 Km in State of Odisha, between Angul and
Sukinda (Districts Angul & Jajpur respectively) is being constructed, which provides
a direct link between iron-ore rich areas of Odisha (Joda- Barbil) to steel and
sponge iron industries in Angul region and will also provide alternative route
between coal mining belt of Talcher to coal based thermal power plant in
Kalinganagar Industrial areas.

The execution of Angul- Sukinda new line project is being done by a SPV named
“Angul-Sukinda Railway Limited (ASRL)”” under participative scheme of Ministry
of Railways.

Waterways Connectivity

To improve waterways connectivity between Kalinganagar and Paradeep / Dhamra
Ports, a Detailed Project Report (DPR) for the development of National Waterway
- 5 (including above stretches) in Odisha has been undertaken and development
of an Inland Water Transport (IWT) terminal in the south of KNIMZ near Pankapal
village has been planned to meet external infrastructure linkages requirement for
NIMZ at Kalinganagar, Jajpur district in Odisha.

Paradip Port has developed a new berth of capacity 5 MMTPA with Ancillary
Facilities for handling clean cargo, including containers. The facilities at the
Terminal include 450M Berth, paved storage area of about 1 Lakh SQM and a
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warehouse complex of 600M x 40M with handling equipment like HMCS,RTGS, etc.
This Berth can be utilized by the industries in Kalinganagar Industrial Zone for
export of their finished products.

Statement-11

Steps taken by the Ministries/Departments for creation/upgradation of external
infrastructure linkages for NIMZs at Prakasham, Andhra Pradesh and
Sangareddy, Telangana

e Nadikudi-Srikalahasti New Railway Line (309 Kms) was sanctioned during
2015-16 which passes through Prakasam District.

e Survey for New Railway Line between Darsi and Narsaraopet (65 Kms) which
passes through Prakasam District was sanctioned in 2016-17.

e Doubling of Railway Line with OHE between Guntur and Guntakal (401 Kms)
which passes through Prakasam District was sanctioned in 2017-18.

e Third Railway line between Vijayawada-Guduru (293 Kms) which passes through
Prakasam District was sanctioned in 2017-18.

e Survey for a new railway line from Patancheru- Sangareddy- Jogipet- Medak
(95 Kms) was sanctioned in 2018-19.

Import of pulses

839. SHRIT. RATHINAVEL.: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ whether it is a fact that Government has allowed private traders to import upto
650,000 tonnes of pulses in the financial year ending March, 2020;

(b) if so, the details thereof;

(c) whether it is also a fact that due to inferior quality of pulses imported, many
traders are not interested to lift the stocks; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a) and
(b) The import of most pulses including toor, moong, urad and peas is restricted with Total
annual quota of 6.5 lakh MT. The Government has allowed millers/refiners to import 2 lakh
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MT of Toor, 1.5 lakh MT of Moong, 1.5 lakh MT of Urad and 1.5 lakh MT of Peas (Totalling
6.5 lakh MT) for the fiscal year 2019-20. Moreover, import of 1.75 lakh MT of pulses is also
allowed from Mozambique under bilateral MoU.

(c) and (d) There are no reported cases of imported inferior quality pulses and traders
not interested to lift the stocks.

Job creation in manufacturing and export sectors

840. SHRIRAJMANI PATEL.: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ whether it is a fact that the creation of jobs in the country has weakened due to
the downturn in the manufacturing and export sectors;

(b) ifso, the details thereof and the number of jobs likely to be created in the Private
and Public Sector Undertakings in next two years; and

(c) the details of employment likely to be generated in the country, State-wise and
sector-wise?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a) As
per the latest available estimates of Gross Domestic Product (GDP) by National Statistical
Office, the Gross Value Added (GVA), at constant prices (2011-12), for the manufacturing
sector registered a growth of 6.9 per cent in the year 2018-19 as compared to a growth of 5.9
per cent in the year 2017-18. The merchandise exports, as per DGCI&S, Department of
Commerce, registered a robust growth of 10.0 per cent and 8.8 per cent during 2017-18 and
2018-19 respectively.

(b) and (c) The Government has not made any projection on employment likely to be
generated in the country, State-wise or sector-wise.

Import and export misinvoicing

841. SHRI KAPILSIBAL: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ whether Government lost an estimated $ 13 billion of revenue in 2016 to import
and expor misinvoicing, if so, the details thereof; and

(b) the details of the corrective steps taken by Government to detect this

misinvoicing and actior taken in this regard?
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THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): () No
such loss has been estimated by the Government. Hence, no detail can be furnished.

(b) The Central Board of Indirect Taxes and Customs (CBIC) sensitises the field
formations and issues alerts from time to time in this regard. Further, the CBIC through its
investigation wings collects and develops intelligence on under/over valuation of goods
imported/exported and takes action in accordance of provisions of Customs Act, 1962 and
Rules made thereunder.

US-China trade issues

1842. SHRI P.L. PUNIA: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(@) the details of export of Indian products likely to get promoted as a result of
ongoing trade war between US and China;

(b) the extent to which the trade deficit of India with China could be reduced on
account of said trade war, year-wise details of the estimates including export made to
China; and

(c) the sectors in India witnessing increase in quantum of investment by US and
China due to Trade war, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRIPIYUSH GOYAL): (a) The
imposition of tariffs between the US and China provide a window of opportunity for
enhancing India”s exports to China and the US, on products in which India is relatively
competitive, particularly in sectors such as mineral products, machinery and mechanical
appliances and their parts, electrical machinery and equipment, chemicals, synthetic fibres
and textiles, and a few agricultural products such as honey, seafood, etc. Government has
sensitised all the trade promotion bodies to work towards enhancing exports by capitalizing
on this opportunity arising from the ongoing tariff standoff between the US and China.

(b) The extent of increase in export of Indian products towards reducing the trade
imbalance would depend upon a number of factors including, the cost competitiveness of
the product as compared to the similar product of other competing countries in the Chinese
market and other factors like generation of adequate exportable surpluses, market access,
etc. The Year wise details of exports made to China and the trade deficit with China is given

below:

tOriginal notice of the question was received in Hindi.
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(Values in US$ Millions)

India-China Trade 2014-2015 20152016  2016-2017 2017-2018  2018-19

Export 11,934.25 9,011.36 10,171.89 1333353  16,749.59
Import 60,413.17 61,707.95 61,283.03 76,380.70  70,319.55
TotaL Trade 72,347.42 70,719.31 86,552.59 89,714.23  87,069.14
Trade Deficit 4847892  -52,69659  -66,208.81  -63,047.17 -53,569.96

(Source: DGCI&S)

() The sector-wise Foreign Direct Investment (FDI) Equity Inflow reported from
the US and China during last five financial years is given in the Statement-1 (See below).
The escalation in trade tensions between the US and China is a recent factor. India”s
attractiveness as a destination for manufacturing has been steadily improving over the
past four years with ease of doing business, Make in India initiative, and other policy
initiatives such as Phased manufacturing Programme (PMP) for electronics, etc. While the
trade standoff may affect the investment decisions of the investing companies, the exact
quantum of investment attributable to it may not be discernible at this point of time.

Statement

Details of Sector-wise FDI equity Inflow reported from the U.S. and China
during the last five Country China

SI. No. Sector 2014-15 2015-16  2016-17 2017-18 2018-19 TotAL
Apr-Mar Apr-Mar  Apr-Mar Apr-Mar Apr-Mar

FDI in FDI in FDlIin  FDlin FDlin  FDIlin

uUs$ us$ uUs$ us$ us$ us$
million million million  million million  million
1 2 3 4 5 6 7 8

1. Metallurgical Industries 44.08 1.20 0.65 3.09 16.75 65.78
2. Mining 0.00 0.00 0.00 0.27 0.08 0.35
3. Power 20.06 0.00 0.00 0.00 0.00 20.06
4. Non-Conventional Energy ~ 0.00 12.68 0.00 9.34 24.44 46.45
5. Prime Mover (Other Than  4.04 5.49 0.00 0.00 0.00 9.53

Electrical Generators)
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1 2 3 4 5 6 7 8
6. Electrical Equipments 5.74 56.94 19.74 51.90 18.18 152.49
7. Computer Software & 5.05 3.38 8.38 2.02 5.10 23.94

Hardware
8.  Electronics 1.42 2.26 4.76 31.34 54.13 93.92
9.  Telecommunications 0.00 0.91 0.74 0.00 0.10 1.74
10. Information & 0.00 0.00 0.00 6.81 0.03 6.84
Broadcasting (Including
Print Media)
11. Automobile Industry 387.12 327.69 116.18 20.45 25.29 876.73
12. Air Transport (Including 0.00 0.00 0.00 0.00 1.36 1.36
Air Freight)
13. Sea Transport 0.00 0.05 0.00 0.00 111 1.16
14. Railway Related 0.00 0.00 0.00 0.00 0.44 0.44
Components
15. Industrial Machinery 8.06 26.02 0.12 10.55 9.22 53.97
16. Machine Tools 0.00 0.00 0.27 2.85 5.26 8.39
17. Agricultural Machinery 0.00 0.01 0.00 0.00 0.00 0.01
18. Earth-Moving Machinery 0.00 0.00 0.00 0.61 0.51 1.12
19. Miscellaneous Mechanical ~ 0.00 0.34 0.90 0.18 0.00 1.42
& Engineering Industries
20. Commercial, Office & 0.01 0.04 0.43 0.14 0.00 0.62
Household Equipments
21. Medical And Surgical 0.00 0.05 0.00 0.00 0.67 0.72
Appliances
22. Fertilizers 0.12 0.00 0.00 0.00 0.00 0.12
23. Chemicals (Other 0.00 4.16 2.63 22.40 1.16 30.36
Than Fertilizers)
24. Drugs & 0.00 0.00 0.00 0.00 131 131

Pharmaceuticals
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25. Textiles (Including 0.00 2.09 0.39 0.00 0.69 3.17
Dyed, Printed)

26. Paper And Pulp (Including  0.00 0.00 0.00 1.07 0.00 1.07
Paper Products)

27. Food Processing Industries  0.00 1.49 2.68 0.50 1.30 5.97

28. Soaps, Cosmetics & 0.00 0.00 0.00 0.00 0.15 0.15
Toilet Preparations

29. Rubber Goods 0.00 0.44 0.00 0.00 0.05 0.50

30. Leather, Leather Goods 0.00 0.00 1.05 0.00 0.02 1.07
And Pickers

31. Glue And Gelatin 0.00 0.00 0.00 0.00 0.07 0.07

32. Ceramics 0.31 0.00 0.00 0.24 0.00 0.56

33. Cement And Gypsum 0.00 0.00 0.19 0.00 0.00 0.19
Products

34. Timber Products 0.00 0.13 0.14 0.31 0.00 0.59

35. Consultancy Services 0.00 0.18 0.34 0.11 0.88 151

36. Services Sector 1.39 0.50 92.20 8.58 24.65 127.33

(Fin., Banking, Insurance,
Non Fin/Business,
Outsourcing, R&D,
Courier,Tech. Testing
And Analysis, Other)

37. Hospital & Diagnostic 0.00 0.32 0.30 0.07 0.14 0.84
Centres

38. Education 0.00 0.09 0.01 0.00 0.21 0.30

39. Hotel & Tourism 0.02 0.04 091 10.17 0.08 11.21

40. Trading 16.17 9.67 15.26 12.88 24.66 78.65

41. Retail Trading 0.00 0.00 0.00 0.08 247 2.55

42. Agriculture Services 0.34 0.00 1.41 0.00 0.97 2.73

43. Diamond,Gold Ornaments  0.00 0.00 0.99 0.51 0.00 1.50
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44. Printing Of Books 0.00 0.57 0.00 149.24 0.46 150.26
(Including Litho
Printing Industry)

45. Construction 0.32 3.34 4.19 1.07 0.70 9.62
(Infrastructure) Activities

46. Construction Development: 0.14 0.00 0.01 0.20 0.00 0.35
Townships, housing,
built-up infrastructure
and construction-
development projects

47. Miscellaneous Industries 0.35 1.33 2.38 321 6.38 13.64
Grand ToTtAL 494.75 461.40 277.25 350.22 229.01 1,812.63
Source: DPIHT
Statement-A

Financial year wise FDI equity inflows from April 2014 to March 2019
Country U.S.A.

SINo 2014-15 2015-16  2016-17 2017-18 2018-19 TotaL
Apr-Mar Apr-Mar  Apr-Mar Apr-Mar Apr-Mar

Sector FDI in FDI in FDlin  FDIlin FDlin  FDlin
us$ Uss$ uss$ uss$ uss$ uss$
million million million  million million  million
1 2 3 4 5 6 7 8

1. Metallurgical Industries 4.97 4.93 17.71 1.27 7.63 36.51
2. Mining 4.39 1.65 30.84 0.76 0.00 37.64
3. Power 13.93 118.18 11.10 0.93 29.37 173.51
4. Non-Conventional Energy  22.61 61.63 3.51 36.55 29.00 153.31
5. Petroleum & Natural Gas 1.29 18.70 0.22 1.65 0.25 22.11
6. BoilersAnd Steam 0.00 0.45 39.58 0.00 0.00 40.03

Generating Plants

7. Prime Mover (Other 14.89 1.58 0.24 1.49 0.38 18.57
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Than Electrical Generators)
8.  Electrical Equipments 9.00 5.94 7.32 13.98 8.48 44.72

9. Computer Software & 169.31 371.92 466.20 468.07 1,514.49 2,989.99

Hardware
10. Electronics 2.60 1.41 4.04 5.56 5.25 18.86
11. Telecommunications 27.00 35.95 3.24 12.40 15.20 93.79
12. Information & 21.00 4.72 2.66 266.23 4.04 298.65

Broadcasting (Including

Print Media)

13. Automobile Industry 782.85 313.05 52.76 201.53 56.04 1,406.24

14. Air Transport 8.80 2.30 1.26 7.21 0.82 20.40
(Including Air Freight)

15. Sea Transport 0.35 4.99 34.83 0.10 0.75 41.01
16. Railway Related 0.10 0.01 0.00 0.00 0.20 0.31
Components
17. Industrial Machinery 19.44 23.53 1.98 79.81 14.02 138.78
18. Machine Tools 0.29 0.38 2.00 8.22 1.98 12.86
19. Agricultural Machinery 0.00 0.01 0.01 0.06 0.00 0.08
20. Earth-Moving Machinery 0.00 0.67 0.56 0.08 0.00 131
21. Miscellaneous Mechanical ~ 1.59 10.92 10.02 4.13 3.18 29.84

& Engineering Industries

22. Commercial, Office & 0.00 0.07 1.31 0.00 0.02 1.40
Household Equipments

23. Medical And Surgical 191 3.57 17.33 112 0.46 24.40
Appliances

24. Industrial Instruments 0.00 0.00 0.16 0.67 0.35 1.18

25. Scientific Instruments 0.16 2.38 3.06 0.38 0.01 5.99

26. Fertilizers 0.21 0.00 0.00 0.00 0.45 0.67

27. Chemicals (Other 29.26 28.63 35.68 69.43 25.19 188.19

Than Fertilizers)
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28. Dye-Stuffs 0.00 0.00 0.00 0.00 0.17 0.17
29. Drugs & Pharmaceuticals 2.90 36.77 541 14.20 19.67 78.95
30. Textiles (Including Dyed, 7.55 14.52 64.94 43.28 14.22 14451

Printed)
31. Paper And Pulp 0.50 0.20 0.75 0.23 0.90 2.58
(Including Paper Products)
32. Sugar 6.62 7.49 0.00 0.52 0.00 14.63
33. Fermentation Industries 6.25 241 1.40 10.46 22.52 43.04
34. Food Processing Industries 116.11 76.03 189.83 46.14 72.68 500.77
35. \egetable Oils And 0.00 0.00 12.81 1.07 0.04 13.92
Vanaspati
36. Soaps, Cosmetics & 0.00 0.07 25.18 13.66 6.14 45.04
Toilet Preparations
37. Rubber Goods 17.16 1.83 2.21 7.64 0.30 29.14
38. Leather,Leather Goods 0.16 0.17 0.19 0.00 0.04 0.55
And Pickers
39. Glue And Gelatin 0.01 0.74 0.06 0.03 4.90 5.73
40. Glass 1.02 9.05 2.06 2.19 0.04 14.36
41. Ceramics 2.09 0.19 1.01 4.68 0.00 7.96
42. Cement And Gypsum 0.10 0.00 1.38 0.00 0.00 1.48
Products
43. Timber Products 291 8.25 8.84 1.41 151 22.91
44. Consultancy Services 25.90 48.28 18.97 26.46 46.14 165.75
45. Services Sector 309.74 347.31 895.55 382.36 748,51 2,683.46
(Fin.,Banking, Insurance,
NonFin/Business,
Outsourcing, R&D,
Courier, Tech. Testing
and Analysis, Other)
46. Hospital & Diagnostic 62.27 61.60 25.28 78.62 38.83 266.60

Centres
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1 2 3 4 5 6 7 8
47. Education 3.00 13.98 14.72 35.94 100.35 168.00
48. Hotel & Tourism 4.29 28.92 6.65 22.67 16.29 78.82
49. Trading 59.64 160.73 89.52 101.32 132.90 544.11
50. Retail Trading 2.72 0.98 0.67 1.22 8.92 14.50
51. Agriculture Services 1.28 3.60 3.72 2.57 1.36 12.53
52. Diamond,Gold Ornaments  0.38 1.07 34.08 0.00 0.24 35.77
53. TeaAnd Coffee 0.00 0.00 0.04 0.03 1.09 1.16

(Processing & Warehousing
Coffee & Rubber)
54. Printing Of Books 6.16 20.00 6.03 8.76 49.50 90.44
(Including Litho Printing
Industry)
55. Construction 20.89 2,275.03 203.95 63.43 55.19 2,618.50
(Infrastructure)
Activities
56. Construction 5.46 2.00 1.78 1.25 1.33 11.82
Development: Townships,
housing, built-up
infrastructure and
construction-
development
projects
57. Miscellaneous 22.55 53.47 14.70 43.03 77.22 210.97
Industries
Grand ToTtAL 1,823.60 4,192.29 2,379.31 2,094.79 3,138.54 13,628.53

Source: DPIIT

Targets set for import and export

1843. SHRIP.L. PUNIA: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(@ the details of targets set for import and export by India during the last five

years;

tOriginal notice of the question was received in Hindi.
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(b) the quantum of import and export made in terms of US Dollar in compliance with
stipulated target during the last five years, the details thereof;

(c) whether it is a fact that India is not producing goods and services as per its
domestic demands towards achieving the balance of trade, if so, the details of goods and

services involved therein; and

(d) the measures being adopted by India towards achieving a trade surplus, the
details including achievements during last five years?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a) and
(b) As per Foreign Trade Policy 2015-20, the Government aims to increase India”s export of
merchandise and services from US$ 465.9 billion to approximately US$ 900 billion by 2019-
20 and to raise India”s share in world exports (Goods and Services) from 2% to 3.5%. India”s
share in world exports (Goods and Services) has increased to 2.1 % in 2017 as per WTO
estimates. The value of India”s overall exports (merchandise and services) and imports
(merchandise and services) made in terms of US$ billion during last 5 years are as follows:

Years Export % Change Import % Change
2013-14 466.23 - 528.96 -

2014-15 468.46 048 529,61 0.12
2015-16 416.60 -11.07 465.64 -12.08
2016-17 440,05 563 480.26 314
2017-18 498.63 1331 583.08 2141
2018-19* 535.86 747 639.49 9.68

Source: DGCI&S & RBI (*Provisional)

(c) Itisa fact that India produces more goods than the domestic demand in some
sectors while it produces less goods than the domestic demands in some other sector. The
major commodity sectors with trade surplus and trade deficit in 2018-19 are given in
Statement-1 and Statement-I1 respectively (See below). Regarding services sector, India
has a trade surplus of 80.33 US$ billion in 2018-19.

(d) Government has taken following key measures for achieving trade surplus by
boosting exports and reducing imports:

i.  Anew Foreign Trade Policy (FTP) 2015-20 was launched on 1st April 2015. The
FTP 2015-20 provides a framework for increasing exports of goods and services
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Vi.

Vii.

viii.

as well as generation of employment and increasing value addition in the country,
in line with the “Make in India”, “Digital India”, “Skills India”, “Startup India” and
“Ease of doing business” initiatives. The policy, inter alia, rationalised the earlier
export promotion schemes and introduced two new schemes, namely Merchandise
Exports from India Scheme (MEIS) for improving export of goods and “ Services
Exports from India Scheme (SEIS)” for increasing exports of services. Duty credit
scrips issued under these schemes were made fully transferable.

A new Logistics Division was created in the Department of Commerce to coordinate
integrated development of the logistics sector. India”s rank in World Bank”s
Logistics Performance Index moved up from 54 in 2014 to 44 in 2018.

Various measures for improving ease of doing business were taken. India”s rank
in World Bank “ Ease of doing business” ranking improved from 142 in 2014 to 77
in 2018 with the rank in “trading across borders” moving up from 122 to 80.

A comprehensive “Agriculture Export Policy”” was launched on 6th December,
2018 with an aim to double farmers” income by 2022 and provide an impetus to
agricultural exports.

A new scheme called “Trade Infrastructure for Export Scheme (TIES)”” was launched
with effect from 1st April 2017 to address the export infrastructure gaps in the
country.

A new scheme called “Transport and Marketing Assistance”” (TMA) scheme has
been launched for mitigating disadvantage of higher cost of transportation for
export of specified agriculture products.

The policy includes measures to nudge procurement of capital goods from
indigenous manufacturers under the EPCG scheme by reducing specific export
obligation from 90 percent to 75 percent of the normal export obligation.

The policy provides issue of Advance Authorisation to allow duty free import of
inputs, which is physically incorporated in export product within a specified
timeline.

The Mid-term Review of the FTP 2015-20 was undertaken on 5th December, 2017.
Incentive rates for labour intensive / MSME sectors were increased by 2% with
a financial implication of ¥ 8,450 cr per year.

Niryat Bandhu Scheme has been launched for outreach/ trade awareness amongst
new/potential exporters.
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Xi. Interest Equalization Scheme on pre and post shipment rupee export credit was
introduced from 1.4.2015 providing interest equalisation at 3% for labour intensive
/ MSME sectors. The rate was increased to 5% for MSME sectors with effect from
2.11.2018 and merchant exporters were covered under the scheme with effect from
2.1.2019.

xii. A new scheme called Scheme for Rebate of State and Central Taxes and Levies
(RoSCTL) covering export of garments and made-ups was notified on 7.3.2019
providing refund of duties/taxes at higher rates.

Statement-1
Major Principal Commodity-wise trade surplus in 2018-19
(value in US$ millions)

SI. No. Commodity Export Import  Trade Surplus

1 2 3 4 5

1 Petroleum Products 46544.44 26876.33 19668.11

2. Drug Formulations, Biologicals 14388.79 2018.56 12370.23

4. Gold and Other Precs Metl Jwlery 12937.6 667.87 12269.73

5. Rmg Cotton Incl Accessories 8694.73 547.74 8146.99

6. Motor Vehicle/Cars 8499.59 364.22 8135.37

7. Marine Products 6802.24 155.7 6646.54

8. Cotton Fabrics, Madeups Etc. 5947.11 497.94 5449.17

9. Cotton Yarn 3895.52 21.05 3874.47

10. Rmg Man-made Fibres 385291 32398 3528.93

11. Rice (Other Than Basmoti) 3040.22 456 3035.66

12. Buffalo Meat 3587.15 0 3587.15

13. Rmg of Othr Textle Matrl 3222.67 208.64 3014.03

14. Manmade Yarn, Fabrics, Madeups 4980.51 2202.13 2778.38

15. Spices 332256 1132.39 2190.17

16. Products of Iron and Steel 7259.23 5074.4 2184.83

17. Dyes 2538.45 358.7 2179.75

18. Two and Three Wheelers 2126.99 48.36 2078.63
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1 2 3 4 5

19.  Agro Chemicals 3156.52 1332.95 182357
20. Footwear of Leather 219813 413.02 1785.11
21 Granit, Natrl Stone and Product 1974.6 351.84 1622.76
22. Cotton Raw Incld. Waste 210441 632.98 1471.43
23. Auto Tyres and Tubes 1910.08 447.74 1462.34-
24, Oil Meals 1511.52 125.26 1386.26
25. Carpet (Excl. Silk) Handmade 1465.74 101.05 1364.69

Source: DGCI&S, Kolkata
Statement-11

Major Principal Commodity-wise trade deficit in 2018-19
(Value in US$ millions)

SI. No. Commodity Export Import  Trade Deficit
1 2 3 4 5

1 Petroleum: Crude 0.00 11404212 -1,14,042.12
2. Gold 11827 32897.45 -31714.75
3 Coal, Coke and Briquittes etc. 155.42 2617205  -26016.63
4, Telecom Instruments 2706.48 1791747  -15210.99
5. Electronics Components 2395.63 1574584  -13350.21
6. Vegetable Oils 106.79 9890.32 978353
7. Computer Hardware, Peripherals 34543 8955.44 -8610.01
8. Plastic Raw Materials 4483.77 11421.59 -6937.82
9. Indl. Machnry for Dairy etc. 5884.97 12470.36 -6585.39
10. Fertilezers Manufactured 136.84 6634.75 -6497.91
11. Aircraft, Spacecraft and Parts 1715.27 7614.72 -5899.45
12, Electronics Instruments 2505.8 8010.11 -5504.31
13. Organic Chemicals 9326.52 14250.32 -4923.8
14. Inorganic Chemicals 1072.88 5656.54 -4583.66
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1 2 3 4 5

15. Consumer Electronics 440.07 4842.56 -4402.49
16. Copper and Prdcts Made of Copr 1066.84 5346.73 -4279.89
17. Silver 1171 374822 -3736.51
18. Bulk Minerals and Ores 618.05 3875.98 -3257.93
10. Medical and Scientific Instrum 1451.72 4632.05 -3180.33
20. Machine Tools 49459 3523.95 -3029.36
21. Iron and Steel 9742.01 1258154 -2839.53
22. Project Goods 16.05 “2375.57 -2359.52
23. Residue Chemicl and Alled Prod 5259.62 754353 -2283.91
24, AC, Refrigeration Machnry Etc. 1983.7 3744.33 -1760.63
25. Other Commodities 33143 4988.31 -1674.01

Source: DGCI&S, Kolkata

Initiatives to boost trade with African countries

844. SHRIMATI SHANTA CHHETRI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether the Ministry is aware that the initiatives taken by it to boost trade with
African countries has met its desired goal;

(b) whether the Ministry was able to build an effective engagement with the Indian
diaspora in Africa in order to further deepen and strengthen India-Africa trade ties; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a) to
(c) Yes Sir, various steps have been taken by the Department of Commerce, to boost trade
with African countries. The trade between India and African countries is reviewed regularly,
including through institutional mechanism such as Joint Commission Meetings (JCM) and
Joint Trade Committee (JTC) Meetings. In order to give further impetus to India-Africa
trade, the 4th India-Africa Trade Ministers” Meeting was held in New Delhi on 23rd October,
2015. Negotiations to enter into Comprehensive Economic Cooperation and Partnership
Agreement (CECPA) with Mauritius and Preferential Trade Agreement (PTA) with South
African Customs Union (SACU), a customs union among five countries of Southern Africa:
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Botswana, Lesotho, Namibia, South Africa and Eswatini, are in progress. Department of
Commerce also provides Financial support to Business Federations/Chambers, and Export
Promotion Councils (EPCs), under its Market Access Initiatives (MAI) Scheme to participate
in international trade exhibitions, Buyer Sellers” Meet (BSM) etc., with a view to diversify
and boost exports to the partner countries including Africa region. As a result of the said
initiatives, our exports to African countries registered a growth of 14.6 % in 2018-19 over
the previous year i.e. 2017-18. Department of Commerce, through Indian Missions, have
regular interactions with Indian “business community in Africa with a view to leverage their
presence and active role in business activities, to further deepen and strengthen India-
Africa bilateral trade.

Industrial development of hilly States

845. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether certain areas/ regions in hilly States in the country, despite having rich
natural resources, are still industrially backward,;

(b) if so, the details thereof along with the reaction of Government thereto, State-
wise, including Himachal Pradesh and Uttarakhand,;

(c) whether Government proposes to promote industrial development of the said

areas/regions;

(d) if so, the details thereof including the funds sanctioned and targets fixed in this
regard, State-wise; and

(e) the other steps taken by Government to promote industrial development of the
said areas/regions in the country?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI PIYUSH GOYAL): (a) to
(e) Department for Promotion of Industry and Internal Trade (DPIIT) has been implementing
following schemes for providing incentives to industries in States of Jammu and Kashmir
(J&K), Himachal Pradesh, Uttarakhand and North Eastern States including Sikkim.

(1) The Scheme for Jammu and Kashmir covers manufacturing & services sector and
provides (i) Central Capital Investment Incentive (30% of the investment in plant
& machinery with an upper limit of ¥ 5 crore), (ii) Central Interest Incentive (3%
interest on working capital for 5 years) and (iii) Central Comprehensive Insurance
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Incentive (Reimbursement of 100% insurance premium for 5 years), (iv) Income Tax
Reimbursement of centre”s share for 5 years, (v) GST reimbursement of Central
Govt. share of CGST & IGST for 5 years, (vi) Employment Incentive under which
additional 3.67% of the employer % contribution to EPF in addition to Govt. bearing
8.33% Employee Pension Scheme (EPS) contribution of the employer in Pradhan
Mantri Rojgar Protsahan Yojana (PMRPY) and (vii) Transport incentive on finished
goods movement by Railways(20% cost of the transportation), by Inland Waterways
Authority (20% of the cost of transportation) and by air (33% of cost transportation
of air freight) from the station/port/airport nearest to unit to the station/port/
airport nearest to the destination point. Extension of scheme beyond 31.03.2020
will be considered after evaluation of the scheme.

In case of J&K, a single unit can avail overall benefits upto ¥ 200 crore.

The scheme for Himachal Pradesh and Uttarakhand also covers manufacturing and
services sector and provides (i) Central Capital Investment Incentive (30% of the
investment in plant and machinery with an upper limit of ¥ 5 crore), (ii) Central
Comprehensive Insurance Incentive (Reimbursement of 100% insurance premium
for 5 years). The scheme is in force from 01.04.2017 to 31.03.2022.

For the Himalayan states (J&K, Himachal Pradesh and Uttarakhand) under the
Special Package scheme, a sum of ¥ 534.57 crore (including Transport subsidy)
has been disbursed in last five years (¥ 214.48 crore for Himachal Pradesh and
¥ 124.60 crore for Uttarakhand).

The scheme for North Eastern Region (NER) including Sikkim will cover
manufacturing and services sector. It will give encouragement to MSME in
manufacturing and services. Information technology will be leveraged to process
and approve proposals and release of payment. Various benefits provided under
the scheme are: (i) Central Capital Investment Incentive (30% of the investment
in plant & machinery with an upper limit of ¥ 5 crore), (ii) Central Interest Incentive
(3% interest on working capital for first 5 years from the date of commencement
of commercial production/operation), (iii) Central Comprehensive Insurance
Incentive (Reimbursement of 100% insurance premium for 5 years), (iv) Income Tax
Reimbursement of centre”s share for 5 years, (v) GST reimbursement of Central
Govt, share of CGST & IGST for 5 years, (vi) Employment Incentive under which
additional 3.67% of the employer% contribution to EPF in addition to Govt.,
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bearing 8.33% Employee Pension Scheme (EPS) contribution of the employer in
Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) and (vii) Transport incentive
on finished goods movement by Railways(20% cost of the transportation), by
Inland Waterways Authority (20% of the cost of transportation) and by air (33%
of cost transportation of air freight) from the station/port/airport nearest to unit
to the station/port/airport nearest to the destination point.

There is an Overall Cap of ¥ 200 crore per unit for benefits under all components
subject to investment in Plant and machinery.

To promote industrialization in NER States, a sum of ¥ 3561.32 crore has been
disbursed to the NER states in last five years.

Interactive session with stakeholders in the North Eastern Region states for
familiarization on NEIDS was held in Guwahati and Itanagar.

Scheme of Budgetary Support under Goods and Services Tax (GST) Regime to the
units located in the states of Jammu and Kashmir, Uttarakhand, Himachal Pradesh
and North Eastern States including Sikkim. The said Scheme came into operation
w.e.f. 01.07.2017 for an eligible unit and shall remain in operation for residual
period for each of the eligible unit in respect of specified goods. The overall
scheme is valid upto 30.06.2027.

Under Budgetary Support Scheme DPIIT has been authorized a budget of ¥ 4200
crore for F.Y. 2017-18 to F.Y. 2019-20. A Total of ¥ 574.38 crore for Himachal Pradesh
and ¥ 2281.82 crore for Uttarakhand has been disbursed under the scheme.

In addition, Industrial Infrastructure Up-gradation Scheme (11US) was launched in
2003 with the objective of enhancing industrial competitiveness of domestic
industry by providing quality infrastructure through public private partnership in
selected functional clusters/locations which have the potential to become globally
competitive. Under 11US, 37 projects were sanctioned in the 10th and 11th Five
Year Plan Periods, out of these 31 projects have been completed and 6 projects
are under implementation. The scheme was continued after being renamed as
MIIUS (Modified Industrial Infrastructure Up-Gradation Scheme) with effect from
July, 2013. Under MIIUS, projects have been undertaken to upgrade infrastructure
in existing Industrial Parks/ Estates/ Areas. Greenfield Projects have also been
undertaken in backward areas and North Eastern Region (NER). Projects are being
implemented by the State Implementing Agency (SIA) of the State Government.
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Under MIIUS scheme, 18 projects have been sanctioned, out of which 5 projects
have been completed and remaining 13 are under implementation. Further, MIIUS
scheme was valid till 31.03.2017 and no new projects are being taken up under this
scheme. Details of projects are given in Statement.

Statement
List of completed as well as ongoing projects under 1HUS/MIUS

(i) List of Completed projects under IHHUS/MIIUS

SI. Scheme Name of the State Total Appr- Released
No. Name Industrial Cluster Project  oved GOl
Cost GOl grant

(in%cr) grant (in cr.)

(in%cr)

1 2 3 4 5 6 7

1. 1IUS Pharma Cluster, Hyderabad Telangana 66.16 49.62  48.13
2. 1IUS Chemical Cluster, Ahmedabad Gujarat 73.02 41.80 41.39
3. 1IUS Chemical Cluster, Ankleshwar Gujarat 152.83 50.00 49.50
4.  1IUS Chemical Cluster, Vapi Gujarat 54.31 40.49  39.28
5. 1lUS Foundry Cluster, Belgam Karnataka 24.78 18.58 18.02
6. 1lUS Machine Tools Cluster, Bangalore Karnataka 135.50 49.12  47.65
7. 1US Textile Cluster, Ichalkaranji Maharashtra 68.49 33.25 3291
8. 1lUS Auto Components Cluster, Pune Maharashtra 59.99 44.99 4454
9. 1lUS Auto Components Cluster, Pithampur MP 65.20 47.23  46.76
10. 1IUS  Textiles Cluster, Ludhiana, Punjab Punjab 17.19 12.24 13.16
11. 1IUS  Marble Cluster, Kishangarh Rajasthan 52.87 26.79  26.53
12. 1IUS Auto Components Cluster, Chennai TN 57.06 29.32  29.02
13. I1IUS Cereals Pulses & Staples Cluster, Madurai TN 40.20 30.15 29.85
14. 1IUS  Foundry/Pump/Motor Cluster, Coimbatore TN 55.57 39.66 39.08
15. 1lUS Leather Cluster, Ambur TN 113.51 45.08  43.50
16. 1lUS  Textiles Cluster, Tirupur TN 143.00 50.00 49.50

17. 1IUS  Multi Industry Cluster, Haldia WB 58.85 25.40 34.89
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1 2 3 4 5 6 7

18. IIUS Iron & Steel Cluster, Raipur Chhattishgarh 58.82 21.16 20.94
19. IIUS  Metallurgical Cluster, Jajpur Odisha 88.62 50.00 49.50
20. IIUS  Coir Cluster, Alappuzha Kerala 56.80 42.60 41.32
21. 1lUS  Auto Components Cluster, Vijaywada AP 30.67 23.01 2231
22. 1lUS  Leather Cluster, Kanpur UP 14.34 9.32 9.04
23. 1lUS Gem & Jewellery Cluster, Surat Gujarat 61.00 45.61 44.36
24. 1lUS  Engineering Cluster, Nashik Maharashtra 67.26 42.88  42.45
25. 1lUS  Handloom Cluster, Chanderi MP 42.66 22.39 21.78
26. IIUS Auto Cluster, Adityapur Jharkhand 65.63 47.79  46.37
27. 1IUS  Marathwada Automobile Cluster, Maharashtra 82.55 60.00 58.20

Aurangabad

28. 1lUS Baddi Infrastructure, Baddi HP 88.43 59.95 58.15
29. 1lUS Bamboo Technology Park, Guwahati Assam 62.28 52.63 51.05
30. IHUS Narol Textiles Infrastructure and Gujarat 196.56 58.28 56.53

Environment Management, Narol
31. 1lUS  Kolhapur Foundry Cluster Maharashtra 44.9 32.59 31.62

32. MIIUS Bobbili growth Center, Andhra Pradesh 10.16 2.54 2.60
Vizianagaram District

33. MIIUS Industrial Growth Centre, Chhattisgarh 49.83 12.26  12.26
Urla, Distt. Raipur

34. MIIUS Sirgitti Engineering Cluster Chhattisgarh 41.76 8.74 8.74
35. MIIUS Industrial Area, Ujjaini, Dhar MP 48.48 12.62 12.62
36. MIIUS Hosur Engineering Industry Cluster Tamil Nadu 30.40 7.69 7.69

(i) List of ongoing Projects under HUS/MIIUS:

SI. Scheme Name of the State Project  Appro- Rele- Physical
No. Name Industrial Cluster Cost ved GOl  ased  progress
(in ¥ cr) grant GOl (in%)
(in%cr) grant
(in X cr)
1 2 3 4 5 6 7 8

1. 1IUS Rubber Cluster, Howrah WB 41.01 15.72 15.24 76.33%
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1 2 3 4 5 6 7 8

2. 1lUS Foundry Cluster, Howrah WB 95.03 38.68 37.52 58.34%

3. 1IUS Pandhurna Industrial MP 81.10 43.07 41.77 69.88%
Cluster, Chhindwara

4. 1IlUS Readymade Garments MP 60.76 39.68 38.49 84.93%
Cluster, Jabalpur

5. 1IUS Plastic, Polymer and Odisha 81.90 58.28 52.45 96.47%
Allied Cluster, Balasore

6. 1IUS Tiruchirapalli Engineering TN 102.81 58.28 52.45 75.41%
and Technology Cluster,
Tirruchirapalli

7.  MIIUS Hindupur Growth Centre Andhra 54.20 14.93 10.45 20.03%
& IP Gollapuram, Pradesh
Anantpur District,

8.  MIIUS Industrial Infra Upgradation Haryana 39.60 10.24 11.97 20.39%
of IMT Manesar

9.  MIIUS Industrial Infra Upgradation Haryana 36.67 9.62 10.26 23.52%
at IMT, Bawal

10. MIIUS Industrial Area, Kandrauri HP 95.77 24.07 16.85 46.48%

11. MIIUS Industrial Area, Pandoga HP 88.05 22.62 15.83 56.34%

12. MIIUS Industrial Estate, Kathua J&K 31.84 14.00 14.00 57.02%

13. MIIUS Kaolhar Industrial Area, Karnataka 96.66 18.96 18.96 63.36%
Bidar

14. MIIUS KINFRA Defence Park, Kerala 130.94 50.00 50.00 85.00%
Palakkad

15. MIIUS Zunagtui Industrial Estate, Mizoram 18.02 14.18 14.18 53.34%
Aizwl

16. MIIUS Industrial Area, Sitapur, MP 75.00 12.75 12.75 90.71%
Morena

17. MIIUS Light Engineering Cluster, Punjab 44.26 13.06 13.06 75.00%
Nabha, Patiala

18. MIIUS Bodhjungnagar Industrial Tripura 59.93 43.51 43.44 90.30%
Area

19. MIIUS RK Nagar Industrial Tripura 52.25 38.76 38.76 91.80%

Area
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Hike in cement price

846. SHRIMATI AMBIKASONI:
DR.T.SUBBARAMI REDDY:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ whether Government”s attention is drawn towards recent hike in cement price,

almost doubling up to ¥400 per 50 kg bag, while there was no increase in the input costs;
(b) if so, the response of Government;

() whether any complaint was made in the Competition Commission of India to
curb cartelization by cement companies as done in the past;

(d) if so, the details thereof; and

(e) the measures taken to keep the price of cement under control for affordable
homes for poor?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRIPIYUSH GOYAL): (a) to
(e) Yes Sir, Complaints have been received regarding hike in cement price and cartelization
by cement companies. As per the information provided by Competition Commission of
India (CCI) complaints regarding hike in cement price and cartelization by cement companies
are under examination with them. CClI has further informed that in addition, two cases (Case
No. 77/2016 and Reference Case no. 04/2016) were filed alleging cartelization by cement
companies. These cases were referred to Director General for investigation vide order
dated 06.12.2016. However, proceedings in the matter have been kept in abeyance by the
Hon”ble Guwahati High Court vide order dated 14.09.2018. The cement industry was de-
licensed in 1991 under the policy of economic liberalization. The control over price and

distribution of cement has since been removed.
Services under Services Export Promotion Council

847. SHRIA. VIJAYAKUMAR: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ the number of service sectors under Services Export Promotion Council (SEPC);
(b) the number of initiatives taken to promote legal services under SEPC;

(c) whetheritis afact that many of the legal fraternity are not fulfilling the criteria
to provide legal services in foreign countries; and
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(d) if so, the reasons therefor?

THE MINISTER OF COMMERCEAND INDUSTRY (SHRIPIYUSH GOYAL): (a) As
per DGFT Public Notice No. 26/2015-2020 dated 1st August 2018, the following services
sectors fall under the purview of Services Export Promotion Council (SEPC) under the
relevant appendix of Foreign Trade Policy, 2015-20:

i. Accounting/Auditing and Book-Keeping Services

ii. Advertising Services

iii. Architectural Services

iv. Consultancy Services

v. Distribution Services

vi. Educational Services

vii. Entertainment Services Including Audio-Visual Services
viii. Environmental Services

ix. Healthcare Services

x Hotel and Tourism Services

Xi. Legal Services

xii. Maritime Transport

xiii. Marketing Research and Public Opinion Polling Services/Management Services
xiv. Printing and Publishing

xv. Others

(b) SEPC has participated and organised activities for promoting legal services.
This includes the following:-

i. SEPC took a delegation which included Legal Services exporters to the China
International Fair for Trade in Services in May/June 2019 and to the World
Congress of Accountants held in Sydney, Australia in November 2018.

ii. SEPC organized EU-GDPR (General Data Protection Regulation) India Road Show
at Mumbai, Ahmedabad and New Delhi in August & September 2018 which
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focused on Data Protection and Privacy Protocols to educate regarding legal
provisions of EU”s GDPR Regulation.

(c) and (d) As per Centre for Trade and Investment Law, the Indian Advocates Act
allows law graduates to register with the Bar Council of a State after an LLB degree. Holding
an LLB degree is sufficient for an Indian lawyer to be considered as an “ Advocate” and
practice law in India on clearing the All India Bar Examination. However, in other countries
like US and UK, an Indian advocate (who happens to hold only an LLB degree) would have
to clear certain additional requirements. For example, in order to practice law in the US, the
legal practitioner is required to pass the Bar Examination of the particular State. In States
like New York and California, the credits required to appear in the Bar Examination are 12
credits or more. To obtain these credits, an Indian advocate would need to obtaina US LLM
degree. The UK requires lawyers from other countries (including India) to pass the QLTS
(Qualified Lawyers Transfer Scheme). The high fee for QLTS is an additional burden which
could deter Indian advocates from applying for QLTS and hence, remain unqualified to
practice in the UK.

The above requirements make Indian legal fraternity not qualified to provide legal
services in countries like the US and the UK, unless the additional requirements are fulfilled.

However, some jurisdictions like Singapore have created the concept of a Foreign
Legal Consultant (FLCs) to bypass this hurdle. These jurisdictions permit FLCs to practice
foreign and international law without enrolling in the local bar councils. For example, in
Singapore, Indian advocates are free to practice foreign law in Singapore on registration
with Legal Services Regulatory Authority.

In India, the Hon ” ble Supreme Court in its decision in March 2018 upheld the ban on
foreign law firms from setting up an office, or practice Indian law, in the country. Foreign
lawyers can give advice to Indian clientsona “ fly-in and fly-out” basis, casually and foreign
lawyers can appear in international commercial arbitration proceedings in India.

Continuous decline of share of agriculture sector to
GVA of the country

848. DR.K.V.P. RAMACHANDRARAO: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ whether Government considers the continuous decline in the share of agriculture
and allied sectors to Gross Value Added (GVA) of the country as expected outcome in a
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country where more than 50 per cent population are engaged in these sectors for livelihood:;
and

(b) whether itis not an indicator to show that contribution of more than 50 per cent
of people to the country”s economy is decreasing and thus they were going into poverty
continuously?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRINARENDRA
SINGH TOMAR): (a) The country has witnessed relatively much faster rate of growth in
sectors other than agriculture, resulting in a decline of the share of agriculture and allied
sector in the economy. This is on account of structural changes due to a shift from a
traditional agrarian economy to industry and service dominated one. This phenomenon is
generally expected in the normal development process of developing economies including
India.

(b) Inorder to have a comprehensive assessment of the situation of farmers in the
country, the National Sample Survey Office (NSSO) conducts “ Situation Assessment Survey
of Agricultural Households” from time to time. The first such Survey was conducted in rural
parts of the country during NSS 59th round (January 2003- December 2003). Thereafter, a
repeat survey was conducted during NSS 70th round (January 2013- December 2013). As
per the Survey results, the average monthly income per agricultural household from various
sources is estimated to have increased from 2115 in 2003 to ¥ 6426 in 2013.

Moreover, as per the poverty estimates of the erstwhile Planning Commission, the
rural population living Below Poverty Line (BPL), including both farm and non-farm rural
population, has come down from 42.0 percent in 2004-05 to 25.7 percent in 2011-12.

Timely payment to sugarcane growing farmers

1849. CH. SUKHRAM SINGH YADAV:
SHRIVISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYAVERMA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be
pleased to state:

(@) the details of the outstanding amount of sugarcane growing farmers due on
sugar mills during the last three years and the current year, year-wise and State-wise;

(b) whether it is a fact that year after year, sugarcane growing farmers are not being
paid on time because of which the outstanding amount has been increasing; and

tOriginal notice of the question was received in Hindi.
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(c) the steps taken by Government keeping in view the non-payment to sugarcane
growing farmers by sugar mills on time and the result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) As per
information received from respective States, the details of State-wise dues of sugarcane-
growing farmers during the last three sugar seasons and current sugar season, as on
24.06.2019 are given in Statement (See below).

(b) and (c) Payment of cane price to sugarcane growing farmers by the sugar mills is
a continuous process. However, on account of surplus sugar production, during the previous
sugar seasons the sugar prices remained depressed which adversely affected the liquidity
of the sugar mills resulting in accumulation of cane price arrears of the farmers.

The Sugarcane (Control) Order, 1966 stipulates payment of cane price within 14 days
of supply, failing which interest at the rate of 15% per annum on amount due for the delayed
period beyond 14 days is payable. The Powers to enforce the provisions of Sugarcane
(Control) Order, 1966 with regard to payment of cane dues of farmers is mainly vested with
the State Governments as they have necessary field formation for its implementation. Central
Government from time to time issues advisory to the state Governments for ensuring
clearance of cane price arrears of farmers and to take action against defaulting mills and
also review the position through meetings and video conferences.

Further, with a view to improve the liquidity position of sugar mills enabling them to
clear cane price arrears of farmers, the Government has taken following measures in past
one year:-

() Inorder to prevent cash loss and to facilitate sugar mills to clear cane dues
of farmers in time, the Government has fixed a Minimum Selling Price (MSP)
of sugar w.e.f. 07.06.2018 at I29/kg for sale at factory gate in domestic
market, below which no sugar mill can sell sugar. MSP has further been
increased to ¥ 31/kg. w.e.f. 14th February, 2019.

(i)  Extending Assistance to sugar mills @ ¥ 5.50/quintal of cane crushed for
sugar season 2017-18 to offset the cost of cane.

(iii)  Created buffer stock of 30 LMT for which Government is reimbursing carrying
cost towards maintenance of buffer stock.

(iv) Extending Assistance to sugar mills @3 13.88/quintal of cane crushed for
sugar season 2018-19 to offset the cost of cane.
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V)

(vi)

(vii)

Extending Assistance to sugar mills for defraying expenditure towards internal
transport, freight, handling and other charges to facilitate export of sugar from the
country in sugar season 2018-19.

Government has also notified new National Policy on Bio-Fuels, 2018 under which
sugarcane juice has been allowed for production of ethanol. Further, the Government
has fixed remunerative price of ethanol produced from C-Heavy molasses and B-
Heavy molasses/sugarcane juice separately for supply under Ethanol Blended
Petrol (EBP) programme during ethanol season 2018-19.

Extending soft loans to sugar mills through banks for which Government would
bear interest subvention @ 7% for one year to clear cane price arrears.

As a result of these measures, the cane dues of previous sugar season 2016-17 &

2017-18 have been reduced to only ¥ 452 crores & ¥ 303 crores respectively as on 24.06.2019.

Statement

Details of State-wise dues of sugarcane farmers in the current sugar season and

last three sugar seasons (As on 24.06.2019)

Sl Name of State 201819  2017-18 201617 2015-16 TotaL
No. & earlier years
1 2 3 4 5 6 7

1 Bihar 923 2% 1 B 938
2. Haryana 293 0 0 0 293
3. Punjab 925 K} 0 0 %64
4. Uttarakhand 542 108 0 5 675
5. Uttar Pradesh 10134 49 2 121 10326
6.  Andhra Pradesh 289 7 0 1 297
7. Telangana 155 0 0 0 155
8. Gujarat 907 1 17 18 3
9.  Mabharashtra 1338 62 2 177 1579
10. Karnataka 1704 5 0 33 1742
11. Tamil Nadu 362 0 3% 1135 1891
12.  Puducherry 0 0 10 11 21
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1 2 3 4 5 6 7
13.  Chhattisgarh 106 2 0 0 108
14.  Odisha 7 0 0 3 78
15.  Madhya Pradesh &3 4 6 2 %
16. Goa 4 0 0 0 4
All India 17840 303 452 1564 20159

Action plan for timely payment to sugarcane
growing farmers

1850. SHRI SURENDRASINGH NAGAR: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the condition of sugarcane growing farmers of Uttar
Pradesh and other parts of the country is miserable, as they are not being paid their dues on

time;

(b) if so, the reasons therefor; and

(c) the action plan of Government for timely payment to the sugarcane growing
farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b) No,
Sir. Does not arise. Payment of cane price to sugarcane growing farmers by the sugar mills
is a continuous process. In sugar season 2017-18, cane dues payable in respect of Uttar
Pradesh and on all India basis was ¥ 33013 crores and ¥ 82730 crores respectively. As a
result of various measures enumerated in reply to part (c) of the question, the cane dues of
farmers on all India basis for previous sugar season 2017-18 have been reduced to only
T 303 crores as on 24.06.2019. In respect of Uttar Pradesh the cane price dues have been
reduced to only ¥ 49 crores for sugar season 2017-18.

(c) Due to surplus sugar production, during the previous sugar season and the
current sugar season, the sugar prices remained depressed which adversely affected the
liquidity of the sugar mills resulting in accumulation of cane price arrears of the farmers.

tOriginal notice of the question was received in Hindi.
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With a view to improve the liquidity position of sugar mills enabling them to clear

cane price arrears of farmers, the Government has taken following measures in sugar seasons
2017-18and 2018-19.

0]

(ii)

(i)

(iv)

V)

(vi)

(vii)

851.

In order to prevent cash loss and to facilitate sugar mills to clear cane dues
of farmers in time, the Government has fixed a Minimum Selling Price (MSP)
of sugar w.e.f. 07.06.2018 at ¥29/kg for sale at factory gate in domestic
market, below which no sugar mill can sell sugar. MSP has further been
increased to ¥ 31/Kg. w.e.f. 14tth February, 2019.

Extending Assistance to sugar mills @35.50/quintal of cane crushed for
sugar season 2017-18 to offset the cost of cane.

Created buffer stock of 30 LMT for which Government is reimbursing carrying
cost towards maintenance of buffer stock.

Extending Assistance to sugar mills @% 13.88/quintal of cane crushed for
sugar season 2018-19 to offset the cost of cane.

Extending Assistance to sugar mills for defraying expenditure towards
internal transport, freight, handling and other charges to facilitate export of
sugar from the country in sugar season 2018-19.

Government has also notified new National Policy on Bio-Fuels, 2018 under
which sugarcane juice has been allowed for production of ethanol. Further,
the Government has fixed remunerative price of ethanol produced from
C-Heavy molasses and B-Heavy molasses/sugarcane juice separately for
supply under Ethanol Blended Petrol (EBP) programme during ethanol season
2018-19.

Extending soft loans to sugar mills through banks for which Government
would bear interest subvention @ 7% for one year to clear cane price
arrears.

Distribution of ration

SHRIANIL DESALI: Will the Minister of CONSUMER AFFAIRS, FOOD AND

PUBLIC DISTRIBUTION be pleased to state:

@)
(b)

the number of ration card holders in the country in last five years, year-wise;

the quantum and types of grains provided to consumers per persons under

Public Distribution system; and
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() whether rations are available round the year for the consumers in all the States?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) Details of
TotaL humber of ration cards in the country during the last five years are as under:-

Year Total Number of Ration Cards
2014-15 22.09 crore
2015-16 23.61 crore
2016-17 23.20 crore
2017-18 23.26 crore
2018-19 23.24 crore

(b) and (c) The National Food Security Act, 2013, (NFSA) provides for coverage of up
to 75% of the rural population and up to 50% of the urban population for receiving foodgrains
(i.e. rice, wheat and coarse grains) at highly subsidized rates of ¥3/2/1 per kg respectively.
All the States/UTs have adopted NFSA under which eligible beneficiaries comprises of
Priority Households (PHH) are entitled to receive the foodgrains of 5 kg. per persons per
month and Antyodaya Anna Yojana (AAY) families are entitled to receive the foodgrains of
35 kg. per family per month throughout the year.

Action on complaints regarding TPDS

1852. DR. KIRODI LAL MEENA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that the complaints regarding Targeted Public Distribution
System (TPDS) have been steadily increasing;

(b) if so, the response of Government in this regard; and

() whether any action has been taken against the culprits on the basis of complaints
received and if so, the details thereof during last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c) There
have been complaints about irregularities in the functioning of the Targeted Public
Distribution System (TPDS) including leakage/diversion of foodgrains, foodgrains not

tOriginal notice of the question was received in Hindi.



280  Written Answers to [RAJYA SABHA] Unstarred Questions

reaching the intended beneficiaries, issuance of ration cards to ineligible persons, etc. in
some States/regions in the country. TPDS is operated under the joint responsibility of the
Central and the State/Union Territory (UT) Governments wherein the operational
responsibilities for implementation of TPDS within the State/UT rest with the State/UT
Governments concerned. Therefore, as and when complaints are received by the
Government from individuals and organizations as well as through press reports, they are
sent to State/UT Governments concerned for inquiry and appropriate action. State/UT-
wise number of such complaints received during the last three years is given in Statement
(See below).

An offence committed in violation of the provisions of TPDS (C) Order, 2015 is liable
for penal action under the Essential Commaodities Act, 1955. Thus, the Order empowers
State/UT Governments to take punitive action in case of contravention of relevant provisions
of these Orders.

Statement

Complaints on TPDS received in the department from individuals, organisation
and through media reports etc. from 2016 to 2018

SI. No. State/UT 2016 2017 2018
1 2 3 4 5

1 Andhra Pradesh 5 10 6
2. Arunachal Pradesh .- - 1
3. Assam 32 17 7
4. Bihar 8l 169 135
5. Chhattisgarh 9 9 9
6. Delhi a R 76
7. Goa 1 2 -
8. Gujarat 12 9 8
9. Haryana A 47 35
10. Himachal Pradesh 5 6 1
11. Jammu and Kashmir 3 4 5
12, Jharkhand 29 35 3
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1 2 3 4 5

13. Karnataka 2 28 15
14. Kerala 2 13 n
15. Madhya Pradesh 24 21 24
16. Mabharashtra 62 o A
17. Manipur 4 2 2
18. Meghalaya - -
19. Mizoram - 2 -
20. Nagaland 2 2 -
21. Odisha 43 2 16
22. Punjab 7 5 2
23 Rajasthan 59 & 3
24.  Sikkim - - -
25, Tamil Nadu 3 3l 27
26. Telangana 1 4 3
27. Tripura 1 1 -
28. Uttarakhand 2 2 15
29. Uttar Pradesh 461 445 369
30. West Bengal 2 49 43
3L Andaman and Nicobar Island 1 - 1
32. Chandigarh 2 - 2
33 Dadra and Nagar Haveli 1 - -
34. Daman and Diu - - -
35. Lakshadweep - - 1
36. Puducherry - 1 2

TotaL 1106 1213 A1

Availability of PDS ration to migrant labourers

853. SHRIBINOY VISWAM: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:
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(@ whether the inter-State migrant labourers are entitled to avail ration through
Public Distribution System in the cities where they migrate;

(b) whether Government has any policy, norms, regulations or instruction to ensure
ration availability to internal migrant labourers in the country; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLICDISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) No, Sir.

(b) and (c) A new Central Sector Scheme on “Integrated Management of Public
Distribution System (IM-PDS)”” has been approved by this Department mainly for the
implementation National Portability for the beneficiaries to lift the foodgrains from any FPS
in the country. Further, 10 States of Andhra Pradesh, Gujarat, Haryana, Jharkhand, Karnataka,
Kerala, Maharashtra, Rajasthan, Telangana and Tripura have enabled intra-State level
portability for their ration card holders to lift the entitled foodgrains from any FPS within
the State. Two more States of Madhya Pradesh and Chhattisgarh have implemented intra-
State portability in few FPS areas only.

MSP claims of the Government of Karnataka

854. SHRIK.C.RAMAMURTHY: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that more than ¥950 crore of settlement and MSP claims of
the Government of Karnataka are pending with the Ministry since 2006-07 onwards;

(b) if so, the details of settlement and MSP claims since 2006-07, year-wise and
product-wise; and

(c) by when the Ministry is going to settle the claims?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLICDISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c) In case
of States including Karnataka which have adopted Decentralized Procurement Scheme
(DCP), food subsidy is released to States by Government of India for quantity of food
grains procured and distributed under NFSA and Other Welfare Schemes. They are paid
provisional as well as advance subsidy on quarterly basis depending upon the States”
claims. After the release of advance/provisional subsidy based on respective provisional
cost sheets, the State Govt. has to submit audited accounts based on which this Department
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issues the final cost sheet. The State Government has to make final claims which will be
adjusted /recovered from the provisional subsidy already released. Release of food subsidy
is a continuous process as per the extant principles and availability of fund after due
examination of the admissibility of the claims of the State Government.

The State Government of Karnataka has been released a Subsidy of ¥ 166.95 crore in
the financial year 2017-18 and ¥ 417.53 crore in 2018-19. The list of final and provisional
subsidy claims under examination in the Department is given in Statement.

Statement

Status of Karnataka Subsidy

MSPO Commodity Remarks
1 2 3
2006-07 Custom milled Rice The admissible final subsidy works out

%35.77 lakh after deducting the recovery
of ¥9.15Lakh under MSPO 2005-06.
Letter dated 23.05.2019 sent to State
Govt to clarify the discrepancies found
in OT-59 report of PFMS and reply is
awaited.

2008-09 Custom milled Rice State Govt has distributed the CMR of
MSPO 2008-09, 2009-10 & 2011-12 in
FY 2011-12. State Government was
informed vide letter dated 26.03.2019
that final subsidy cases are finalized
as whole and no part settlement can
be made and as incidentals cases are
still not finalized in respect of 2009-10
& 2011-12 it is not feasible to process
the subsidy case for FY 2011-12.
Information/documents are awaited
from State Government.

2012-13 Custom milled Rice State Govt. has submitted the
provisional claim for the 1st Quarter in
October 2013 and that time subsidy
claims for the 2nd Quarter was also
eligible, the State Government was
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therefore requested to submit the claim
for April 2013 to September 2013 vide
letter dated 30.10.2013 and no response
from State Government is received yet.

2013-14 Maize Proposal to release provisional subsidy
for the differential amount between the
Economic cost and tender sales
realization is under examination in the

Department.
2014-15 Ragi Proposal to release provisional subsidy
White Jowar for the MSP payment is under
Examination in the Department
2015-16 Ragi Admissible  provisional  subsidy
White Jowar amounting ¥260.68 crore for Ragi and

T 11.44 crore for white Jowar was
released on 26.12.2018. Further ¥60.00
crore was released for additional
quantity of Ragi vide sanction dated
14.03.2019. State Government has
submitted the letter requesting to
release the remaining funds pertains to
additional quantity of Ragi. It was
informed to State Government vide
letter dated 11.06.2019 to submit the
supplementary bill for the additional
quantity of Ragi. Supplementary Bill is
yet to be received from the State
Government.

Leakages and diversion of subsidised foodgrains

855. DR.AMEE YAJNIK: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(@ whether there have been large scale leakages and diversions of subsidised
foodgrains meant for Public Distribution System (PDS), if so, the details of the diversion of
subsidised foodgrains, State-wise; and
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(b) whether creation of the e-portal helped to track these issues more effectively
and increase transparency in the system, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLICDISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b) With
a view to address challenges such as leakage and diversion of foodgrains, inclusion/
exclusion errors, fake and bogus ration cards, Government is implementing a scheme on
“End-to-End Computerization of Targeted Public Distribution System (TPDS) Operations”~.
The scheme comprises digitization of ration cards/beneficiary and other databases, online
allocation, computerization of supply-chain management, setting up of transparency portal
and grievance redressal mechanisms. Besides, Central Govt, has also asked States/UTs to
install electronic Point of Sale (ePoS) device in all Fair Price Shops (FPSs) for authentication
of beneficiaries and electronic capturing of transactions. So far about 77% of ToTaL 5.34
Lakh FPSs have been automated across the country. As a result of use of technology in
PDS operations, the State/UT Governments are able to delete/cancel a Total of 2.98 Crore
ration cards during 2013-2018.

Besides for proper monitoring and maintaining transparency in PDS operations in all
States/UTs, this Department has developed a national portals i.e. annavitran.nic.in for
monitoring of foodgrains distribution, and nfsa.gov. in for monitoring of other PDS
operations.

Delivery of ration at door-step

856. SHRIDEREK O~ BRIEN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that Government has proposed a new initiative of door-step
delivery of ration to elderly people and other beneficiaries, if so, the details thereof;

(b)  whether all States and UTs have accepted this proposal, if so, the details thereof;

() whether the Ministry maintains a central registry of elderly beneficiaries of food
rations in the country, if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
Department while in view of the fact that some of the beneficiaries may be experiencing
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difficulty in getting their entitled foodgrains because of their inability to visit the Fair Price
Shop (FPS) themselves for reasons such as old age (above 65 years), physical disability,
etc. has issued instructions to all States/UTs for special dispensation of foodgrains. Further,
in this regard no objection has been received from any State/UT by the Department.

(c) and (d) Public Distribution System (PDS) is operated under the joint responsibility
of the Central and State/UT Governments. Central Govt, is responsible for procurement,
allocation and transportation of foodgrains upto the designated depots of the FC1. The
operational responsibilities for identification of eligible beneficiaries/families, issuance of
ration cards to them and maintenance of all records relating to beneficiaries and distribution
of foodgrains. etc. rest with the concerned State/UT Government.

Pending payment of procurement price to
farmers of Telangana

857. SHRIMOHD. ALI KHAN: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that Central and State Governments have dues of more than
%2,500 crore to farmers in Telangana towards procurement price for foodgrains procured
during last Rabi season;

(b) if so, the details thereof; and

(c) the details of foodgrains procured and payment made to farmers in Telangana
State during last Rabi season?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLICDISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) As informed
by the State Government, there is no dues to farmers in Telangana towards procurement
price for foodgrains procured during last Rabi season.

(b) Does not arise.

(c) Asreported by the State Government, the details of paddy procured and payment
made to farmers in the Telangana Stale during last Rabi season i.e., Rabi 2017-18 is as
follows:-

e Paddy Purchased : 35.81 LMTs

¢ Funds released to farmers : 5689.77 Crores.
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Grievances against misleading advertisements

858. SHRI NARAYAN LAL PANCHARIYA: Will Ihe Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has put in place any mechanism for addressing grievances

against misleading advertisements;
(b) if so, the details thereof and if not, the reasons therefor;

(c) the details regarding such complaints received during the last one year and
status of their disposal;

(d) whether Government has identified any focus areas under the mechanism for

addressing grievances against misleading advertisements; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b) The
Government has launched an online portal called “Grievance Against Misleading
Advertisements”” (GAMA) where complaints relating to misleading advertisements can be
lodged.

(c) During the period between 01.04.2018 and 31.03.2019, a total 3884 complaints
have been received on GAMA portal. Out of these, 2235 have been resolved and 1040 were

rejected being incomplete or not pertaining to misleading advertisement.

(d) and (e) The focus is on seven sectors viz. food, agriculture, health, education, real

estate, transport and financial services.
Availability of wheat and rice to the poor under food security scheme

1859. SHRIRAM NATH THAKUR: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether itis a fact that wheat at the rate of 32 per kg. and rice at the rate of T3 per
kg. provided by Government to poor under Food Security Scheme, are not easily available
to the poor; and

tOriginal notice of the question was received in Hindi.



288  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, whether Government would take stern action against those who are
hindering the smooth implementation of this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) No, Sir. The
National Food Security Act, 2013 (NFSA) is being implemented in all the States/UTs and
about 80 crore persons are presently covered to get highly subsidized foodgrains at the
rate of ¥ 3/2/1 per kg for rice/ wheat/ coarse grains.

(b)  There have been complaints about irregularities in the functioning of the Public
Distribution System (PDS) including leakage/diversion of foodgrains, foodgrains not
reaching the intended beneficiaries, issuance of ration cards to ineligible persons, etc. in
some States/regions in the country. PDS is operated under the joint responsibility of the
Central and the State/Union Territory (UT) Governments wherein the operational
responsibilities for implementation of PDS within the State/UT rest with the State/UT
Governments concerned. Therefore, as and when complaints are received by the
Government from individuals and organizations as well as through press reports, they are
sent to State/UT Governments concerned for inquiry and appropriate action. State/UT-
wise number of such complaints received during the last year and the current year is given
in Statement.

Statement

Complaints on TPDS received in the department from indivudials, organisations
& through media reports etc. from 2018 to 2019 (upto 24.06.2019)

SI. No. State/UT 2018 2019
1 2 3 4
1 Andhra Pradesh 6 3
2. Arunachal Pradesh 1 -
3. Assam 7 4
4. Bihar 135 51
5. Chhattisgarh 9 2
6. Delhi 76 3
7. Goa - -
8. Gujarat 8 4
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1 2 3 4
9. Haryana b 13
10. Himachal Pradesh 1 1
11. Jammu and Kashmir 5 I
12, Jharkhand 3 5
13. Karnataka 15 7
14. Kerala n 6
15. Madhya Pradesh 24 14
16. Maharashtra A 16
17. Manipur 2 -
18. Meghalaya - 1
19. Mizoram - -
20. Nagaland - -
21 Odisha 16 7
22, Punjab 2 9
23. Rajasthan 3 17
24. Sikkim - -
25, Tamil Nadu 27 7
26. Telangana 3 1
27. Tripura - -
28. Uttarakhand 15 3
29. Uttar Pradesh 369 181
30. West Bengal 43 4
3L Andaman and Nicobar Islands 1 -
32 Chandigarh 2 -
33 Dadra and Nagar Haveli - -
34. Daman and Diu - -
35. Lakshadweep 1 -
36. Puducherry 2 1

ToTAL A1 389
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Consumer price of items provided through PDS

1860. DR. SATYANARAYAN JATIYA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state the details of consumer prices
and quantity of each item being provided to each person through Public Distribution
System (PDS) in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLICDISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): Rice, wheatand
coarse grains are distributed under the Public Distribution System at highly subsidized
prices of T3/2/1 per kg for rice/ wheat/ coarse grains respectively. While Antyodaya Anna
Yojana (AAY) households that constitute the poorest of the poor are entitled to receive 35
kg of foodgrains per family per month, priority households are entitled to 5 kg per person
per month. In addition to these foodgrains, each AAY household is also entitled to receive
1 kg of sugar per month at subsidized rate for which government is re-imbursing sugar
subsidy to the participating States @ 1 8.50 per kg.

Fall in sugar output

861. SHRID. KUPENDRAREDDY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether it is a fact that sugar output may fall up to 40 per cent in the country,
especially in the drought-hit States;

(b) if so, the details thereof and the reasons therefor;

(c) whether Central Government has made any assessment of the impact of drastic
fall in sugar output; and

(d) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) and (b)
Presently estimates of sugar for the ensuing sugar season 2019-20 are not available. However,
as per preliminary informations received from sugar producing states, the Government of
Maharashtra & Karnataka has indicated that the sugar production in their states may
remain lower than the current sugar season due to drought.

(c) and (d) Taking into account the surplus sugar stocks at the end of current sugar
season, there shall be sufficient availability of sugar to meet domestic requirement during
sugar season 2019-20.

tOriginal notice of the question was received in Hindi.
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Black marketing of goods and commodities

862. SHRIMATI SHANTACHHETRI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the Ministry is aware that a large-scale black market exists practically
on all goods and commaodities;

(b) whether the Ministry has taken cognizance of the fact that preventing black
marketing is important to create a congenial business atmosphere in the country; and

(c) if so, the steps taken to prevent/ defeat black marketing?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLICDISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c) Inthe
recent past no specific incident of large scale black marketing of essential commodities has
come to the knowledge of the Government. The Essential Commaodities Act (EC Act), 1955
and the Prevention of Blackmarketing and Maintenance of Supplies of Essential Commaodities
Act, (PBMMSEC Act), 1980 provide the legislative and administrative foundation to control
hoarding and blackmarketing of essential commodities. Powers to control hoarding,
blackmarketing etc. under these Acts have been delegated to States/ UTs. State/UT
Governments are advised/sensitised from time to time to take appropriate action against
hoarding & blackmarketing and enforce the two Acts, effectively.

Setting up of cold chain and processing facilities

863. SHRIAMAR SHANKAR SABLE: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ whether it is a fact that thirty percent of vegetables perished in the process of
transportation from the farms to the primary and secondary markets;

(b) if so, the details thereof along with the corrective steps taken by Government in
this regard,;

(c) whether Government proposes to set up cold chains and processing facilities
and to promote ripening chambers to reduce the wastage of vegetables in the country, if so,
the details thereof; and

(d) whether Government has formulated any scheme to make information about
production, market rates and weather conditions available to the farmers?
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THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI RAMESWAR TELI): (a) and (b) As per the Central Institute of Post-Harvest
Engineering & Technology (CIPHET)”s 2015 Report on “Assessment of Quantitative Harvest
and Post-harvest losses of major crops and commaodities in India,”” the overall percentage
loss for vegetables is as under:

Sl. No. Vegetable Overall loss (%)
1 Cabbage 9.37
2. Cauliflower 9.56
3. Green Pea 745
4. Mushroom 951
5. Onion 820
6. Potato 732
7. Tomato 1244

The Pradhan Mantri Kisan Sampada Yojana (PMKSY) is being implemented by this
Ministry to create robust modern infrastructure along the entire food processing value/
supply chain from farm gate to consumer by value addition and preventing the post-
harvest wastage.

(c) Ministry of Food Processing Industries is implementing the Central Sector
Scheme of Integrated Cold Chain and Value Addition Infrastructure as one of the component
of Pradhan Mantri Kisan Sampada Yojana with the objective of arresting post-harvest
losses of horticulture & non-horticulture produce and providing remunerative price to
farmers for their produce. Under the scheme, Ministry provides financial assistance in the
form of grant-in-aid @ 35% for general areas and @ 50% for North East States, Himalayan
States, ITDP areas and Islands for storage and transport infrastructure and @ 50% and
75% respectively for value addition and processing infrastructure subject to a maximum
grant-in-aid of ¥10 crore per project for setting up integrated cold chain projects including
irradiation facility without any break from the farm gate to the consumer. The integrated
cold chain and preservation infrastructure can be set up by individuals, groups of
entrepreneurs, cooperative societies, Self Help Groups (SHGs), Farmer Producer
Organizations (FPOs), NGOs, Central/State PSUs, etc. The scheme is primarily private sector
driven and proposals under this scheme are invited through Expression of Interest (EOI).
Under the Scheme, as on 31.05.2019, 296 cold chain projects have been approved. Out of
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296, 148 cold chain projects pertain to Fruit & Vegetable Sector. The capacity created by 148
cold chain projects is as under:-

Cold storage/ CA/IMA/ Deep Freezer 6.768 Lakh MT
Ripening Chambers : 5175 MT/day
IQF : 213.80 MT/hour
Reefer \ehicles : 618 Nos.

Department of Agriculture, Cooperation & Farmers Welfare is implementing Mission
for Integrated Development of Horticulture (MIDH) for development of Horticulture in the
country under which financial assistance is in the form of credit linked back ended subsidy
for setting up of Post-Harvest Management (PHM) infrastructure including establishment
of cold storages, staging cold room, pack house, pre-cooling units, controlled atmosphere
(CA) storage, reefer vans, integrated pack house and setting up of ripening chambers for
horticultural produce at the rate of 35% of eligible project cost in general areas and at the
rate of 50% in case of hilly and scheduled areas per beneficiary is available. The component
is demand/ entrepreneur-driven from among entrepreneurs, private companies, cooperatives,
farmer groups etc. through commercial ventures for which Government assistance is available
through respective State Horticulture Missions.

National Horticulture Board (NHB) under Department of Agriculture, Cooperation &
Farmers Welfare is implementing the Scheme for Development of Commercial Horticulture
through production and Post-Harvest Management of Horticulture crops. Under the Scheme
component - Integrated Post Harvest Management Projects which covers pack house,
ripening chamber, Reefer van, Retail Outlets, pre-cooling units, primary processing units,
etc., financial assistance of T 145 lakh per project (the add-on components of pre-cooling,
pack house, grading, packing, cold room can be taken up as individual components) is
provided as credit linked back ended subsidy @35% of cost limited to ¥ 50.75 lakh per
project in general areas and @ 50% of project cost limited to ¥ 72.50 lakh per project in
North East, Hilly and scheduled areas, ensuring backward and forward linkage.

Further, NHB is providing credit linked back-ended subsidy @ 35% of the capital cost
of the project in general areas and 50% in case of North East, Hilly States & Scheduled
areas for cold storage capacity above 5000 MT and up to 10000 MT for construction/
expansion/ modernization of cold storage and Controlled Atmosphere (CA) store, under
the Scheme for Capital Investment Subsidy for Construction/ Expansion / Modernization
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of Cold Storages and Storages for Horticulture Products. In case of North East Region, the
capacity above 1000 MT are also eligible for subsidy. The projects, which are set up in
conformity with technical standards for energy efficiency and environmental safety energy
and multi chambers, only are considered under the Scheme.

(d) National Horticulture Board is implementing a Scheme “Market Information
Service for Horticulture Crops”~ to generate information on wholesale prices, arrivals and
trends in various markets of the country for important fruits, vegetables and flowers, etc.

Challenges in food processing sector

864. SHRI B.K. HARIPRASAD: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ whether it is a fact that the food processing sector of the country is facing
extreme challenge in terms of poor supply chain linkages, lack of skilled manpower and low
adherence to quality standards; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRIRAMESWAR TELI): (a) and (b) No Sir. However, in order to further strengthen and
meet the challenges in Food Processing Sector in the country, Ministry of Food Processing
Industries (MoFPI) is implementing a Central Sector Scheme of Pradhan Mantri Kisan
Sampada Yojana (PMKSY) with an allocation of ¥ 6,000 crore for period 2016-20 co-terminus
with the 14th Finance Commission cycle. The PMKSY has seven component schemes i.e.
(i) Mega Food Parks; (ii) Integrated Cold Chain and Value Addition Infrastructure; (iii) Food
Safety and Quality Assurance Infrastructure; (iv) Human Recourses and Institutions;
(v) Infrastructure for Agro Processing Clusters; (vi) Creation of Backward and Forward
Linkages; and (vii) Creation/Expansion of Food Processing & Preservation Capacities.

Further, the MoFPI has launched a new Central Sector Scheme “Operation Greens””
for integrated development of Tomato, Onion and Potato (TOP) crops value chain, with an
outlay of ¥ 500 crore to, inter alia, promote Farmers Producers Organization (FPO), agri-
logistics, processing facilities and professional management of FPOs on 5/11/2018. The
scheme is implemented in top nine, TOP crops producing states on pilot basis.

Under all these schemes financial assistance as capital subsidy in the form of grants-
in-aid is provided to the eligible applicants against the Expression of Interest (Eol) issued
by the MoFPI1 from time to time to set up food processing industry/projects/units. Individuals,
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farmers, Farmer Producer Organization (FPOSs), entrepreneurs, cooperatives, Self Help Groups
(SHGs), Private Companies and central/State PSUs etc. are eligible for financial assistance.
The rate of subsidy ranges from 35% to 75% of the eligible project cost subject to the
specified limit depending on the scheme and location of the project.

Opportunities in agro-processing sector

865. SHRI D. RAJA: Will the Minister of FOOD PROCESSING INDUSTRIES be
pleased to state:

(@ whetheritis a fact that huge opportunities in the agro-processing sector are not
exploited properly and the rate of investment, both private and public, is very low;

(b) if so, the remedial measures that are proposed to be taken to improve this
sector; and

(c) whether Government is considering a proposal to remove the Essential
Commodities Act and Agricultural Produce Market Committee (APMC) which are considered
to be a hurdle in developing the agro-processing sector, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI RAMESWAR TELI): (a) and (b) To exploit the huge untapped potential and
opportunities in the food processing sector by leveraging private investment in the creation
of supportive infrastructure and logistics requirement along the entire value/supply chain
of the food processing the Ministry of Food Processing Industries (MoFPI) is implementing
Pradhan Mantri Kisan Sampada Yojana (PMKSY) with the following scheme components
to invest 6000 crore during the entire Fourteenth Finance Commission period:

1 Mega Food Parks;

2. Integrated Cold Chain and Value Addition Infrastructure;

3. Creation / Expansion of Food Processing & Preservation Capacities;
4. Infrastructure for Agro-processing Clusters;

5. Creation of Backward and Forward Linkages;

6. Food Safety and Quality Assurance Infrastructure; and

7. Human Resources and Institutions

The Ministry is also implementing the scheme “Operation Greens”” as a vertical of
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PMKSY since November, 2018 to invest 500 crore for integrated development of value
chain of tomato, onion and potato (TOP) crops.

The other steps/measures taken to boost the growth of food processing sector in the
country are: creation of a special fund of 2000 crores in National Bank for Agriculture and
Rural Development (NABARD) to provide affordable credit to food processing industries,
classification of food & agro-based processing units and cold chain as agricultural activity
for Priority Sector Lending (PSL); lower Goods & Services Tax (GST) rates for majority of
food products, 100% exemption of income tax on profit for new food processing units (up
to first five years), 100 percent income tax exemption from profit derived by FPOs having
annual turnover of 100 crore for activities such as post-harvest value addition to
agriculture, concessional import duty for plant and machinery under project imports benefit
scheme, import duty exemption on import of raw material under advance authorization
scheme etc.

(c) The Ministry of Consumer Affairs, Food & Public Distribution (Department of
Consumer Affairs) has not considered removal of Essential Commodities Act, so far. The
Ministry of Agriculture & Farmers Welfare (DAC & FW) has no proposal to remove the
Agricultural Produce Market Committee. However, in order to provide better marketing
facilities to the farmers, the Government has released a new model “The Agricultural Produce
and Livestock Marketing (Promotion & Facilitation) Act, 20177 ” in April 2017 for its adoption
by States/ UTs. The provisions therein provide for better Marketing channels such as
setting up of private markets, direct marketing, farmer-consumer markets, special commodity
markets, to facilitate farmers in marketing their produce at competitive & remunerative
prices. This will help in strengthening Agriculture Produce Marketing Committee in making
them efficient.

Setting up of cold storage and dehydration plants

1866. SHRI R.K. SINHA: Will the Minister of FOOD PROCESSING INDUSTRIES be
pleased to state:

(@) the percentage of green vegetables which get rotten due to lack of sufficient
facilities of scientific cold storage, dehydration or processing at present in the country;

(b) the quantum of the green vegetables that perished due to lack of processing in
last three years and the estimated loss from it;

(c) whether there is any scheme to set up cold storage and dehydration plant at
block level, if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(d) whether Government assistance would be given to entrepreneurs willing to set
up such plants, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI RAMESWAR TELI): (a) and (b) As per the Central Institute of Post - Harvest
Engineering & Technology (CIPHET) s 2015 Report on “Assessment of Quantitative Harvest
and Post-harvest losses of major crops and commaodities in India,”” the overall percentage
loss for vegetables is as under:

SI. No. Vegetable Overall loss (%)
1 Cabbage 9.37
2 Cauliflower 9.56
3 Green Pea 745
4, Mushroom 951
5 Onion 8.20
6 Potato 732
7 Tomato 1244

(c) and (d) Ministry of Food Processing Industries is implementing the Central Sector
Scheme of Integrated Cold Chain and Value Addition Infrastructure as one of the components
of Pradhan Mantri Kisan Sampada Yojana with the objective of arresting post-harvest
losses of horticulture and non-horticulture produce and providing remunerative price to
farmers for their produce. Under the scheme, Ministry provides financial assistance in the
form of grant-in-aid @ 35% for general areas and @ 50% for North East States, Himalayan
States, ITDP areas and Islands for storage and transport infrastructure and @ 50% and
75% respectively for value addition and processing infrastructure subject to a maximum
grant-in-aid of ¥ 10 crore per project for setting up integrated cold chain projects including
irradiation facility without any break from the farm gate to the consumer. The integrated
cold chain and preservation infrastructure can be set up by individuals, groups of
entrepreneurs, cooperative societies, Self Help Groups (SHGs), Farmer Producer
Organizations (FPOs), NGOs, Central/State PSUs, etc. The scheme is primarily private sector
driven and proposals under this scheme are invited through Expression of Interest (EOI).
Under the Scheme, as on 31.05.2019, 296 cold chain projects have been approved. Out of
296, 148 cold chain projects pertain to Fruit & Vegetable Sector. The capacity created by 148
cold chain projects is as under:
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Cold storage/ CA/MA/ Deep Freezer : 6.768 Lakh MT
Ripening Chambers : 5175 MT/day
IQF : 213.80MT
Hour Reefer \ehicles : 618 Nos.

Department of Agriculture, Cooperation and Farmers Welfare is implementing Mission
for Integrated Development of Horticulture (MIDH) for development of Horticulture in the
country under which financial assistance is in the form of credit linked back ended subsidy
for setting up of Post-Harvest Management (PHM) infrastructure including establishment
of cold storages, staging cold room, pack house, pre-cooling units, controlled atmosphere
(CA) storage, reefer vans, integrated pack house and setting up of ripening chambers for
horticultural produce at the rate of 35% of eligible project cost in general areas and at the
rate of 50% in case of hilly and scheduled areas per beneficiary is available. The component
is demand/ entrepreneur-driven from among entrepreneurs, private companies, cooperatives,
farmer groups etc. through commercial ventures for which Government assistance is available

through respective State Horticulture Missions.

National Horticulture Board (NHB), Department of Agriculture, Cooperation & Farmers
Welfare is implementing the Scheme for Development of Commercial Horticulture through
production and Post-Harvest Management of Horticulture crops. Under the Scheme, credit
linked back ended subsidy @ 35% of cost limited to ¥ 8.75 lakh per project in general areas
and @ 50% of project cost limited to ¥ 12.50 lakh per project in North East, Hilly and
scheduled areas, ensuring backward and forward linkage. The dehydration processing
units are also covered under the Scheme. The promoter from any part of the country can
avail the benefit under the Scheme.

Further, NHB is providing credit linked back-ended subsidy @ 35% of the capital cost
of the project in general areas and 50% in case of North East, Hilly States & Scheduled
areas for cold storage capacity above 5000 MT and up to 10000 MT for construction/
expansion/ modernization of cold storage and Controlled Atmosphere (CA) store, under
the Scheme for Capital Investment Subsidy for Construction/ Expansion / Modernization
of Cold Storages and Storages for Horticulture Products. In case of North East Region, the
capacity above 1000 MT are also eligible for subsidy. The projects, which are set up in
conformity with technical standards for energy efficiency and environmental safety energy
and multi chambers, only are considered under the Scheme.



Written Answers to [28 June, 2019] Unstarred Questions 299

Implementation of PMKSY

867. DR.VINAY P. SAHASRABUDDHE: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(@ the steps that have been taken for creation of modern infrastructure with efficient
supply chain management from farm gate to retail outlet since the launch of Pradhan Mantri
Kisan Sampada Yojana (PMKSY);

(b) the number of new jobs that have been created through the projects taken up
under this scheme since its launch; and

(c) how the steps taken have helped in increasing farmer % income in North-East
and ITDP notified areas under the Sampada Yojana?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRIRAMESWAR TELLI): (a) to (c) The Ministry of Food Processing Industries (MoFPI)
is implementing the Central Sector Umbrella Scheme- PRADHAN MANTRI KISAN
SAMPADAYOJANA (PMKSY) consists of (i) Mega Food Parks, (ii) Integrated Cold Chain
and Value Addition Infrastructure, (iii) Infrastructure for Agro-processing Clusters,
(iv) Creation of Backward and Forward Linkages (v) Creation / Expansion of Food Processing
& Preservation Capacities, (vi) Food Safety and Quality Assurance Infrastructure and
(vii) Human Resources and Institutions for, inter alia, creation of modern infrastructure
and efficient supply chain management from the farm gate to consumer. The Ministry is
also implementing the scheme “Operation Greens”” as a vertical of PMKSY since November,
2018 for integrated development of value/supply chain of tomato, onion and potato (TOP)
crops in selected States on pilot basis. A total 363 number of projects for creation of
infrastructure and supply chain management have been approved in different parts of the
country after implementation of all components of PMKSY.

The PMKSY is expected to leverage investment of ¥ 31,400 crore, handle of 334 lakh
MT agro-produce valuing ¥ 1,04,125 crore, benefit 20 lakh farmers and generate 5,30,500
direct/ indirect employment in the country by the year 2019-20. No assessment has since
been made on the impact of PMKSY.

Setting up of projects in tamil nadu under PMKSY

868. DR.R.LAKSHMANAN: Will the Minister of FOOD PROCESSING INDUSTRIES
be pleased to state:

(@ whether Government has received any proposal from the State of Tamil Nadu to
set up projects under all components of Pradhan Mantri Kisan Sampada Yojana (PMKSY);
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(b) if so, the details thereof;

(c) whether Government has felt any need to rationalize the scheme;
(d) if so, the details thereof; and

(e) if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI RAMESWAR TEL): (a) and (b) The details of projects approved on the basis of the
proposals received from the State of Tamil Nadu under various component schemes of
Pradhan Mantri Kisan Sampada Yojana (PMKSY) are given in Statement (See below).

(c) to (e) The Ministry of Food Processing Industries recently reviewed the
implementation of its various schemes, identified the critical gaps hindering promotion of
the food processing sector and formulated PMKSY by adding the three new schemes of
(i) Infrastructure for Agro-processing Clusters, (ii) Creation of Backward and Forward
Linkages and (iii) Creation / Expansion of Food Processing & Preservation Capacities to
the existing four schemes of (i) Mega Food Parks; (ii) Integrated Cold Chain and Value
Addition Infrastructure; (iii) Food Safety and Quality Assurance Infrastructure; and (iv)
Human Resources and Institutions. The components of “ Skill Development” and industry
need based “Research & Development” were also added to the existing scheme of > Human
Resources and Institutions” under the PMKSY. The Ministry is also implementing the
scheme “Operation Greens”” as a vertical of PMKSY since November, 2018 for integrated
development of value/supply chain of tomato, onion and potato (TOP) crops in the selected
States on pilot basis.

Statement

Number of proposals approved in Tamil Nadu state under
the scheme of PMKSY

(Rincrore)

Name of Scheme Number of Amount of Grant
Project approved Grant Approved  Released

(Rincrore)
1 2 3 4
Integrated Cold Chain and Value n 552.09 38.01

Addition Infrastructure
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1 2 3 4
Creation / Expansion of Food 17 63.17 1844
Processing & Preservation
Capacities (Unit Scheme)

Creation of Backward & 8 21.16 00

Forward Linkages

Food Testing Laboratories 13 29.39 2248
(Food Safety and Quality Assurance

Infrastructure)

R&D (Human Resources 8 362 2.63

& Institutions)

ToTAL 57 669.43 81.56

Note: The Scheme of ”Operation Greens” is not implemented in the State of Tamil Nadu.

Status of e-Panchayat Mission Mode Project

869. DR.VINAY P. SAHASRABUDDHE: Will the Minister of PANCHAYATI RAJ be
pleased to state:

(@ the number of villages that have been benefited from the use of information
technology as provided under the e-Panchayat Mission Mode Project;

(b) inwhat manner the steps taken under e-Panchayat Mission helped in improving

governance of local self-government; and

(c) the measures that, have been taken for capacity building of Panchayat
representatives and officials under e-Panchayat Mission and the number of representatives
and officials that have been trained in the last five years?

THE MINISTER OF PANCHAYATI RAJ (SHRI NARENDRA SINGH TOMAR): (a)
and (b) “Panchayat” being a State subject, providing Information Technology infrastructure,
including computers is the responsibility of the respective State Government / Union
Territory (UT) administration. However, in order to further strengthen the governance of
Panchayati Raj Institutions (PRI), the Ministry of Panchayati Raj (MoPR) is providing
funds to States/ UTs under Rashtriya Gram Swaraj Abhiyan (RGSA) and under the
Fourteenth Finance (FFC) grants. Out of a total of nearly 2.53 lakh Gram Panchayats (GP),
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an estimated 1.72 lakh GPs have computers and 1.20 lakh GPs have broadband connectivity
at present. An e-Panchayat Mission Mode Project (MMP) suite of Core Common
Applications has been developed by MoPR for the Panchayats. Together these applications
constitute the Panchayat Enterprise Suite (PES). The PES applications cover planning,
budgeting, implementation, accounting, monitoring, social audit and delivery of citizen
services like issue of certificates, licenses etc. The list of the PES applications is given in
Statement (See below). The level of adoption of these applications varies across States/
Union Territories (UT). The adoption has lead to greater transparency, progress monitoring
and better delivery of services to the people living in Gram Panchayats.

(c) A cascading mode of training is functioning under e-Panchayat Mission Mode
Project (MMP) for building the capacity of Panchayat representatives and officials. On-
demand training is provided to State-level Master Trainers by the MoPR through National
Informatics Centre (NIC). These Master Trainers further impart training to the district,
block and panchayat level functionaries on the operation of PES applications. Furthermore,
during 2018-19, Ministry of Panchayati Raj has also built capacity of State Institutes of
Rural Development through RGSA and training is also imparted through the RGSA by the
States/ UTs. The details of training to elected representatives and PRI functionaries is as

follows:

No. of Persons trained No. of Persons approved

for Trainings
FY 2015-16 FY 2016-17 FY 2017-18 FY2018-19 FY 2019-20
14,57,656 34,37,500 53,70,068 56,86,343 75,17,813
Statement
List of Panchavat Enterprise Suite Applications
SI. No.  Application Description
1 2 3

1 PRIASoft It is a web based Application that captures receipt

& expenditure details through voucher entries and
automatically generates cash book, registers,
utilization certificates etc. It has been designed in
such a way that the only requirement from the
Panchayats is to make entry of the four vouchers
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2. PlanPlus

3. National Panchayat
Portal (NPP)

4, Local Government
Directory (LGD)

5. ActionSoft

(Receipt/Payment/Contra/Journal) that would
automatically generate all associated Statements and
Reports. PRIASoft follows double entry, cash basis
of accounting and is based on the four-tier Simplified
Model Accounting Format recommended by CAG.
All the Central Government and State Government
schemes are available within PRIASoft which are
mapped with the account heads.

PlanPlus facilitates in strengthening participative
decentralized planning and enables preparation of
district as well as sectoral plans. It also allows the
citizens/plan units to submit their development needs
to appropriate planning unit. This Application has
been modified for incorporating various components
of Gram Panchayat Development Plan (GPDP).

Dynamic Web site for each Panchayat (i.e. ZPs, BPs
& GPs) to share information in public domain. NPP
facilitates seamless access to the information and
services provided by the local bodies. NPP creates
dynamic websites for State Panchayati Raj
Departments and each Panchayat can configure their
website to be accessed using a URL of their choice.

Captures all details of local governments and assigns
unique code. Also maps Panchayats with Assembly
and Parliamentary Constituencies. It enables
interoperability across all e-govemance applications.

It aims at monitoring and keeping record of the
progress of the works being undertaken as part of
the finally approved plans (Action Plan) of various
ULB, RLB and Line departments as available in
PlanPlus. It facilitates proper recording of the
Financial and Physical progress of the works. It acts
as a tool to support the monitoring of the status
and the expenditure incurred in works undertaken
under various central and state schemes by various
Governments.
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6.

7.

8.

National Asset
Directory (NAD)

Area Profiler

ServicePlus

Captures details of assets created/maintained; helps
avoid duplication of works and provides for
maintenance. NAD comprises of a repository of
movable and immovable assets (i.e. both public and
private viz major schools, banks and hospital)
present within the geographical boundaries of the
Panchayats. It also generates unique asset ID for
identification of assets created/maintained/controlled
by the Panchayats.

Captures geographic, demographic, infrastructural,
socio-economic and natural resources profile of a
village/panchayat. Universal database for planning
of all sectoral programmes and provides details of
Elected Representatives and Panchayat
Functionaries, Election details etc. Area Profiler is a
centralized database also providing various details
of the Panchayats such as neighbouring local bodies,
tourist places and lodging facilities etc.

A dynamic metadata-based service delivery portal
to help in providing electronic delivery of all services
in all States. The functionality of the erstwhile
Grievance Redressal Application has also been
subsumed into this Application. ServicePlus offers
benefits to both Government and citizens:

Benefits to Government

- Enables configuring of all rules associated with
service delivery and thus ensures delivery of
services as per defined rules.

- Provides quick, efficient and transparent
delivery of both informational and transactional
services to citizens and efficient monitoring of
application processing.

- Defines work flow for each service and kiosk
policy in terms of role.
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9.

10.

Social Audit

Trainings Management

- Streamlines workflows, reduces workload of
Government departments and improves
efficiency in service delivery.

Benefits to Citizens

- Provides an integrated single, unified portal to
the citizens (single-window)

- Enables citizens to query on their entitlement
to various services provided across the country
on a single window.

- Provides services which are fully aligned with
the actual service delivery processes/rules and
thus ensures correctness/validity of certificate.

- Workflow for issue of certificate can be
configured dynamically based on the
applicant”s requirement.

- Captures all relevant documents from citizens
only once and thus provides convenience to
the citizen.

Social Audit application aims to understand, measure
and verify work under different schemes done by
the Panchayat and further to improve social
performance of respective Panchayats. Social Audit
process involves Auditing of various schemes by
Social Auditor and Social Audit Facilitator and
submission of audit report. The Application
facilitates Social Audit process by providing
requested information to social auditor, captures
audit report and action taken by Panchayat/Local
body.

Portal to address training needs of stakeholders
including citizens, their feedback, training materials
etc.It is a single platform for Government officials
and elected representatives in a State to log in their
training needs and training organizations including
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Government to address and manage these
requirements. The Application also maintains a
database of participants (viz. Elected
Representatives/Department officials). There is a
provision for capturing feedback from the
participants thereby using them in further analysis.

11. Geographic Information A spatial layer to view all data generated by all
System (GIS) Applications on a GIS map.

Financial reporting system for local Governments

870. SHRI TIRUCHI SIVA: Will the Minister of PANCHAYATI RAJ be pleased to
state:

(@ whether Government has put in place a credible financial reporting system for

local Governments;
(b) if so, the details of reporting in the last five years, State-wise; and
(c) if not, the reasons therefor?

THE MINISTER OF PANCHAYATI RAJ (SHRINARENDRA SINGH TOMAR): (a) to
(c) Yes Sir. “Panchayat” is a State subject and it is the primary responsibility of the States to
provide for systems for administering Panchayats. However, the Government is
implementing PRIASoft, a web based accounting application for better financial reporting
and management, under e-Panchayat Mission Mode Project (MMP) for Panchayati Raj
Institutions (PRIs). It aims to keep track of all the in-flow (Receipts) and out- flow
(Expenditure).

The State-wise details of the reporting in the last five years are given in Statement.
Statement

State-wise reporting in PRIASoft: No. of GPs with closed Year Books

SI.No. State 2014-15 2015-16 2016-17 2017-18 2018-19#
1 2 3 4 5 6 7
1. Andhra Pradesh 12,916 12,018 12,018 12,916 5,204

2. Arunachal Pradesh* - - - - -
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1 2 3 4 5 6 7
3. Assam 2,199 2,199 2,197 2,197 2,182
4. Bihar* 60 - - - -
5. Chhattisgarh - 10,789 10,854 10,951 9,711
6. Goa* 9,715 - - - -
7.  Gujarat** - - - - -
8  Haryana 6,062 6,169 6,201 6,196 2,506
9. Himachal Pradesh 3,180 3175 3,221 3,226 2470

10.  Jammuand Kashmir* - - - - -
11.  Jharkhand 4423 4412 4391 4387 3827
12,  Karnataka** - - - - 1,588
13.  Kerala** - - - - -

14. Madhya Pradesh** - - - i i}

15.  Maharashtra 27,865 27816 27811 27,797 25971
16.  Manipur 33 157 157 157 -
17.  Odisha 6,212 6,204 6,214 6,697 2,262
18.  Punjab 7,898 8,537 8,681 12,420 2,327
19. Rajasthan 9,228 9,727 9,712 9,634 3524
20.  Sikkim 175 176 176 177 167
21, Tamil Nadu 12,355 12,356 12,356 12,450 11,811
22.  Telangana 8,683 8,675 8,668 8513 7,995
23.  Tripura 590 590 591 591 591
24.  Uttar Pradesh 51,884 59,149 58,994 58,781 35,032
25.  Uttarakhand 7,785 7,941 7,950 7,947 2,706

26. West Bengal** - - - - -

TotaL 1,71,268 1,80,990 1,81,092 1,85,037 119,874

*States have not used PRIASoft.

- Bihar: Although were using initially, they discontinued.

** State using own Application.

# Total no. of GPs with voucher entries (2018-19):

Many of the GPs are currently in process of closing accounts for FY 2018-19.
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Modernisation of railway platforms

871. SHRIMATI SAROJINI HEMBRAM: Will the Minister of RAILWAYS be pleased

to state:

(@ the number of projects for modernisation of railway platforms which are in the
pipeline in various railway stations of the country;

(b) whether Government has any proposal to modernise more number of platforms
to facilitate the passengers with basic amenities and requirements;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (d) Works for
improvement of passenger amenities including modernisation of platforms are undertaken
depending upon need, volume of passenger traffic and inter-se priority, subject to availability

of funds.

Upgradation of Railway platforms is a continuous and on-going process wherein
various passenger amenities are provided which, inter-alia, include increasing the height
of platform, retiring room, waiting room, separate waiting room for ladies, signages, Pay and
Use toilets, Foot Over Bridge, ramps at entry to station, computer based Public Address
System, lifts and escalators etc. as per the respective category of the station.

In order to facilitate easy movement of elderly, sick and differently abled passengers
and for smooth access to platforms of major railway stations and for ease of movement,
escalators/lifts are being provided. So far, 669 escalators at 240 stations and 493 lifts at 214
stations have been provided till May, 2019.

Manufacturing of Vande Bharat Express train-sets
872. SHRI KAPIL SIBAL: Will the Minister of RAILWAY S be pleased to state:

(@ whetheritis afact that manufacturing of Vande Bharat Express train-sets at the

Integral Coach Factory, Chennai has come to a halt, if so, the details there of; and

(b) whether is it also a fact that the internal vigilance department of the Ministry is
inquiring into the purchase of electric equipment for Vande Bharat Express, if so, the details
thereof?
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THE MINISTER OF RAILWAY S (SHRI PIYUSH GOYAL): (a) No, Sir. After success of

the prototype Train-18 which is running as Vande Bharat Express, 1CF intends to manufacture
more train-sets and is taking action for procurement of material.

(b) Vigilance Department undertakes routine preventive checks of various files
including those pertaining to various contracts. In this regard, these files are also being
scrutinized.

Promotion of rail tourism

873. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of RAILWAY'S be
pleased to state:

(@ whether Government has taken any steps to promote rail tourism;

(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government has identified any sector for promotion of rail tourism;
(d) if so, the details thereof and if not, the reasons therefor;

(e) whether any sector in Rajasthan has been identified for promotion of rail tourism;
and

() if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF RAILWAY'S (SHRIPIYUSH GOYAL): (a) to (d) Indian Railways,
in addition to regular passenger trains across its network with many of them also catering
to tourist destinations, in association with the Indian Railway Catering and Tourism
Corporation (IRCTC) and selected State Tourism Development Corporations, operates
special tourist trains like Luxury Tourist Trains, Buddhist special trains, Bharat Darshan
trains, Aastha Circuits trains, State Special Tourists trains, charter trains etc. for promotion
of tourism in the country.

(e) and (f) Luxury Tourist Train Palace on Wheels, operated in association with
Rajasthan Tourism Development Corporation, covers most of the important tourist
destinations of Rajasthan in its itinerary promoting rail tourism in Rajasthan. In addition
some of the itineraries of Maharajas” Express and Deccan Odyssey luxury tourist trains
also cover important tourist destinations of Rajasthan.

Use of environment friendly technologies in railways

874. SHRI SUSHIL KUMAR GUPTA: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether itis a fact that Railways are one of the biggest consumers of energy in
the country;
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(b) ifso, the steps being taken by Railways for making the best use of environment

friendly technologies to enhance the network wisely; and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAY'S (SHRIPIYUSH GOYAL): (a) Yes, Sir. Indian Railways
uses approximately 56 Million Units of Electrical Energy per day.

(b) Indian Railways (IR) is taking the following steps for giving a thrust for use of

environmental friendly technologies:

() Railway Electrification of tracks - IR has decided to electrify 100% of its
Broad Gauge Rail routes in mission mode; as a green mode of transport.

(i)  Use of renewable energy - IR has planned to source about 1000 Mega Watt
(MW) Solar Power and 200 MW of Wind Power.

(iii)  Various Energy efficiency measures taken to reduce carbon footprints, which

include the following:-

Use of energy efficient 3-Phase technology with regenerative features
for electric locomotives, Mainline Electrical Multiple Units (MEMUS),
Electrical Multiple Units (EMU), trains sets for better energy efficiency.

Introduction of Head On Generation (HOG) system in trains to reduce
diesel fuel consumption in power car.

Provision of energy efficient Light Emitting Diode (LED) lighting in all
Railway installations including Railway stations, service buildings.
Residential quarters & coaches for reduction in electricity consumption.

Regular energy audits at consumption points - Energy Efficiency studies
of six (6) Production Units (PUs) and four (4) Workshops were
conducted and upto 15% energy efficiency improvement achieved.
This included activities like identification of significant energy saving
opportunities, one day training program, identification of potential
technology suppliers who can offer energy saving technologies to the
units etc.

Emphasis on use of 5 Star rated electrical equipments.

Regular training of Loco pilots for use of coasting, regenerative braking
features and switching off blowers of electric locos in case yard
detention is more than 50 minutes. Similarly, diesel locos are also shut
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down if expected detention is more than 30 minutes and thereby
resulting in reduction of Green House Gases (GHG) emissions.

. Trailing locomotive of multi units (MU) hauling empty freight trains
are switched off to save energy.

. Energy consumption on electric locomotives is regularly monitored
through microprocessor based energy meters provided in all the electric
locomotives and benchmarking is done based on average energy
consumption.

. Monitoring the fuel consumption with respect to trip ration of diesel
locomotive driver.

. Auxiliary Power Unit (APU) has been provided in 986 diesel locomotives
to reduce fuel consumption when locomotive is idle.

. Monitoring of idling of diesel locomotives is being done through
remote monitoring and management of Locomotives and trains (called
as REMMLOT). 2606 locomotives at present are equipped with
REMMLOT.

. Use of 5% bio-diesel in traction fuel-Blending of bio-diesel with HSD,
to the extent of 5%, to save HSD.

. 20% Compressed Natural Gas (CNG) substitution in DEMUs -CNG
usageemits less GHG than liquid fuels. Indian Railways have the
distinction of being the only railway in the world to be using CNG run
power cars for passenger transportation. IR has also started conversion
of DEMU Driving Power Car (DPC) into dual fuel mode DEMU/DPC
with CNG. 25 number of DPCs have been converted and are under
operation.

(c) Does not arise.

Difficulties in implementation of railway
schemes of Konkan Railway

1875. SHRI NARAYAN RANE: Will the Minister of RAILWAYS to be pleased to
state:

(@ whether itisafact that Government is facing many difficulties in implementation
of various Railway schemes of Konkan Railway;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details of the difficulties being faced; and

(c) thedetails of the steps taken by Government to do away with above difficulties
for completing the pending projects?

THE MINISTER OF RAILWAYS (SHRIPIYUSH GOYAL): (a) No, Sir.
(b) and (c) Do not arise.

Stoppage of Matsyagandha Express at
Kankavali railway station

1876. SHRI NARAYAN RANE: Will the Minister of RAILWAY S be pleased to state:

(@) whether Government has received requests for stoppage of Matsyagandha
Express” at Kankavali railway station in Ratnagiri-Sindhudurg Konkan region;

(b) if so, the details thereof; and
(c) the action taken by Government on the above requests?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) Yes, Sir. Demands,
regarding provision of stoppages of additional trains at Kankavali have been received. The
feasibility of stoppage of additional trains at Kankavali has been examined, but have not
been found operationally feasible, at present. In addition, 13 pair of Mail/Express and
02 pair of passenger trains have stoppage at Kankavali station. However, provision of
stoppages is an on-going process on Indian Railways.

General class coaches in mail/express
and superfast trains

877. DR.SANJAY SINH: Will the Minister of RAILWAY'S be pleased to state:

(@ whetheritisafactthat as per Railway Budget 2007-08, Railways endeavour to
provide six general class coaches in all mail/express and superfast trains;

(b) if so, the details of the mail/express and superfast trains running with less than
six second sitting general coaches;

(c) whether Government proposes to make it mandatory for all mail/express and
superfast trains to run with at least six general class coaches;

(d) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(e) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) In the Railway Budget
2007-08, it had been announced that from the year 2007-08 every newly introduced train will
have six unreserved second class coaches excluding fully air-conditioned and Jan Shatabdi
trains. It had further been announced that efforts will be made to increase the number of

unreserved second class coaches.

(b) to (e) The demand pattern of traffic is not uniform over Indian Railways. It varies
from sector to sector and depends on various factors including route, timings, distance
covered by the trains, the clientele, etc. There are several fully reserved Air-conditioned
trains such as Rajdhani, Shatabdi, Garib Rath, Tejas, Humsafar Express services where it is
not feasible to attach second class General coaches. However, to cater to the travelling
needs of General Class passengers, Indian Railways operate fully unreserved services like
Jan Sadharan, Janseva, Jan Nayak Express, Antyodaya Express and also augments trains
with General Class coaches as per commercial viability and operational feasibility. At present,
726 pairs of Mail/Express trains, over Indian Railways, are running with less than six General
Class (GS) coaches. Augmentation of trains with General Class coaches is an ongoing
process on Indian Railways. Accordingly, during the years 2018-19, of the total 487 coaches
that were utilized for permanent augmentation of the composition of existing trains, 123
coaches were General Class unreserved coaches.

Starting Vande Bharat Express from Ranchi to Madurai
1878. SHRI SAMIR ORAON: Will the Minister of RAILWAY'S be pleased to state:

(@ whether it is a fact that passengers of Darbhanga-Hyderabad Special Train
have to wait from 9 PM in night to 5 AM in morning at Ranchi station in Jharkhand due to
which the condition of women, children and elderly persons become miserable;

(b) whether it is a fact that South India bound trains from Jharkhand are very

important from medical and tourism perspective;

() whether the problems of lakhs of passengers can be solved by starting “Vande
Bharat Express” train from Ranchi via important stations to Madurai; and

(d) if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (d) Punctuality of
trains is accorded very high priority by Indian Railways. However, trains do get delayed
not only due to the factors related to its internal working but also due to external factors
which are beyond the control of Railways. In addition to asset failures, train running and
punctuality is affected by factors such as line capacity, terminal capacity, constraints on
account of inadequate infrastructure, increasing passenger and freight traffic, adverse
weather conditions (fog, rains, breaches), intermittent natural calamities such as floods,
cyclones, heavy rains, heavy road traffic at level crossing gates, law & order problems,
miscreant activities such as theft of Railway assets, mid-section run over cases involving
cattle and humans, etc.

17007/17008 Darbhanga-Secunderabad Express had been cancelled due to closure of
Dhanbad -Chandrapura section on the advise of Director General of Mines Safety. To cater
to the needs of the sector, a special train service viz. 07007/07008 Darbhanga-Secunderabad
Express was provided via a longer route. The train is being restored w.e.f. 01.07.2019, as
17007/17008 Darbhanga-Secundrabad Express (via Dhanbad - Chandrapura), as a regular
service. The punctuality is likely to improve on running the train as a regular service.

Apart from the above, Ranchi is connected to South Indian by one pair daily train
services connecting to Chennai and Alleppey and one bi-weekly and one tri-weekly train
connecting to KSR Bengaluru and one weekly train to Earnakulam.

As regards, introduction of “Vande Bharat Express”~ train service from Ranchi to
Madurai, it is stated that there is no proposal to introduce such a service, at present.

Development of railway stations

879. SHRI BHUBANESWAR KALITA: Will the Minister of RAILWAY'S be pleased
to state:

(@) the details of development of railway stations in the country and allocation of
fund made there for during the last three years;

(b) whether private players are allowed to participate in the programme and if so,
the extent to which they participated during the period; and

(c) whether Government has finalised any action plan for development of all the
major railway stations in the country and if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Upgradation/
modernization of stations on Indian Railways is a continuous and on-going process. WWorks
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for improvement of passenger amenities are undertaken depending upon need, volume of
passenger traffic and inter-se priority, subject to availability of funds. Various passenger
amenities which, inter-alia, include improvement to facade of the station building, retiring
room, waiting room (with bathing facilities), separate waiting room for ladies, landscaping
of circulating area, earmarked parking, signages, Pay and Use toilets, Foot Over Bridge,
ramps at entry to station etc. are provided at Railway stations which are identified for
development under this scheme as per the respective category of the station.

Works for all passenger amenities at Railway stations are generally funded under
Plan Head - 53 “Passenger Amenities”. The details of funds allocated under Budgetary
Sources for this Plan Head-53, over Indian Railways during the last three yearsi.e. 2016-17,
2017-18 and 2018-19 are as under:

Years Allocation
2016-17 3 917.82 crs.
2017-18 T 1470.84 crs.
2018-19 3 1657.86 crs.

(b) and (c) Ministry of Railways through various agencies is undertaking techno-
economic feasibility studies of railway stations. Based on the outcome of these feasibility
studies, stations are planned to be taken up for redevelopment, especially the stations
located in major cities, pilgrimage centers and important tourist destinations. Most of the
stations are planned for redevelopment with participation of Private players in a phased
manner. Presently work of redevelopment is in progress at Habibganj(Bhopal) and Gandhi
Nagar(Gujarat) Railway station. Contracts for redevelopment have been awarded for
Gomtinagar, Charbagh (Uttar Pradesh) and Puducherry(Union Territory of Puducherry)
stations.

Manufacturing of bullet trains
880. SHRIANIL DESAI: Will the Minister of RAILWAY S be pleased to state:
(@ the target set for manufacturing of bullet trains in the country;

(b) the estimated cost of the train and area proposed to be covered by these trains;
and

(c) the details of financial planning and manufacturing of bullet train facility in the

country?
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THE MINISTER OF RAILWAY'S (SHRIPIYUSH GOYAL): (a) Twenty-Four Trainsets
have been planned for procurement from Japanese Companies through tendering process
for the Mumbai-Ahmedabad High Speed Rail Project. As per the Memorandum of
Understanding signed between National High Speed Rail Corporation Limited and Japanese
side, in order to promote “Make in India”, 06 out of above 24 Trainsets are presently
planned for assembling in India, for which location is planned to be decided by the Japanese
supplier.

(b) and (c) The estimated Total cost of the Mumbai-Ahmedabad High Speed Rail
Project including the cost of rolling stock, is 1,08,000 crore, out of which 81% cost will be
funded through the loan from Japan International Cooperation Agency (JICA). The project
is targeted to be completed by the year 2023.

Budgetary allocation for Rewa-Sidhi-
Singrauli railway line

1881. SHRI AJAY PRATAP SINGH: Will the Minister of RAILWAY'S be pleased to
state:

(@ the budgetary allocation made for the Rewa-Sidhi-Singrauli railway line in the
financial year 2018-19;

(b) the details thereof, point-wise; and
(c) the status of physical progress made against this budgetary allocation?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (c) Rewa-Sidhi-
Singrauli (165 km) section is a part of Lalitpur-Satna-Rewa-Singrauli (541 km) new line
project. Budgetary allocation amounting to 315 crore was provided for this project for the
year 2018-19 and %325 crore has been provided for the year 2019-20.

Till 2013-14, Lalitpur-Satna-Rewa-Singrauli (541 Km) new line project did not get the
adequate fund allocation due to overall limited availability of funds, but since 2014-15,
adequate funds have been allotted to the project and execution of the project has been
speeded up %239 crore was provided for the project during 2010-11 to 2013-14. Now, 3¥1121.08
crore has been provided for this project from 2014-15 to 2017-18).

Work in Rewa-Sidhi-Singrauli section has been taken up and the work of earthwork,
bridges work, blanketing, ROB/RUB etc. are in different stages of execution.

tOriginal notice of the question was received in Hindi.
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Direct train connectivity from Ranchi to
Ahmedabad and Mumbai

882. SHRIPARIMAL NATHWANI: Will the Minister of RAILWAYS be pleased to
state:

(@ the number of trains directly connecting Ranchi in Jharkhand to Ahmedabad/
Surat in Gujarat and Mumbai in Maharashtra;

(b) whether the Ministry has received any proposal/representation to start direct
trains between Ranchi and Ahmedabad/ Surat and Ranchi and Mumbai;

(c) if so, the details thereof;

(d) whether Railways have carried out any survey to ascertain the potential to start
a new train between these stations; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (e) Representations/
proposals for introduction of train services including between Ranchi and Ahmedabad/
Surat/Mumbai are received from various quarters including State Governments, Ministries
of Central Government, elected representatives, passenger organizations etc. at various
levels of Railway Administration including Railway Board, Zonal Railways, Divisions, etc.
A centralized compendium of such requests is not maintained.

However, regular analysis of passenger traffic over different sectors is carried out by
Indian Railways and the review of waiting list position, occupancy and quota utilization of

trains is undertaken, which is an ongoing and continuous process.

As regards, train services for Surat/Mumbai/Ahmedabad from Ranchi, it is stated
that while there is no direct connectivity between Ranchi and Ahmedabad, Ranchi is presently
connected to Surat by one pair of train services viz. 13425/13426 Malda Town-Surat Express
(Weekly) and to Mumbai by two pairs of train services viz. 12811/12812 Lokmanya Tilak
(T)-Hatia Express (Bi-weekly) and 18609/18610 Ranchi-Lokmanya Tilak (T) Express (Weekly).
Further, passengers of Ranchi desirous of traveling to Ahmedabad may do so by change
over at Tatanagar, Rourkela etc.,which are well connected to Ahmedabad. Besides,
introduction of trains is an ongoing process over Indian Railways and is done keeping in
view traffic justification, operational feasible, resource availability, competing demands,
etc.
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Developmental activities at railway stations
883. SHRI BINOY VISWAM: Will the Minister of RAILWAY'S be pleased to state:

(@ the progress made in addressing the situation of crowding in
Thiruvananthapuram railway station;

(b) the status of developmental activities in Kochuveli station; and

(c) the reasons for delay in completion of a satellite station and yard in Nemom
station?

THE MINISTER OF RAILWAYS (SHRIPIYUSH GOYAL): (a) At Thiruvananthapuram
Central railway station, there is no permanent overcrowding except during peak hours/
festival seasons such as Attukal Pongala etc. In order to handle such overcrowding and to
avoid any untoward incident, elaborate security scheme has been made. It is implemented
during festival season by Railway Protection Force in coordination with Government Railway
Police/Local Police and other sister departments of the Railways. The following measures
are in place to prevent overcrowding at Thiruvananthapuram Central Railway Station:-

1. Entries are regulated and multiple entry/exit is introduced during peak hours/
festival seasons.

2. Foot Over Bridges (FOBs) are covered under CCTV surveillance and free flow of
passengers in the FOB is ensured.

3. Additional manpower is mobilized during festival season for crowd control,
bandobust duty etc. Frequent security announcement is also made through Public
Address System.

4.  Effective coordination is being maintained between different departments of the
Railways and civil authorities.

5. E-ticket booking system, automatic ticket vending machines, mobile app etc. have
been provided at important stations/cities for convenience of passengers and to
reduce rush at passenger reservation systems and booking office at
Thiruvananthapuram station.

6.  In order to decongest the platforms, the rate of platform tickets has been increased
from %05 to I10 from 01.04.2015. Further, the power has been delegated to Divisional
Railway Managers to increase the rate of platform tickets beyond 10 to regulate
rush at platforms during specific requirements like mela, rally etc.
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(b) Second Terminal Work sanctioned under Phase-I1 and Phase-11 at Kochuveli
Station has been completed.

(c) Development of new Coaching Terminal at Nemom has been included under
Umbrella Works for Traffic Facilities Plan Head for the year 2018-19 at cost 0of ¥77.30 crore.
Detailed Project Report including estimate amounting to ¥118.53 crore for this work has
been processed for requisite approvals.

Massage services in trains

884. SHRIMATI WANSUK SYIEM: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether the Zonal railway authorities have proposed to provide massage services

to passengers in reserved coaches on trains starting from Indore;

(b)  whether Railways have the wherewithal to empanel trained masseurs with proven
professional antecedents and to monitor their work; and

(c) whether such services are better rendered in privacy as it would cause
discomfiture and inconvenience to fellow travellers including women passengers in reserved

coaches?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (c) To enhance non-
fare revenue, Ratlam Division of Western Railway had initiated a proposal to introduce
“head and foot massage”” on 39 Mail Express trains originating from Indore. However, the
proposal has now been withdrawn.

Civic amenities in Kharagpur railway town

885. SHRI MANAS RANJAN BHUNIA: Will the Minister of RAILWAY'S be pleased
to state:

(@ whether it is a fact that the Ministry of Railways did not allow any development
works including supply of drinking water, construction of road, drainage and latrine in rail
colonies and rail basti in Kharagpur railway town in Kharagpur Division under South
Eastern Railway;

(b) if so, the reasons therefor; and

(¢) whether a MoU would be signed by Kharagpur Divisional authority with
Kharagpur Municipality for taking up development works?
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THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) Railway
Administration is providing the civic amenities in Railway Colonies such as supply of
drinking water, construction of road, drainage and latrine systems for all railway employees
residing in railway colonies. Railway has not received any proposal for any development
works from any other agencies. Therefore, the question of not allowing any development
works does not arise.

(c) Signing of MoU by Kharagpur Division of Railway and Kharagpur Municipality
shall be considered as per rules as and when the proposal is received from Kharagpur
Municipality.

High speed train between Mysore and Chennai

886. SHRI K. C. RAMAMURTHY: Will the Minister of RAILWAYS be pleased to
state:

(@) whether it is a fact that the Ministry has approved the proposal from Germany
to run high-speed train between Mysore and Chennai with an estimated cost of 1 lakh
crore;

(b) if so, the details of the proposal submitted to the Railway Board by the
Government of Germany; and

(c) by when the project is expected to be completed?
THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) No, Sir.
(b) and (c) Do not arise.
Passenger amenities at Villupuram railway station
887. DR.R.LAKSHMANAN: Will the Minister of RAILWAY'S be pleased to state:

(@ whether Government has undertaken activities to increase/augment passenger
amenities at Villupuram railway station in the State of Tamil Nadu;

(b) if so, the details of activities undertaken to augment passenger amenities at
Villupuram railway station during last five years; and

(c) if not, the reasons therefor?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (c) Yes, Sir. Works to
the tune of ¥3.67 crores (Three crores sixty seven lakhs) have been completed during the
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past five years towards provision of passenger amenities at Villupuram Railway Station.
The details of the works executed are furnished below:

SI. No. Description of work Cost in lakhs
(in rupees)
1 Improvements to passenger amenities at Villupuram 43.78

under touch and feel concept

2. Villupuram improvements to TTE rest room with all 3378
facilities including furniture.

3. Provision of low-level platform shelter - 4 Nos. at Villupuram 450
4. Villupuram Repairs to CC apron at Platform No.6 80.00
5. Replacement of corroded carriage watering hydrant pipe 39.32

lines at Platform No.4,5 and 6 at Villupuram

6. Provision 2 bays of Platform Shelter at Platform No.l 30.00

7. Repainting of Station Building at Villupuram 30.00

8. Villupuram repairs to CC Apron at Platform No.5 75.00

9. Repainting of Platform Shelter, Foot Over Bridge and 10.29
Station Name Boards.

10.  Provision of Benches and Water pedestals at Villupuram 15.00

ToTAL 366.67

Renovation of railway stations in Telangana

888. SHRIDHARMAPURI SRINIVAS: Will the Minister of RAILWAY S be pleased
to state:

(@ whether itis afact that Government has decided to renovate the railway stations
in the State of Telangana under its railway stations redevelopment programme;

(b) if so, the details thereof;

(c) the number of stations being considered for renovation and redevelopment,
particularly in the State of Telangana; and

(d) the quantum of funds allocated for this purpose?

THE MINISTER OF RAILWAYS (SHRIPIYUSH GOYAL): (a) to (c) Yes, Sir. Ministry
of Railways through various agencies is undertaking techno-economic feasibility studies
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of railway stations, including those stations located in the State of Telangana. The cost of
station redevelopment project is to be met by leveraging commercial development of land
and air space in and around the stations. Based on the outcome of these feasibility studies,
stations are planned to be taken up for redevelopment, especially the stations located in
major cities, pilgrimage centres and important tourist destinations. Presently, work of
redevelopment is in progress at Gandhinagar (Gujarat) and Habibganj (Bhopal) stations.
Contracts for redevelopment have been awarded for Gomtinagar. Charbagh (Lucknow) and
Puducherry stations.

(d) Redevelopment of stations is planned through leveraging of commercial
development of vacant land/air space in and around stations. Therefore, no funds have
been earmarked for the purpose. Such projects shall generally be cost neutral to Railways.

Privatisation of trains

1889. SHRI SURENDRASINGH NAGAR: Will the Minister of RAILWAY S be pleased
to state:

(@ whether it is a fact that Government is planning for privatisation of trains like
Rajdhani and Shatabdi;

(b) if so, the details thereof;

(c) in what manner Government would control the whimsicality of the private
operators and travel fare after privatisation of Railways; and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAY'S (SHRI PI'YUSH GOYAL): (a) No plan has been made
for privatization of Rajdhani/Shatabdi trains.

(b) Does not arise.
(c) Thereisno plan for privatization of Railways.
(d) Does not arise.
Promotion process in Railways
1890. SHRI R. K. SINHA: Will the Minister of RAILWAY S be pleased to state:

(@) the process of promotion of employees from Group-D to Group-C and Group-C
to Group-B in the Railways; and

tOriginal notice of the question was received in Hindi.
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(b) whether the execution of this process is done with complete transparency by an
independent agency?

THE MINISTER OF RAILWAY S (SHRIPI'YUSH GOYAL): (a) Process of promotion of
employees from Group-D (now Level-1) to Group-C is regulated in terms of provisions
contained in Indian Railway Establishment Manual and instructions issued on the subject
from time to time. It involves either a Written Test or a Trade Test depending upon the kind
of post to be filled. Promotional channels to higher grade Group-C posts are also provided
to those possessing the requisite educational qualification by way of Limited Departmental
Competitive Examination (LDCE) and General Departmental Competitive Examination (GDCE).

Process of Promotion of employees from Group-C to Group-B is in terms of the
Establishment Manual and also the relevant Recruitment Rules. It involves a written test,
viva-voce and assessment of Service Record. All the vacancies arising in Group-B are filled
up through promotion on the basis of selection of eligible Group-C employees and also on
the basis of Limited Departmental Competitive Examination (LDCE) where applicable.

(b) Selection is done through departmental selection committees that include an
officer of another Department as well as from Reserved Community. None of the members
is subordinate to another. To ensure transparency in the entire process, details of the
selection notification, eligibility list of those considered for the selection, and list of qualified
candidates are notified/given adequate publicity.

Railways project in Chhattisgarh

1891. SHRI RAM VICHAR NETAM: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether Railways have started the work to connect Ambikapur to Barwadih in
Chhattisgarh;

(b) if so, the details thereof and the present status of the work; and

(c) if not, the reasons therefor and the steps taken by Railways to accelerate this
project?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) to (c) The work to
connect Ambikapur to Barwadih in Chhattisgarh has been identified by Chhattisgarh Railway
Corporation Ltd, Raipur (CRCL - A Joint Venture Company under the State Government).
Detailed Project Report (DPR) work is under progress by the company. As soon as the DPR
is submitted to Railway Board, it will be considered for sanction as per due process.

tOriginal notice of the question was received in Hindi.



324 Written Answers to [RAJYA SABHA] Unstarred Questions

Tripartite agreement wih French Railways

892. SHRI MAJEED MEMON: Will the Minister of RAILWAYS be pleased to
state:

(@) whetheritis afact that Indian Railways have entered into a tripartite agreement
with French Railways (SNCF) and French Development Agency (AFD); and

(b) if so, the details of the grant-in aid financing of 7 lakh euros and the list of
stations to be covered under the agreement, State/UT-wise?

THE MINISTER OF RAILWAY'S (SHRI PI'YUSH GOYAL): (a) No, Sir. However, Indian
Railway Station Development Corporation Ltd. (IRSDC) has entered into a Three-Party
FEXTE (Fund for Technical Expertise and Experience Transfer) Partnership Agreement
executed on 10th June 2019 with The Agence Francaise De Development (AFD) (the French
Development Agency) and SNCF-Hubs and Connexions (Technical Partner).

(b) AFD have agreed to provide Seven Lacs Euro in kind through SNCT-Hubs and
connexions as technical partner for training and capacity building etc. of IRSDC team. In
addition, SNCF-Hubs and Connexions are to provide advisory services to IRSDC for design,
developing, managing, structuring and implementing Railway station development projects
in Pune (Maharashtra) and Bangalore (Karnataka). They have also agreed to provide global
case studies for best practices and discuss success and failure studies on station
development.

Hawkers and unauthorised vendors
around stations

893. SHRI MAJEED MEMON: Will the Minister of RAILWAY'S be pleased to state:

(@ the number of unscrupulous hawkers and unauthorised vendors booked under
Section 144 of the Railways Act, 1989 in the last five years; and

(b) the preventive steps taken by the Ministry to dismantle all unauthorised kitchens
in and around the station limits or along the tracks to stop the source supply of items for

vending?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) The number of
unscrupulous hawkers and unauthorised vendors booked under Section 144 of the Railways
Act, 1989 in the last five years over Indian Railways are as under:-
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Year Number of unscrupulous
hawkers and unauthorised
vendors booked under
Section 144 of the
Railways Act, 1989

2014 180535
2015 192762
2016 231393
2017 232526
2018 208815

(b) Railway is taking proactive steps in identifying and removing all the temporary
as well as permanent encroachments, which may include unauthorized kitchens also, in and
around Stations as well as on railway tracks. Soft encroachments which are of temporary
nature in the shape of jhuggies, jhopries and squatters, are removed in consultation and
with the assistance of Railway Protection Force, Police and local civil authorities. For hard
encroachments, where party is not amenable to persuasion, action is taken under Public
Premises (Eviction of Unauthorized Occupants) Act, 1971.

Upgradation of Gomti Nagar railway station
894. DR.ASHOK BAJPAL: Will the Minister of RAILWAY S be pleased to state:

(@ whether upgradation work of Gomti Nagar railway station in Lucknow is in
progress;

(b) if so, the details thereof; and
(c) thetargeted timeline for completion of the work?

THE MINISTER OF RAILWAYS (SHRIPIYUSH GOYAL): (a) to (c) Yes, Sir. Contract
for redevelopment of Gomti Nagar Railway Station has been awarded and targeted for
completion by 2021.

Wi-fi facility in trains

895. DR.SASIKALAPUSHPARAMASWAMY: Will the Minister of RAILWAY'S be
pleased to state:

(@ whether Government proposes to provide wi-fi facilities in moving trains;
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(b) if so, the details thereof;

(c) whether Government also proposes to install CCTV cameras in all coaches in
long distance trains; and

(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) Ministry of
Railways, as a pilot project, had provided Wi-Fi based internet facility in Howrah Rajdhani
train through Satellite communication technology. This technology was capital intensive
with recurring cost in the form of bandwidth charges and thus was not cost effective. Also,
the internet bandwidth availability to passengers was inadequate. Hence, the project was
dropped. Presently, Wi-Fi based internet facility for moving trains for providing reliable,
cost effective and adequate internet bandwidth (~ 2Mbps per user) is presently not available.

(c) and (d) Yes, Sir. Ministry of Railways have taken steps to install CCTV cameras in
all coaches of Premium, Mail, Express and Suburban trains. CCTV cameras in 7020 coaches
of such trains have been planned during Phase-I.

Unmanned level crossings
896. SHRI K.R. ARJUNAN: Will the Minister of RAILWAY S be pleased to state:

(@) whether it is a fact that inspite of several steps taken by Railways thousands of
unmanned railway level crossings remained as it is;

(b) if so, the reasons therefor;

(c) whether Government is considering to take further steps to eliminate unmanned
railway level crossings on a timebound basis; and

(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRIPIYUSH GOYAL): () to (d) All unmanned
level crossings (UMLCs) on Broad Gauge (bg) have been eliminated on 31st Jan 2019. As
per extant policy, the UMLCs on Meter Gauge (348 Nos.) and Narrow Gauge (700 Nos.) will
be eliminated during Gauge conversion.

Addition of coaches in trains

897. SHRIAMAR SHANKAR SABLE: Will the Minister of RAILWAY S be pleased
to state:

(@ whether Railways propose to increase the capacity of all trains by providing

tOriginal notice of the question was received in Hindi.
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two additional coaches, particularly AC-I1I tier, on routes where demand for berths and
seats is high, to enhance revenue;

(b) if so, the details thereof, Zone-wise;

() whether rehabilitated AC-I11 tier coaches are being used in long distance popular

trains thereby compromising on safety and quality of passengers travel,

(d) if so, details thereof and the alternative measures taken/proposed to be taken in

this regard,;

(e) whether representations have been received from public representatives for

including AC First Class coach in Goa Express; and
(f) if so, details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) The demand
pattern on Indian Railways is not uniform and it varies during peak and lean season across
different sectors and routes. As such, with a view to provide more accommodation to
travelling passengers, Indian Railways, subject to operational feasibility, traffic pattern and
availability of resources, augments the load of existing services with all type of coaches
including AC 111 coaches, which is an on-going process. Accordingly, during the year, 175
AC-I1I coaches have been attached by different trains of Zonal Railways. Further, a new
brand Humsafar Express comprising of only AC-111 coaches has already been launched in
the financial year 2016-17 and 34 pairs of Humsafar Express have been introduced by

utilizing 28 rakes till date.

(c) and (d) Systems are in place to ensure that coaches are given stipulated

maintenance schedules and unsafe coaches are not allowed in passenger train service.

(e) and (f) Representations for augmentation of trains including from Hon > ble Members
of Parliament are received at various levels of Railway Administration viz. station, Division,
Zonal and Railway Board”s level, a compendium of which is not maintained. As regards,
attachment of First Class AC coach in 12779/12780 Goa Express, the same is not operationally
feasible as the train is already running with maximum permissible load. However, on the
Delhi-Madgaon/Vasco sector, First Class AC accommodation is available in 3 pairs of trains
viz. 22413/22414 Nizamuddin-Madgaon Rajdhani Express, 12449/12450 Goa Sampark Kranti
Express and 12283/12284 Nizamuddin - Ernakulam Duronto Express.
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Checking activities of brokers
in e-rail ticketing

1898. SHRI SANJAY SETH: Will the Minister of RAILWAYSS be pleased to state:

(@) whether it is a fact that Government has failed to check activities of brokers in
Railway e-ticketing;

(b) if so, the reasons therefor; and

(c) if not, the number of brokers caught during the past one year along with the
number of e-tickets seized from them?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) During rush
period like festivals, summer vacations, holidays etc. when demand exceeds availability,
some instances of attempt to misuse reservation system do come to notice. However, in
order to prevent the activities of unscrupulous elements including touts, several checks
have been deployed by Indian Railway Catering and Tourism Corporation (IRCTC) including
the following:

(i) Creation of only one IRCTC User ID on a given mobile number and email ID.

(if) Setting a limit of booking 6 Railway tickets by an individual user in a month. This
limit has been revised to 12 Railway tickets in a month for those individual users
who have linked their IRCTC user ID with their respective Aadhaar number and
ensured that at least one of the passengers in the passenger list is verifiable
through Aadhaar.

(iiiy Checking of User IDs on daily basis and deactivation of those IDs found using
malpractices like fast booking of tickets. Around 1.26 lakh user IDs have been
deactivated from 1st April 2018 to 31st May 20109.

(iv) Checking of Tatkal tickets booked in first minute for frivolous users on daily basis
and cancellation/release of such tickets on suspicion.

(v) Only one booking in one user login session except for return/ onward journey
between 0800 and 1200 hours.

(vi) Checks applied on minimum time required to enter the passenger details and
displayed CAPTCHA at the time of e-ticket booking by users.

(vii) Restriction on authorized agents of IRCTC for booking tickets during first fifteen
minutes of opening of Advance Reservation Period (ARP) booking and Tatkal
booking.

tOriginal notice of the question was received in Hindi.
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(c) Regular checks are conducted in mass contact areas such as Passenger
Reservation System (PRS) centres, booking offices, platforms, trains etc. to prevent
unauthorized ticketing activities including the use of scripting software. Such checks are
also intensified during peak period like festivals, holidays etc. The number of touts/brokers
arrested by Railway Protection Force along with number of e-tickets seized from them is as

under:-

Year Number of touts/brokers Number of
arrested e-tickets seized

2018 2391 78001

2019 (upto May) 613 18784

Steps to prevent deaths due to trespassing
899. SHRIT. RATHINAVEL: Will the Minister of RAILWAY'S be pleased to state:

(@ whether it is a fact that Railways have been taking steps to prevent railway
deaths by preventing trespassers;

(b) if so, the details thereof;

(c) whether it is also a fact that Railways have also been constructing boundary
wall to prevent such deaths; and

(d) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) and (b) Press, Sir. Railways
have constituted an interdepartmental “Joint Committee” comprising officers of Safety,
Security, Signal and Engineering departments across all Zonal Railways to study the causes
and suggest specific measures to minimise deaths due to untoward incidents including
trespassing. Accordingly, preventive and corrective measures are taken to improve and
create infrastructure to minimise casualties.

Besides, the following corrective measures are also being taken by the Railways to
prevent deaths in untoward incidents on Railway track:

(i) Railways has been constructing FOBs at places where passengers are required to
cross tracks.

(i) Regular announcements are made through Passenger Address System at Railway
stations urging passengers to use foot over bridges (FOBs) and to avoid crossing
of railway tracks.
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(iii) Various awareness campaigns are organized by Railways to sensitize passengers
about the fatalities of crossing railway tracks, foot-board/ roof-top travelling,
boarding/de-boarding running trains etc.

(iv) Regular drives are conducted against trespassing, travelling on foot-board, steps,
roof top of trains, boarding/de-boarding running trains and the persons
apprehended are prosecuted under the relevant provisions of the Railways Act,
1989.

(v) Railway Protection Force personnel are deployed on locations vulnerable for
trespassing.

(vi) Erection of boundary wall/fencing at identified locations, vulnerable to trespass.

(vii) Warning sign boards are provided at conspicuous places for the awareness of
passengers.

(viii) Unauthorized trespassing on Railway premises including the Railway track is a
punishable offence under section 147 of the Railways Act, 1989. During the
current year upto May, 2019, Total 60740 persons have been prosecuted for
trespassing.

(c) and (d) Yes, Sir. Ministry of Railways has planned to construct boundary wall/
fencing at vulnerable locations and approaches of major railway stations to guard tracks
from cattle crossing and to prevent unauthorized trespassing. During the financial year
2018-19, Ministry of Railways has sanctioned works worth 3150 cr. for provision of boundary
wall at identified vulnerable locations and their approaches to safeguard track, prevent
encroachment and to improve safety of track over Indian Railways.

AC problem in Visakhapatnam-Nizamuddin
AP express

900. SHRIT.G. VENKATESH: Will the Minister of RAILWAY'S be pleased to state:

(@ whether the Ministry is aware of the frequent AC problem being faced in
Visakhapatnam-Nizamuddin AP AC Express thereby causing unnecessary difficulties to
the passengers;

(b) if so, the details thereof;

(c) the number of times such problems have been faced; and
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(d)

whether any remedial measures have been taken/being taken by the Ministry to

alleviate the problems of passengers?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (c) Yes, Sir. Details of
AC failure on 14 occasions are as under:-

(i)  AC plant equipment failure : 07

(i)  Power Car Failure : 05

(iii) Power Supply feeder failure : 02

(d) Following remedial measures have been taken by the Ministry:

(i)  Coaches arrived with complaints have been withdrawn from service.

(i) 30 nos. of AC plant compressors have been changed to improve cooling.

(iii) Out of turn preventive repair of all power cars has been done to ensure no
further en-route failures.

(iv)  Air duct, Air diffuser, Fresh air/Return air filters and coils cleaned to improve
cooling of all coaches.

(v)  Major components such as Air Filters and Condenser coils of Roof Mounted
Package Unit (RMPU) units are being cleaned to improve AC performance.

Operating ratio of Railways

901. DR. SANTANU SEN: Will the Minister of RAILWAY S be pleased to state:

(@ whether the operating ratio of Railways is under stress, if so, the details thereof;

(b) the details of average operating ratio in the last three years and the profitability

of Railways;
(c) the details of passenger and freight revenue targets set by Government in the

last three years and whether the said targets were met; and

(d)

whether Government has taken any initiatives or conducted any survey to

ascertain the feasibility of privatization of Railways due to continuing high operating ratio

and if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRIPI'YUSH GOYAL): (a) and (b) In recent years,
Railways” Operating Ratio has been under stress due to sharp rise in staff cost and pension
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outgo consequent upon implementation of the recommendations of 7th Central Pay
Commission with effect from 2016-17 which has increased expenditure by approximately
%22,000 crore per year. Railways” Operating Ratio and profitability in the last three years are

as follows:

Items 2016-17 2017-18 2018-19*
Operating Ratio 96.5% 98.4% 97.3%
Surplus Generated in (¥ incr.) 4913 1,666 3,773

* The figures of 2018-19 are provisional.
The average operating ratio of Railways during 2016-17 to 2018-19 is 97.4%.

(c) The passenger and freight revenue targets and achievements for the last three
years are as follows:

Year Target in Actuals Shortfall in
Revised Estimates Actuals over
target

Passenger Earnings (3 in crore)

2016-17 48000.00 46280.46 171954
2017-18 50125.00 48643.14 1481.86
2018-19* 52000.00 51066.64 933.36

Freight Earnings (Z in crore)

2016-17 108900.00 104338.54 4561.46
2017-18 117500.00 117055.40 444.60
2018-19* 129750.00 127430.08 2319.92

* The Actuals of 2018-19 are provisional.
(d) No,Sir.
Ladies coaches in trains

1902. DR. KANWAR DEEP SINGH: Will the Minister of RAILWAY S be pleased to
state:

(@ whether the number of ladies coaches are very less in various trains running on

important rail routes in the country, if so, the reasons therefor;

tOriginal notice of the question was received in Hindi.
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(b) the number of cases of rape, eve-teasing and assault on women registered by
Railway Protection Force (RPF) and Government Railway Police (GRP) during last five
years, zone-wise;

(c) whether Government is contemplating on increasing the number of ladies
coaches in trains to ensure proper safety of female passengers, if so, the details thereof;
and

(d) the other efforts being made by Government for safe and comfortable journey
of female passengers?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Section 58 of the Railways
Act, 1989 provides for earmarking of accommodation for female passengers in trains.
Accordingly, in trains carrying passengers, Indian Railways have earmarked following
accommodation for female passengers:

(i) A reservation quota of six berths in sleeper class in long distance Mail/Express
trains and a reservation quota of six berths in 3 AC class of Garib Rath/Rajdhani/
Duronto/fully air-conditioned Express trains for female passengers irrespective of
their age travelling alone or in a group of female passengers.

(i) A combined reservation quota of six to seven lower berths per coach in Sleeper
class, four to five lower berths per coach each in Air Conditioned 3 tier (3 AC)
and three to four lower berths per coach in Air Conditioned 2 tier (2AC) classes
(depending on the number of coaches of that class in the train) has been earmarked
for senior citizens, female passengers 45 years of age and above and pregnant

women.

(iii) Second class accommodation for women in the second Class-cum-Luggage-cum
Guard”s Coach (SLR) in most of the long distance Mail/Express trains.

(iv) Exclusive unreserved coaches/compartments for female passengers in EMU
(Electrical Multiple Unit)/DMU (Diesel Multiple Unit)/MMTS(Multi Modal Transport
System) trains and local passenger trains depending upon demand pattern as well
as availability of accommodation.

(v) Running of ladies special EMU/MEMU/MMTS services on the suburban sections
of Mumbai, Kolkata, Secunderabad and Chennai as well as on the Delhi-National
Capital Region (NCR) sections.
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(b) Policing of Railways being a State subject, prevention of crime, registration of
cases, their investigation and maintenance of Law and Order in Railway premises as well as
on running trains are the statutory responsibility of the State Governments, which they
discharge through Government Railway Police (GRP)/District Police. However, Railway
Protection Force (RPF) supplements the efforts of GRP to provide better protection and
security of passenger area and passengers. Cases of Indian Penal Code (IPC) including
crime against women passengers in Railways are registered and investigated by the
concerned Government Railway Police. Railways does not maintain any data of Indian
Penal Code crimes. Whenever any information about status of crime on Railways is sought,
State GRP is requested to provide the information. Based on the information provided by
the Government Railway Police, zone-wise details of cases of rape, eve-teasing and assault
onwomen in trains registered during the years 2014, 2015, 2016, 2017 and 2018 are given in
Statement (See below).

(c) and (d) Earmarking of accommodation for female passengers in trains, its review
based on demand pattern and provision of other facilities for their safe and comfortable
journey is a continuous and ongoing exercise. However, in addition to the accommodation
earmarked for female passengers as mentioned in reply to part(a), following other major
steps are being taken by the Railways for safe journey of passengers including female
passengers:

1. On vulnerable and identified routes/sections, 2500 trains (on an average) are
escorted by Railway Protection Force daily in addition to 2200 trains escorted by
Government Railway Police of different States daily.

2. Security Help Line number 182 is made operational over Indian Railways for
security related assistance to passengers in distress.

3. Through various social media platforms viz. twitter, facebook etc., Railways are in
regular touch with passengers including women to enhance security of passengers
and to address their security concern.

4. Drives are conducted against entry of male passengers into compartments reserved
for women passengers and persons apprehended are prosecuted as per law.

5. Ladies Special trains running in Metropolitan cities are being escorted by lady
RPF personnel. In other trains, where escorts are provided, the train escorting
parties have been briefed to keep extra vigil on the lady passengers travelling
alone, ladies coaches en-route and at halting stations.
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10.

11.

Surveillance is kept through CCTV cameras, provided at about 453 stations over
Indian Railways, to ensure safety and security of passengers.

An Integrated Security System (ISS) consisting of surveillance of vulnerable
stations through Close Circuit Television Camera Network, Access Control etc.

has been sanctioned to improve surveillance mechanism over 202 railway stations.

All Railway Stations and passenger carrying trains are planned to be progressively
provided with CCTV based surveillance system.

Frequent announcements are made through Public Address System to educate
passengers to take precautions against theft, snatching, drugging etc.

Regular coordination is made with the State Police/GRP authorities at all levels for
prevention of crime, registration of cases, their investigation and maintenance of

law and order in Railway premises as well as on running trains.

In order to increase representation of women in RPF to the level of 10%, 4517 out
of 9739 vacancies notified in the year 2018 were reserved for women.

Statement

Zone-wise number of cases of rape, eve-teasing and assault on women in trains

registered during the years 2014, 2015, 2016, 2017 and 2018
over Indian Railways

Zonal Railway Year No. of cases No. of cases No. of cases

of rape in trains  of eve-teasing  of assault
registered of women on women
passengers in  passengers

trains registered in trains

registered
1 2 3 4 5
2014 2 3 7
2015 2 10 12
Central 2016 0 5 1
2017 0 4 2

2018 2 % 2
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1 2 3 4

2017 0 3 0
2018 1 0 0
2014 1 1

Northeast Frontier 2015 0 2 6
2016 1 1 3
2017 0 1 1
2018 3 3 1
2014 2 4 0

North Western 2015 0 2 1
2016 0 4 2
2017 1 5 0
2018 0 6 0
2014 1 5 1
2015 0 8 18

Southern 2016 0 6 5
2017 0 2 3
2018 2 1 8
2014 0 2 2

South Central 2015 1 5 1
2016 0 3 0
2017 0 3 0
2018 0 4 0
2014 0 1 0

South Eastern 2015 0 1 0
2016 0 1 0
2017 0 2 0
2018 1 4 0
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Mumbai-Ahmedabad bullet train project
903. DR. BANDAPRAKASH: Will the Minister of RAILWAYS be pleased to state:

(@ whether land acquisition for the Mumbai-Ahmedabad bullet train project is
facing opposition from villagers/farmers in Gujarat and Maharashtra as they are not allowing

the joint measurement survey in many places;

(b) whether as per rules and procedures laid down under the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
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Act, 2013, the mandatory social impact assessment and impact study on food production
losses were not being followed;

(c) ifso, the details thereof and the time-frame given to complete the project; and
(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) There has been some
resistance limited to few locations in the Project alignment. So far, joint measurement survey
has been completed in 251 out of Total 297 villages in the project alignment.

(b) to (d) The Social Impact Assessment (SIA) has already been done for this Project
and its details have been uploaded by National High Speed Rail Corporation Limited
(NHSRCL) on their website (www.nhsrcl.in). The Project being linear in nature, is exempted
under Section 10 of the Chapter-11l titled “SPECIAL PROVISIONS TO SAFEGUARD FOOD
SECURITY”” of the “Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013””. The project is targeted to be completed by
December 2023.

Status of ongoing projects in Uttar Pradesh
904. DR. SANJAY SINH: Will the Minister of RAILWAY S be pleased to state:

(@ the details of sanctioned and ongoing railway projects in the State of Uttar
Pradesh;

(b) the status/progress of each project;

(c) whether Government has any plan for upgradation, doubling and electrification
of Allahabad-Faizabad railway track;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF RAILWAY'S (SHRIPIYUSH GOYAL): (a) and (b) Total 79 projects
of 6604 Km. length, costing ¥88213 Cr. are in different stages of planning/approval/execution
in the State of Uttar Pradesh. Out of these, 15 projects of 1629 Km. length, costing ¥27293
Cr. are of new line construction, 6 projects of 447 Km. length costing 2303 Cr. are of Gauge
Conversion and 58 projects of 4528 Km. length costing ¥ 58617 Cr. are of construction of
double/3rd/4th line. The details about the status/progress of each ongoing project falling
fully/partly in the State of Uttar Pradesh are given in the Pink Book laid on the Parliament
with the Budgets.
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(c) to (e) Upgradation work of Allahabad-Faizabad route for increasing sectional
speed from 50 KMPH to 75 KMPH has been taken up. Total 127.5 Km. rail renewal has been
completed and balance works taken up.

The work for doubling and electrification of Allahabad-Phaphamau section has been
sanctioned. The work has been taken up. Presently the section capacity of Phaphamau to
Faizabad is sufficient to cater the traffic.

Status for electrification of Allahabad-Faizabad existing single line:

Sl. No. Section Status
1 Allahabad-Phaphamau section (13 RKM) Already electrified
2. Phaphamau-Pratapgarh (49 RKM) Electrification of this

section has been
sanctioned in September,

2018.
3. Pratapgarh-Chilbila (4 RKM) Already electrified
4. Chilbila-Sultanpur-Faizabad (94 RKM) Electrification of this

section has been
sanctioned in September,
2018.

Upgraded tools for coolies to
carry heavy baggages

905. SHRI. B. K. HARIPRASAD: Will the Minister of RAILWAY'S be pleased to
state:

(@ whether itis fact that the Ministry is not taking any initiative to stop unjustified
human exploitation of coolies across the country for the reason that it has not received any
proposal for upgradation of tools to carry heavy baggage of the passengers; and

(b) if so, the details thereof and if not, the reason for non-availability of tools for
carrying baggage?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) and (b) No, Sir. Railways
have always been sincere towards the welfare of Sahayaks (licensed porters). Recently,
several policy initiatives have been taken by this Ministry for welfare of Sahayaks. These
include- increase in passes, medical assistance, better rest room, more uniforms etc. Besides,
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provision exists for free use of Railways” light trollies/hand barrows, wherever available,
by Sahayaks (licensed porters) for carriage of passenger 3 luggage. Moreover, carrying
luggage has been made easier at places due to provision of ramps and escalators. However,
no proposal with regard to provision of upgraded tools for use of Sahayaks to carry heavy

baggage of the passengers is under consideration in this Ministry, at present.
Redevelopment of Nellore station

906. SHRIPRABHAKARREDDY VEMIREDDY: Will the Minister of RAILWAYS be

pleased to state:

(@ whether itis afact that Nellore is one of the stations identified by Railways to be

redeveloped in Andhra Pradesh;

(b) if so, the date of the proposal in this regard and the action taken by the Ministry
so far; and

(c) by when the redevelopment of Nellore station would be completed?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (c) Yes, Sir. Tenders
for redevelopment of Nellore Railway Station were invited and opened on 12th March 2019.
However, no Bids were received. Redevelopment of stations are complex projects and are
dependent on the response of developer 3 commercial aspects. No target date can be given

at this stage.
Escalation of project cost due to delay

907. SHRIMATI AMBIKASONI:
DR.T.SUBBARAMI REDDY:

Will the Minister of RAILWAY S be pleased to state:

(@ whether there is increase in cost of Railway projects due to delay in their

completion;

(b) if so, the of number of projects delayed in the last two years and the cost

escalation, project-wise; and

(c) whether any monitoring committee has been constituted to take corrective
measures and to expedite the completion of projects by removing hurdles, if so, the details
thereof?
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THE MINISTER OF RAILWAYS (SHRIPIYUSH GOYAL): (a) to (c) At present 491
Railway projects including 189 New Lines, 55 Gauge Conversion and 247 Doubling Projects
are in different stages of execution/planning/sanction.

The Total length of these projects is 48860.64 km. costing ¥6.476 lakh crore on which
Commissioning of 9113 km. length and expenditure of ¥1.43 lakh crore has been done up to
March. 2019.

The timely completion of any Railway project depends on various factors like quick
land acquisition by State Government, forest clearance by officials of forest department,
shifting of infringing utilities (both underground and over ground), statutory clearances
from various authorities, geological and topographical conditions of area, law and order
situation in the area of project site, number of working months in a year for particular
project site due to climatic considerations, cooperation and zeal of State Government for
early completion of project, encountering unforeseen conditions like earthquake, flooding,
excessive rains, strikes of labour, orders of Hon”ble Courts, situation and conditions of
working agencies/contractors etc. and all these factors affects the completion cost of the
project, which is finally worked out at the completion stage.

In the overall interest of Nation and to ensure that project are completed in time
without cost overrun, lot of monitoring is done in Railways at various level (field level,
divisional level, zonal level and Board level) and regular meetings are done with the officials
of State Government and concerned authorities to resolve the pending issues obstructing
the progress of projects.

To ensure that projects are completed even before time. Railway has adopted the
concept of incentives to the contractor in the form of bonus clause in contracts which will
further enhance the pace of execution of projects.

For important project, capacity enhancement projects, last mile connectivity etc.
institutional financing has been done by arranging loan from M/s Life Insurance Corporation
of India Limited for 1.5 lakh crore, which has increased Railways” capacity for committed
fund provision for essential projects.

Running time of trains in Kerala
908. SHRI K.K. RAGESH: Will the Minister of RAILWAY'S be pleased to state:

(@ whether any steps have been taken to improve the running time of trains plying
in Kerala under the Ministry ”s “ Mission Raftaar programme;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (c) Improvement in
running time of trains is not undertaken by Indian Railways on State-wise basis since
Railway network cuts across State boundaries.

Action Plan for improving mobility under “Mission Raftaar”” programme includes
removal of speed restrictions, construction of Road Over Bridges (ROBs) and Road Under
Bridges (RUBS), right powering of trains, introduction of twin-pipe in wagons and replacement
of conventional trains by Main Line Electric Multiple Unit (MEMU) trains and Diesel
Electric Multiple Unit (DEMU) trains.

Under this programme, 26 Express trains Originating from/Terminating at/Passing
through the stations located in the State of Kerala have been speeded up from 5 to 30
minutes. Besides, 24 level crossings have been eliminated in Kerala during the last 2 years.

During 2017-18, three Nos. of Permanent Speed Restrictions have been relaxed/
removed resulting in time saving of 5.30 minutes and during 2018-19, thirteen Nos. of
Permanent Speed Restrictions have been relaxed/removed resulting in time saving of 15.20
minutes in Kerala State.

Improvement in rail services in Andhra Pradesh
and Telangana

909. DR.T. SUBBARAMI REDDY: Will the Minister of RAILWAYS be pleased to
state:

(@ the details of expansion of new passenger train services, electrification work
and improvement in passenger amenities in various railway stations falling under the States
of Andhra Pradesh and Telangana, in the last three years;

(b)  whether Government would introduce more passenger trains from Vijayawada
and Visakhapatnam towards North India in view of persistent demand; and

(c) if so, whether it would be included in the current financial year?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Indian Railways do not
run trains on State-wise basis as railway network straddles across State boundaries. However,
the details of Mail/Express trains (in pairs) introduced during the last three years serving
the stations located in the State of Andhra Pradesh and Telangana (originating/terminating
basis) is as under:
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Year Introduction Extension Increase
in frequency

2016-17 7 6 Nil
2017-18 4 4 Nil
2018-19 5 9 3

Further, the details of rail routes commissioned on electric traction on the sections
located in the State of Andhra Pradesh and Telangana during last 3 years are as under:

State Year Section Route Kms
Andhra 2016-17 Devarapalle-Dharmavaram 140
Pradesh 2017-18 Dhone-Panyam 61
Guntakal-Dhone and Gooty-Pendekallu 97
Mantrayalam road-Guntakal R
Nallapadu-Cumbum-Diguvametta 209
Nallapadu-Siripuram 18
Panyam-Diguvametta 54
2018-19  Bobhili-Salur 17
Guntakal-Kalluru 3
Guntakal-Virapur 24
Obulavaripalli-Venkatachalam 88
Siripuram-Tummalacheruvu-Pondugula 82
TotaL 920
Telangana 2017-18 Malakajgiri-Bolaram 13
Mattampally-Janpahad 2
2018-19 Medchal-Bolaram 12
Pagidipalli-Nalgonda-Kukadam 102
Peddapalli-Gangadhara 56
Telapur-Ram Chandrapuram 5
Pondugula-Vishnupuram-Janpahad 17

ToTAL 225
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Besides, various passenger amenities works have been under taken at 251 railway
stations falling under the States of Andhra Pradesh and Telangana in last three year These
works include provision of additional water taps on platforms, additional benches on
platforms, additional platform sheds, additional FOBs, improvements in circulating area,
improvements in waiting halls, provision of Air-Conditioning of PRS, escalators, washable
apron, lifts, IP based surveillance camera system, extension of IRS type shelter, shifting of
station building, provision of approach road, coach watering facilities, provision of second
entry, provision of coach Indication and train indication boards, expansion of PA system,
provision of mobile charging points, water coolers facilities, improvement of lighting,
furniture for booking office, provision of RO plant, etc.

(b) and (c) At present, train connectivity is available from Vijayawada and
Visakhapatnam.for Delhi which in turn, is well connected to other major stations of northern
part of the country. Introduction of additional trains from Vijayawada and Visakhapatnam
towards North India is however, not feasible at present, due to operational and resource
constraints. Besides, introduction of trains is an ongoing process on Indian Railways
subject to operational feasibility, traffic demand, availability of resources, etc.

Railway projects in Madhya Pradesh

1910. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAY S be pleased to
state:

(@ the current status of the ongoing, pending and proposed railway projects in
Madhya Pradesh since last five years till date; and

(b) the details of the action plan devised towards time-bound completion thereof?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) As on date, 08 new line,
05 gauge conversion and 27 doubling projects covering a length of 6756 Km. at a cost of
¥77302.54 crore falling fully/partly in the State of Madhya Pradesh are in different stages of
planning/sanction/execution. Out of these projects, 24 projects (3 new line and 21 doubling
projects) covering a length of 3399 Km. at a cost of ¥44883 crore have been included/
sanctioned in the last 5 years (from 2014-15 to 2018-19 and 2019-20).

(b) Thetimely completion of Railway projects without cost overrun requires quick
and timely acquisition of land through State Government, shifting of utilities, various
statutory clearances etc. and to achieve the same, Railway is holding regular meetings with
State Government and concerned Central/State Government officials on various issues for

tOriginal notice of the question was received in Hindi.
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timely land acquisition, shifting of utilities, forestry clearances, so that projects can be
completed in time.

For important projects, capacity enhancement projects, last mile connectivity etc,
institutional financing has been done by arranging loan from M/s Life Insurance Corporation
of India Limited for 1.5 lakh crore, which has increased Railways” capacity for committed
fund provision for essential projects.

Upgradation of railway stations in Gujarat

1911. SHRI NARANBHAI J. RATHWA: Will the Minister of RAILWAY'S be pleased
to state:

(@ whether it is a fact that Government has identified and declared some railway
stations in districts of Gujarat as Adarsh Station for upgradation of facilities;

(b) if so, the details thereof along with the names of the railway stations; and

(c) the details of the facilities provided and upgraded at the Adarsh Stations in the
said districts?

THE MINISTER OF RAILWAY'S (SHRIPIYUSH GOYAL): (a) and (b) Yes, Sir. At
present, stations are undertaken for development under “Adarsh Station Scheme”” and
1253 stations including 32 stations in Gujarat have been identified for development under
this scheme. List of 32 stations in Gujarat identified for development under Adarsh Station
Scheme is as under:-

Gujarat (32) Ambli Road, Bechraji, Bhaktinagar, Bhanvad, Bhatariya, Dahod,
Gandhigram, Himmatnagar, Jamnagar, Kadi, Khambliya, Kosamba,
Lalpurjam, Maninagar, Navsari, New Bhuj, Okha, Palanpur, Sabarmati,
Siddhpur, Udhna, Una, Unjha, Vadnagar, Vijapur, Visnagar, Wara.
Gandhidham and Gandhinagar Capital. Sabarmati BG, Patan and Kim.

Out of 32 Stations, 30 stations have been developed under this Scheme and remaining
02 stations i.e., Gandhinagar and Sabarmati are being re-developed by Indian Railway
Stations Development Corporation Limited (IRSDC) under Station Redevelopment
programme.

(c) Various passenger amenities which inter-alia include improvement of facade of
the station building, retiring room, waiting room (with bathing facilities), separate waiting
room for ladies, landscaping of circulating area, earmarked parking, signages, Pay and Use

tOriginal notice of the question was received in Hindi.
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toilets, Foot Over Bridge, ramps at entry to station, separate parking for Persons with
Disabilities (Divyangjan), Non-slippery walkway, “May | helpyou? booth, trolley path etc.
are to be provided at Railway stations which are identified for development under this
scheme as per the respective category of the station.

Implementation of Swachh Rail,
Swachh Bharat Programme

912. SHRIBHUBANESWAR KALITA: Will the Minister of RAILWAY S be pleased
to state:

(@ thedetails of “Swachh Rail, Swachh Bharat” > programme since its inception and
the achievements made under the programme;

(b) whether Government proposes to undertake a massive awareness programme

amongst the passengers about their role in the maintenance of cleanliness; and
(c) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI PIYUSH GOYAL): (a) Swachh Rail, Swachh
Bharat Programme was launched on Indian Railways on 2 October, 2014. Regular intensive
campaigns/ drives have been organised since then over the Indian Railways with the sole
objective to achieve significant and sustainable improvements in cleanliness standards.
Last such drive was “Swachhta-Hi-Seva”~” campaign from 15.09.2018 to 02.10.2018 during
which over 5000 stations and all mail/express trains were covered with involvement of over
10 lakh people.

Followings are the measures/ achievements under Swachh Rail, Swachh Bharat
Programme:-

e Provision of mechanised cleaning contracts at 910 stations.
e Provision of washable concrete aprons at stations.

. More than 875 stations have Normal Pay and Use toilets and about 80 stations
have Deluxe Pay and Use toilets.

*  Rag picking contracts and/or Garbage disposal contracts are available at more
than 1280 stations over Indian Railways.

e 166 plastic bottle crushing machines have been installed at 126 Stations.

»  Enforcement of Indian Railways (Penalties for activities affecting cleanliness at
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railway premises) Rules, 2012 has been intensified.
. Use of CCTV is made at 345 stations to monitor cleanliness.

¢ More than 2,00,000 bio-toilets have been installed in around 55,000 coaches
covering about 90% fleet to prevent open discharge of human waste from coaches

on tracks.

(b) and (c) Following efforts are made by the Railways to spread awareness about

cleanliness among railway passengers:

e Publicity / awareness campaigns through display of posters, banners, distribution
of leaflets, printing of slogans in tickets, reservation slips, tender notices etc.

e Announcements over the Public Announcement system.

e Improving awareness on proper use and Do”s /Don”ts of bio-toilets through

stickers/ posters, announcements, displaying of models etc.

e Involvement of scouts and guides, Social / Charitable organisations and other
NGOs in cleanliness campaigns.

e Arranging “Nukkad Nataks” (street plays) on cleanliness theme in station vicinity.

e “Swachhta-Hi-Sewa”” campaign had a major component of involving passengers.
These awareness programmes are of continuing nature, and are undertaken by
Divisions/Zonal Railways from time-to-time.

Elimination of unmanned level crossings

913. SHRIMATI SAROJINI HEMBRAM: Will the Minister of RAILWAY'S be pleased

to state:

(@ whether Government has conducted any survey, in the recent past, to identify
the number of unmanned level crossings in various railway junctions in different parts of

the country;
(b) if so, the details thereof; and

(c) the number of unmanned level crossings that have been closed or made
inoperative or made manned level crossings to stop the increasing number of railway

accidents?
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THE MINISTER OF RAILWAYS (SHRIPIYUSH GOYAL): (a) and (b) All unmanned
level crossings (UMLCs) on Broad Gauge (BG) have been eliminated on 31st Jan 2019. The
UMLCs on Meter Gauge (348 Nos.) and Narrow Gauge (700 Nos.) will be eliminated during

Gauge conversion.

(c) Year-wise elimination of UMLCs (by closure, merger, subway and manning)
during the last three years is as follows:

Year No. of UMLCs eliminated
2016-17 1503
2017-18 1565
2018-19 3479
TotaL 6547

Presently there are no unmanned level crossings on BG routes.
Execution of work of linking Northeast States under PPP mode

914. SHRIMATIJHARNADAS BAIDYA: Will the Minister of RAILWAY S be pleased

to state:
(@ whether it is proposed to connect all the capitals of Northeast States by rail;
(b) if so, the details thereof;

() whether this is proposed to be executed under PPP mode, if so, the details

thereof; and
(d) the time-frame within which it is proposed to be initiated and completed?

THE MINISTER OF RAILWAY'S (SHRI PIYUSH GOYAL): (a) to (d) As per Vision
Document 2020, Government has planned to connect all State Capitals of North Eastern
States by 2020 except Sikkim in which case, new line work has been sanctioned up to
Rangpo in first phase. The capitals of Assam, Arunachal Pradesh and Tripura States have

been connected by Broad Gauge (BG) rail network.

Great emphasis has been given by Central Government during last 5 years towards
quick execution of infrastructure and safety projects and funding to the infrastructure
projects has increased considerably. The average annual expenditure in New Line / Gauge
Conversion / Doubling infrastructure projects during 2014-19 was 325,894 crore per year as
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against 11,527 crore per year during 2009-14 which is around 125% more than during 2009-
14. The average allotment per year for North Eastern States was 32,121 crore per year from
2009-14. However, itincreased 161% to 5,531 crore per year for this region during 2014-19.

In Arunachal Pradesh, a BG railway line was commissioned in February, 2015 upto
Naharlagun (suburban city of Itanagar) and first Broad Gauge (BG) train was flagged by
Hon~ ble Prime Minister on 20.02.2015 from Naharlagun (Itanagar) to New Delhi. Long pending
and delayed work of Bogibeel Bridge on Brahmaputra river was completed in 2018 leading
to further reduction of travel distance from Dibrugarh to Naharlagun (Itanagar) by 705 km.
(via Guwahati).

First BG trial train to the State of Tripura (Agartala) was received by Hon” ble Minister
of State of Railways on 13.01.2016 and first BG passenger train (long distance) was
introduced to Delhi on 31.07.2016.

In some States, the progress of new line projects of Capital connectivity has been
affected mainly due to delay in land acquisition and law and order issues. All these Capital
connectivity projects being in hilly terrain of Himalayas involve large number of tunnels
and major bridges including very tall bridges in a very challenging geological environment.

Works of new BG lines have been taken up by Railway by its own fund to connect the
remaining Capitals of North Eastern States i.e. Meghalaya (Shillong), Manipur (Imphal),
Nagaland (Kohima), Mizoram (Aizawl) and Sikkim (Gangtok). Details with present status of
these projects are as under:

(1) Manipur: The project of BG line connectivity from Jiribam to imphal (110.62 km.)
in Manipur State was sanctioned in 2003-04. The latest anticipated cost of the
project is 313,809 crore and expenditure of ¥6,969.49 crore has been incurred on
the project upto 31.03.2019.

The section from Jiribam to Vangaichungpao (12 km.) was commissioned in March,
2017 and works from Vangaichungpao-Tupul-Imphal (98.62 km.) have been taken
up throughout the length. The work of land acquisition has been completed in
102.62 km. length of the project and work of acquisition of balance land of 8 km.
length has been taken up. Target date for completion is 3 years after complete land
is handed over to the Railways.

(2 Mizoram: The project of BG line connectivity from Bhairabi to Sairang (51.38 km.)
(suburban city of Aizawl, the Capital city of Mizoram) in Mizoram was sanctioned



Written Answers to [28 June, 2019] Unstarred Questions 351

®

“)

in 2008-09. The latest anticipated cost of the project is ¥4,968 crore and the land
could be made available in 2014-15 and work speeded up from 2015-16 and the
expenditure of ¥1,958.09 crore has been incurred on the project upto 31.03.2019.

The construction work has been taken up throughout the length of project and
80% tunneling work has been completed and the work on 6 tall bridges has been
taken up. For complete commissioning of the project, the work of acquisition of
balance 53.90 Hectare of land has been taken up. Target date for completion for
complete project is 2 years after complete land is handed over to Railways.

Nagaland: The project of BG line connectivity from Dimapur (Dhansiri) - Zubza
(Kohima) (82.50 km.) (suburban city of Kohima, the Capital city of Nagaland) in
Nagaland was sanctioned in 2006-07. The latest anticipated cost of the project is
Z3,000 crore and the work speeded up from September, 2018 and the expenditure
of ¥626.67 crore has been incurred on the project upto 31.03.2019.

The construction work has been taken up throughout the length of project. For
complete commission of the project, the work of acquiring balance land in 6 km.
length has been taken up (ownership disputes). Target date for completion for
complete project is 3 years after complete land is handed over to Railways.

Meghalaya: Two projects of BG line have been taken up for Capital connectivity
of Meghalaya.

(i) New BG line from Tetelia - Byrnihat (21.50 km.) in Meghalaya was sanctioned
in 2006-07. The latest anticipated cost of the project is 31,532 crore and the
work speeded up from 2014-15, 10 km. length of the project falling in Assam
State from Tetelia to Kamalajari got completed in October, 2018 and
expenditure of ¥515.82 crore has been incurred upto 31.03.2019. Some
organizations are stating that a railway connectivity may lead to influx of
outsiders and this has led to some local resistance to this project. Now, the
issue has been taken up for early resolution. Target date for completion not
fixed, as the same would be decided, once the complete land is physically
handed over to Railways.

(i) New BG line from Byrnihat to Shillong (108.40 km.) was sanctioned in 2010-
11. The latest anticipated cost of the project is 36,000 crore and the
expenditure of ¥252.68 crore has been incurred on the project upto 31.03.2019.
Target date for completion not fixed, as the same would be decided, once
the land is physically handed over to Railways.
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(5) Sikkim: The project of BG line connectivity from Sivok to Rangpo (44.39 km.) was
sanctioned in 2008-09. The latest anticipated cost of the project is ¥4,085.69 crore
and the expenditure of ¥554.46 crore has been incurred on the project upto
31.03.2019.

However, the project is suffering for a long time as the Government of West Bengal
has not given encumbrance free land (77.78 Hectare forest land after cutting of trees) to
Railway due to which, even the timely finalization of tenders is getting affected. The issue
is being consistently chased with Government of West Bengal. Target date for completion
for complete project is 3 years after complete physical possession of land given to Railways.

Skill development for rural youth

915. SHRIM.P.VEERENDRA KUMAR: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the number of unskilled rural youth, both men and women in the country,
State-wise;

(b) the details of the schemes available to impart skill development for rural youth;

(c) the quantum of funds allocated during each of the last five years, State-wise;
and

(d) the number of rural youth who were skilled and given jobs during the said
period, year-wise and State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRINARENDRA SINGH TOMAR):
(a) The data on the number of unskilled rural youth, both men and women in the country,
State-wise is not available. However, Ministry of Rural Development has developed a
portal namely “ Kaushal Panjee” for registration of rural candidates interested in getting skill
training. The number of rural youth, both men and women registered under Kaushal Panjee,
State/UTs-wise is given in Statement-1 (See below).

(b) Ministry of Rural Development is implementing two important skill development
schemes for rural youth, Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GKY)
and Skill development in Rural Self Employment Training Institute (RSETI), under National
Rural Livelihoods Mission. Under DDU-GKY, candidates are skilled for wage employment
and under RSET], candidates are skilled mainly for self employment.

(c) Both DDU-GKY and RSETI are demand driven schemes. Funds released to
States/UTs under DDU-GKY and RSETI during the last five years is given in Statement-I1
and I11 respectively(See below).
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(d) The State/UTs-wise total number of candidates trained and placed in jobs/
settled under DDU-GKY and RSETI during the last five years is given in Statement-1V
respectively.

Statement-1

Details of registered Men and Women under Kaushal Panjee:

SI. No. States/UTs Men Women
1 2 3 4
1 Jammu and Kashmir 12082 8102
2. Himachal Pradesh 3655 4426
3 Punjab 8264 8203
4, Chandigarh 0 4
5. Uttarakhand 20932 12774
6. Haryana 9905 7143
7. Delhi 2 0
8. Rajasthan 10662 15043
9. Uttar Pradesh 75505 49009
10. Bihar 68754 38734
11 Sikkim 166 436
12, Arunachal Pradesh 979 1138
13. Nagaland 912 445
14. Manipur 1126 1464
15. Mizoram 516 565
16. Tripura 1509 841
17. Meghalaya 746 1232
18. Assam 9493 8260
19. West Bengal 8900 6900
20. Jharkhand 27782 25606
21 Odisha 107132 106822
22, Chhattisgarh 20592 20532
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1 2 3 4
23. Madhya Pradesh 70486 27407
24. Gujarat 22689 53142
25. Daman and Diu 1337 1510
26. Dadra and Nagar Haveli 71 186
27. Maharashtra 28503 19902
28. Andhra Pradesh 99322 89813
29. Karnataka 12785 9613
30. Goa 8 5
3L Lakshadweep 1 0
32. Kerala 16513 25327
33. Tamil Nadu 187994 184108
3A. Puducherry 7 84
35. Andaman and Nicobar Islands 20 6
36. Telangana 41741 24015

TotaL 871191 752797
Statement-11

Funds released under DDU-GKY from 2014-15 to 2018-19 (¥ in lakh)

SI. No.States/ UTs 2014-15 2015-16 2016-17 2017-18 2018-19

1 2 3 4 5 6 7

1.  Andaman and - - -
Nicobar Islands

2. Andhra Pradesh - 8619.250 82900 5874000  7247.000
3. Arunachal Pradesh 222075 - 61000  1056.462 113.500
4. Assam 5245.284 3337446 10046831  8669.000  5128.600
5 Bihar 315455 5637.000 3606.000  9660.000 18294.000
6.  Chandigarh - -

7. Chhattisgarh 2604.193 145,000 8947.200
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1 2 3 4 5 6 7

8  Dadraand - -

Nagar Haveli
9.  Delhi - -
10. Goa - - 60.000
11.  Gujarat 703.230 225537 154293  1766.100
12.  Haryana 860.890 598.601 58038 3098891  5662.000
13.  Himachal Pradesh - 342.908 3670435 183.600
14.  Jammuand Kashmir3773.401  2266.698 7360088 5974970  12933.600
15.  Jharkhand 50.736 153.000 6464429 7186398  1160.000
16. Karnataka 2246.028 7485552 256.738  8280.863
17. Kerala 5979.986 139.000 4711713 3347286  9842.500
18. Madhya Pradesh 2800.517 188.000 7546.455 3799.752
19. Maharashtra - 9665.578 96.065 5327.000
20.  Manipur - - 461.000 2240.000
21. Meghalaya 461.000 574543  1884.000
22.  Mizoram - - 460.500 1431.588
23.  Nagaland - - 461.000 2238.000
24.  Odisha 8233.757 4214.820 2195443  14028.000  13889.600
25.  Puducherry - -
26. Punjab - 2862.500 11.300 1082.000
27. Rajasthan - 375500 63000 5785000  3282.000
28.  Sikkim 662.020 - 460500 60.500
29.  Tamil Nadu - 4390.225 2590.999 5291.000
30. Telangana - 4422.000 2190620  3875.580
31.  Tripura 930.331 131.000 3838.949 3785.600
32.  Uttar Pradesh 17064.776 1048.129 549.559 7115.940
33.  Uttarakhand - 65.091 1891.121 2621.000
34.  West Bengal 1047.851 146.000 8890.369 5869.000
35.  Multi-State 4122.440 1504.475 441.096 31471

TotaL 56862.970  57963.310 78088641 79208.564 120481.780
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Statement-111

Funds released to State/UTs under RSETI from
2014-15 to 2018-19 (¥ in lakhs)

Sl. No. States/ UTs 2014-15 2015-16 2016-17 2017-18 2018-19
1. Andamanand Nicobar  0.00 0.00 0.00
Islands

2. Andhra Pradesh 65.03 125.78 165.00 447.95
3. Arunachal Pradesh 0.00 0.00 0.00

4. Assam 231.00 193.60 96.39 357.76
5. Bihar 0.00 407.00 0.00 318.05 317.41
6.  Chhattisgarh 160.71 111.02 165.00 172.29 467.02
7. Dadra and Nagar Haveli  0.00 0.00 0.00

8.  Gujarat 116.07 0.00 231.00 255.42 498.16
9. Haryana 0.00 89.25 0.00 288.75
10.  Himachal Pradesh 0.00 0.00 0.00 106.82 103.41
11.  Jammu and Kashmir 89.00 194.46 0.00

12.  Jharkhand 0.00 275.00 275.00 316.12
13. Karnataka 142.86 0.00 160.04 508.77 433.66
14. Kerala 62.50 0.00 0.00 152.57
15.  Lakshadweep 0.00 0.00 0.00

16. Madhya Pradesh 274.85 0.00

17. Maharashtra 0.00 274.19 219.41 378.97 313.88
18.  Manipur 0.00 0.00 0.00

19. Meghalaya 0.00 11.00 0.00 61.34 26.66
20. Mizoram 4.47 0.00 0.00 15.17

21. Nagaland 8.93 0.00 0.00 9.49
22.  Odisha 133.93 221.38 182.21 1081.18
23.  Pondicherry 4.45 0.00 0.00

24.  Punjab 84.82 196.38 0.00 164.59 169.62
25. Rajasthan 0.00 341.00 0.00 279.00 278.44
26.  Sikkim 0.00 1.88 0.00 7.14
27.  Tamil Nadu 0.00 317.13 0.00 309.31
28. Telangana 46.47 0.00 220.00 134.74
29. Tripura 0.00 0.00 84.33 7.55
30. Uttar Pradesh 0.00 0.00 1000.00

31. Uttarakhand 0.00 0.00 182.34 73.23
32.  West Bengal 0.00 0.00 0.00 201.47 114.55

TotaL 919.24 3071.32 3077.93 2558.28 5908.59
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State-wise and Year-wise DDUGKY Physical achievement

Sl. No. State FY. 14-15 F.Y. 15-16 FY. 16-17 FY.17-18 FY. 18-19
Trained Placed Trained Placed Trained  Placed Trained  Placed Trained Placed
1 2 3 4 5 6 7 8 9 10 u 12
1 Andhra Pradesh 2458 1823 4013 1989 12787 18966 17341 10954 26128 24841
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0
5. Assam 18 0 4258 3022 8202 1479 9936 3464 15568 7281
4, Bihar 2333 851 7722 3685 8608 4216 6972 4859 10526 5841
5. Chhattisgarh 1440 0 8434 4463 7355 1987 3111 539 6841 2583
6. Gujarat 766 434 7892 5083 2254 2075 528 160 4985 1486
7. Haryana 1031 930 13409 8807 10512 586 2281 5832 1734 4122
8 Himachal Pradesh 0 0 0 0 0 0 350 0 2550 582
9. Jammu and Kashmir 15011 10677 18609 16524 7300 6453 1137 1424 4176 569
10.  Jharkhand 1266 1034 6939 1314 8360 2355 5526 2375 7929 3421
11. Karnataka 283 0 10926 5443 10909 4432 8871 4752 7290 5411
12,  Kerala 76 0 4738 2446 11246 5598 10587 4175 13763 9656
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1 2 3 4 5 6 7 8 9 10 n 12
13.  Madhya Pradesh 434 0 13089 3954 10974 3546 5353 1823 9139 2098
14.  Maharashtra 0 0 0 0 4140 36%4 7082 7390 16061 4458
15, Manipur 0 0 0 0 0 0 0 0 0 0
16. Meghalaya 0 0 0 0 0 0 0 0 831 253
17.  Mizoram 0 0 0 0 0 0 0 0 157 0
18. Nagaland 0 0 0 0 0 0 0 0 203 0
19. Odisha 11329 5327 23070 18001 32108 45726 23520 14035 41172 31658
20. Punjab 0 0 0 0 0 0 4987 563 2782 1443
21. Rajasthan 3338 350 23143 12844 3837 3397 2599 693 9613 3381
22, Sikkim 0 0 34 205 0 70 0 0 &4 &4
23. Tamil Nadu 779 20 20449 9375 113 30780 519 765 2820 185
24.  Telangana 0 0 3554 1830 8969 9150 12470 9048 15569 15591
25.  Tripura 0 0 305 6] 1197 342 1530 526 1816 2093
26. Uttar Pradesh 2476 0 63209 8552 11203 2052 4795 892 17573 4839
27.  Uttarakhand 0 0 0 0 0 0 0 0 1144 253
28.  West Bengal 0 0 2408 1900 2512 979 2032 1518 8521 3700

ToTAL 43038 21446 236471 109512 162586 147883 131527 75787 228955 135809
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Statement-1V

State/UTs -wise and Year-wise RSETI Physical achievement

SI. No.Name of the State FY. 14-15 F.Y. 15-16 FY. 16-17 FY.17-18 FY. 18-19
Trained Settled Trained Settled Trained  Settled Trained Settled  Trained Settled
1 2 3 4 5 6 7 8 9 10 n 12
1. Andaman and 385 150 299 545 365 310 497 439 494 270
Nicobar Islands
2. Andhra Pradesh 13508 8869 12769 8371 12640 9606 12465 10683 10645 8790
3. Arunachal Pradesh 160 17 210 8 485 360 345 153 360 70
4. Assam 12401 5017 14556 9610 15057 11278 14262 11305 13087 9678
5 Bihar 24933 17827 27528 20811 30543 23682 28411 24863 26683 19255
6. Chhattisgarh 10023 6481 11486 6781 13320 8702 12651 9707 12735 9981
7. Dadra and Nagar Haveli 452 290 731 318 763 581 606 406 775 553
8  Gujarat 21147 12727 26728 18162 24211 27346 22359 22219 21470 16755
9.  Haryana 12976 6029 13984 9922 15126 12534 15496 11032 15267 8702
10.  Himachal Pradesh 5201 4502 5603 4860 5765 6258 5753 4727 5499 4085
11.  Jammu and Kashmir 9106 6396 10185 7104 7462 5958 9504 7498 9308 6727
12, Jharkhand 16118 9726 20169 14033 19607 14249 17660 14596 17969 12033
13,  Karnataka 31685 21592 36346 19839 34504 29135 27515 26914 26041 20434
14.  Kerala 12399 9005 13477 8758 14129 11449 11582 11282 10532 9422
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1 2 3 4 5 6 7 8 9 10 n 12
15.  Lakshadweep 102 13 102 50 3 0 10 0 0 0
16. Madhya Pradesh 27724 19421 32337 23669 34769 26113 36179 24612 35194 22858
17.  Mabharashtra 19314 11508 24946 17768 26582 24083 26143 23436 25671 19612
18.  Manipur 310 4 304 63 355 304 465 310 382 268
19. Meghalaya 1396 898 1461 243 2244 1421 1851 1042 1470 1287
20.  Mizoram 278 0 508 380 408 439 453 523 502 365
21.  Nagaland 246 49 297 8l 336 218 380 29 355 517
22.  QOdisha 23287 17260 25807 20544 25456 19567 22173 18927 21803 17117
23.  Puducherry 615 462 764 516 788 566 82 859 850 626
24.  Punjab 10087 5499 11833 7249 11861 9227 11582 10706 10516 6797
25.  Rajasthan 29284 19390 30728 21652 33369 29486 30641 22322 28602 21553
26.  Sikkim 380 344 482 363 484 304 432 314 389 206
27.  Tamil Nadu 23144 14487 25158 18506 26287 20224 26805 22674 24226 19790
28.  Tripura 3507 2308 3752 1980 3508 2125 3132 1926 2788 2345
29. Uttar Pradesh 52199 33426 53166 35658 54737 46250 54503 44515 52719 36600
30. Uttarakhand 7112 4031 6909 6021 6922 6600 7156 5297 7322 5524
31, West Bengal 15659 10303 16267 11151 15248 11003 14405 10574 13149 8418
32. Telangana 7068 4440 7493 5503 7809 5158 7145 5942 6864 5669

TotAL 392206 252501 436385 300524 445143 364536 423343 350097 403672 296307
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Slow pace of work under PMGSY in Rajasthan

916. SHRIHARSHVARDHAN SINGH DUNGARPUR: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether Government is aware of the slow pace of work under Pradhan Mantri
Gram Sadak Yojana (PMGSY) in Rajasthan;

(b) if so, the details of the projects under the said scheme which have not been
completed within the stipulated time period during the year 2017-19; and

(c) the steps taken by the Central Government to speed up the work under PMGSY
in Rajasthan?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH TOMAR):
(a) and (b) As per the available information, some of the road projects under Pradhan
Mantri Gram Sadak Yojana (PMGSY) in the State of Rajasthan are running behind the
schedule. The details of road works which have not been completed within the stipulated
time period during the year 2017-19 are as under:

Time No. of Pending works Road length (in Km.)
Upto 31st March, 2017 1629 291045
Upto 31st March, 2018 572 2831.42
Upto 24th June, 2019 222 272.66

(c) The Ministry has advanced the completion of PMGSY-I programme from 2022
to 2019 and accordingly, the State has been advised to increase their execution and
contracting capacity in order to complete the sanctioned works. Further, the progress is
regularly reviewed on OMMAS in terms of length achievement and habitation connectivity.
From time to time, State Governments are advised through various Regional Review Meetings
and Empowered Committee meetings to take suitable necessary actions to expedite timely
completion of road works under PMGSY. The following additional steps have been taken
by the Ministry to ensure effective and timely implementation of PMGSY:

(i) States have been advised to set up additional Programme Implementation Units
(PIUs) for augmenting their execution capacity.

(i) Provisions in the Standard Bidding Document (SBD) have been rationalized.

(iii) Training to field engineers, contractors and their staffs are being imparted regularly
for capacity building.
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(iv) Regular outreach programmes for contractors are being organized at State level.
Construction of bridges under PMGSY

917. SHRIM.P.VEERENDRAKUMAR: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the number of proposals received and sanctioned by Government regarding
construction of bridges under the Pradhan Mantri Gram Sadak Yojana (PMGSY) during the
last five years, State-wise;

(b) whether Government has received any request from the State Governments for
relaxing the norms under PMGSY;

(c) ifso, the details thereof, State-wise; and
(d) the action taken/being taken by Government in this regard?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH TOMAR):
(a) The State/UT-wise details of proposals received and sanctioned by Government
regarding construction of bridges under the Pradhan Mantri Gram Sadak Yojana (PMGSY)
C during the last five years are given in Statement-1 (See below). Proposals received and
sanctioned under Road Connectivity Project for Left Wing Extremism Areas (RCPLWEA)
which a separate vertical under PMGSY is given in Statement-11 (See below).

(b) to (d) The Ministry has already enhanced the span of Long Span Bridges (LSBs)
from 50 meter to 75 meter in plain areas and from 75 meter to 100 meter in Left Wing
Extremism (LWE) districts (as identified by Ministry of Home Affairs) and 8 North Eastern
and 3 Himalayan States in the year 2016. No proposal has been received to relax the norms
further under Regular PMGSY.

The Government of Telangana has, however requested for sanction of three (03)
major bridges with more than 100 m length under RCPLWEA as a special case in relaxation
of PMGSY norms for bridges. The proposal is under consideration of the Government.

Statement-1

Details of Bridge proposals received and cleared during 2014-15,2015-16,
2016-17, 2017-18 and 2018-19

SI.No. State 2014-15 2015-16 2016-17 2017-18 2018-19

1 2 3 4 5 6 7

1.  Andhra Pradesh - - - % 12
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1 2 3 4 5 6 7

2. Arunachal Pradesh 9 - 36 15 D0
3. Assam - - 18 27 324
4. Bihar - - 199 297 238
5 Chhattisgarh - - 163 - a0
6. Goa - - - - -
7.  Gujarat - - K¢ - 4
8. Haryana - - 0 - -
9. Himachal Pradesh 43 15 2

10.  Jammu and Kashmir - - 2 53 73
11.  Jharkhand - 19 116 68 40
12,  Karnataka - - - - -
13. Kerala - 1 0 - 2
14.  Madhya Pradesh - &3 173 226 239
15.  Maharashtra 53 - - 61 -
16.  Manipur 6 - - ) 27
17.  Meghalaya - - - 5 69
18.  Mizoram - - 0 - -
19. Nagaland - - - - 48
20. Odisha - - 153 52 &6
21.  Punjab 0 7 - - -
22.  Rajasthan - - 0 2 -
23.  Sikkim 20 - 5 2 -
24.  Tamil Nadu 6 - 22 5 36
25.  Telangana - - 117 14 -
26. Tripura - - 16 2 1
27.  Uttar Pradesh - - 1 - -
28. Uttarakhand - - 7 - 120
29.  West Bengal 0 - 0 - 37
30.  Andaman - - - - -

ToTaL 117 110 1131 1784 1587
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Statement-11

Details of Bridge proposals received and cleared -
RCPLWE -2017-18 and 2018-19

SI. No. State 2017-18 2018-19
1 Andhra Pradesh 1
2. Bihar 1
3 Chhattisgarh 2
4. Jharkhand % 2
5. Madhya Pradesh 10
6. Maharashtra K¢
7. Odisha
8. Telangana 18
9. Uttar Pradesh
ToTAL 181 69

Allocation of funds under National
Rural Employment Programme

918. SHRIHARNATH SINGH YADAV: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the Total amount allocated by the Central Government under the National Rural
Employment Programme to the various States of the country, including Uttar Pradesh;

(b) the number of beneficiaries under NREGA in the State of Uttar Pradesh, district-

wise; and

(c) the funds likely to be advanced to the State Government during the current
year?

THE MINISTER OF RURAL DEVELOPMENT (SHRINARENDRA SINGH TOMAR):
(a) Mahatma Gandhi National Rural Employment Guarantee Act. 2005 (MGNREGA) is a
demand driven wage employment Scheme. Hence, no State/UT- wise allocation of fund is
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made. States/UT-wise details of central fund released including to Uttar Pradesh under the
MGNREGA during the current financial year 2019-20 (as on 24.06.2019) are given in
Statement-1 (See below).

(b) Details of district-wise households provided employment and persondays
generated under MGNREGA in the State of Uttar Pradesh during the current financial year
2019-20 (as on 24.06.2019) is given in Statement-I1 (See below).

() MGNREGS is a demand driven Scheme. The release of funds is a continuous
process. The agreed to labour budget of Uttar Pradesh for FY 2019-20 is 25 crore persondays.
The Ministry releases funds periodically in two tranches with each tranche consisting of
one or more instalments based on agreed to Labour Budget (LB), opening balance, pace of
utilization of funds, pending liabilities of the previous year, if any and overall performance.

Statement-1

State/UT-wise details of Central Fund released under the
MGNREGA during the current financial year

Financial Year : 2019-20 (as on 24.06.2019)

(X in crore)
SI. No. States/UTs Central fund released
1 2 3
1 Andaman and Nicobar Islands 187
2. Andhra Pradesh 3246.84
3. Arunachal Pradesh 107.57
4, Assam 684.31
5. Bihar 1051.64
6. Chhattisgarh 1234.08
7. Goa 144
8. Gujarat 348.25
9. Haryana 64.47
10. Himachal Pradesh 158.77
11. Jammu and Kashmir 758.30
12, Jharkhand 375.56
13. Karnataka 1816.04
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1 2 3
14. Kerala 153941
15. Lakshadweep 0.12
16. Madhya Pradesh 1667.74
17. Maharashtra 576.66
18. Manipur 181.42
19. Meghalaya 21453
20. Mizoram 21580
21. Nagaland 242.76
22. Odisha 45856
23. Puducherry 091
24, Punjab 278.98
25. Rajasthan 271533
26. Sikkim 14.73
27. Tamil Nadu 201342
28. Telangana 1112.86
29. Tripura 13593
30. Uttar Pradesh 1365.21
3L Uttarakhand 128.66
32. West Bengal 3710.02
TotaL 26422.19
Statement-11
Details of district-wise households provided employment and persondays
generated under MGREGA in Uttar Pradesh
Financial Year : 2019-20 (As on 24.06.2019)
(Fig. in numbers)
Sl. No. Districts Households provided Persondays
employment generated
1 2 3 4
1 Agra 27039 436022
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1 2 3 4
2. Aligarh 24719 336432
3. Ambedkar Nagar 21777 520873
4. Amethi 20178 499562
5. Amroha 29104 478990
6. Auraiya 11879 238567
7. Ayodhya 26063 598993
8. Azamgarh 63970 1330934
9. Baghpat 451 5830
10. Bahraich 69436 1904994
11. Ballia 26063 535401
12, Balrampur 34483 733306
13. Banda 19819 531362
14. Barabanki 34787 852207
15. Bareilly 21503 338773
16. Basti 50930 1216212
17. Bijnor 35064 372660
18. Budaun 24203 472050
19. Bulandshahr 5830 64604
20. Chandauli 21291 476693
21, Chitrakoot 17698 382491
22, Deoria 18165 387754
23. Etah 9333 187495
24, Etawah 10401 190207
25. Farrukhabad 20995 422903

26. Fatehpur 27028 749849
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1 2 3 4
27. Firozabad 21041 359629
28. Gautam Buddha Nagar 86 936
29. Ghaziabad 0 0
30. Ghazipur 12093 184763
31 Gonda 58543 1712894
32. Gorakhpur 40568 671876
33. Hamirpur 20284 556340
34. Hapur 1578 17692
3. Hardoi 40156 766439
36. Hathras 8505 121514
37. Jalaun 35920 795297
38. Jaunpur 55517 1446162
39. Jhansi 26728 817211
40. Kannauj 10586 198137
41. Kanpur Dehat 12080 239663
42. Kanpur Nagar 12648 242642
43, Kashganj 21769 408659
44, Kaushambi 11329 283032
45, Kheri 44434 748063
46. Kushi Nagar 59750 1428702
47. Lalitpur 30474 854910
48. Lucknow 7921 125682
49. Maharajganj 46090 999587
50. Mahoba 6877 166152
51 Mainpuri 9645 190638
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1 2 3 4

52. Mathura 9810 135911
53. Mau 30363 679183
54, Meerut 3977 104710
55. Mirzapur 22243 549175
56. Moradabad 28422 511118
57. Muzaffarnagar 6492 112905
58. Pilibhit 26910 444264
59. Pratapgarh 42466 1037756
60. Prayagraj 36950 880684
61. Rae Bareli 36495 792351
62. Rampur 30026 506235
63. Saharanpur 20862 275640
64. Sambhal 26365 390170
65. Sant Kabeer Nagar 36429 841749
66. Sant Ravidas Nagar 8224 165129
67. Shahjahanpur 20488 400951
68. Shamli 3993 76660
69. Shravasti 16588 351427
70. Siddharth Nagar 93951 2455528
71 Sitapur 51684 1072232
72. Sonbhadra 36946 797323
73. Sultanpur 34316 978503
74. Unnao 34028 725408
5. Varanasi 13719 248999

TotaL 1938578 42135795
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Speeding up work of rural development

919. SHRIVIJAY PAL SINGH TOMAR: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether Government is contemplating to convene a meeting of district collectors
at State level to speed up the work of rural development and creating job opportunities
among the youth of the rural areas;

(b) if so, the agenda of the proposed meeting;
(c) whether such meetings have been organised by the Ministry earlier also; and
(d) if so, the outcome of these meetings?

THE MINISTER OF RURAL DEVELOPMENT (SHRINARENDRA SINGH TOMAR):
(a) and (b) No, Government is not contemplating to convene a meeting of district collectors
at State level to speed up the work of rural development and creating job opportunities
among the youth of the rural areas. However, Government is taking all necessary steps to
speed-up the work of rural development.

(c) and (d) No such meeting has been organized by the Ministry in the past.
Implementation of Saansad Adarsh Gram Yojana

920. SHRI NARENDRA KUMAR SWAIN: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ the total number of villages included under the Saansad Adarsh Gram Yojana
(SAGY) during last year along with their population and the number of Members of
Parliament yet to identify any village under SAGY, phase-wise;

(b) whether Government has reviewed the implementation of said Yojana and if so,
the details and the outcome thereof, indicating the achievements made there under including
the targets fixed and the number of villages developed with all facilities including banking
and postal services; and

(c) whether Government proposes to provide any Central assistance for successful
implementation of the said Yojana and if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH TOMAR):
(a) The Hon” ble Members of Parliament have identified 163 Gram Panchayats under Saansad
Adarsh Gram Yojana during financial year 2018-19. As per clause No. 9 of Saansad Adarsh
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Gram Yojana (SAGY) Guidelines, regarding the identification of Adarsh Grams, Gram
Panchayats are the basic units and it is advocated that they may have a population of 3000-
5000 in plain areas and 1000-3000 in hilly, tribal and difficult areas. In districts where this
unit size is not available, Gram Panchayats approximating the desirable population size may
be chosen. Further for districts having GPs where average unit size is smaller, two to three
neighboring Gram Panchayats approximating the desirable population can be adopted as
one unit. The details of Members of Parliament (MPs) who have identified Gram Panchayats
under SAGY, phase-wise are available on saanjhi.gov.in and can be accessed using the
respective logins of Hon”ble MPs.

(b) The Saansad Adarsh Gram Yojana (SAGY) is reviewed periodically by the
Ministry of Rural Development. The Ministry has evolved a comprehensive multilevel and
multi-tool system of monitoring and evaluation of the implementation of its programmes
which include review by the Hon ” ble Minister of Rural Development, Performance Review
Committee, National Level Monitors, Concurrent Monitoring and Impact Assessment
studies. Concurrent monitoring mechanisms include the progress updated by States/Districts
through SAGY website regarding the identification of the Gram Panchayats, progress
tracking of Village Development Plans (VDPs), the progress reported for Panchayat Darpan
indicators and the field visits by MoRD officials. The post-project evaluation reports of
SAGY Phase-1 suggest that commendable progress has been made by SAGY Gram
Panchayats benefitting from able leadership of MPs and active intervention by District
Administration. After the adoption under SAGY, the Gram Panchayats have recorded
remarkable progress with regard to a range of parameters such as immunisation of children,
strengthening of PDS, enrollment in social security schemes, electrification and piped
drinking water supply among other So far 1,295 Gram Panchayats have uploaded their
VDPs containing 68,289 projects, as per the data available on SAGY website (http://
saanjhi.gov.in). Out of these, 37,954 (56%) projects have been completed as on 24 June
2019. The details of banking and postal service facilities in the SAGY Gram Panchayats are
not maintained centrally by this Ministry.

()  Under the Saansad Adarsh Gram Yojana framework, the development of Gram
Panchayats is envisaged through convergence and implementation of existing Government
Schemes and Programmes under the administrative control of respective Ministries without
allocating additional funds. Hence there is no proposal to provide any Central assistance
for Saansad Adarsh Gram Yojana as of now.
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Continuation of Saansad Adarsh Gram Yojana

921. DR.ASHOK BAJPAI: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(@ whether Government proposes to continue the Saansad Adarsh Gram Yojana;
(b) if so, whether Government would make some changes in the scheme; and
(c) if not, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRINARENDRA SINGH TOMAR):
(a) to (c) Yes, as per the Saansad Adarsh Gram Yojana (SAGY) Guidelines, the goal is to
develop three Adarsh Grams, identified by each Hon” ble Member of Parliament, by March
2019. Thereafter, five such Adarsh Grams (one per year) would be selected and developed
by 2024. There is no proposal to make any changes in the Scheme as of now.

Road construction under PMGSY

922. SHRIK.R.ARJUNAN: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(@ whether it is a fact that rural road construction under PMGSY has been at its
peak during the last four years;

(b) if so, the details thereof and roads constructed under it in the last four years;

(c) whether it is also a fact that many State Governments have been demanding
more money under PMGSY; and

(d) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH TOMAR):
(a) and (b) Construction of rural roads under Pradhan Mantri Gram Sadak Yojana (PMGSY)
has been on increasing trends. The details of roads constructed under the scheme during
the last four years are as follows:-

Year (s) Length Constructed (km)
2015-16 36,449
2016-17 47,446
2017-18 48,715

2018-19 49,038
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(c) and (d) The Central Share under PMGSY are released to the State Governments
based upon their absorption capacity, balance works in hand, unspent balance available,
and fulfilling of certain conditions laid down in the programme guidelines. The details of
funds released by the Centre to the States during the last four years are given in Statement.

Statement

Details of funds released by the Centre to the States under
PMGSY during the last four years

(Release X in crore)

SI. No. State 2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6
1 Andhra Pradesh 379.20 19759 40,00 200.00
2. Arunachal Pradesh 375.00 20592 700.00 1350.00
3 Assam 347.82 475.76 57558 2506.58
4. Bihar 2781.00 2958.34 134931 60.57
5. Chhattisgarh 493.00 44981 338.96 664.39
6. Goa 0.00 0.00 0.00 0.00
7. Gujarat 474.10 31.04 0.00 0.00
8. Haryana 304.69 4401 0.00 0.00
9. Himachal Pradesh 268.40 396.61 360.17 677.25
10. Jammu and Kashmir 488.00 755.61 1400.00 581.46
11.  Jharkhand 864.99 819.59 1087.89 757.32
12, Karnataka 140.80 331.95 5.00 0.56
13. Kerala 151.00 179.45 169.13 100.77
14. Madhya Pradesh 1122.00 1979.48 1075.08 913.30
15. Maharashtra 553.30 606.00 27059 6.75
16. Manipur 299.80 41219 219.00 293.63
17. Meghalaya 150.70 211.99 45.68 196.42
18. Mizoram 50.90 93.36 200.00 51.32
19. Nagaland 4.00 8.05 8.80 149.26
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1 2 3 4 5 6
20. Odisha 1382.70 1925.67 2038.19 246150
21. Punjab 221.10 275.66 31873 0.00
22. Rajasthan 559.90 55941 889.90 0.00
23. Sikkim 68.60 138.16 337.00 199.40
24.  Tamil Nadu 205.00 309.58 591.07 589.00
25.  Tripura 274.83 392.3725 135.38 7331
26. Uttar Pradesh 1110.35 1234.87 866.81 25354
27. Uttarakhand 409.19 550.2 686.31 988.23
28.  West Bengal 142758 819.18 1000.00 1386.44
29. Telangana 273.73 146.0255 99.22 99.64

ToTtaL 15186.68 16507.85 14807.79  14560.64

Reduction in yearly man-days under MGNREGA

923. SHRI RAJMANI PATEL.: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether Government has reduced the yearly man-days for each person with
regard to employment guarantee under MGNREGA,

(b) if so, the gap between man-days determined, at present and those determined

earlier;

(c) the number of man-days fixed for each person annually, at present and the
reasons therefor; and

(d) whether the man-days have been curtailed, in view of unsatisfactory performance
under MGNREGA?

THE MINISTER OF RURAL DEVELOPMENT (SHRINARENDRA SINGH TOMAR):
(a) to (c) No, Sir. The Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) provides for at least one hundred days of guaranteed wage employment in
every financial year to every rural household whose adult members volunteer to do unskilled
manual work. MGNREGS is a demand driven wage employment programme. Under the
scheme, there is no provision to determine the number of persondays for each member in

rural households.
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(d) The Labour Budget (persondays) under MGNREGS is on an increasing trend.
The details of agreed to Labour Budget (persondays) during the last three financial years

are given below:

Financial Year Agreed to Labour
Budget (persondays)
(In crore)
2016-2017 22093
2017-2018 23131
2018-2019 256.56

Construction of roads under PMGSY in Uttarakhand

1924. SHRI MOTILAL VORA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(@  whether Ringalpani-Gweel-Gatkot-Mandlu, almost 22 kilometer route, under Pauri
Gharwal ”s development block Dwarikhal, Uttarakhand was sanctioned under the Pradhan

Mantri Gram Sadak Yojana, if so, the date of sanction thereof;
(b) the target set to complete this road and by when it would be completed,;

() whether the quality of this road has been checked by Government, if so, the

details therof;

(d) the reasons for the under-construction road from the route stated in part “ A’to

Gweel village being incomplete; and
(e) the date by when the work of ashphalting on the whole road would be completed?

THE MINISTER OF RURAL DEVELOPMENT (SHRINARENDRA SINGH TOMAR):
(a) and (b) Stage-I of Ringalpani to Garkotroad was sanctioned on 4.2.2014 under PMGSY
(Batch-11, 2013-14)for a total length of 22.868 km. Stage-11 of the road was sanctioned on
12.11.2018 under PMGSY (Batch-11 of 2018-19) for a total length of 22.868 km. Stage-1 of this
road has been completed on 4.2.2018 and Stage-11 work is at tendering stage.

(c) The quality of road work has been inspected by State Quality Monitors (SQMSs)
as per the details given below:

tOriginal notice of the question was received in Hindi.
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Sl. No. Date of inspection Status of road Grading
1. 24.7.2015 In progress Satisfactory
2. 24.2.2016 In progress Satisfactory
3. 25.9.2016 In progress Satisfactory
4. 15.9.2017 In progress Satisfactory

(d) and (e) State Government has reported that Stage-I work such as earth work, CD
work and protection work has been completed on 4.2.2019 thereby connecting village

Gweel. Stage-11 work which also involve asphalting has been sanctioned and is being taken

up.
Establishment of National Council for Vocational Education and Training

925. DR.VIKAS MAHATME: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether Government has recently proposed establishing a National Council for
Vocational Education and Training that will offer professional degrees in skills, if so, the

details thereof;

(b) the targets that Government hopes to achieve through this institute and the

timeline by which the institute is to be established; and

(c) the steps being taken by Government to ensure that the degrees awarded under
the Skill India programme are accepted by private companies, both in the country and

abroad?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENTAND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) to (c) The Ministry of Skill
Development & Entrepreneurship (MSDE) has notified a non-statutory regulatory body,
the National Council for Vocational Education and Training (NCVET), through a Government
Notification dated 05.12.2018. The NCVET will merge the functions of National Council for
Vocational Training (NCVT) and National Skill Development Agency (NSDA) and will regulate
the functioning of entities engaged in vocational education and training, both long-term

and short-term, and establish minimum standards for the functioning of such entities.
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The primary functions of NCVET will include - recognition and regulation of awarding
bodies, assessment bodies and skill related information providers; approval of qualifications
developed by awarding bodies and Sector Skill Councils (SSCs); indirect regulation of
vocational training institutes through awarding bodies and assessment agencies; research

and information dissemination; grievance redressal.

This institutional reform will lead to improvement in quality and market relevance of
skill development programs lending credibility to vocational education and training

encouraging greater private investment and employer participation in the skills space.

Being a regulator of India”s skill ecosystem, NCVET will have a positive impact on
each individual who is a part of vocational education and training in the country. The idea
of skill-based education will be seen in a more inspirational manner which would further
encourage students to apply for skill-based educational courses. This is also expected to
facilitate the ease of doing business by providing a steady supply of skilled workforce to

the industry and services.
Survey to identify the sectors likely to attract maximum skilled force

926. SHRIVIJAY PAL SINGH TOMAR: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ whether any survey/study has been conducted by Government to work out the

sectors likely to engage the maximum skilled workforce; and

(b) if so, the measures of workforce, in terms of percentage of total skilled persons,

likely to be employed in the next three years?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) and (b) As per National Skill
Development Corporation (NSDC ”s) Sector Specific reports on Human Resource and Skill
Requirements in the 24 Sectors, India had an employment base of 510.8 million in 2017
which is expected to increase to 614.2 million by 2022. Thus, about 103.4 million people
would be added to the workforce who need fresh skilling in these secto® In addition, there
is a need for constant upskilling and re-alignment of existing workforce. A list of 24 sectors

covered is given in Statement.
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Statement
Break up of Incremental Human Resource Requirement across 24 Sectors

(Estimates in millions)

SI. No. Sector Human Resource Incremental
Requirement Estimates Human
Resource

Requirement

2017 2022 (2017-2022)
1 2 3 4 5
1 Agriculture 229 2155 -135
2. Building Construction & Real Estate 60.4 a 306
3. Retail 453 5% 10.7
4, Logistics, Transportation & Warehousing 23 312 82
5. Textile and Clothing 18.3 5 6.7
6. Education and Skill Development 148 18.1 33
7. Handloom and Handicraft 141 188 47
8. Auto and Auto Components 12.8 15 22
9. Construction Material and Building Hardware 9.7 124 2.7
10. Private Security Services 89 12 31
11. Food Processing 88 116 28
12. Tourism, Hospitality and Travel 9.7 14.6 49
13. Domestic Help 78 111 33
14. Gems and Jewellery 6.1 94 33
15. Electronics and IT Hardware 6.2 96 34
16. Beauty and Wellness 74 15.6 82
17. Furniture and Furnishing 6.5 12.2 5.7
18. Healthcare 4.6 74 28
19. Leather and Leather Goods 44 71 2.7
20. IT&ITeS 38 53 15
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1 2 3 4 5
21. Banking, Financial Services & Insurance 32 44 12
22, Telecommunication 29 57 28
23. Pharmaceuticals 26 4 14
24, Media and Entertainment 0.7 13 0.6
TotaL 5108 614.2 1034

Target of skilling young people

1927. MS. SAROJ PANDEY: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ the percentage of young people having been skilled through Skill Development
Scheme during the last five years; and

(b) the details of the target planned to be achieved by Government in this regard by
2022?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENTAND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) and (b) Under Skill India Mission,
the Ministry of Skill Development and Entrepreneurship (MSDE) imparts employable skills
to the youth through long-term and short-term training. The Ministry is implementing its
flagship scheme Pradhan Mantri Kaushal Vikas Yojana (PMKVY), launched in 2015, to
provide employable skills to the youth of the nation. Owing to the success of PMKVY 1.0,
the scheme was re-launched in October, 2016 called PMKVY 2.0 (2016-2020) on pan-India
basis with a target to provide skilling to one crore people under Short Term Training (STT),
Recognition of Prior Learning (RPL) and Special Project (SP) across the country over four
years (2016-2020) with an outlay of 12,000 crore. Under the Centrally Sponsored Centrally
Managed (CSCM) component of PMKVY 2.0, as on 12.06.2019, 49.10 lakh (appx.) candidates
have been trained in the country and the year-wise details of percentge of youth trained is
given in Statement-1 (See below). Recently, MSDE has revised the skilling targets of the
PMKVY 2.0 which are given in Statement-11 (See below).

Long-term training is provided through Industrial Training Institutes (ITIs).The total
no. of ITIs have increased from 11964 in the year 2014 to 14494 in the year 2019 and trainees
enrolment increased from 16.9 lakh in 2014-15 to 23.08 lakh in 2018-19.

tOriginal notice of the question was received in Hindi.
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Statement-1

Percentage of youth* trained under PMKVY 2.0 till 12.06.2019.

SI. No. Year Enrolled Trained Assessed Certified Placed
l. 2016 -17 73.20% 51.63% 44.09% 40.79% 99.29%
2. 2017 -18 79.85% 79.47% 78.97% 78.20% 92.15%
3. 2018 -19 67.12% 71.64% 74.71% 76.22% 92.61%
4. 2019 - 20 61.77% 67.58% 65.03% 63.04% 92.86%

* youth is defined as persons of age group 18-35 years.
Statement-11

Revised Targets of PMKVY 2.0

SI. No. Module Overall Scheme Revised Scheme
Target Target
(FYs 2016-20) FY 2016-2020
(As per

revised OM)
1 Short-Term Training (CSCM) 39,50,000 28,91,320
2. Recognition of Prior Learning (CSCM) 40,00,000 67,91,970
3 STT-CSSM 20,50,000 20,18,076
ToTAL 1,00,00,000 1,17,01,366

Training and skill development for employment in
Andhra Pradesh and Telangana

928. DR.T.SUBBARAMI REDDY: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ the number of youth given training for skill development for employment in the
last two years in the country, especially in Andhra Pradesh and Telangana;

(b) how many of them, among the trained youth, have been gainfully employed or
self-employed in the country, State-wise;

(c) whether the employment opportunities are very poor for them; and
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(d) if so, the efforts made to ensure that all the persons trained under the scheme
are gainfully employed?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) and (b) Under the Skill India
Mission, there are about 20 Central Ministries/Departments including Ministry of Skill
Development and Entrepreneurship (MSDE) involved in the implementation of more than
40 schemes for various skill development programmes. Major scheme includes Pradhan
Mantri Kaushal Vikas Yojana (PMKVY), National Apprenticeship Promotion Scheme, Rural
Self Employment and Training Institutes (RSETI), Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY), etc.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) 2016-20 is a flagship scheme of the
Ministry of Skill Development and Entrepreneurship being implemented with an objective
to provide skilling to one crore prospective youth under Short Term Training (STT) courses
and Recognition of Prior Learning (RPL) across the country including State of Andhra
Pradesh and Telangana for four years i.e. 2016-2020 with an outlay of ¥ 12,000 crore. STT is
being imparted to either school/college dropouts or unemployed youth at accredited and
affiliated Training Centres (TCs). The duration of the training varies as per job role. Upon
successful completion of their assessment, candidates are being offered/provided with
placement assistance by Training Providers (TPs). Under RPL, individuals with prior learning
experience or skills are being assessed and certified. It aims to align the competencies of the
unregulated workforce of the country to the National Skills Qualification Framework (NSQF).

Ason 12.06.2019, 52.12 lakh (appx.) (31.08 lakh STT + 21.04 lakh RPL) candidates have
been trained under the scheme in the country. Out of which, 1,50,605 and 1,76,216 candidates
are from State of Andhra Pradesh and Telangana, respectively.

Under STT, the placement data is reported within 90 days of certification of trained
candidate. As per data reported on SDMS (Skill Development Management System), as on
12.06.2019, 24.56 lakh candidates are certified under STT of PMKVY 2016-20. The number
of candidates certified under STT of PMKVYY 90 days prior i.e. 12.03.2019 is 21.97 lakh. Out
of these candidates, as on 12.06.2019, 12.6 lakh candidates have been reported to be placed
in various sectors across the country including State of Andhra Pradesh and Telangana.
The State/UT-wise details of candidates under STT and RPL under PMKVY 2016-20 are
given in Statement-I and Statement-I1, respectively (See below).

(c) and (d) Under PMKVY 2016-20, focus on employment has been significantly
enhanced and candidates have been placed in various sectors and industries. Training
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Centers (TCs)/Training Providers (TPs) are required to have dedicated mentorship-cum-
placement cells for industry linkage and placement of candidates. TPs are mandated to
organize Placement/Rozgar Melas every six months with support from the Sector Skill
Councils (SSCs) and to ensure the participation of local industry. Scheme also incentivizes
TCs/TPs for facilitating placement of the trained candidates. Further, the reimbursement of
last 20% of training payout to TCs is linked with the placement (wage employment or self
employment) of the candidate. Additionally, post placement support of ¥ 1500 per month
per trainee is applicable for special group (women candidates and persons with disability)
and special areas (LWE, North East region and J&K) for 2 or 3 month post training depending
on placement within or outside the district of the domicile of the candidate.

Due to the above mentioned initiatives, the reported placement under PMKVY 2016-
20 is approximately 57%. Further, the third party impact evaluation of PMKVY 2016-20,
conducted by independent body, has observed that 17% of the students enrolled under
PMKVY 2016-20 prefer to go for higher studies than getting into employment.

Ministry has also undertaken various measures to encourage greater participation of
industry in skilling ecosystem to improve employment outcomes. Employer led skill
development is also being promoted to further improve placements rates under PMKVY
2016-20.

Statement-1

State/UT-wise details of candidates enrolled, trained, assessed, certified and
reported placed under STT - PMKVY 2016-20, as on
12.06.2019, are as under:

SI. No. State/UT Enrolled Trained Assessed  Certified Reported

Placed*

1 2 3 4 5 6 7
1. Andaman and 918 169 102 0 0
Nicobar Island

2. Andhra Pradesh 122643 113596 104778 94179 60045
3. Arunachal Pradesh 7676 5892 3604 3210 535
4. Assam 85265 71558 59953 51918 21814
5 Bihar 179544 149810 134102 116360 55490
6. Chandigarh 8339 6210 5438 4748 2041
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1 2 3 4 5 6 7
7. Chhattisgarh 73131 64103 55742 46873 18102
8  Dadraand 1588 1108 902 766 372
Nagar Haveli
9. Damanand Diu 2557 1754 1322 1110 37
10. Delhi 140629 125875 110536 100037 51622
11. Goa 1867 1230 805 753 630
12.  Gujarat 91387 70135 58428 50967 24136
13.  Haryana 273051 245866 222108 203181 113008
14.  Himachal Pradesh 47520 33610 29911 27012 11483
15.  Jammuand Kashmir 89357 77467 68033 59986 31953
16.  Jharkhand 50689 40149 35906 31026 15248
17. Karnataka 91647 83490 75031 66459 32780
18. Kerala 48766 39489 34207 30376 12798
19. Madhya Pradesh 324756 287202 262552 230992 121298
20. Maharashtra 136488 118621 96636 79874 33555
21, Manipur 15721 9549 7328 6338 2136
22.  Meghalaya 9486 6675 5376 4255 2102
23.  Mizoram 9540 4962 2730 2404 820
24.  Nagaland 7085 4359 3323 2867 1305
25. Odisha 106877 90904 78701 68532 35288
26.  Puducherry 10320 9389 8376 7832 2617
27.  Punjab 166998 146650 135230 124115 64905
28. Rajasthan 287287 255046 232593 214255 107584
29.  Sikkim 4962 3096 2152 1890 I
30. Tamil Nadu 200142 185729 163217 148124 90747
31. Telangana 133283 121574 110773 99961 62494
32.  Tripura 19335 15092 13314 11451 4372
33.  Uttar Pradesh 581541 504363 451430 398131 192137
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1 2 3 4 5 6 7
34.  Uttarakhand 74429 63495 56420 48589 23860
35.  West Bengal 166912 149754 134541 118153 62807

ToTAL 3571736 3107971 2765600 2456724 1260540

* Placement figures are against the candidates certified under Short-Term Training courses of
PMKVY 2016-20 90 days prior i.e. 21.97 lakh.

Statement-11

State/UT-wise details of candidates enrolled, oriented, assessed and certified
under RPL - PMKVY 2016-20, as on 12.06.2019

SI. No. State Enrolled Oriented Assessed  Certified
1 2 3 4 5 6
1 Andaman and Nicobar Island 46 46 2 2
2. Andhra Pradesh 37034 37009 27462 25317
3 Arunachal Pradesh 3744 3744 3534 3513
4. Assam 66511 64918 47880 45172
5. Bihar 86000 84137 72324 63902
6. Chandigarh 3738 3707 2750 2628
7. Chhattisgarh 10408 10122 7323 6234
8. Dadra and Nagar Haveli 1318 1318 1033 1007
9. Daman and Diu 812 812 742 714
10. Delhi 75757 73956 58530 54225
11. Goa 2299 2265 1407 1372
12.  Guijarat 87839 86964 73298 69689
13. Haryana 111554 111127 89722 83356
14. Himachal Pradesh 22232 22156 19916 18235
15. Jammu and Kashmir 34913 34080 32127 30831
16.  Jharkhand 54175 52461 44566 40535
17. Karnataka 156877 152225 109844 98667
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1 2 3 4 5 6
18. Kerala 87471 86852 66978 62125
19. Madhya Pradesh 103606 102031 85126 75639
20. Maharashtra 301075 229210 178325 156503
21, Manipur 11976 11976 11337 11337
22, Meghalaya 8158 7650 7857 7084
23. Mizoram 700 700 688 687
24, Nagaland 236 236 123 123
25.  Odisha 100976 99953 77514 68953
26. Puducherry 3217 3195 2143 1968
21. Punjab 44235 43956 34187 31268
28. Rajasthan 163805 163075 133566 123567
29.  Sikkim 979 954 871 831
30.  Tamil Nadu 166409 165822 142138 123260
31l.  Telangana 55162 54642 42669 39397
32, Tripura 9259 9259 8621 8090
33. Uttar Pradesh 294635 289453 234289 214554
34. Uttarakhand 26070 25712 21771 19356
35.  West Bengal 70414 68236 54982 50381

GRAND ToTAL 2203640 2103959 1695664 1540541

Achievements under Skill Development Programme

929. DR.L.HANUMANTHAIAH: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ the achievements made by Government in providing jobs to the youth of the
country under skill development programme, till date along with the details thereof, scheme-
wise and State-wise; and

(b) the recent steps Government has taken/proposed to be taken for removing
unemployment throughout the country among educated/skilled and unskilled youth in
various States, State-wise details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENTAND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) and (b) Under the Skill India
Mission, there are about 20 Central Ministries/Departments including Ministry of Skill
Development and Entrepreneurship (MSDE) involved in the implementation of more than
40 schemes for various skill development programmes to enhance the employment
opportunities of the youth.

Pradhan Mantri Kaushal Vikas Yojana (PMKVY) 2016-20 is a flagship scheme of the
Ministry of Skill Development and Entrepreneurship being implemented with an objective
to provide skilling to one crore prospective youth under Short Term Training (STT) courses
and Recognition of Prior Learning (RPL) across the country for four years i.e. 2016-2020
with an outlay of ¥ 12,000 crore. As on 12.06.2019, 52.12 lakh (appx.) (31.08 lakh STT + 21.04
lakh RPL) candidates have been trained under the scheme in the country.

Under PMKVY 2016-20, focus on employment has been significantly enhanced and
candidates have been placed in various sectors and industries. Training Centers (TCs)/
Training Providers (TPs) are required to have dedicated mentorship-cum-placement cells
for industry linkage and placement of candidates. TPs are mandated to organize Placement/
Rozgar Melas every six months with support from the Sector Skill Councils (SSCs) and to
ensure the participation of local industry. Scheme also incentivizes TCs/TPs for facilitating
placement of the trained candidates. Further, the reimbursement of last 20% of training
payout to TCs is linked with the placement (wage employment or self employment) of the
candidate. Additionally, post placement support of ¥ 1500 per month per trainee is applicable
for special group (women candidates and persons with disability) and special areas (LWE,
North East region and J&K) for 2 or 3 month post training depending on placement within
or outside the district of the domicile of the candidate.

Due to the above mentioned initiatives, the reported placement under PMKVY
2016-20 is approximately 57%. Further, the third party impact evaluation of PMKVY
2016-20, conducted by independent body, has observed that 17% of the students enrolled
under PMKVY 2016-20 prefer to go for higher studies than getting into employment.

Ministry has also undertaken various measures to encourage greater participation of
industry in skilling ecosystem to improve employment outcomes. Employer led skill
development is also being promoted to further improve placements rates under PMKVY
2016-20.

Under STT, the placement data is reported within 90 days of certification of trained
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candidate. As per data reported on SDMS (Skill Development Management System), as on
12.06.2019, 24.56 lakh candidates are certified under STT of PMKVY 2016-20. The number
of candidates certified under STT of PMKVYY 90 days prior i.e. 12.03.2019 is 21.97 lakh. Out
of these candidates, as on 12.06.2019, 12.6 lakh candidates have been reported to be placed
in various sectors across the country. The State/UT-wise details of candidates under STT
and RPL under PMKVY 2016-20 are given in Statement-1 and Statement-11 respectively.
[Refer to the Statement-I and Statement-11 respectively appended to answer to USQ No. 928
part (a) and (b)]

Employment in other flagship schemes through
Skill India Mission

930. PROF. M.V. RAJEEV GOWDA: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ asto how many people have been placed in Smart City Mission through the
partnership between Skill India Mission and other national flagship schemes; and

(b) the manner in which Government has ensured and tracked the placement of
skilled workforce under Skill India Mission into the partner programmes?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENTAND
ENTREPRENEURSHIP (SHRI RAJKUMAR SINGH): (a) and (b) The Ministry of Housing
and Urban Affairs (MoHUA) has launched the project Smart City Mission to promote cities
that provide core infrastructure and give a descent quality of life to its citizen, a clean and
sustainable environment and application of “ Smart” solutions. Application of smart solutions
will enable cities to use technology, information and data to improve infrastructure and
services. Comprehensive development in this way will improve quality of life, create
employment and enhance income for all, especially the poor and the disadvantaged. Under
this Mission, placement is not maintained. However, MoHUA is implementing the “Deendayal
Antyodaya Yojana- National Urban Livelihoods Mission to reduce poverty and vulnerability
of urban poor households. As per Employment through skills Training and Placement
(EST&P) component of the Mission, as on 18.06.2019, 5,37,087 candidates have been placed.

Ministry of Skill Development and Entrepreneurship under its flagship scheme Pradhan
Mantri Kaushal Vikas Yojana (PMKVY) provides training in various trades which are
important for Smart Cities. As on 12.06.2019, approx 12.60 lakh have been placed in different
trades. Further, DGT has introduced following new trades in the year 2018 to keep pace with
Technological innovations: Geo-Informatics Assistant, Aeronautical Structure and
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Equipment Fitter, Additive Manufacturing Technician (3D Printing), Remotely Piloted Aircraft
(RPA)/Drone Pilot, Electrician Power Distribution, Technical Mechatronics, Solar Technician
(Electrical), Internet of Things (Smart Agriculture), Internet of Things (Smart Healthcare),
Internet of Things (Smart City), Smartphone Technician Cum App Tester, Soil Testing &
Crop Management and Firemen.

Under PMKVY 2016-20, focus on employment has been significantly enhanced and
candidates have been placed in various sectors and industries. Training Centers (TCs)/
Training Providers (TPs) are required to have dedicated mentorship-cum-placement cells
for industry linkage and placement of candidates. TPs are mandated to organize Placement/
Rozgar Melas every six months with support from the Sector Skill Councils (SSCs) and to
ensure the participation of local industry. The Scheme incentivizes TCs/TPs for facilitating
placement of the trained candidates. The reimbursement of last 20% of training costto TCs
would be made only after wage employment or self employment to 70% of the trained
candidates. Additionally, post placement support of ¥ 1500 and ¥ 3000 per month per
trainee is applicable for special group (women candidates and persons with disability) and
special areas (Left Wing Extremism, North East region and Jammu and Kashmir) for a period
of 1 to 6 month post training depending on placement within or outside the district of the

domicile of the candidate.
Women in new age jobs through Skill India Mission

931. PROF. M.V.RAJEEV GOWDA: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ the number of women enrolled and placed in new age job sectors like Artificial
Intelligence, 3D printing, Data Analytics, automobile mechanics underthe18 National Skill
Training Institutes for Women (NSTIW), which organise NCVT-approved training for

women;

(b) how many institutes, out of 18 NSTIW, are providing skill training in these new

age sectors as mentioned above;

(c) the steps Ministry has taken to attract women s participation in these courses;

and

(d) the average salary of women who have received training through these centres,
sector-wise, under Skill India Mission?
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THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENTAND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) and (b) The Government has
introduced new age courses under Craftsmen Training Scheme (CTS) like - Geo information
Assistant, Aeronautical Structure and Equipment. Fitter, Additive Manufacturing technician
(3D Printing), Remotely Piloted Aircraft (RPA/Drone Pilot), electrician Power Distribution,
Technician Mechatronics, Solar Technician (Electrical), Internet of things (Smart
agriculture),Internet of things (Smart Healthcare), Internet of things (Smart city) and
Smartphone Technician Cum App Tester. NSTI(W) Hyderabad has already started the
course on 10T (Smart Agriculture) and NSTI(W) Vadodara has started IOT (Smart City
Technician) from March 2019,while other NSTI(W) will be commencing such courses from
new Academic session starting Ist August 2019.

(c) Directorate General of Training (DGT), MSDE is imparting vocational training
to women to enable them to get wage/self employment through the network of 18 National
Skill Training Institutes for women NSTI (W). NSTI(W) are taking initiative to encourage
women?s participation for courses through wide publicity in local newspapers, local T.V
Channels, brochures, printed notice about training canvassing in schools, colleges,
polytechnics, public gatherings, entrepreneur magazines, etc.

(d) Placement records maintained by NSTIs show that average salary levels are
around Rs 15000/-.

National Skill Training Institute in Trichy

932. SHRI TRIUCHI SIVA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ the number of women enrolled in each course under the National Skill Training
Institute in Trichy in the last three years;

(b) the details of the placements pertaining to each course in the Institute in the last
three years; and

(c) whether Government proposes to improve the rate of enrollment for the courses
and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJKUMAR SINGH): (a) and (b) The number of women
enrolled and placed in each course for National Skill Training Institute for Women in Trichy
in the last three years is given in Statement (See below).
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() Yes Sir, NSTI(W) Trichy is undertaking promotional activities to improve the
rate of enrolment for courses through wide publicity in local newspapers, local T.V Channels,
brochures, canvassing in schools, colleges, polytechnics, public gatherings, entrepreneur
magazines etc. DGT, MSDE has also introduced various schemes such as Dual System of

Training and various new age courses.
Statement

Number of women enrolled and placed in each course under the National Skill
Training Institute for women in Trichy

SI. No.Academic Year Name of the No. of Placed Self  Went for
Trade Trainees Employed Higher
Admitted Studies
(cITs/
degree)
1 2015-16 CTs - FashionDesign n - 4 4
& Technology
2. 2016-17 CTs - FashionDesign 15 8 0 5
& Technology
CTs - FashionDesign 3 2 0 0
& Technology
3 2017-18 CTs-Electronics Mechanic * 15 Studying 2nd Year
CTs - Fashion Design 16 6 4 5

& Technology

CTs - Fashion Design 8 6 1 0
& Technology

ToTAL 68 2 9 14

*CTS - Electronics Mechanic is 2 years Duration. Remaining Courses are having one year duration.
Digital Skill Development Training Centres

933. SHRIDHARMAPURI SRINIVAS:
SHRIT.G VENKATESH:

Will the Minister of SKILL DEVELOPMENT AND ENTREPRENEURSHIP be pleased
to state:
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(@ whether Government has committed to improve digitalization and improve skill

development of the youth, if so, the details thereof;

(b) the details of the Digital Skill Development Training Centres being established

in each State and the details thereof; and
(c) the incentives and sops being given to Digital Media organisations?

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): (a) Ministry has taken various
measures and interventions to promote digitalization in the implementation of flagship
scheme Pradhan Mantri Kaushal Vikas Yojana (PMKVY) for promoting skill development in
the country. The scheme promotes digitalization on two fronts namely digitalization of the
skill development training process and provision of digital training to candidates. Under
Skill development training process, digitalization has been enhanced with the introduction
of SMART (Skill Management and Accreditation of Training Centres) portal as one stop
solution for all centre accreditation and affiliation process; SDMS (Skill Development
Management System) for monitoring of fund disbursement; Assessment Apps for
assessment of candidates; Digi-Locker for integration of candidates and their digital
certificates; and Labour Market Information System (LMIS) for digital repository of all

skilled candidates, etc.

In the domain of training to candidates, a 40 hours top up module for training on
using digital facilities including cashless payment facilities is part of all training courses.
Additionally, courses on digital skills ranging from Android developer to mobile software
repairer are also being promoted. Further, E-skill India portal has been launched for online
learning while blended learning with digital content has been introduced for Employability,

English and Entrepreneurship training module on pilot basis.

(b)  Allthe accredited and affiliated TCs under PMKVY 2016-20 are compatible to

facilitate various training programmes using digital platform.

(c) Under MSDE, no provision of separate incentives or sops is there for digital

media organizations.
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1.00 p.m.
STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

YT BT Hatrerr ® vTow H3it (e} ARt Safen: #eiey, § SR § SRS
TS & A9 #H 4 HRAY, 2019 P 5T 947 # QT 70 rdrifhd U9 106 & SR &
<RNE PR Tl [qaRoT (ST qo7 fw=t #) | ueel UR Il & |

MR. DEPUTY CHAIRMAN: Now, the House stands adjourned till 2.30 p.m.

The House then adjourned for lunch at one minute past one of the dock.

The House reassembled after lunch at thirty minutes past two of the clock,

MR. Deputy CHAIRMAN in the Chair.

PRIVATE MEMBER’S RESOLUTION

it SUFHTIRT: AT TSR0, AR FAI61 HHR 3 Resolution move &1 | 57t
HAIST HHR ST, 3R AT e 81 fd 317 Resolution g R o A1 13U ¥t off
H IR S

SHRI D. RAJA (Tamil Nadu): Sir, I have one issue. | need a clarification on that. Sir, |
got the chance to move a Resolution. | submitted a draft and | was informed that it is not
admissible. Then, informally, I tried to find out the reason. | was made to understand that
the matter is sub judice. In fact, my Resolution is about proposing a collegium for the
appointment of Election commissioner. Sir, what is this that the matter is sub judice. Any
matter may be pending before any court, but the Parliament is supreme. In many cases, we
reverse the decisions of the hon. Supreme Court also. Sir, | was thinking that the Parliament
is supreme and it can discuss any matter. Sir, | need clarity on this issue.

St STRTHTUfAY: JFIRT TS A8 Y, 31T S seasoned 3R €€ STM@R parliamentarian
€, JMYDI UdT & b S o1 AR | WRuRT 7, 98 I © f &9 @I sub judice AT &I avoid
B € 3R T & TEd AUD! I§ LA el BN | 7T HAR 91 Sfl, 31T AU Wi
Y% BINTY | ... (@aer)... Please. Let him speak. | have already given you a chance to speak.
...... (Interruptions)...

SHRI D. RAJA: Sir, for that matter, any issue can be treated as sub judice. What is
this? Sir, any matter can be treated as sub judice. We cannot take up any issue in Parliament.
...... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. D Raja, please sitdown ......(Interruptions)...

SHRI D. RAJA: | am asking this for everybody. | am asking this for other Members
also.

MR. DEPUTY CHAIRMAN: | have already replied to this. Let Prof. Jha speak now.
...... (Interruptions)...

SHRI D. RAJA: This is not sub judice.

it SuRTHTUfer: U reason sub judice YT &, IS 3R HIS reason N, Al & N
H AT IR | ATD] FATG | UL HAIST HHR T, 31T Resolution move BHIRTT 3R
IHG AT B AU W W S Y DI |

SHRIBINOY VISWAM (Kerala): *

MR. DEPUTY CHAIRMAN: Please, your version will not go on record.
...... (Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): This matter is also sub judice.
...... (Interruptions)...

SHRIJAVED ALI KHAN (Uttar Pradesh): Many petitions have been filed in different
courts about this matter. ......(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your respective seats #-IsT GHIR SIT S, 311
Ifery, 3R BI3 a1d RPpfe I &1 St | Mr. Viswam, please take your seat.

Prohibition of Manual Scavenging and Rehabilitation of Manual Scavengers

PROF. MANOJ KUMAR JHA (Bihar): Thank you hon. Deputy Chairman, Sir, | will
just read the initial lines of my Resolution, with a rider that this is listed in my individual
capacity. But, this is actually listed in the collective conscience of all of us. It is not my
Resolution. It is a Resolution of the Houseg, it is a Resolution of 130 crore Indians who
cannot bear with these kinds of deaths or killings whatsoever name assigned to it. Sir, |
move the following Resolution:

“This House expresses its deep concern over the unabated deaths of persons during
cleaning of municipal sewers and private septic tanks despite promulgation of the Prohibition
of Employment as Manual Scavengers and their Rehabilitation Act, 2013 (PEMSRA) and
that the National Commission for Safai Karamcharis has been functioning as a non-statutory

*Not recorded.
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body since 2004 when the National Commission for Safai Karamcharis Act, 1993 lapsed and

therefore, recommends that-

0]

(ii)

(i)

(iv)

(v)
(vi)
(vii)

the Government of India should take cognizance of the continued illegal
employment of persons for manual scavenging;

much more concerted effort be taken to root out the inhuman practice and to
remedy its devastating effect on the families of those engaged in this work;

the PEMSRA be amended to:

(@ increase compensation for persons employed in manual scavenging in
violation of the law and who die in sewer drains and septic tanks; and

(b) provide substantial grants for rehabilitation of persons liberated from manual
scavenging since 2013;

a corpus fund be created by the Central Government as an emergency response
to provision for payment of compensation to the families who lose their members
while cleaning sewers and septic tanks;

incentives be given to sanitation workers for further studies and skill development;
special scholarships be instituted for children of sanitation workers;

the provisions of the PEMSRA be routed through and monitored by the National
Commission for Scheduled Castes as the specific duties of the National Commission
for Safai Karamcharis can be better discharged by the National Commission for
Scheduled Castes which has a broader mandate and more powers as a constitutional
body;

(viii) a national institution be constituted to modernise sanitation and sewer system and

®)

®)

to mechanise all the sewer and septic cleaning work all over the country;

responsibility be fixed up to the highest levels of decision making for the continued
illegal deployment of workers in manual scavenging by public bodies and
institutions under the PEMSRA and the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Act, 1989; and

a national level inquiry be held to inquire into the poor implementation of the
PEMSRA with specific terms of reference of the enquiry including, 48 inter alia,
a close scrutiny of caste profile of the sanitation workers engaged in / rehabilitated
from practicing manual scavenging.””
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I will come to it a little later. AR, ST 91 Y5 # &1 BT (b I8 Hehed AN ATRITT 14
9 listed &, <ifth I8 Hhed 59 QX e BT 8, 39 YN Job Bl 8, Fih Hbed B U §B
gAY & | T g 9791 I8 2 b 97 § P Y87 81, U I91S & wJ § &9 HeeR #
@S 8, B9 TIeR & | AR SUHTIT Jeied, 377ol 51d # I@1 3fvdy | e o 38T
%, el W VBT §, Al 7 ARG 3§ H8 8T g, 7 3ead # | 8 Al € Bgw &
et B ¥ fopeht Aftesd S 4, fovell el #, ..(x@@em)... § F& &1 g orl, # orfl ) a1
PR B §, el BIs AId 81 D! 8 AT HId & I H Bl =it 571 21 81N | $9 by
BT T Aec]d SHRT ATIARIT F &, Hda1ll A © | ATIE [ & 39 Adhed J PIg fadbey
IW, Hifd 3R fadey di fawey &1 IHW, @1 91 gREA 1 &9 T=1a-,
TERA-Il B3, Afh ATell, Afted Sd, Weax § IARX ) Al &1 I8 ST U, predictable
pattern ¥, SH®! B4 WA el B UG | $HIY AR FAS ¢ |

BHH I SABTI ANT AT Al Agforgd! # UeT gY AT Aglordd UaT BIY BAR U AT
TS| FHS THT F SHDI “white man”s privilege” HEd ¥, IMRET & TH #, A EAR
privilege @1 ¥ U HEMI €1 I8 9 3R A1RT & SO Bl 81 RN §F S a9 9
g 1 3w &1 S g, S IS 59 uRaRt & @ # €, Sief 6 g 8, ofbTd A
Bl 8, 98 T4 SIR ISI-TH W1IE &4 Il PSR 8l Ul 8, IS ai I, SR

P, T FPSIRAT TIRT|

ST, F ST eI 7 519 W ST SE! § @R 3 8, A1 S0 U His Sl et
BT B | D13 TP B o7 BT AR W &l Il & | TR S-d URT THHH option Fadl
2 5 9 99 &1 § S, <181 w99 B9 competition &, afcd § &g fa competition € &
el | I8 T IR & ol omwT fafved © | Uab e & Hanide 94 URieId @, il 39
U9 ¥ 2, el UL wEd gY HEI I o1 Y& €, T U el dedl a1ey, Ig e et |
...(FTFET)...

it SURTHTALRY: 31T T84, oY SER O | . (AAET)... 39 T d19 # 95 &< fewoft 7
N, 3¢ flow F e < |

Y. ST FAR ST X, 3 9737 78T &, 6 3 W1 & 97 Hf 7 Waw &9 competition |
ST H e, 39 URI W 94 TR SfeTd YR A €, 4 URIe 9 dd Uws! S
SR 2 Yererd S SISl 31 € | 8 THR AN Bl 8hidhd & | T8 Eblbd
e g9Ts, 9 S84 99T, I8 BAR WIS B! g1 dhihd & | SI. YR SFSSHY 1 hal

o1, “Aman in India is not a manual scavenger because he is manual scavenger. His birth

has choosen that he will remain as a manual scavenger forever? *g9 & 3-7eb! Hfci U= ATl
I €, J1aT AIed Bl 984 IT& PR 8, olihd 89 AGad! b collective FATT I <M(BT
o &5 gy H 797 ISl 9 Sqeld SR o1, 8H e (har |
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(. sttt T 3

T, YRd ARAR BT Il HAed, IR AT did bs gl Bl 3ifbel <d of, dl I8
manual scavenging &1 He ST employer & | W &R dToRATG] el # €4+ contract
system fa&RId & A €1 899 I8 &M contractor &I & &, subletting ®% & | 97,
contractor ®! §{B Tl AT & | 98 safety gadgets &I TRaTg Tai Bl & | Y S
SOl BH HOIGY] UR P BRI Bl §0T §, Hifd [$HS 3R A@s & curve H, manual
scavenging ¥ HwITS AIgS SATGT ¥ | Wells WSS SATa] 819 & T 81 JET , S9 # 919 #
foTee ®= I | =T railway tracks T AT 1, ATdR Bl AT 81, septic tank T AT 81
AT JTH-UT B} T} ATferat &1 A 81, {997 safety gadgets & & @&t employ &R € |
IRER 9 91 BT ST & 3R &9 99 W) 39 910 Bl S & | F Bl IMbe AT BT S
SIH] T i RET §, 98! I b A I R8T §, (o7 a2 4 89 | a1fdw &1 4
AT &, b &H D] SADT WS ol Bl ST6xd © | BRI ReplSd & AR F Far
aTEdl g, U rough estimate € 6 TR & & U Hid 81 €| &3 it A1 HHI @1 81T 2 |
HHTA DI R B8 8T §, 3 AHIAM b [0 § Tp 416 AT &1 B! A & | g8 ATell
A% B P (7 IART| URAR BT HB TaT Te1 97| g8 AR TAT| TR, 59 IHHT post-
mortem 3T, A1 STaeR = ST B H YT I8 9 TT AT | SHBT BWHST Bl 7T AT |
AR, AL UM BIC & (e IR MR 2, SHfelY 519 39 d-E S under reporting 1
false reporting 2T €, @ @& compensation t T&T ferd €1 2013-14 # g% oy Avae:
10 oI 0 7 {6y 7 9 |

AR, U Tl o T T SR AT 40 G $U 2 | 519 I8 THISC el 81 8
ST A1 STTaH I BT 1 Y TET STadn 81 | 89 I8 Rl U IR T 8, BHR] ARG
U FX I ¢ | 98 39 AT # ATl WG B TS AR A7 | $H g1 7 9% R 3iR
YS! AIE SO ST AT, olfch BHART ARSI 3R Fawerall 7 IHd! Hiax Sd H ugdn
e | &9 Swa! =l @1 BT 40 d’g TUY T R &f AR 98 TARSC 4T AGd] T8l
frerar €1

AT H53T HEIey I8 SURLAT &, BH Adh! fAd BRdb aF BT 81 b 37 BRI
I 3T maximum ¥ maximum permissible level T THR STSY | WA BIE T ST dMfes
39 aRART &1 AL 31t # weg el W | W, Hriee ot gt dierar g | # ot =g
=Tedm f fedt & A ¥ Ot Rerfer a1y, Uit garm i &1 =1t A1feq | o1y <19 foedt i
10 G, 8 ARG AT 12 ARG Pl G3MAST <l &, SAA I AT D (STl Sl PR T8 37
ST & | U ga1 391 970 Wil & | U 9t U1 Ul @icll & | B9 |1 HFaeE Sq®!
SHBT A1 AT AR <2 DI A HFAYE 0 H TSHY I Bl GATGT, Sl IHD]

EIEES SIS I si'll?'ﬂi Y AGHT U & Al TR ] gs |
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A, § o iR ST He1 aredl €| Sanitation ®I WIdR BHIRT ST WY campaign Fetd
T, B SUH 39 919 &1 &9 @A 8T & no sanitation campaign can ever be successful
in its truest sense if it does not believe in mechanizing these kinds of things. &%, I8 d4q
21 g & 9ga 9 <9l 7 39 {51 21 29 39 & a1 R gafoy e o) w77 €, e
PRI % R A3t % SR T 9k TR AE E W ¥ 9l aE SRy A &1 T
q AT I available €, ST BHGT AT & {6 9 B BT B Bl RIT STORd 82
T available €, Yo @1 5/ @MY, ITell Gic &R 4T e, I 1 o &I TR € 3R awgdl of
T Bl

AR, § 8l U 3MR 91 He1 A8 | Fed Bl b a1 BT &1 G B8N b 54
YHR &I Al B A1 Jiq € A1 S | 519 89 a8 Bed € 6 Sl 7% T4, 9 a8
T o HEQ 81l 8, cifcb] I8 UIplaid HId el & | I8 /g (T auer & | /g 3
B A9 e € | AR, &9 99 TRIE T &1 250 0 UfAfeT @ % IR B dRard & | I8
# S9! 919 B BT o1, FoEa! Aid AR AT septic tank 7 81 ST € | 38T 319 BF Sd!
91d R &, ot HJig &1 81t 71 et /i 71 81t ®, S96! A6l $9d gxar W)
TP ¢ TET BT & | Th AT €, 1 R UX sanitation worker &1 SH TaNST 99 ¥ 10
ay ¥ Bl €1 BH | HH 10 99 $H Bl €, IE § T YA of &l §1 W, T8 B |
feare g, I8 B Al 9= § 6 &9 91 €1 3 | 39 a9 Bl WIhR I o & b
TITD! S 10 Y PBH Bl g, <l Pl a1 T8, I8 BIs AR 6] @l | eI, I | Fifdy 3R
I R 7 IO B 8T 7Y el 8, I 98 A B SART A 5 Alel 918 B A | 9%, AT
BT BRI IEI &- 3T 1T | HId BT SR E J T9H I, SN g9 UIeqd 3l & | 89 IqD
victim € €1 9 ¥ gART S T8t el &, Rifd I I fhadr wed el I8 gHR
FATS 5 T B 31 € | 9 IR-IR FE &1 &, & 4199, eRsior dobrsgs, M, B

TTS-INTRITES, TP SI-IATRATSS, ATSeIo ATT8S, 39 IR el & ax § 1047 3R
1241 T B g UGl © | O9 el el "etan A1 fb A I, f1ep1 g9 wrmRIenstt 7 frsh
P &, T I fodl & vl BT 8% o7 &1 99 81 Fhell 2 |

HEIGd, BT & dgd I8 wagr el o b gRenm & fow dsied w1, but then

subsequently, items were listed and | want the House to know about these items. Maybe,

you know but I would just reiterate. These are safety goggles, gum boots, full body wader
suit, gas monitor, airline breathing apparatus, searh light, masks etc. SIRT & 370+ YR
o9 of | HEI R T S| 89 T FAS F AU & i 7 I8 € | Waw b 7 IavA
arel forae AfCee @@ &1 gA9 goggles, gum boots, wader suit, air apparatus & 72T
T 87 99 1 Q@ © | 9 1 981 Sl § b J 819 7 919 @) U Bed] e AN § AT at
most T TR Ty 31T & 3R 1S HRd & | T8 ST 894 contract system fadRia fomar g,
AP oI § Bel Ig ¥ | AT STFHUT AEIed, WRGR & #3] 89K AW 96 2| U
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[S. HATST IR S

IR revisit BT IR THAT Bigdex, S I Ioicd UAS el Hdl, SHD! @Adhiove
DI | SHT AT B T et arfey ST 302 & d8d | SHEBT examination &1 | 3TRER
A R Bl 27 fuved Hdre, fdt &l el IR <1 | 9%, I8 fived Mara o) TTeft ARA
ST 2 | 99T dioies &, 9T safety gears & 310 S\@! 19 SR 32 € | 39¢ fog #id &
TSI BT UTae BT, xSRI b BIS Bigdey TAT T81 BRI | BAT o I8 & fob
WHR! AEHA! § T B IET 2, 9T WRBRI H, M-8l STl W | UHh-al I Bl
R F BIS g, 1 HIg 157 YT & €, SEl 399 YPR &I 4 el 83 &l |

TR, BHT B 91d & fb T TRT B AB1S B M €, T Bed 8- 19 by Al A 91d
BT Sa I H 39 AT H o g, drefl-uidt R I8 vy b we1 g | #9 ol ol &
AT 31 AT <t €, el favafaemera & v dvow 7 <t € | A9 oftat & | Hid g8
219 < fo genfi 81 31 B, eramed agl Wi o Y| W, |1 T 9 srer k-
IR, S &, 10-20 BYA B Uiferels 7 ®I$ IR 31Tl € | Safety gear & M TR BigRaey
I I I 21 9 TR1G U] §Y SR O €1 I 71 IAR T | IRTG ITDb! SI TET of B
21 TR19 98 gafey O XeT € % a8 99 g 9 99| 98 g g UeT @ ¥, g9 | 98
TAR-ATID ART YT &1 TS g7ig T1 9 gl & g1t fonelt @t #ia g8 o <& 2

Sir, | would just read a few things with respect to what | wanted to convey. Sir, |
mentioned “increased compensation”. | reiterate that this House must speak in a single
voice and provide substantial grants for rehabilitation of persons liberated from manual
scavenging. S% dzdi &I scholarship highest level TX STT, subsistence level TR 787 |
g B! highest level TR ST, Fifd 3T compensation & T I8 €, 31, Rra®! 89
FEd €, URIf¥ad o) Y7 €, a1 89 UIfEd $) I8 € | I8 UTY §ART &, A1 Yied SR |
JATHY PIg T2l B | URIREd & & forg J =isf 98d BIcT 2 |

TR, qTH1 H STET qa T1 o1 | § FE & A1egH | I8 ST6” Pl (b A1 S
T < X B, WS 3R W # SuRerd ol &l <@ @ B | 9 39 X8 8F f de
FT BT & | B Al & [ el 899 ¥ 98d H AN 39 & H 7 I8, oifhd 399 AaA B
TRAT TGN, IR 5 Hbed Pl ARYED Hehed A (71 ST | qTaT ASd HHRTT RSB
Te fordg foraas 7 € - Annihilation of Caste. &8 T 9@ gai g3 ¢ | &4 &l 9
TSB! YB3 BT 8RN - BRE BT GH IR & fo1q | TE) 9t 91 Aot 2, I 4 @
BT, IS 1 9ga e fha, 931 dI §ORT & el €1 et |

T MR IS i # HEI 98 & 6 ARPRI HePhH AR IR-IRBR] AgPhH - 37! ol
{1 TSIeRT # Sl {B §AT, AT AT Bl AP H AT, A M AVl e & | bl e
H Bl ol 8 3R WAl facell # 81 Ihdl 81 39 A8hd Bl R §b BT § al 39 e
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3R WRBR B intervene AT TSI | FHRIT DI SIS S 7 4T & R THRT DI SIS 98
&l callous, brazenly callous, insensitive =qwer # 1 & | g7 G141 TSIl Dl AT R HR Aebel
g, B9 X BN 9dd ¢ | B 9gd Ul Aeisdl oSt AR S €1 59 W Asd] Siid ofl |

37T H, 311Uk A1 W, H AR RIS UTST BT BIAdT DI AT HRAT TS 8, Sl G351 3
ff @ROT &

I GRS BT & AR U1 BT 7R ST

Ig AT B B

< M1 dSU ®I |G W BRI, TR A FHerT B 1R
3R &M A dic B 8- A7

89 4l B8 A ¢ -

R I e H89 & oy 3k Heq A dic B 8% AT 17

9 BT doUdR g 8T HY ST |
H qRT BT 2 q&f - e § W S
e G 9T TS BN T, S FART FeAls W Felell § olfh] ok § bl Bl 2 |

BH 3 AARATAT Bl g & | § F&T BT IR W ¥ IURYT GGl BT dgd-98d
gRIATE PRAT &, 3 AR IR YHaR Bl 3R a1 SURYATT &, <A 37ad A1egs | § uag
31R fauer A4l A Y8 SRR BT § 1 AT 7=l 3R ST 3T predictable &t
BT =RV | St o1 S 3 UaT gen 7, 99 Sifa 7 € Suat frafa ag o) & 7, o v
BIAT Y81 a1 899, 39 9& 9 3R I8 & ORIGRT A AN BT HRIT S ST | G167 HR
D1 B 89 A9 U SR o7 B | e HO &1, ¥R 761 SS1 =AY | 9RIN & oy Sl
g & &9 WI¥e 81 | 5 fews, g

The question was proposed.

st SURTART: W1, ST AR S SH, Private Resolution & AT | U 3w
AT, AT 3R HaaTeiel JeT Wa # IS & folY 31U Igd-98d &-IdIg | ...(ae)...
[ege He, ATfie |

ST, FIRM ST Sfl, 3R # Fde o6, I Ugel W P} § (& AUP qcl
5 a2 | UAd & U 7-7 e &1 |98 21 1 HC d% I8 98 ol |

ST, AR SIfEAT (e U< 2N): A1 ST Sff, e+ # 89 o faw o) ==t
PR T €, AP U FaH! A &, [ Fda1 & U G bl gite | 41 9 @1 & |
SR A1 AN SR © &, U R 41 &4 8 B & | 1Y & 89 FHER Gd 84 § 3iR
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[S1. IR0 ST

3ATSTdel FHATERT 3 T 81 717 € o IS WaR1dh FAER 81, 99 7 98d T8l |da1
T B8Rt - S BT 8T 2, i A9 o1 W™ SuieT J@1 el § | S9! 9R Frl #
3R AqER €1 SATeT HedqUl B1 T § | 37l Aol GAR Sff &l X2 & fb TR ATl
& b P2 TR AR 7R Y, T ATel § GH1E PR 32 3, Tol T | B A S8 A AR
3T €| AR W U A8 © 5 S e dret AN 8, i AW @ B ] I 8, S
FHATS BT Td 3BT AR T3 Iaeaxvl § 72 €, il 89X hygiene &1 fa=a1 o= 32 €, &4
S9! foha=t famar axa 2 afe 89 S9! fidr T8t o) X2 &, @) fR 39 olied o & 79
HIGAT & A1 WBR BT 77 &, 39 Wiaridr # f¥ad wu 9 g8 ueafaed ar oFar €1 2
Al B TARME, B S arcl @I | fFIN W TS 8o ga dTel & a7 Ig el b
3R gd B &, 39 RE facai drel @Rl & B 81 81 89 AGAN dl B 8, olfh
SIETG T8l B | T BT B B 91d 8 | 399 ST I&T IR fham |t 1 ST Aoball 872
BRI Ueh 9Tg B ¥ B, 99 €T &I, AR I8 8l, IHh URAR HI RAT @1 9 T 8 3fR
ST AT FBTE PR b (17 3G ST BT 8, IHBT Hewd HIT 57 AP 3fax ™1 B AR
I 1T &, sulphur dioxide 1T €, ammonia €1dT ¥, methane &TaT &, Ut Rerfay # ofre &
g # aneHt dgy 81 S 21 i afed it uRRfT F @1 9% 371 7, 98 »9 fiar
2?0 Reafet @ 999 & foT S9P U BIs SURRY A1 & e, RIS b Bls
Frazen A1 TE1 Bl € | G off 78T € o 97 SifeRiior &1 Ricivsy dax ofes gadl & | &
AP IR H AT dRA & foI0 A1 gavey d)= & U AR U PIs HHI 82 BIs HHI 8l
T | IR B BIs HHI 82 19 By HHI T8l 8, d Y TP IR H gART Sl e &,
AP [T U B & oY, ITAR R & {7 &4 Sl F1e e @18y, d wf e
SCTY SId? BISLBIE! SATE! IR O I8 Wd 9l &1 Y81 & | 519 9l Y81 &, a1 I8 91 a1 2 |
&9 B8 AP ¢, GV W HR qHhd ¢ | I§ 378! a1 © IR g B Bl A1y | W o
AR 97! BT P &1 Aedl-oAa1d & b I8 S a2, g8 AU S BT a1 &, 39 g ad
ST @ & AT, ST 3 €8 7 ol 8Y 8, I aN H Sl RO 8, I9d [JH™ & folg
A AITT-ATI =T &1 a1 B8 &, 89 RISl ~a1d W R & | 89 I8 R dl &,
W R IE BIAT 27 B9 a1 dvd 8, g ST URUMA T8t o1 UTdl | 3R S gRomA
TET 3T €, AN SHDT Aded.... DIS W1 36T HF R 79 A &1 {61 S €, 1 98 A% e
BIAT € | §9 WIRT & Afae 7 uraem fa €, “We, the people of India, having solemnly
resolved to constitute...”” &7 WIRA & @1, 9 W4 HRd & AN, T I 98 Tal 8?7 9Rd
T AUl Y HU=T7, AR DI YOI Yqed U= G 8, Al g1ep! Hl 1 a7 € | S7ab! Ral
W) Q1 BRAT B | 9 BT & BRI §, Il SD] & B BRAT? Sh] & BT & v
IR A1E & S, FH1E 3 ST | I9HT gAard B BT B fBAT SIQ | 7 qra
contract B+ dTeTl ST 3MGH 8, T8 a1 U dTeTl 3MeH 8 | 39 12 fhdd YR &l JagR
BT 2, SHG] 89 <ud €1 TR F8l W 39 IR gaver # U ol o 8U 2 EY a9
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3.00 p.m.

TR # o I8 € | B! fhae Ut firerdn €, fas 999 & Rl ®, B & ©e fha
&, BT P <M R 22 Is ita decent work? STe decent work g1 €, O &H Ad §exAIHA
SIeR HEHE # ST a1 B €, S AR a1t BT Sil ey (Farerd 8, SHPT DI AR] HR?
TE 39 91 Bl IHTST 7 o 37 AR I1a! Bl a3+ & forg (i¥ad wu 3 g6 ydy o= arfey,
UTgeT= BT AR | IfS 39 aNE BT UTaeTT B+ & 915 SUH Bl I DY, ITPT
JEEME T B, A D A1 HRAl I, Bols W FdgR AT eV | 5d- alT | 7T,
SUd foIg e R B 82 31 39& foly &4l foddt &1 RTeR S8xTan T aT? I8 302 T8t
Bl |G €, O I8 5 7194 8T & ax1ER 307 ¥ BT € | S forg yary ot g1 €1 3 oy
91t Bae dle™ d =T 8N |

EIcd, BF Sd! dicdlfh THIST BEd & | 5d 89 Sd! dic i THS Hed &, dl I8
IS 91 2 | aTcHifh 1 g1 19 o1, 9 T Boun+=ee & | I8 al HIRTHIg I aredife
IMToT fore™ &7 &1 fhar | 9 HooT....

71 AT Ufsst @H I Ireaed: 99T |

N N o o
JhIAHYATGh AT DHANETH | |

ITB HHUN A & AR IR BTG B TS AICY UG H | 5G F SAD! I

T B BY Al Bed &, BN ¥, Sl 3TRTET 8, Sl IRTEAT # il % Sa i
forg faan &, S| 9vF 9= €, A1 R <Rl & 3971 1afa Qo 3 7, I ST FRIE
& BT TRT? 3151 UeH T2 2 fob S IR ardf 59 Sars 78 €, foa 91 B 8 8§
[t a7dt 7 9 Ua 2 o iR ok Aftcsd ot ot AWTE & SR 07 Wit @ @
aTel URART & IY Fatrasl & I gq Murd ReIfT fshar & dR IR Hald ARBR SR
P11 BT LAY I SY | TART I8 B8 & b Alted bl H, IR H v+ H Usel
IE T fpar S 5 a8 S 9 SR BT &, AT 781 3R IfT 0y <7&t €, df S AwTs Bl
BT BIE o1 AR | 3MRIR F8T AR & IQ BI ST gaf w4’ & fofg HIg &t Smem |
9 Y 3R BH a1 S b, Al 8H IHBI ST &b (o7 AT q1ed R 87 W, I U
BIS AR el 8, AT W ST & 81 B <N Ul TI8H & I & ol ARl &l
S < € | FoTe! uereh! Al el 8% €, 98 GuR1 Pl ol ol € | G861 AR b feTg e
21 B AR SM & 918 I9h B Bl RIS a1 8RN, URAR BT UTe= b 8RM? Jo1 Ul
ggd |t uRRerfoat # S @1 wiet firem €1 # fgR 7 off R e, S8t 9gd 9N geg
g8 o7 39 ARl 91dl &1 U@ & o 7 & eI i WdeA] g, g9RT Sl Wiage €, Sad
B S AT =1 @1 A1 $al 8, I8 AT =1, JAh =1 & A1ead A 81 a1ey |
&Y IH! TSI WY A RET0T < BT B BRAT AN | 3 OR7 fawar & o fory Aremn
A Ig Hhed AT T 7, S AT Bl GHSA Y IRBR S99 faun # gy e,
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[S1. IR0 ST

qifer I | UM, S 918 A HAd €, 9 T HeAl ST Bl I1d BISHY, AMYFd
HEP! TART $9 S BT PRI | 3[F 8F HIel T8 W A $I a1 PR I8 €, AIg IR S B
I1d Y I & | g 3R e Tg I dix AR Th B $dTs & R Bl HH B BT U
WRBR Pl Gel & | 31 QRT RIT 8 b A1 et St & wiged | 84 S 441 Al bl =1y
o # el B8R, RHd fog I8 91d #8118 21 U8 AR @l & a1 $- &1 BH I8 98
0 B 3R IRHR WY Bt |

DR. AMEE YAINIK (Gujarat): Thank you Mr. Deputy Chairman for giving me this
opportunity. It is not the first time that we are talking about this subject, and when | heard
Mr. Jha taking us right through several layers of this issue, but still, sticking to the centrality
of the caste system, and how these particular bad incidents are taking place in the form of
deaths by suffocation due to the emission of these poisonous gases, does bring to notice
that several High Courts in this country and the hon. Apex Court are seized with the matter,
and even today, a matter is going on in the Gujarat High Court where you mentioned an
incident in Vadodara that manual scavengers, while performing the work, did lose their
lives. Sir, one thing that comes to my mind when | hear these debates, whether in courts, or,
on social platforms, or, in seminars, we concentrate totally on the system which has
brought these scavengers, sewage cleaning system and the sanitation public system. |
remember when we talk about domestic violence, it appears to me that it is a kind of private
violence, but is still in a public sphere. It is similarly something like that. We are talking of
private deaths in a public system. But, we should not forget that we everyday boast of
being a member of the United Nations universal community. We sign conventions day in
and day out. We forget that this is not only a system where the incidents are happening
within a particular caste system or a graded system of our society, but, we are talking of a
human rights issue here, Sir. The human rights issue came to the fore by the United Nations
Charter, whereby, just by being a human being, you get these rights, which are known as
human rights. They are violated day in and day out everywhere, globally, nationally, locally,
in different forms. Maybe, they are in conflict areas, whether they are in homes, or, whether
they are in public systems. This is a case of happening in public system, Sir, and that is why,
we should not forget that we had legislation in place in 1993. We now have 2013 legislation,
but, the data shows that everyday, there is an increase in the deaths of these people. Just
getting some kind of directions from the court that they should be given gloves, they
should be given coats to wear, they should be given some kind of precautions are not
going to help. We are talking of undertaking Chandrayaan and Mangalayaan, we are talking
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of technology, we talk to each other on WhatsApp. So, what is holding us back to bring in
technology for these people? Automatically, this grading system will be diluted if you bring
technology in place. If we can have 3D technology in election systems for campaigning,
why not we bring in science and technology for this kind of cleaning systems? Yes, | am
happy that there is success in building of toilets. These are dry toilets which are giving rise
to more jobs for this kind of manual scavenger. But, where do we have a corresponding or
parallel system by which we curb this system altogether because we don ”t have water issue
solutions? That is aggravating the situation.

Sir, when we have National Human Rights Commission in our own country, we have
the National Commission for Scheduled Castes and Scheduled Tribes, have this piece of
legislation, have directives from the Supreme Court and various High Courts of our country,
why are they not being implemented? You will agree with me that we should have a way
forward and give several suggestions to the Ministry saying, “ Yes, this is the way we solve
the issue.” 1 think, the solution given by several stakeholders in the society by way of
affidavits in the courts should be implemented. Compensation and rehabilitation will come
later on. Firstly, we need to save their lives. How do we save these lives? We save these
lives by bringing technology; we save these lives by giving them job opportunities in some
other way. We need to see that we do not create a system where we get dry toilets instead
of wet toilets. He still talks about railway tracks to be cleaned. That way, yes, we create an
alternative system. But, again it creates another system which has this kind of social evils.

Sir, the Resolution which is brought here is a litigation. | think, there should be
immediate amendments. There should be solutions to this. Continuous debates are not
solving the problem because the data is from 1993-onwards. We are in 2019. We should
stop looking at the data. How does this data get created? Sir, during 2015 and 2017, 1,500
deaths have taken place. We need to address this issue. It is the most serious issue. Rather
than talking about, there must be solution. We are a unique country with the caste system.
But, continuously speaking, | think, is not going to solve the issue. The legislation is to
remedy the situation, to give a solution rather than just speaking about it.

Sir, thank you for giving me this opportunity.

it ST faRR ™A F9Te Sf, | ©: e &1 999 § SIR st urel & &l
AN die aTet € | # Ugel I8 A < Y8 g, Al T gfaer 2|

it faemr wsare e (SR IR e A SuHTld AEIed, BN A e, .
HAIST HAR 1 SN $ FART IR Hbed Bl gl o b folg 7 @1 a7l 2 | 31T 89 AN 0
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, actually manual scavenging
is a menace which has taken a lot of lives of people belonging to a very poor background.
They have been working with very poor salaries. Sir, | was the Mayor of Tirunelveli city. |
know that Tamil Nadu had done exemplary implementation of underground drainage systems.
We have pucca drainage system. In all the local bodies, especially in all corporations,
municipalities, we have underground drainage system which was very properly implemented
by our hon. late Leader- Amma. She provided underground drainage system even to my
city. Sir, she gave ¥ 496 crores for a very proper and a very elongated underground drainage
system. So, we created block in the roads and then in the low lying areas we tried to put
systems which could take all the waste water and all the sewage. Directly, we will have
lifting stations wherever required and we will pump into the main pipeline which goes to the
sewage treatment plant. So, it is very neatly done even though open defecation is there in
the State So, long ago, when we were very young, we used to have dry latrines. People from
local body used to come and take human excreta from home to a designated place. Now, it
is not so. Now we have a complete underground sewage system being implemented in all
local bodies. But, unfortunately, it is the people who are indulging in these activities are
widely taken on contract basis. As Prof. Manoj Jha has rightly said, they are now paid only
daily wages! They are outsourced even in Delhi. A person, Mrs. Madhu, who comes to my
home, says that she is working on daily wages. She is cleaning roads and toilets of public
conveniences. So, | would like to know from the Government what steps it is taking to pay
them good salary. They should also be treated like other citizens. | am saying this because
they are the people who are considered as God. | heard a slogan which says that manual
scavengers engaged in cleaning jobs are no less than the God. As the saying goes,
“Cleanliness is next only to Godliness.” But, to their utter disappointment, they are not even
entitled to lead a dignified life. They don”t have proper salary. They work for a meagre
amount of T 360 per day! The District Magistrate fixes the daily wage. Secondly, they have
a supervisor or manager who gives them salaries after deducting his commission. So, in
turn, they take home only ¥ 250. In most places, only women are involved which is more
horrible. The worker called “scavenger” rarely has any personal protection equipment. But,
in our corporations, we used to give shoes and other necessary equipment. Sir, the biggest
violator now is the Indian Railways. As hon. Member said, Indian Railways is the biggest
violator. She mentioned about removal of human excrement from public streets, railways,
cleaning sceptic tanks, etc. They all deal with this. But, one freedom fighter, in late 1950s,
Shri G.S. Laxman lyar, banned manual scavenging when he was the Chairman of
Gobichettipalayam Municipality in Tamil Nadu which became the first local body to ban it
officially. Sir, he banned it officially.
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We all know that “ Sanitation” is a State Subject under Entry 6. In February, 2013, Delhi
announced that it is banning manual scavenging. But, | heard that still safai karamcharis are
working. Delhi is the first State to do so. So, District Magistrates are also responsible to
ensure that no manual scavenging takes place in their districts. Sufficient sanitary latrines
should be made available, especially in trains. Sir, our hon. Railway Minister has taken a
new initiative that we have on-train bio-treating system of toilets. In March, 2014, the
Supreme Court declared that there are 96 lakh dry latrines being manually emptied. So, even
the Supreme Court has pointed it out. But, at the same time, exact number of manual
scavengers is disputed. Official figure indicates that there are 7 lakh people involved in
this. Even last week, in Cuddalore district, we had incidents and three people died. Our hon.
Chief Minister announced ex-gratia. Why are we failing to completely eradicate this? Law
should be stringent. We should have mechanised systems and there is improvement needed
even on this front. As has rightly been said, we are sending Chandrayaan, but we are not
able to provide technology for sewage cleaning. Of course, we do have machines. In my
Corporation, we had bought septic tank cleaning machine. But that is not working properly.
It has to be very carefully maintained. | just want to emphasise that manual scavenging
should TotaLly be stopped; it should all be mechanised. Sanitary workers should not be
forced to enter into septic tanks or sewage manholes to clean them. And, most of the time,
plastic is responsible for sewage line blockage.

MR. DEPUTY CHAIRMAN: Please conclude. ......(Interruptions)... Please conclude.

SHRIMATI VIJILA SATHYANANTH: People throw plastic stuffs, polythene and
other such things in the public toilets. These things get stuck in the line and the whole line
is choked. Then, our sanitary workers have to put their hands inside and take that out. In
any society, manual scavenging is one of the worst practices. ......(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude. ......(Interruptions)...

SHRIMATI VIJILASATHYANANTH: Yes, Sir, | am concluding. This practice is very
bad. It has to be stopped. Then, their employment should be organized. The Employment of
Manual Scavengers and Construction of Dry Latrines (Prohibition) Act, 1993, should be
made more concise and should be implemented in letter and spirit. The manual scavenging
should ToTtaLly be put to an end. ......(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude. ......(Interruptions)...
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SHRIMATI VIJILA SATHYANANTH: We should totally abolish this cruel menace
from our country. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Prasanna Acharyaji.

SHRIPRASANNAACHARYA (Odisha): Sir, at the outset, I would like to compliment
Manoj Jhaji for bringing forward this Resolution. It is not only technical, but it has
humanitarian angle also.

Manual scavenging is not a new problem in our country. Sir, please give me five
minutes time because our society has been reeling under this problem for centuries. As you
know, Gandhiji was not only a freedom fighter, but he was a social revolutionary also. One
of the issues that Gandhiji had all the time been emphasising upon was “manual scavenging”.
Here, 1 would like to quote Gandhiji. He once wrote in the Harizan Patrika, “Sanitation is
more important than political independence.”” Gandhiji would also put emphasis on social
reforms and changing the habits of society. Once Gandhiji wrote in the Harizan Patrika it
would be appropriate to quote that here- | quote, “Which is an ideal village or an ideal
society? An ideal village will be so constructed as to land itself to perfect sanitation. A
village worker must become a voluntary scavenger and he would collect his own night-soil
and sweep village streets””. It means, Gandhiji never supported deploying scavengers to
carry others” filth. This was the philosophy of Gandhiji. But, unfortunately, even today the
practice of manual scavenging is a common phenomenon in Gandhijis India. You will be
surprised to know that as per 2011 Census, there were 7,40,000 households across India
where human waste is physically removed from dry latrines. Just see the- numbers, Sir!
Besides, there are sewers; there are septic tanks; railway platforms, as was mentioned here,
from where manual scavengers clean human excreta.

Sir, the Socio-Economic Caste Census of 2011 stated that there are 1,82,000 families in
rural India, where at least one member from each family is engaged in this dehumanising
form of work. From this, Sir, one can imagine how acute this problem is even after more than
70 years of our independence. It is so acute now, Sir. We have enacted laws to ban this. But
I fail to understand that when it is not permitted under law, which says no human being
should be allowed to collect the faeces of other human beings and carry on his head, why
this is being allowed. Unfortunately, Sir, most of the people who are engaged in this belong
to the da/it class, the minorities. It is very unfortunate, Sir. What is surprising and which
pains everybody - as many of the hon. Members have mentioned - is that the Government
and the semi-Government agencies, - even Departments of the Government, as you have
now rightly mentioned- through contractors, are doing this illegal work. How are the



408  Private Member’s [RAJYA SABHA] Resolution

[Shri Prasanna Acharya]

Government Departments allowing this, | fail to understand? So, this is today ”s state of

affairs in our country.

Now | come to Swachh Bharat Yojana. Sir, | am a critic of many of the programmes of
this Government, but | wholeheartedly support Prime Minister 3 Swachh Bharat Yojana,
because it is not important how many thousands or how many lakhs of latrines you
constructed, that is not important to me. But, through this Programme, the hon. Prime
Minister is trying to change the mindset of the people of India. That is more important. How
many latrines you constructed, in thousands or lakhs, is not important. It will take time. Sir,
unless we are able to change the mindset of the common masses, it is not going to help you.
Sir, I will cite one example from my own experience. Long back, | was the Rural Development
Minister in Odisha. So, | started a scheme long back during Biju babu”s time. ...(Time-bell

rings)... Sir, give me just two minutes.
MR. DEPUTY CHAIRMAN: Your four minutes are over.

SHRIPRASANNAACHARYA: | got some beautiful latrines constructed in a village.
Nobody wanted to use them. They kept defecating outside because their minds were not
prepared or their mindset was not changed. So, unless we are able to change the mindset of
the people or prepare the minds of the people, your constructing of these latrines is not
going to help. Therefore, | support this Programme of the Prime Minister. It will take some
time. But, certainly, if we implement it correctly and create public consciousness, the mindset
will be changed. Sir, I would like to say one more thing.

it SuwrHTfer: AR T omard Sft, Ut fiade 81 g B

SHRI PRASANNA ACHARYA: Give me half a minute, Sir. Sir, | have two, three
suggestions to make. Though there is a provision in the law that enough compensation
should be given, we are not giving enough compensation. Then, Sir, Self-Employment
Scheme for Rehabilitation of Manual Scavengers was enforced in 2007. | do not know what
happened to that law. Law bans it, law prohibits it, law provides for adequate compensation,
but law is not being implemented properly. I will call upon the Government to kindly enforce
the law strictly and sincerely. Thank you.

MR. DPEUTY CHAIRMAN: Thank you, Prasanna Acharyaji. AT=111 Ao 48 Sl |
=1 41071 7 37 g9 € 3R 8 e &1 99 2l
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T 72T fopa | 781 9gd AW Sl W 39 d1d 31 Ha ¥ 41 {6 89 39T 3R Bl
MY 3R I UART HH A A=Tel W1 1| ¥ f%a & ARl A 981 B Wesdl bl aue]
TRIET 3R S AHEGHAT B TR H BT | IqF AT WHR i W dR 4 J$I 27|
AETSEHH! B Hf Ul IR I A I o 3R BH WIS &} IT € a1 8 sART Sfud
TR, TRAIYe WY fiet <=1 2 1

AR, I Ael & [ BIg 71 A I8 B 8| BRI ATl 8, SUD dIavje 4l 537 gae
BT, AT @, ST 2013 7 U fHar 7T o7, IFDBT URT 12 H W WY A Tg HET T E
o5, “fRTTe HETR @ WRAE & MR W) ®IS i @k 39 &9 B B Fhd 2177
T T & o ST dTel ST A1 T | 3FR 1 I&f Sod) |IeT & 91 39 W R
IR T ¢ IS A &M B G §, o a8 39 gRRAfT # SM HA1 @

...(FTET)...
ARSI 3R AferpTRar w31 (3ft areR= TEea): I8 Al & A 2
7t R vaTy gpaer: ST, i & A1 g | H w1 g {6 W@l & A1 §, 98 39 A © (B

a8 HOIQR BIBR Y& b1 bRl & | § 3 A 90 914 DI ST} bel A b 569 W o
IR fagR AT =Ry

HEIGY, A Ao g Sff 93 €, # A1 Sa] ARPR Bl I 98T <1 a1 b S
R Ul 9§ 79 fhy Y 8, 9 A F AR W §7dI GRBR 7 4l 40 R 30T & 1
FR Tl & | H AHT WY q91S G| (...

it 3 yepTer 9t ([T U<E): 3y oY 1 ' W7 ¥ o o W wR |

2 Rra garg graer: § ol €T PR W1 g, § S qu1g < Vel g1 R Ig Al
RIS & o \aa! ST S1Tg, a1 Ut JIeTifa == =nfev | & a1 S9! i I8 &1 3R
el AwE ! @t 9 Bl 7, 3R foefl 31 gl IR 10 <Rg TUY BT RGO S BT HH
far €, A1 98 B 37 Rew ARl B WHR o 2014 H Y [HAT € | Ig B = dal St
B AR 7 (AT € 3R I8 IWA el Sl AT 81 83l AT | T ARl SH Bl APR
AP 7 BT B a1 B

AR, & 8], dfed §H I8 B8 ADBd € (% 3d ddb bs Al Al Bl 39 TR &
HaTaS] el € | dfd I (49 17 &1 81 I 2, 39 A1 3 =1 i 7 fag 1w | 3 fa=d
# yo e man, foasdt # 9 Ry w1y, foesdt # <91 fow 0| Aifees a8 uftagan off oik 34
UG & MR W I 40 9Rg $UT et | 39 WRBR 7 skill development & 3MYR W,
qTies I AT ¥ YRIET T, I8 B ST GE b, d Y: SHR T Bl AWIg 7 B Aoh,
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A DI THTS 7 B Ab, 39 A1 skill development & S=H IH@! @raxe |t @, A4 &F
Al SgaRen $I, |i¢ I A TUY & & A Bl AT B, SThI 30 IR $UY 39 gfte
A < &1 B 61, fS92 7 skill development & ATRT AT URIETVT U &R Hh | I8
5 G BUY & @9 &I a1 Hal, 9 9 §b! 9 o I6d g, g S8 arg O g @t
subsidy <71 &1 &M W f5aT ¥1 T8 Ugl I AL g AT| o UaT U HP Al A
SUG! ST AT ofl, oifhT 39 IRPR H, TISIT Bl WRBR , MSRUIY TR Al St B
TRGR 1 IT] UIST BT AHE, i Ay = A1 BT AT, BH U 37U Siiad § AR BT B
FRAT MY | # I8 T2} B8 AHdT §, S9N Ubrel (47 - Hal b .. (qqg B €)... T w44,
T AT S, SU 31<ST A1 v | 250 $UT « 4T 8, <ifh 89 a1 961 dR @ X8 & | 3
Jg I FAEY 5 3T 2199 # 31U gaRT Sl { Hl HET T, IHH TS J (H dad
ST | 98T H3i1 Sfl & aRT IR 7 UTel, S9R1 YR 9RA ¥ U ol 7T | yerr w3 St
¥ ART I BT ABY ... (TE)...

it faemrR yre e (SR e ¢

SURTHTEET (ST. IR SAfeAT): 31T 93 SV | I8 RS # F&f S|

7t 1 e et JeT H3 Sl BT W Wigsl ddR el SO I8 el <dl § | 3T
T 9 AN ¥, g9 O W) 0R 8, 9IS & AT E9Y 39 91 B 1UeT ded ¢ o g
R B 6 AR fHY 7T Sl o1 A2 9 | OY iR SS9 GHS SO | (T B
HaY)...

AR 79T Sft 7 g =al 98 39 A <l 8, d1fs &9 ST e g ot of fos s
o & SR W ISP Q™ A H Y| 59 A T g1 w9 Rl g | Fiea v
| ¥g B ARyl

JUFITEIET (ST. AIARTRIO SAFEAT): AT T TG 81 17 2 | 31T FUAT BT YRT
BRY, 3T T 37T derd & |

it Rra gema gpaT: St |

JURATEIE (ST. ARV STTeT): 37U 3BT dlel 8, DT F9 9l YRT 81 T & |
319 % IR g1 DI AT T |

Y R1a yama TJget: AIER, 39 A4 39 R U 78] 989 I I8! § | A $El § fF
Y QR BT AT R, el 96 el REl €, 89 39 98 Bl fd gurd) 9 A1y | ei-
fquer, e Y 72T, SO WD i I TS ST AR | B S Siiad BT SO & folw
TR BT 12T | G TRBR Al S9d Sl B G~ a1 & forg A= R o
IISTIat 1 1 1 XET 8, 89 Al dl H STel-o1el Wt 81, - Il 7 89 €, T aRd

*Not recorded.
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EIRNERGIREICE]

IR PIs ¥l AHRT I RIS TEAH! HAT 2, A1 TS 8l JX AR W AT 7 T4
SEHRT BT expose HAT AMEY | B9 9 914 PI YUI: BT A8 | § T aR YAr gail
HASTT | WY Y 59 UG P, S FAIST St e § A1 €, WIS Bl & |

SURTHTEIET (ST. ARV STfea): Id UHTeT g1 St | 3T 9l 9gd A
AT fTT Paet A e 2

it I gt AT (TR U<2): W1, 3MMY 31 A1 9 AR & SIforgam, 7 fag 7 &
ST 9T BT M, Sl AT TET Do |

HTS HIS Sf, U AIY gY 7et, Toh |, ST 3ifed i 937 8, SHd! FhsiA & forg
MY I YKITG Y &, MY FeTs & U1 & | AR 3ot St il dhg v2 9 {6 39 gaq ©°
TPl oo I TSI SATaTST 781 B a1fey, A1 931 &I & fdb 31TS1 99 anT el v
OB AT B < |

AR, WY 31X W qAT Gfa=dT SiR Ao & 1| | Halferd 81 dlel U FHTS
H Qe AT TR Pl od AHY AP Al PR IW@T §AT T fdb AT scavenging & BT
21 3% oot fl &9 IHHT UMTd 9 T2 2 | 95 SITRT e b oISy el ©, offd g
S AR Bl I el 3 M1 & | 39b o (o7 B 41 & | AR, I8 hazardous SRIER
21 3t scavenging &1 f7e6 &1 =T o, 121 &1 AR A1 a)e b1 Y Rip &1 <= o,
ST &Y ST feTI-8TelT B 8] ¥ hazardous & € |

AR, g gf+ar 7 I technology-oriented job € 3fIR best paid jobs # AT Il €1
T8l R PIs Hell 8] Sorl & | g8f fawed Uar &, S industrial sludge a1 §a<T il &1
ot Bl €, S dirty jobs # fiFft SITcft €, S foTT U proper gear g1aT € 1 S forw
g Bl, 99 B U RIeH 8laT & 3R i+ 8ic SH&! dgasi| AelkIS Bl & IrdrIaT
ST BT € | ST 98 JBaRIT o+ Bl ©, ST§ d AN B PR & | i BAR I8l &
AR AT UrraT H locked €, SATTT I AR bl HOIgR (6T ST & b 9 $9 B Bl
B} | o 3T R BT XET T, WTell U IRTE Bl Aol & FER, d e el &1 Ry
B IR # IR A € | S <@ B 97 ¢ | U a1d 3t I8 Ht el 718 1993 |
TP AT T, 1,760 A SATET AT 9 B Pl PR 8¢ R b ¢ |

AR, AT el BRIPH TR 50 BOIR PRIS BUY T 8Y, M Ura-A1d dRIS
latrines TS T8, oifdhT SiI AN $9 T2l & BIH DI B §Y AR Y, FIT &H I AN Bl
TSl AT BT Toll & UTEN? S8 BIg BICT B Tl (BT o, ST 98d a9l B B
o | ot 37 91 Wt Tat it 81 TE ot foh BT B & B UH AEH B 7, qaged HY
2, 3UP! ST BRI AT ST A1ET | ST AR 37U Udb fHde= STox & fob S ofiT 5
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BRI B BRI Y AR Y, B A BH I W@edl A BT Goll AdeT SITG, dIfcs I
gedl I, ST URAR Bl 53 914 BT B B [ 89N To-ge Il 7% ¢ <, J [l Sgay
& fog av 9|

HEIGY, eI oI € [ WIS Bl &1 Sl &, AHTs @l Sl © | §9 o2 F 9971 3old
T ¢ o TwrE g0 et B 2, forelt SR & el 2, offe agt ot g  sgua @
2l g 919 RIa1g Sl ® f AwTs ]t 8T Sl §, %le Gl STt § | S Sl AhTs I
2, ST WIS B 1ol fhdt fa a1 SToxd 718! Ul 7

R, T8 g1 gHITAYUT A & fob BHIR AT Sl Pl i} Teb caste mindset & AT € |
Y 3O 3} | 3IR WA, Uil iR Yo & 91d Hel | 3R el & 9rg 7, ad
T8 U QT 7 UST g1 ¥ SR IWH! oK, IAF AT & 918 B BRA, A1 STaRT SR
o el | | SIAETT @ J81 9 2 | 399 Foia o & f sia @i N, ag
Y

IR, {9 T o) BT fop A I ARY B ARY jobs €, 5 dirty jobs Eerd &, g
Wretl Hiav ATH SR BT B & Tl M1l &, 94 industrial sludge 3T industrial sewage
BIaT 21 98 9T U jobs &, S hazardous jobs 21 2 o ® fo5 U jobs @
hazardous jobs T &Sif &R, dahlal 39 technology orientation &< & SRxd & |
ST & S IR ST €, B9 S IS ol A8y b [ dRId & I8 59 UPR &
M BT TS [HAT € IR 3qP foIT fh aidy & I8+ technology @1 € |

W, BAR AN § I8 Sl IU&l 3R THRA BT RSPV &, YAl BT Sl HRIAR
AT &, SH T fHa1 ST ARY | 8 @ SIS ufdd BId € | gaT 81 ait? aAfde
O AN AU B €, THDT BRUT 84 SR AIH &, HRilTh d TN &, AR &, AR ¢,
FIel TS a1l 8, ST ¢ ARl # Iq HM PR Usd ¢ | 3l 8id g, safrg
e & U ) BT & | 9/ HH ) SB A1 BIS gEeAT Bl €, a1 gHRT Rived 9gd &
Jfagr & A1 ITRAA B ST 2 | I8! By gl flash news T&F a1l | ARTRT # A1 Sfean
e R TS BIHY 36 U Bl ORI &1 STATIT HRAT & | ShI ABY Dlg Il T8l 8|
Igd gud W, T84 20T 3, Igd Feol vY I d 7R A 8, Fa Bt &1 ua 41 7 =t iy |
Hifsar &1 # g7 Hedl g, P 3 onfl-onfl T dgd 9= WeR firell € | 89N I8 Ud
ARSI IR I & | S9P I B R & Aled, 21 g arediiiey Sif < g1 Wi
PRP IART o5 34} el B, IR USel & UIe|id Hd & 3iax, [Py 7 o9 ArT deR
# IR Y, SR Y| G A 2 7 F' @ dret B A 7 5 ST AR H St ot pE
=Sl e 8, Plg AR I8! & | STd! gal silent death g | I8 TAR AHTS B HNAHAT DI
ceiar €1 ...(AHa B Eeh). .

AR, § @refl U a1 SR He1 a8l g | 3l 5= ey Sl Uep d1d e Ie o P
et S 7t TaewdT Brisd B ol Brihd a9 o7 | W St a1 I ) sEiferT g
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[S1. IR ST

2| BAR I8 U9 HAT Sft 94 ff Waewdr SRIieH Bl Uh ol dried a9 € | S
latrines g ¥ TN B9IR HRIS $UY WY X QU | U @ 97 $l I8 gl fiyer fo ag
G G B 9Ts & S & oy a2, 89IRT A1 | 71 €, o Y a8, &t
BT 3 FHIUT AARIBAT P SRR I FHTe &1 9819 drf i 7R Yo H31 Sft &l AT
Bl

AR, 7 ATe f&e g & Assembly House ¥ 8 3fiie, 1929 &1 ARER W R Sff 7 &
Gl AT | A1 H T gl WY BT AT | I o7 o1 o &3 roral =g siisii A ol oife
T IMYOT HRb AT T BT AP [T &, Iq9 A Gk a1y | 89 1T A1e e <A1 =med
€ o I <1 <NwoT |, ST SNV A S @ Jfad B 91 7, 91 o @ {6 I8 e 39
I BT ey BT [ T dTel AHT ¥ U RT WS, U 9gd d1 Far, st
SHTBRIIS Rl 98d &4 ©, SfifhRIre Rl 13,657 & 3iR ST Jraiith R feeh &, ST
BT AT, AP GG BRId 8 ARG AN & | HH H BH I8 A1 Al 1 32 | 39 Gl Bl
HIEH AT WG I | AT [ AN Bl 7 TRG A Igd-98d &-Ia1g & AU g1 AT
SEa¥T PR e fhaT | 7 orue |l IRl A 5 a1 BT A Bl dredl g (P d

DT IAFHIGT VTR Eﬁ, 1S |

SHRI D. RAJA (Tamil Nadu): Sir, at the outset, | congratulate our colleague Prof.
Manoj Kumar Jha for moving this Resolution. Sir, manual scavenging continues today as a
shameful practice in India. There is no point in referring to what Gandhi ji did or what
Ambedkar ji did. Now, the question is, what we should do to put an end to this shameful
practice of manual scavenging. Sir, some time back, | came across a book and the title of the
book is “Unseen: The Truth about India”s Manual Scavengers”. It has been published by
Penguin publishers. The author of the book is an Indian journalist Ms. Bhasha Singh. This
book explains about the miserable life of manual scavengers in fifteen States of India and it
explains about their tragic life also. There is one organization, Safai Karamchari Andolan
and that organisation keeps documenting about the deaths of manual scavengers and their
problems and it shares these findings with Government also. Sir, | happen to participate in
many of their struggles and | did take a delegation to the Government to present the
petitions collected by that organisation. Sir, having said that, | want to know why this
continues to happen. First, this Parliament passed an Act “ Abolition of Manual Scavenging
Act, 2013~ . Now, let us recognize the fact that it is not being implemented sincerely. It is not
at all implemented in many parts of the country. Sir, | agree that the Act “ Abolition of
Manual Scavenging, 20137, was passed by the Parliament. The Parliament gave its opinion



Private Member’s [28 June, 2019] Resolution 417

and took this issue very seriously. We passed an Act, but it is not implemented. Why is it
not being implemented? What are the difficulties? | would like to know from the Government
whether they did any review of the implementation of this Act. Then, Sir, this Act talks
about adequate funds for rehabilitation of the families of manual scavengers. But, where is
the fund, where is the money? According to them, they do not get any money and Sir,
whatever is written in the judiciary, even that is not being implemented. Third, Sir, what
about the technology? I raised this issue even during the discussion on Motion of Thanks
to the President”s Address.

Yes, Sir, India is advancing. India is moving forward technologically. India is considered
to be a nation of knowledge. But, Sir, we do not find proper technology to put an end to the
manual scavenging. The Government should address this issue. Sir, we have one NITI
Aayog. It is national institution for transforming India. What is the mandate you have
given to the NITI Aayog? Why can”t NITI Aayog give priority to this issue? Let NITI
Aayog convene a meeting on how to put an end to the manual scavenging. They are calling
meeting on every other issue. Why can”t they call a meeting on manual scavenging? Is it
not a serious issue that the country is confronting today? You ask the NITI Aayog.
...(Interruptions)... Now, | am saying, “one nation, no manual scavenging”. Ask the NITI
Aayog to convene a meeting on “one nation, no manual scavenging”. We are all together.
Why should this shameful practice continue?

Sir, the larger issue is that we should be very realistic. We have a society where we
have this caste system, horrific caste system. This system continues even today. As long
as the caste exists, India cannot be termed as a nation in true psychological and sociological
sense. This is what Dr. Ambedkar said. He said, “ castes are anti-national ”. Now, | am asking
you to take up this challenge. You are fighting against all anti-national forces. This caste
system is an anti-national thing. You take up this challenge. All of us are with you. Fight
against this caste system. My friend referred to annihilation of caste. What is this
“annihilation of caste >? Manual scavengers are our fellow citizens, they are human beings.
What is the social awareness we have created? We claim that we are a big civilization, an
ancient civilization and India is a nation which contributes to the world in terms of knowledge
and so many other things. But why should this caste system continue? What is the social

awareness we create?

In Tamil, the great poet, Thiruvalluvar said, Pirapokkum ella uyirkkum. Birth is the
same to all creatures; how come somebody has become upper, somebody has become
lower, and, somebody has become untouchable. What is this civilization we are talking
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[Shri D. Raja]

about? This is where Dr. Ambedkar said, “ Annihilation of caste must be the top priority for
allofus.””

This Parliament should think of this. Why should we have this graded social structure?
Why can”t we put an end to manual scavenging? It is a profession. If you think, it is a
profession, it is a profession. Why there should be dalits, why there should be maha-dalits,
why there be lower caste people who have to do this job? Why is it that if father does the
job, if mother does the job, the daughter and the son should continue to do this job? What
is this India? You are talking about new India? | am asking you.

You take up the challenge that in new India, there will be nobody as a manual scavenger,
and, manual scavenging will be put an end to. Take up this challenge.

I am giving you agenda for new India. You have your own agenda. | am giving you
another agenda for new India. Yes, let us have a new India, where manual scavenging is not
there; let us have a new India, where caste system is not there; let us have a new India
where all are equal, all are human beings, all are social beings and we all share our joys and
suffering together. Let us take a pledge for such a new India. You are not doing that. We are
not doing that. That is why our colleague Professor Manoj Jha has moved this Resolution.
We all should support this Resolution. This House should speak in one voice that we do
not compromise with such a shameful practice to continue even today. Let us resolve to put
an end to manual scavenging, and, let us hold our head high that India really can be a
nation where everybody is equal, everybody is treated as a human being and social being.
Thank you.

<1, fomar . eeige (FERTS): Heled, 39 ecdqUl vy uR U, HIS FAR S Sl
SiI U1 WeA W ¥l 7, Rgiad q31 81 ol {6 9 7 981 $Ig A Ga SHb)
I & STRTEH BT | SIAT 3Nl Jeerd foman 717 8iR <ToTT WT8d 7 w8l fos I8 U 3159y
TR € | 519 3P IS & IR H a7 ST ®, I &9 H o7y € fb S T manual
scavenging # €, B2 ¥ HeTl SO &I & &7d 8, s 9% U1 BT € % I Toonas gg
31 identify &l Bxd T4 S AN UH € & S I8 M $HRd Tel, TR AT 4 &l
PRIT | U Ps Al TR T & 8AR &9 7 3T € | U ff BST de R et |
&I H 31Y 8, [T Fefd arebs # Sil $9 RG] Bl RIPR gAT 2, I9 I 9gd AR Y
& S Al I B €, wae T uged 2| 9§l | §H g9l g9i dRd AN 8, TR
gUIIEeT I8 TEAT 84 Yo Bl TRb d6l gg ol fawlg adl | AT 31 ¥ & b
39 I R 9RT OR® A U faaR g1 a1y, a4t faemstt & s9d aR § gd A a9+
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MY | ABT W 1 989 B, IADI H1 AT | I8 S TSI H FUR IS B 83 AR U
21 B A1y, TR MRERGR §H T8I U--3TU el b represent a1 & &1 € iR aA-T
W I3 U Sl # A Ud Al & U1 T8l B {1 ol < | T A1 | S/ 59 89
#F BT 8, 79 TART 3R | 37 AN & FAE & {7 89 R R €, I§ @ g ge
Bl aTell € | 3R YT A eI b 89IR 81 Briddiall ®l His godl &, Al a1 891R U7
BIS S| 87 § faTaayded e aredl g (b 5 qRdA S ot o1 § sriedi g,
TR Y87 BHAN TSI 3Fee] ST 7 < ATHITd B BRIGdIe $f G € | S99 9 Udh &M
I foar w1 € 1 oy ' YRRed ST f6 &9 4S9 Ue g 4, Th IRER H 719 W)
AT S B ST U7 B, IHH AT G U | B9 U AR BT gAAR B aR% of SIS | &
AIH! AT B (&A1 711 € | 94 B BIT 2, FI1 811 ©, I8 1 37l &, AR U HH
2, 39% Ul g9 Ufdeg &, 396 Ufd 89 o &, Hae-eid &

CTIGTSI & HTEH 3 ) S THRIT BT FAHM Ggl ST Tl 2 | 7 ATYPT G <Ted]
& [ AR B TR 7 § gART A € 3R Bg Ul W BH B IR e € | AR
RIFRITE SRURIA o I8 S ART Hel &1 UMl &, SHPT START B gY [Ioiell & A
IV €, WG & BREH g1V &, RIS Fetel 31797 g81 IR 81 | HeAl IS AT 719 UR Hedl
ST T B FAAT I e8] & a_1eR 81 TS 2 | 7 o1 Bl Y a1 et g1 go & gAfaue
PRARYE # &9 I #§ € 3R I S human excreta &1 ST sludge &, S ®Is HfAde
RUTH B SHHT STIRT AHE AR /e il § &3 fhar 51 dowar g, 5t aftat & forg
START & ST ST Fha 7, 39 ORE Dl T SaTarot df famRad did gY 89 B o I8
Gl

eI, &9 UdT ¥ fo quivaaer 9HT &7 U a1 39 IR Jadrt 7 SareraR e &
3R aTeHifer FHIST & BAR degell W A8 A 37Tl & | 31 I8 IadTd gY 3781 o 81 2 for
WRT # S BT HHART NI, ATST $TH ST St & Icd § B &Y I8 8, 98 Wl 39
AR & U BIHT T € 3R BH! $8 X |l 8T T S AN & Y 9ag 30
BARTST B9 314! Al AT H ATl AHTST T TR Bl Y HIRTI STl UTe] a1
T forg 77 & | § A1a g fo U Bref 7 ford FH1e1 &1 Sil ufersst +ff araeas 2, 98 SHaT
e RIS 1 AR H TP FE@yUl a1 Bl AR WEA B L AP PR IE B
IMRINBR g THRAT FT AT B2 I S AIdX S A9 HI A1 8, 399 Ha” & UIsT &
3fEx AT I STHT gl &, 1% SR g &1 Sl & iR I8 g+l IHATd a1d & [ I8
BART AT & forg, |wrar & oy, # Aar € & s99 31 weie =it et 81 ad |
=9 fawg # o S16 Fo U™ gY 8, Od R § Mud! gqm aedr g1 gevErs d
TSI TS AT BT B TTeidl & 3R 981 & AR &, S8+ 8RI Tfeld SSRedel R
3iTh HFRT UUS g8 (DICCH) 19 @ U Eeq &, form 47 fifelg didel, 89R U 98a
A= 3, ST Ugel SiRgel YR fqeneft uRyg & & srew drdddl 9, 59 ARl &l
AT B |
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(=1t SuwTUfer FeTelT 57 /)

A1 S=H F1 fhare S e Bl 91d & {6 gS-a$t ferat § 5 93 Sy 9Id
2, oI g8 uTsy oI BIAT ®, SS9 A1l Bl A6 R §, Td! Ul arfh T e
FEd €, TR S 8IS Aferdl B 2, |1 Rfed & g @1 S IR g 7, Siwf W) Y
Tefea o &t urcft, U=ft STt & forg g e 7 uiet #7eied a9 | gt ux Ut wferat
S8l g1 7l Tl S UKl €, A BICT SI-a1fdha 7w Sl & SR A1ferdl & 3iax fhat
IfRT DI ST DI Agd et 31Tl | g8t o= Ut e 70 S-aAfe T 7= € 8k I8 & WY
It ot Y foam T, S Ug el ABTs HHAR! I | 319 STdh! Whls BHART & Ad S9 HiaY
& 3fex TE S gedl § 1 LB 7 & Ao 99 ¢ €1 oS @nT ged € T f
RIE-3T,ICVS-310* H T 3T? # 1 A PR $8 8T &, [ IUS-3AY IS b 3fax g
70 TS HHATRAT Bl S-AifhT 7eiie & fore e fear mar | Goig Sit g8 ) 8, #9 S+ar
HT9oT AT | faeet TR 7, fcet Stat a1 71t Ui 200 7= @i 2 ok S8 gR
200 WHTE HHATRAT BT i) & &, gy f&ar 81 § A1 g 6 U F91 &1 FHE
IR & FIT U 18 19 SR g SHIATST BT SUANT BRd §Y &H FIT B Adhd €, 395
TEA TS ITERVT BTG RIS BRURT 3MR faeell o al$ & qaRT [y Iy
€ | ¥ =1 {6 8% TR T 59 UEf BT S/gaxvl B | R <=1 Y Al Sif ek S Bl
&, STHT BROT reflective jackets &1 =1 €11, hand gloves @1 71 €141, face mask U&=+ #
TORATE! BT B4, safety helmet, goggles, gumboots, etc. &1 39T BIFT BIAT & | 3FR &H
Aaar 9 YR B1) g1 l SR €, A1 AT § (5 59 GHRIT BT GHIET ged Bl faem
# g9 %A, 31 dheA M¥Fd wU 9 M 9¢ Fahd & |

IYFHMT HBIGY, 31 I8 el Us el & fd I Sl vulnerable sections &, 39 dXid
& B H Hd 97 1N 2, uReM & & & SR et g 2t 8, W AR aHrT
& fafd=T avt & 1 99 I Iors pHaRAt § &, 37 & A construction labourers T ¥ &
3R o= quit # WY & | 39 Ul e WRBR B FATAT B dlel AR a1 H, ARBRT
HHAIRAT #, TR-FE! #, el #, TAveUS § EM1 99 997 el ¥ |

TETCHT TR St ¥ 577 UferssT a5t a1t et off | 3R A9 7 o77an © for g9 I8t ) wed
90 €, 918 TR WA e ) B, Wifd § /e g 6 ) 6 1 49 59y & A
ST 7, Igaford 21 3R g9 Wt 91 % o 3R va %™ ufsst (87 g1¢, Dignity of
Labour Fund 1Y 3T &9 310 THUT B &1 ISTART axd g Hl &g (4 amd, e
ST BHIR AWTg HHATRAT & a4 & [T 81, A1 89 qHT & J1ead 3 J-aal &1 U a8
TS AT B UG | I8 PIE T IS BT a9 et 8, I8 Aa ol a9 €1 37 R &4
39 technology & #1eare 9, political will & #T1&M ¥ iR Y-7 innovative measures &
HeH A GAST B DI B €, Al H F11 & b TS el 1 ure Aieil & 918 59 TR
BT AHIMRIA 81 X8| 39 3= # 89 SR $Hdg U $Rd U IR 98 Fahdl 8, 5l

Hdel ST Bl HEAT 7 |
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At SuHTIRY: 1. WEHgE ofl, I AHRIHS 1T 3R &l 9 & A7 I8d-98d
g=9aTg | #ff g4 gotds off |

it T ToIag (TERT): WX, TAR refl, . FAIST GAR S ¥ AST UH g 37esT
Haret I 2| g g1 Rt © fp el S F 1504 wfa adf & sfawR W 39 WA W
989 I JE1 2 | # I8 TE1 Pedl g [ 39 UP A1d § SR, lfebd o arel Ui |ral 7 I8
FRAT G8d B T8I &, 39 98 9Id 81 W 2| § R g 9 o €, 981 Awrred
Jegtls 9 & U AT 9 3R 10T A18d Uy + 39 919 WX g9 Rad &f off f eireray
BT AFGS AT BT ARV | d Y& 37T 712 & FUR HAT bR S o | HAT SIbR ST AR
ATH-AHTS BT, Tg 370 < H Y S dl 8 a1 &, ol (& kel Tad a1d 21 59
STEHY] STHR FAT 8] SR, HARTST IR a1 T8 ST, aifcp Ueb 81 ST & ARTl Pl IE P
BT AMBY, T8 TARI WP & | $H TG 984 &1 STl © | 3MTST W Pel-dbe! ARl 71
TR HAT PR I € | Fa I$1 41 &, Il S 81 3715 6, 98 & SaR] dI Wiel (~b1er |
g B it o fafre ST & RT avd 2 | srarred o ot I & o € 1 9 @rd Farer
BT B Ga A I | I8 BRGNS DI TIR HAT A7 | AT I I7h KB BRIBAT I8 BH
PR & | Gl b d1d Bl dR% & B & [ & b 39 [y # Sl A% |1t 1 98
ATl db TSls $ & | 89N 3[oTdel AIed el &, P! I8 Al ¢ | Fs 9 S ABIS
PITTR BT €, SHBT Sl BR BT €, S g8 =% RTRR B & 1 BISAT TSl & | 3ATRER
I8 TR BISHY el SYN? 0P U HIs GOxT dRT 81 Y1, Sy SN 37U Idf Pl
Al I HH H T TS € | 3T T QIR, IHI BRADR IGUT &, olfh SAD! I8 B
T el Bxe vt g8 arfl RerR &1 1, Sud e Ug, S+ 31l =R fordr, wifed
IFP! TR W gHPR qel B BT UST | I9d foy I8 9gd deis @l | gHRiue
BRI B 1 I 8, SH SIS BANSH A &, BHT Ih RGAT® Al TSI Bl 3R DB
o I% fdegel Tod a1 €1 39 UR S8i+ P8l ¢ g8 ddicx &, 98 STdl 8- T8l & | #_T
B & fob S foTU gOR ®R 94T &1, 1 T8 el £7 ©ife, I8 fbefit TTeid a1l & fob
Ffer 37 I8 & U 5718 6T €, iy 9 9 I SR S9! |l difed! ®1 a8t v ™
AT AMRY | T fedher Teld a1 2, T 3 |Her & |

IE 91d AE1 € {5 Bad I a1t I A B TEt Tl | had Urg gih] AHT Tat
e, 79 €1 980 SRl © | 91T ATRd IrS ] @ oels & Jel off {5 ' e & ant
1= 723 € TET | T84, 31T STUAT Hell Ya AIE BT, TU-T FHIS M7 G Hiforg | fadt
<2 H O 91 el € | FEdn g {6 areHiifes FHe & an ol U ST J S0R Bl S
& A | ISA-ISTATS] 7 ST 1T DI @B I 31 ATt Bl B & a7 iR fhv 30t
ST 95l TS| 39 9GATd BT AR |

AR, § YD J§ I A18d1 § b rIs H Sl ABlg qOIGR &, STPI T4 4 el
fQ ST, eI Sidbe T < ST, S Tefeq 8! {4y S SR S7eh! Aeh 9t 7Tet feran




422  Private Member’s [RAJYA SABHA] Resolution

(4 g GeTag]

SIAT | B9h! e} U &1 ST Usdl & iR safdv dl-adft 9 #_d 81 U 94 &
3TI9R, T 600 &N AR Y | AT ATl 984 &1 g1 & | TaHe BT il 3idbsl 2, ST qar]
T © fh 150 o7 #) 71T, ifhT 59 Hae & S UTsde WIS B BRd 8, Ih] Bl &
o5 ¥ 2017 A BT 2018 AP, T ATA H 600 ANT 7R Y | IH A S & G718 HRTHLA
TET frerar €1 A4%1 Ue gera & 6 §9R I8l Sl 9o &A1 S ©, SHPl AR aqa ]
FRY| S T & R BT B Hl 2, Sorad fog 99 o R =81 €, 396 fag e
RTET TETE ST, ST SR dY S & AT | BT | Y el 0% daar &, T |
JEdT &, S # 98ax TR o1l &, fora! didt SHa! Mt oidhy el WRies & fory ST
2, 396! TR RATET &, Sd! - IEdTe Sa7eT & AR Sl gART Aed FWITel &I T Sl 8,
I A1 AT VAT PR €, Al I8 [dedgel Terd a1 |

39 gea § SeH ag W FEl ¢ {6 SE g2t B WhieR R dRTg | ey ST
U 9gd ORI Thierfied & Sl €, 317y S9d! SR g} S| # H#E wEey
P, A1 d B b g < ST &, S a1 S € | 37T W18 & $H B drell & deal
BT FIA SATET WhIER Y I Bl BTH DIY | §AA I aed Al a18x BI JFaRErs §
ST, TR ¥ ST @R g81 J R, gl | 8g T it |

Ot 9 I € f5 R W e o @t ven onft 9% 9w Tl g2 21 3R I% dEl
ST & fob I g G ORE | 975 81 78 ©, 1 I8 el 91 A1 © | IS YAT Pel-bel W
3t ot A1 € | I faemd a1 O, $9& aR # 9} g AifIg| § oy I8 Hedl B
TR AHIS BHART BIgd STAUHE DRURTA AR GAR ARSI & dre Hel-[Herd
el B | HEIgy, Q1 Ad®R B 8] B 8, STe1-37eT BT il & 3R BIg HHAR]
JRANT & SMHRT TG 98 ST’] &, 4 statutory body I8, T 39! Sa1&T A
SATET DR AT | § a1 &1 Bg e TSt |30l SIf 1 I8 [0 I 118 Y ST AB1g
Toigy, o1 B # 35T €, ol €1 98 RerR 81 91y, S9a! 98 ') e amfev | gar
AWTE HOIGR Bl GORT BR 6] QINY | ARPR & URT U1 &, &1 (b 59eb forg &1 U
BT 87 Il IR HERTE # retired MLAS & U39 9@ThR ATl 89K B0 X ol TS 8,
I (g U1 & A1 9P [0 Ur ol TET 87 BRRID] H Sl Ue-fed AN §, Il G-I
HT AT, B! I HH H ST Terd a1d & | I TSt BT 5091 T 99 7, 39 I8
BT HRAT FI OTo8] &, IIATS |

MR. DEPUTY CHAIRMAN: Shrimati Sampatiya Uikey; not present. Now, Dr. Vikas
Mahatme.

ST, FIPRT 7T (FERTSE): AHTaf AEled, 31T #HIST 317 i 9 S resolution ¥&T €,
98 984 81 Heayul, TR iR ddegTelid € 1 #4930 fawy wR S faT ugel SiRT offa”
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o 1 JET WA ISR AT | 31 oI © T {1 I & b S9! IS¢ 395 A1 € |
[T = g 91 el TRE ¥ put up BT €, <Ifh g3l @I & fob A Hewyul I8 ¢ {6
96 Yo 9@ Sl $28T €, 999 318H WaTd I8 & fb manual scavenging, I+ 11 |
AT IS @I YAT IT HUAT S WH EF1? 91 T8 BIH IR I8 &, §F S0 A1 We-H1G
P €, T social stigma &, 9 IS¢ f1arelt Sf &1 99 €, iR I8 9w 2 {6 9 8AR
SRR P el €| T8 G Y, I& FHIE &l S1Y, WX WA | §7 &1 HLA3 Bl oI I8
resolution =TT 71T & | Manual scavenging, RT% 2121 & #elT S &1 €1 12T el 9l 8,
SiT untreated fecal excreta &, human excreta &, untreated &, Ifs I d1g # Y IS ST
¥, OIN septic tanks &, sewer lines € @ ¥ @& manual scavenging # &1 31TaT & | AT STt
TE1 ¥ o 98 TR W &Y SSWT WY | I8 WH & 812 3G [T g4t g1 ool § 3R $9d
SR [T SU-3T 37 eI1d (AU € | H g8 I A b gep! U, €9 SN w4
T &, I oATeT 3R go1 2| 3l 599 7 o= & toilets & IR # BT, <ifb F I gar
TG T AT ARPR H Ugell IR o= § Bio-toilets &Y Y €, fHA®! a8 3 &4 IE
HE Fhd ¢ [P GR-GR 39 WY 3 9G¢ 1 I8 U g4 & ol &t 81 §ahdl & | &4 gar
¥ & anfif® a1, religious-social gatherings 3Tf& # +t ultimately manual scavenging & &t
AH-HEHTS Bl § 3R T8 8 OITE, &Y 7i1d § g1 ¥1 39 0T BT @H I & oIy gd
HeH IoM AT | ol T 77 foh IR 9 & g5 el 81T, B9 A1 7 &A1 A1y, offdh
H O qerds SIf | PEA1 A [ I8 Uil &, AIal SIf = U1 PReT  §H HGD] IATAT
2 fp ST AT ATH-THTS BT BTH B I2 & 3R 89 Sl § Sl 919 HRdl 8, 98 gof 8IdT &
B S8 X URAIRIA & A 4t €Y € | S YR vl A5dqUl & o S g1 RicioT €,
TS BRI H U JaAAE BR 8, 74 Ud 8] Afted < Il &, Siaid Al & folg a1 Afted
& BT 98 ST & | O Bl b Afted b WX Ol €, 1 d GOl Afed S Wierd ©
3R 519 Ud AT o 91, Sl Ugall Hied So &, S9dl @ig A gidr &, fix 98 @
fFrepTell S & A o6 S9! g2t diedie 81 Skl € oiR a8 w1e ¥ wuiaRd 8idn €| g
oot Trex # €1 71E], afcd a9 el § |a S8 Ql, a1 Ud garie ') U9 8, R ua
gl Afted o 2| safery o9 ff I8 Afted o W ST & iR SIEIaR 98 6 He I AT ATe
R H YR ST 8, Rifh ST STIRT HRA dTel Afdd SATET 81 8, A1 39 Sobi gIRT suction
machine TTHR MR S MEH! 1 @Id € iR I9H manual scavengers &7 STATT &1 T&T
21 AT, B S offdhe ¥ ® <@ T €, S 5 99 2014 & 99 # 7.94 A1G, I 8 oG
& PHIET HIRA H manual scavengers @ families €, @ S W 91 €, R T8 S WX
# manual scavengers €, 9 & &1 ¥ 98t 9T el dTed 31X 98 el W &, Hifes 377dh
A1 G ST T8l a1 €, ST d a1 T81 =a18d © | I8 9gd a9l U ©, e SuR
Y A9 BT B HRAT AMBT | MRAR SN Afted Sh €, D] Wlell fhaT Sl 8 iR T &
SH # WISl g, R S Aar #, Arel # A1 {9 iR Se @relt fhar S 7, S
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[S1. faerT 78T |

pollution &g important factor € | $Hd 1Y 9 FI-FIT PR Aehdl &7 I8 A ggd Fecayul
q1d €1 g SISl Bl ATegH 9gd HecaqUl & | arebl A <ul § QAT oSl ol
STATT BT IET € | 4T &1 81 9ahal € o Afted S Fel W, HH W clog et g a1 a7
sewer line 3§ &t ERft | U1 21 BIaT 2, v 9t quit # 211 g, olfdd S forg o
CHIGIS BT IUANT Bl BT &, I &1 89N Iai 4l 81 98d S8l & | S 394 robotic
arm with camera 37dTT &, SH&! 980 SATGT B9 et & | I8 fear # € g7ar 8 3iR 3
AT H IR ST & | 89 AfG I8 99 PRUNTE IR e Ta-He ®I &, a1 93 &
foTT URRIT §R 81 |l &, il I robotic arm with camera JST B I BIH TG TR
2, I 89 371! Riar Hahdl €, ST 31T manual scavenging @X X7 € | 4 Afs ared &, a1 &4
SP! U8 Rebel T Aahd € 3R I I SUART H A9, I T8 B AN A & Aol & | T8
g HEA a1RY f& cleanliness WTH-AWIS & IR H ¥, 98 SRIRT W a1 3R
HRURTA BT B8IT 2 | AR &9 T8t & fHaprel, 1 9 G a7e 9. sfwrie 78t 81 wad &, @
AT 8 ¥ Ta-He Bl S ¢ Hdhd 8, PRURIT BI 97 T FH fh T I8 Y iR
I | B W g | g3 ST € b robotic arm S €, FTAe! bandy kit @terd €, 9 gt
PR Ghd § IR ISP ITAN A Ig UAT T & o7 &€ 81 Fhhl 2 | a9 &1 mini jet
system, RT®T Seoid ol S 4. Aewde S 7 b o, St g&vmEre § mini jet
system &, SIRT 3 U &7 THT Aol &RT H 17T & 3R S 4 block &, S farett Smar g
I & 9 onft gTaY-Slaeie |9 SITE &, STet R arat facilities e €, U wImeT T8 7, 99
&1 B9 |4 7 FamT {6 gum boots @TET, gloves =BT | Ha¥ HE@YUl &1 I8 € b I TR
gloves & &1 &M Bd & 3iR Sl Afted ¢ # IR €, 9 dl I} HUS W SAR d & | I,
TRT QaRIUISR SRR &1 Hel & |11 811 2 | 3 51 Wt €, safery e § bfiest g
I 7 identify @t €, T ff A T BM AR IR €, @1 A fhe ¢ <, ORE 3 et ot
T2 | 89 IE construction # safety & forg fomam gam 21 391 €1 9 fhe A Aed1 T <, @
TSI S © b < b 918 7 9% I SUANT H SATQ, A1 SR SR & I I8 UREI g%
Bl 9% | 8 fore aga 7 ff 7€ 8l ok wa &I fiem W= 9 39 fave &1 ST a |
IFHT contractor ®Ig W 81, S Bl T T IfeT I8 fhe 9914 Uy g7, drfe 9 w3
SAGT ST HY AR AT HRe0T B urd | 39 IffaRad special purpose vehicles €,
3T1# dedicated camera @1 X&dT €, STA@!T I9T8 & UdT @1l I8 3R Sl ¥ BTH $R IET
1, BHM S9! photography Nt 32, T 1T Teaiehs 89 ITH 3R 7 IR B Aol
€, IE Ul I |h | S special purpose vehicles &, g7 ¥ 98d SATGT investment @t
SIRd el 3R g9 84 solutions devise ¥ UTE | 31 1T © o R U wEw A
U@ special purpose vehicle ¥ 1, G &6 BN &R 399 <1 Y wfewrsat 811, S &4
X B GHA ¢ | TEIGT, 3T TF T IR Igd B AT & Afh ST Aaed A8 el § fF
9 UR 39 AR BT el BRAT € - BT HIAT g8 SO 7, offch SHH AHI oIal 2 |
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R, manual scavengers T T FJeToT AT ga1T o7 | IHH BIF-d M manual scavengers
g, 3¢ §{O &< a identify W fan a1 o1 | I forg &9 fhe T Fad € 1 ST gHa
T fo5am 3 2 31X I UHHEA 40,000 $UY f&U 77 € | g6 affaRad 32 skill transfer &
o7 3,000 TUY UfT A1E T S € | IRBR &I dRE H AD [oTg ST =7 3frdfed gam &
IR @9 ¥l g37 & | 39 UHR I8 Tdb continuous process & ST Y&+ A1V | I8 d8d el
9 € f T Ugell IR B BT ¥ &R iffear ' ' €1 g9d AfaRed manual
scavenging ¥ o HRTAT & YA & foTg 3R I B & oy & & a1 o+ § I8 &,
gz 1 98d 38! 91d & | AP AT S o1y Sita 917 o | gfaen § - I 99 gfaeng
Tgd T3] €| I8 el aredl g (& Al WRER I fau # $M PR I8 § 3R g
AT ® 6 78 AR 396 & oy ufiag €1 #9 519 manual scavengers & IR # zero
hour ¥ T SSRIT o1 1 8RR HAl, AT TaRa< Tealld, Sl 89X Leader of the House
1 2, T3 g7 e o1y &iR = $9d SR 4l 3l | 39 TSR ARGR THRIHAD © |
! T & [ SAPT &1 Sleal ol el MY IR &9 94 fAAdY 0P HUX BT b

X BN P AT § B Gbil, Qe |

S} SURTATTRT: A1 AT ST, 3TYHT STaTd B1T, S a6 mover 37U a7 IEHT 3R
R gdP aN H &H AART T B | BHR URT ST 33-34 THTC &1 A9 & Al I AR
3T YT IR < |

ARSI AR At w3t (sht R TEdt): AR STHHIIT 7RISy, .
HAST HAR 3 1 U AFER 3R TR 99 & Hde 3 URTd I@DHR A& Bl &7 AThivd
T & | 1571 famgall W S=i =rdl - &1 e [, I |e [agai & aN 7 # I de
FTET & b YUY WRBR -1 B I HeA GI dTell UAT DI FAIG DR b [T Gl DI G111
2, ST 911 €, SHH S qaPT Seelkd & | A1 31 |18 o a9 gl i) I8 g
IR & iR 39 941 fagall R AT A1 Gui BIC & Bl & BRUN AT I A= 7 -
T eRTett 3 ST uraeT gH fhy &, ST SiaTa drdarel B € | H9 39 91 @f g ¥
o5 T A St 7 g1 AT = 31K SR AT Hamery famn ofi S+ g fawe oft arrar
T R WRGR A & o T2 &1 ThS ARTR S AT 189 67 37f= 3T 8 iR SH
AR JHdeTe AHR U &, S gORI Bl U € | I8 d bR [ BT aTicd &8
JIHT T | IRBR & HA b w7 d H 3R B fqumT & iRl 5 g7 uidr aut & 39 fqurr
P Sidd g9 BT TN fha € iR SH AherdT Uil 7, S Afthy 991 ® - daefTsal
3R SHMERT A SI-SIT TR 3 BT b 3Faid 84 M4 a1EY, S qaadh! 191 BT B
fepar & | SR ¥8 Al 7=l & [ U afd e Y SiR gaRT S 370 81 ¥ SOy 3R
IR IR RGP BN G TP of STPR Beb, J§ Y LY & | S AR BT T HRAT
Y {Id Bl Bl & AR S AAII Pied Pl A BAAITST AR SHFERT 3 YRT PR
BT U 5T € | 3l T AT 13 WivAal <1 39 UR Il &l © | I 98d 3reel iR |refd
B & | g9l # 9gd AR Sa1ex0 Al AV € 3R 980 ARI GRS BT Seoid 4T a1 € |
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(57 eaREs e

SH AT ST A8 o 3TTal AR AR STfear, 3t afsia S, faem i ware fare
S, fATSTeT AeaT=iat ST, IRae 3framy Sft, |ora R Sft, fRra uamd g[aet Sft, If9 ueprer a3 i,
S1. IS A1Ed, a7 Aeeds Sil, 849 Solds ed AR ey 781 St 7 o fJaR
@ Y | 89 3 Ui |ralt § S-Sl B {6y €, S99 980 9N ISR W §, Sl &
FHdl g, olfp o B & g e 81, R ot # Wfera w0 3 aqre | I8 S a1 &
3R g Hif R BT B YR IRGR P IR H1eTd BT & | A< 371 Urd Arolt § &F J BF
JNMB-T IR AT & Aferal & A1 8% DI 2 AR B ATl Al & /70T o A1y Y g4
dJo® PR B | IP! fAeell gelldpy Wl 89 d8% B © AR AUEII ofdel W STHR, S
AR AT-3elT SHTE W HY gA1 I8 S fhar 21 g9 AR &1 g axd g iR
A I BT 1 B 37 R Bl PRI FERT I ARBRT Bl € 31R 157 IRBRI BT
Hag g o <1 399 e & uraens fhy 70 8, 39 Urae=t B J BRI UTeld HRaT &l
TR 6N | € B =R, 2013 % 91 8, S9! implement &R+ & o7 Ueb 1ot oot Srafey
178 oY fh 2014 & R I 39 WX implement I & &7 ST 3R g9a®! implement
a1 ST | S9F 918 3R 39 R Bls IH a8l BRI 3R S9F J8T 81U F Aol @1 Bl
eI & 3T ST UTT ST, df S RIch BRdTs & S | §9 UTGeT & RO T
TSI YT T3S Toh AT 7 WET BRI ST HhedRT AH MR I8 FHe1 fh PR 89
SR <31, A 89R RIAT® RIS BT 3R $Hd 31 BT 39 T HY U1 SIHBNT el
4| e Wt 99 99 IR A7 3R 9d & Sl 3ffds &, 9 WY U 2117 ISt 7 R MR
U SUO Mot STFBIRT &1, olfdhsl EHPI oW o I8 STH®R] Ael T8l € | 98d AR I U
€, T8l I8 AT 91c] 2 | Sb d1& 85 8 1541 & 470 fTat # detailed survey BT &1 o
P T 3R 37 9d Bt RUIS andY 3 XET €1 Ugel 13 I1aat #, 919 390 WRBRT 7 4R
JME W SIFGRT &1 o, I9 13 753! 7 Hael 14,505 B U89 g8 © | IHD 918 &9 18
It & 170 frelt § |d B, ar 39,093 AN # UgA g8 €1 31d A Gt 53,598 BT Y
€| BH1 B H Uraur f6ar € {5 S €1 I8 el o fh A 81 A Hell S Bl Ul b
3fEX B FX T €, Al STP! ST Jad I | ITP] Gad PR &b oIy ST arfargff
T IR-BE A8 & I & ©U #, TF ITDI 40,000 TUI THILT <7 BT TAN Hd &
IR fopar Y 2 1 a1t T 30,462 @I B UHHA 40,000 TUI & IR U - &l T8 = |
§IP! WA I & folq I8 11 & Sl & | 519 319 I8 €67 geard &, dl d 97 dxal?
q SRISTIR 81 SITGA, 391TT $9h] WAt g9 & {1y, Fdsl faam™ & foe &9 diere
gfdreror «ff <9 &1 BART S G6Ts HHEaR) faa faerg o 2, S9d 9129 9 g9 a0
DI YRV Sl € 3R 3l T &9 13,587 @Il Bl Hlerel UIRIET0T faam & | I8 diera
TRIETT U AT A ol UTa-A1d eI T BT BIdT1 & | 3T T &H 13,587 AN Bl HIeTel
gfreror f&am & 31 3,000 U AL AMQT W a1 &1 g9+ dierer ufvreror f fean € ok
Ay Y fear 8, arfe S9a1 R-IRaR Wt o7l A | $Ah AT 21 T, 89 $7h] 15 IR
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T & BT @M i < € IR S @l St &9 &% 7, 98 Yot & oy ot wee § ek
Afgerei & foIg IR =R¥fe & 3R 15 oG & oM W 3 oig 25 oIk SUd & Afeds! &t
STl & | ST I &1l IR 0T o € 3iR v 92 Afeast o < € 1 ardfl 9 &9+ 1,007
QR BT AT 15 ARG BYY A BT GraeT a1 & a1 S RTa=1 dF q10 8, IHDb! IA1 Al
o1 81 39 UBR W H 39D I g9 BT YA fham & |

ST HEIGd, B U (91 ST TAThR Udh Ies! Aot U &l € | g9
APTS HHART TRAR I Ffd 500 T84T DT AT SIS AT BR @Ik I 3R
AICY EIdel DI o111 9l &l | $HP A1 BT A1, ISP AH-IEN TSI-HRIC BT AT FiRefor
T | g ufeqor ATa-Ad HEN T% It | 37 A1 AT # SHB! Uiy A7 3,000 $U B
AT A T & | 3 I8 §ad1d gY 9gd RN 81 ]E1 & b a1 dai 9 § 17 o, H+ 37U 81y
 SHPT SIS ATe a7 3R FST_T ST Bl TeAThR 9 31U - 370+ =_7 § 718 off, S et
) grel W H9 31 BT W < oY | 99 T oA foh SE 9 70 TRRiT o @I, S UTgde
TR T drell WRAW §, Al KIhd g™ drell IR €, S Ale e Sy At
TRHRT A {ret STy, IEH Atherdn H el ok 98d IR ARl 7 S9! A1) 0 i <@
3R T g8+ 31T GereTdl € 1 I Ugel Ai-am o iR 2t off, o9 I wi-arg @t Jar e &
Wt &9 o B 2

TEd AR A RG] 7 984 TS QU € | gl Al U f4wy |1 R 1Sy [T
T | Y ST BT SIS} W Bl oY SiR 3ret WY R At 7 T # 5 1,700 B I,
1,500 BT TTY, 10,000 BT 7T, TH §{B 3fbs T &, § IR 41 wref=1 = argan o e
A TP et SIY, S+ M 3R 9 WOl 1 89 SH®T ARG o-d, 96! I8 74
o {5 9 51 A FHAT T aTelt WA % 3T B B dTel AT & SR ITBT 40,000 TUY
& q2d I 3R WIaerd! 999 & oy vy ot T |

W A9 B 9gd IR AN & - JoR biicd Bs sIe & J1egq 9 W g9 STh1
B IYAY PRAN & | 98 A GG 7 Bel € [ I 99 UP B G | & | qwls
BHATRAT H W T 82-83 URUAC AMII: SR ST & b & 3R IH AfABIeT
eIy FHTST & €, TR+ 1 a1 & AT WY € | S0 Sfcusiedd av1 & @l Wi €, g9
fUos T & T 9 &, ST AHTS B BT B B © | 319 IJg 91 ff 98l 8 fh & ware
&, 931 15,000 ¥ I HA & 37R G351 B BT A118Y, § Rebos o §, TRy 4 M
FRA b IO, F AR 1 AN BT -0 BOR SUY H P T T g AT Sa1, A
BOIR U H B & <l § 3R ST AHIS Pl B BRI &, A 39 PR I 91 I8 ART
Tedfeat Bl €1 8rfY I A oA dIe & vl & 91e, I8 Bl 2014 F 3777 o,
I+ g Aot forar T o1 f5 1993 9 Afted S 3R HaRT A% B+ # Ife fhd) Aors
PHART BT & 8 ©, Al STBI 10 ARI SUY b ARIAT [SeAar Bl =T $I S |
HAIeR, § & SMSRI Al <A1 918l § (b 89 39 dR H AR < 3 UdT A BT TART
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fopar & 5 U9 fovaey gamor €, 1 onft d@ &+ 3rue |1 9 udT o T ® T 613 Tt &
Afted T ¥ AETE B BU IS B © | ST W TAT 438 AN Bl M Heryan faerars &
3R 58 T BT 37if3reh AgTIar IR <) 1S € | s IR U1 i & fb ST ShaR B BRIl
2, 98 ST fAaax I, O A1 IR oG BT SHR AHSIT $) ol € | S8t &6 39 TSR
B TR et ¥, 981 FEfd Yo WRBR BT 9 U foraa) wEl b 0 B g
T 3R I 10 oG UT &F &+ T, fhe Wet €Y 81y § I7 ShaR ¥ ey, offes S
10 ORI BUYY YEATT B SATaADRAT & | 37T Iod TRBRI b A1eqq H |l 89 I8 HRals BRI
I €| B! Sl 3-4 1T IR 99 €, P ATl faaRTei € 1

AEICY, S¢ A1 & AT gH 39 9 § Seaddl oF & AU $er © e 9=

[N o o o
AT D SYPRUT Ul ORI dlle|, oI 9 ARG T dllet, THYC Ye-- dlley,

SRS BT Riclex A7 A1 Tie W oldx ST AT RIS BT 319 AR o1 ST 31 I8y
TS I 918X A I UTed &Y o1 a1t {7 6t SUBR0T <7 =1fey Sk =edr anfe S fow
ST 3R $7 a7dl D qHS I M SV | 39 IR ¥ STl ol & (7Y e, 2018 A
arft I 283 SIRTH®GAT HF AT fhT T § @R BIRET & 78 € fh 37 99 ot &,
S-S1T 37 JMfYPR & IT B €, ST YTl BT ANV, IS THST H 37 ST |

HABIGY, 81 TR M iR TR uiferarsil #§ SRIRG A HHarRal &g ufneon
frfar oY s fpu & 1 9 2018-19 & U ThTs HHATRAT B He=AT 6,738 B, oTe g9
iRIEToT & € | 89§94 UPR Pl BIH HR dlel Al & URART & BIF-BIAS ®I Hicd qd
BTAgRT Ao I FATAd B & | §HD A1-A1J &9 31 dh, fare < aui # 97 &9IR
AT BT 5.33 BRIS BUT Bl YRIT ST BRTS 8 | TR ET IR TR urferateif &l
TG FHTS PR & IUDHRYT AR ABTg o 89 AYFd IR IuAS PRI & 3IR
ST H9 T b S8 3ie g4 &1 STo)d Tal 8, dfed A ¥ 9wrs 81 ol & | # faeed]
& TR A 7 T o | I W O wei @diE B 99 & ds TR FREi A ey

SURRUT WIS & | BART Sl TS dHan! fad faerg e 8, Sad aeag 9 89 S 50

G BT b B 0T A W Iuael IR 8 | 89 WG, 3 BIdR, IT0 AU B ¢,
PIANSTE B & AR I8 UGV VRIS &b o7 URT F=l € | 39 UBR W g4 I8 9
FRA D DI B 2

"giqdy, Hige qd BIAgRT ISl & SA=<IId 92.61 G T2l Bl 1,608 PRI BUY D
BTAgT SUAH PRTS © | YRS Higd BIAGRT 2.28 BRIS g<di Bl 10,390 BRI DUV B &l
TS | TP A1 B A1, I§ ST NOS AT 8, Sb T=<iid ool Ui 87 # 452 BT Bl
arrfead fhaT T 21 B B AR B ThIoRP od & | MHfed, TRehfed, iais
THIERTRMY, HAlRIT FHIERRY AR BT BT o7 &1 Fiaem W <4 21 39 99 g=ai &1 I
AR Gfagmd <d g1
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HEIqd, # Fa arsdn g fo 2el e HA1e™ 1 U procedure IFRIT € 1o ST
TP SR e B ABIS B B S | S follow R & forw <t foemy 991 €, S+ a1
2 fop g Nt TR fm, R uiferat a1 i e I 39 IR &1 ®I8 2o 3N Arh
BRI, <l SADHT b ABRY A1er § STQ, I+ authentic officer A IR SITQ iR a8
79 AT BT S BT ABIS PR P [T IART dTel &, I AR USR], S} THICH,
TTed, T A%< 3fR A i <7 | A 9 gfawrd <5 & q1e 98 certify & o 81, #9 3
AR YrauTy Suered BT & € | IS d18 8 S Al Dl I b § SARA B 139 €,
W Ig w1 g fob 591 2 b1 Tt el giel € | $¥eh1 dgdl-¥fl STIel 0} uTer §idl g,
TR AR T TR YT 18] 81T & | Hh-Ahls B dTell Afdd Hl IHR I8 A
& 5 1 €, & a1l 3fER ST SR AT PR AT ST | S I 81 A BIdT [ 3fax
ST, @1 511 919 ©, 98 IRKR ¥ ol iR et @ 8 syeft | 98 9 digar & fo § ar
3} 37X SIS SR 31} GT8R 31T ST, ST I8 S JABRT BT de1 ff Tt A
TR, & T 9 e 997 3 2 | 9RT Q1 A © o S efodt g sy SudRt
SN FR oIl &, IAD! il gRigra vl 2

HAEIGH, ST #9 F'1 fh 39 750 WRGRI B implement FRAT € 1 I8 S GuiF 31
BT BT I € O 10 o ST T BT FATTST I S8 UG B 11T, SHEH A1 & I8
f T grguE © fb S Afdd 92 39 TR & S § U, 98 98 SheR oy, AT
TR BT SRIT, IT U GoTId oFTIY, d ol I7hT ST At BRI | 3R 59 UhR &l Pls.
HEAT 81 Sl 8, A 3% 10 g IR & AfIRET g8 i1 1137 o frerh! € iR 98d 9R
AT S 39 AT BT oty forar 21

HeI&d, ST 491 1T < BT 9T €, 98 I8 € (P AT Jad DI S (ol & | A
Y for I eafert 25 ATer € 31 6000 TUA HEIMT &I STHGT HHT XeT 8, df SFd! Yaval
U BT 60 a4 AT 65 9§ BT 9 W AMUGS &, SAB! AFHR, a1 SAHT Sifad I8+ &1 19
2, 98 Ufd 6000 BT & HH I SISHR o1 BT UTGL 8 | 337 FaRAT A Bs Al Bl 50 g
AT S NG B =R W frerdl) € ok S fae Wt 21

HeIGY, H SISl A1 AAGT b qHET Y8 (e BRAT ATG b 98 57 a1 BT JAR-
TR 9T &Y 6 ST 81 A AT @9 Bf YT & a7 B B & AT A6l HHART & 0
H BT B 8, 3 BIH B B & A1 &1 d 97 W BRIV | s TRIY FHr, TR urfefay,
I I Y& BRI & 3IR 89 Sl ShaR dF R &, 39 ShaR bl I AR &1 & oy
S AR ot €, S 9|l BT UTed B &b 918 81 SHBI IR I BIdT 8, SHD! I8 B
B Bl AT Al & | ShaR $Hs IR AMUGS H Il 8, g 98 HI dATRare! Rl &,
ST @3 IR Hid TR IABI IMSH! 8! SITel, 98 el SIdl, 98 IR Al &l 9of <l § &
STRM, T I8 A% HRp 31 ST31 | I STl € IR S5 94 A1e=1 &l IuAN fhy iR &1 S
g9 9K €, N BRI S9! Wi Bl & | 8H $0P] Aled BR P [oT7 AUAT YRI TRE
A T R T £
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RIS, 3¢ AT B Y HRT WRGR AR G 757 TRBRT & A & e
S I I T BT €, B SN B fhd! B Tel 9 I E1 B S I & Ia
feerard €1 89 ®ed 8 & oF I & a1 <IvY | Ife 99 f7a+1 Su1eT < 9ahd 8, ST
U SR b #1 BET &, | oY b # e URATe 377! § 3R g3l | IHhH Mol &,
a1 AR AR BT FH DT THR A <l & | JEf SHDT HB Bl T8 7, oAb SHDI
S R # TS S 21 89 59 UPR B TG sRaw BT FRaR TR HRd & | 39
TRITAT & AT A 81, I8 Sl Tae 997 §, $9 Tae BT Ul B BT YA B & |

HEIed, ST fdb H a1 €, JATGRVN UI. JAIST HAR 91 ATed, 3T 977 a3 fgaif
W Tl Bl 7, 99 g9 (&8l R vae H urag T

HEIGY, Jef W FeIax] &I W UH A9 I o, ORI & A e 3 g9]
AR AT | H I8 g B0Edl &, b ORI & SIaxT # Sl Ard Sl 7R 2, S AId Al &
forg +ff &9 foraT-udl o, 981 A I HRP SHD! AT & | I8 °e1 15 ST P g3
oft | U& glce Aifetd & I8 WX I g g3 o | S9! THITERIR §of &Y 18 | AR dTef
AT AN F B TAAVTAS. 9 b AR b AfdT IR T BT AT | THIMSIIR o
HA & A B, 18 I BT Blcd & ATfed 3R IS TS B FRER {51 S gar 21 5%
o WAl BT BT F 19 A Pl 4-4 ARG PYY QU MY §| W, 9 A @I & SC/ST
Atrocities Act & UTgETT & STER, UHARSNE Bl 81 89 8 W, 25 BOTR S Ul fe
BT o B HARAT BT &, A 50 URAS UAT & &7 1 € | a1ab! g™ (% 8 o a1 o
T UL BT, 9 &1 ST | 961 YR I[oRTd AHh18 HHAR] [J6r™T 7 = ucid ®f &l
oIRg 3R e HHIR! faera i 33aR™ o )% 9 9 difsa oRar &1 ..

#} SuwHTUfr: AR HAT SN, G e @ 9od 2 991 IR 32 e W g g8 o,
2.30 ST 93 &I e faeid 9 Y g8 o, 1 8 5.02 AP 931 & | MU IR b FH
# YRT BN, @i 59 U mover of the Resolution &1 1 Il &, Y s9d aR H &F
disposal @t Reifer # ug= arda |

Nt TIREE TN AT HEI, AT H WA BRI, el Al W U Al 9gd AR v £
i IuTUfer: 3THT SR AT

=i} R el 3t 7 e # a8 9T, I @ BN o ST |
o} ¥fer gepter Tt W), A v Ror=mar 21

it STFTART. T BT | Jei |3 SN, A)T e € o I8 v 98 Aecayul fawy
2| 3T 39 W 91T <f, mover of the Resolution ¥ 319+ STd ¥%9 of 31X 3R 31T | AANT
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HeHd &, Al 8139 59! dispose of Y | 3FR GRT §T18 WeHd &1, dl 5-10 fAe 98 o~
&9 39d! dispose of HR Adhd & |

i} emavEs E: WX, 37 T 37 FIRs &5t W 81 gail &, Fulicd o 28, I #
U, faeett # 7 3R YoR1a 9 Ud | 39F A1 & |1, Y H Sl YaeT &, 98 I8 © &
A=Y ATell TBIs & 1T W §9 UBR BT B1H BRI BT Uder Tei & 3R Fax b & i
oo e &, 997 ST IUBRT & B H BT ATBR Tt € | 3R BIg YT BT,
Al IABT &1 Y BT AT 3R T ARG DU TP b A BT 3R GRT 7 H 5 ARG 3UY qhH
P A AR 5 qY TP DI T BT UGG & | 89 57 UTGLTH] DI Y BRATT DT YT HR
g, I I WRAR & AIH W &l 89 I8 IR BRAS A1 8l & | 39feiy 89 FRaR
T & D H BT € R I ARBR P ATH I B VAT YT B B Sl = 8,
I implement &R @1 HIRET B € |

TR, A UTH 980 AR MR &, U A0 J31 o faar & 7 # ot ard s
H, I 3fd H # 3 AIEd SR | A AiEal | U e BT aredl g (b o
I ¥ IMMU I8 UG U (BT 2, B9 Idh UeER 8 3R 89 I9 WX A PR Bl
BT B I T | T SMMUDT 3MYAw R & o F=T W1a=T | MU I URATd @ 7, 31T )
T I HIGT & 3TIHT B B BT WA ST | ALY 04 Wi & o o1y gqepy arosd of
<, U1 BT | g=IaTs |

i} ¥fa geprer Tt W, A v e 2
o} SuuTufer: T UehTer S, TEol mover of the Resolution sie?l, W& d1g |

U1, 99T AR S ([NER): SUAHMRT Feled, AeR H#3il Sff 9 e <d 4 Y g4
A TR &8 BT A araaid gs ot | 730 Sft, orTet # faamd I8 & o siRast # omosy <t
FET, § W IR W1 G 18d] g, difd 3R 89 3iidel § &, A1 H AR At fob 78
B &, U1 83T &, Sifbs! H P [l | /-1 SUQHTT HE ey , 7 1Th A1edd | Ry
ST BT AT & AR 0T # e & | il i IR R Al S @l a1 81 R8T &Y | 370
g & 98 d1e b BRI 7 A1 St AR &R Afted o o S W F oY | TART gRT
BIHd I9 TR AT 3FR AMUH! 701 # feamd €, a1 39 snowball sampling &RaTsy |
3T BH SHBT SRS et Brd € | Under-reporting T 21 €, 7 S foly e g
FHo | 517t Bt 7 violation BT € AT WREGR & fHwi FEHH # violation B1aT &, @
3R g8 TGHE DI entity €, I 3T D! strict warning SIRTT 3R 9 companies !
blacklist & 7T | A ST =iot € 1 7, 31 diR W) HIf$aT 39 avE @ @aRi &l 31 §4
A AR S8 <<l © | § |9sT T8 § fb S AT &l et a1 81 Sl & | oS 39
STEER U H 37U TR AR T 37T 3R ¥ 3fR 130 BRI e+l &l 3R g=yare
<1 &, RIS 59 o B o 9gd STk A7 | 3fips Aecayul et € & 39 WaR 4 I8
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[S11. FA1T GAR =]
5.00 p.m.
ga7l, 311 FIRs g8 | FIRs fhs1 &RT # g37 ¥R, # o onifad) fewol) o g, # v fie
sl

TR, B THT SY BT HROT TIRAT ST & | F AMUDT Udb SETexT fam o, T war
T o7 fop ISP Bhs & U R TRAT AT | 3R, Bhs & Uit gHiferT wRT o7 4, i a8 9
20 99T ¥ IRTG U Fxh AR # Il &7 = | &4 A Aot g+t Rt | Medical diagnosis
# B |l deadl A1 ST € 3R IHS YR W compensation ¥ AT fBRT - fora
ST ® | A=, 91 17 @t calculations @1 ¥ &9 @i &1 3iR liberally <& 11 | #) U
At <1 el BEl [ §HR Y81 Vs [Qaha I8 & [ e« Rl M H Sl AN 8, STd]
ol Fe HF 2 | MY I 91 ST | 3170 B2y fh U arg S0 Aokl <31, aifde fe
Al g8 HM SAf-bivad € I8 ST | # ST I8 H I8 § [ dHEr AR & YIarE &
B A B PIS T BIHAT (BRI B |

JMRIT # U BT fewolt T 37Ul a1 AT HHT | B @ Hifd & 91 liberty,
equality, fraternity @ a1 g8 off | & seligst = a1 # @er f& a8 a1 liberty of
bourgeoisie, fraternity of bourgeoisie, equality of bourgeoisie 21| Wil @gazemd 7 &f |
gEvETe H U il A&l Bl g=dre o1 A1sdl § | §9 d8d YaYRd 989 DI,
ST AT g5 AR ¥ R, IE e H aof 81, ey URATET 7 4 &Sl © | 3l
T qrd A1fdd 81 TS © -

M H Sre R & &H T8l B |

STg 3% &1 A 7 YD Al (R o8, AT 872

N STTURT: # AT GeT B G I ATEI | Y UiE IR G (HC 81 Gb &
3R Ui R a1 BT O I8 Aad Il & | I8 989 ol aofe) axiid He IR Y 83
oft | 3FR 319 &9 1-aR i 31fds 98 oy sHa! fEwuist 8ifs o <, a1 981 ovTam & o
3o W foHdt 1 @I amufy Tt g | &t Ifa uprer 9t SfY, 319 317y &l |

7t IR upTeT T AT I8 &1 ARIP 989 g ©, SUH DS ol 1 T8I © | 37D (oY &
AT Sff & iR amexvfiy w2 St & o s €

R, # el U a1 W1 AT8l § | A GeT HA1 St + ¥esdl Brihd bl agd
e QAT & | H & el § TdidTdd dR O Sai- AN WeadihH! WIgal &1 T i
fopam o | % ST =TS BT aIRKAT <R AYD] Dhae b 1 Hel T8l §, G dl g el
& iR & R off 72 €1 79 anft 1 forar o 5 fer waesar &1 SrigH 984 91 B, UE
RIS BRI © | § I8 B8l @medl § b (5 @l = 39 (Ul S &1 &, B 4 54
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SDI ATY TSN WA BT Goll STx QST | {31 oTaT & b afe g g9 ) fawg o=
foaR ), 1 AT 9aT= F201 S o 5] 39 R fJaR a3 | 91T

o} dorg Rig: A9 930 S, 31U 4 oI &1 919 Bet oY, S S8 10 oIRg Rt
BRI

it eITeRTE e $9 S9d S I8 |l BeT © fb S9H Atrocities Act @1 9RT @l
T18.25 TG S9H I < | 4 G BT B Ugell fhed ¢ <1 T8 &, 91! 91 § dTer U9 819
) 3| o9& falRed Ivg TR = 9t 1y & 8, 91 € 8k ot 21

AR STFHTAT ST, gere 730 o R=s Aial S W 9 B 39T SR AR 99 &
IR # o 1 3R A I WesTIRT AT €, N3 89 9%Ts dHaR! 9 dled 8, Tam™
T St g1 THRAT 9 3976 & ®F 91 Iad & iR B)d & | # U IR R e dral
& 1o ST A1 el = 3rew-31e0 Geid QU €, I Jeildl R 3He PR Bl 89 TART
B | H g IR R AU IE A8 BRI &, [b e 3T $HD] dTU-T o of, <l Sferd 81 |

MR. DEPUTY CHAIRMAN: Prof. Manoj Kumar Jha, are you withdrawing the

Resolution?

1. TS HAR T A SUGEIfG F8IGd, X Ged & A A HA Sl A
3MEART o & | 9! I8 JMRawl % I8 &I T2t 8, Ted &l &, 39 Job ®I 21 39
AR & AERTOR # AT ISYI gl Bl g

The Resolution was, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Now, Message from the Lok Sabha.
MESSAGE FROM LOK SABHA — Contd.
The Jammu and Kashmir Reservation (Amendment) Bill, 2019

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Jammu and Kashmir
Reservation (Amendment) Bill, 2019, as passed by Lok Sabha at its sitting held on
the 28th June, 2019.

Sir, I lay a copy of the Bill on the Table.
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MR. DEPUTY CHAIRMAN: Now, Special Mentions. Shri V. Vijayasai Reddy; not
present. Shri Manas Ranjan Bhunia; not present.

The House stands adjourned till 1100 hours on Monday, the 1st July, 2019.

The House then adjourned at five minutes past five
of the clock till eleven of the clock on
Monday, the 1st July, 2019.
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